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LOK SABHA DEBATES 

LOK SABHA 
Thursday. August 20. 1970/Sravana 2'. 

1892 (Saka) 

~ £.ok Sabha ~t at Eleven 
of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Denlopment or FIshIng Industry 

+ 
·SIt. SHRI INDERJIT GUPTA: 

SHRI C. JANARDHANAN : 
DR. RANEN SEN 
SHRI VASUDEVAN NAIR: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(al Whether it is a fact that fishing 
activity is mostly concentrated on the West 
Coast particularly in and around Cochin. 
while East Coast, which is equally rich in 
fishery wealth, remains almost untapped; 

(b) if so, the reasons for the neglect of 
the east coast in this respect ; and 

(c) the steps taken to develop the fishinll 
industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OP FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) to (c). A statement is laid 
on the Table of the Sabha. 

Statement 

(a) It is a fact that fishinB activity i. 
more concentrated on the West Coast parti-
cularly in and around Cochin. This deve-
lopment is based on the abundance of prawns 
as well as shoaling fishes in this area. The 
East Coast also has considerable resources. 
but the results of fishinll as well as studies in 
productivity indicate that the East Coast i. 
not as rich in fish resources as the West 
Cout. 

2 

(b) No diltinctioD has been made by the 
Central Government between East and West 
Coast States in the pattern of assistance for 
fishery development prQlllammes. The 

. occurreDce of abundant and readily harvest-
able resources on the West Coast led to 
IIreater developmental activity on this coast 
both in the public and private sectors. 

(c) The steps to develop the fiahlng 
industry consist mainly of (i) construction of 
fishing harbours, (ii) introduction of mecha-
nised coastal fishing boats and deep sea 
fishing \'nsels, and (iii) development of inland 
fisheries. 

The provision in the Fourth Plan for 
coastal fisheries development throullh 
mechanised fishing is comparable on both 
the coasts. Subsidy for purchase of deep sea 
fishing vessels under a Central Scheme is 
applicable to both the Coasts. Fishinll 
harbours for coastal fishing are being provided 
under a Centrally-sponsored Scheme at suit-
able sites around the Indian Coast line. The 
Central Government is also providinll deep 
sea fishing harbours and intensifyiDB survey 
operations on both coasts. 

SHRI INDRAJIT GUPTA : I find 
in this statement the hon. Minister has 
stated that the reason for fishiDB activity 
being more concentrated on the Welt Coast 
than on the East Coast is that the results of 
fishinll as well as studies in productivity Indi-
cate that the East Coast is not as rich in fish 
resources Il! the West Coast. I would like to 
ask him how this statement of his is consisteDt 
with the statement which has been made on the 
10th of June by the Senior Minister Shri 
Jagjiwan Ram, in which he has stated that 
the Union Government has taken up the 
question of the survey of the Bay of Benaal 
to locate the deep fishing area. because he 
said in his statement that a survey, which 
has already taken place, has indicated that 
the East Goast is not rich as the West Coast. 
Then, there has been another survey by 
US (AID), the results of which have already 
appeared, in which they say that althou.h 
filhing activity i. II10IIly concen.rated on the 
West Gout, the East Coast il equally rich and 
Its ftAhery .... Ih remains almost untapped. 
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So, in the case of the survey which has taken 
place they say that it is equally rich and 
according to the senior Minister of the 
Union Government the survey is yet to take 
place. In the statement which is laid on 
the Table it is stated that as a result of the 
survey they find that the East Coast is not 
so rich as the West Coast. May I know 
what is the position? The contradiction in 
stand should be cleared up. 

SHRI ANNASAHIB SHINDE: I do 
not think there is any contradiction between 
the statement of Shri Jagjiwan Ram and the 
statement which has been laid down on the 
Table. I would like the hon. Member to 
try to understand what I am submitting now, 
because there is no conflict between the two. 
We would like to exploit the fish resources 
of both the east and the west coast. But 
the facts of the situation have to be under-
stood. Some survey was carried out by the 
Central Marine Fisheries Research Institute 
in 1955 about the fish catch at that time. 
Even at. that time, though the number of 
fishermen on both east and west cast were 
the same, about 1,15,000 out of the total 
catch of 6 lakhs tonnes, more than 4 lakhs 
tonnes was from the West Coast and the rest 
from the East Coast. The reason for this is 
that the continental shelf on the West Coast 
is shallow for a longer distance than the 
continental shelf on the East Coast, which 
is shallow for a very short distance. Then, 
in the Western Coast there is abundant 
supply of prawns because of which there has 
been faster development of fishery in the 
Kerala coast. Even in the matter of fish 
catch the International Indian Ocean 
Expedition carried out a survey and it was 
found out that the per-hour catch on the 
East Coast was about 48 kilograms while 
it was 123 kilograms in the Arbian Sea. So 
the difference was very much there. But 
now with the development of technology for 
utilising bigger vessels for going into deep 
seas, I think even the East Coast could 
undertake economical fishery projects. So, 
there is no conflict between the two state-
ments. In fact, I myself made a statement 
a week earlier on the floor or this House 
that we are having a deep sea fishing station 
at Calcutta itself in order to have a survey 
of the Bay of Bengal. Survey is a 
continuous process. Surveys are going on 
on the West Coast and the East Coast, 

particularly to investigate the possibilities of 
deep sea fishing. 

SHRI INDRAJIT GUPTA: Even if 
on a future date, about which I am doubtfUl, 
this deep sea fishing materialises on the East 
Coast, it would not solve the problem, so 
far as the local people are concerned. The 
increased fish catch would be exported, as 
Kerala knows only too well. So, what I 
would like to know from him is, in view of 
the urgency of finding some Quick short-
term solution to the acute crisis of shortage 
of fish supplies in West Bengal, where fish is 
selling in Calcutta at Rs. 12 to 15 per kilo-
grams, far beyond the reach of the ordinary 
consumer, have they thought of any short-
term scheme by which this shortage can be 
alleviated. In view of the fact that 
previously large supplies used to come daily 
to the Calcutta market from East Pakistan, 
which were of the order of 150 to 200 tonnes 
per day, is the Government considering, or 
has it ever thought, of making a concrete 
proposal-it does not matter what its outcome 
is-of exchanging coal for fish? Because, 
reports show that East Pakistan is suffering 
from acute shortage of coal and we are 
suffering from excess coal supplies which we 
cannot get rid of. So, in exchange for coal 
we would be prepared to take from them 
fish so that at least in respect of these two 
items balancing trade could be started. I 
know that there are no restrictions from our 
side but Pakistan is not willing ; all the same, 
we should make a move because that is the 
only way to bring down the price of fish. I 
do not think deep sea fishing is going to 
reduce the price of fish because then there 
would be profiteering. 

Mr. SPEAKER : It is a suggestion. 

SHRI ANNASAHIB SHINDE : As rar 
as this particular suggestion of the hon. 
Member is concerned, whether we can get 
fish in exchange for coal, we can examine 
the proposition. But, as I have explained 
on an earlier occasion, as rar as we are 
concerned, we have no objection to having 
trade with Pakistan. 

SHRIINDRAJIT GUPTA: What are 
you going to do to bring down the prices ? 

SHRI ANNASAHIB SHINDE : Prices 
can be brought down only by increasing 
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production. As I explained on the last 
occasion, for the Sunderban scheme Rs. 50 
lakhs has been sanctioned. Our pattern of 
assistance for all the States, whether on the 
East or the West, is the same. There has 
not been any discrimination in the case of 
either Eastern or Western States. But there 
are same difficulties at the State level. For 
instance, when the Nahkara harbour scheme 
was sanctioned ... 

Mr. SPEAKER : Why not you say that 
it is a suggestion for action? Why give long 
replies? 

SHRI INDRAJIT GUPTA: I had also 
asked whether they have any short-term 
plans for bringing down the prices. 

Mr. SPEAKER : He has elaborately 
dealt with the policy matters. 

SHRI VASUDEVAN NAIR While 
wishing well for the cast coast, specially 
West Bengal, I should like to concentrate 
on the west coast. Already our immense 
resources on the west coast are established; 
there is no doubt about it. I should like to 
ask the Minister as to what has happened 
to the tall promises, repeatedly made by the 
Government, for the development of the 
fishing industry, specially deep sea fishing 
in the west coast and what has happened to 
the master plan submitted by the Kerala 
Government to the Planning Commission 
and the Central Government for the Fourth 
Five-Year Plan. Is it a fact that they have 
put it in the waste paper basket and there 
is practically no provision in the Fourth Five-
Year Plan for a real development of deep 
sea flshinJ in the west coast where the 
Government claims that there are immense 
resources 1 

SHRI ANNASAHIB SHINDE : It will 
not be correct to say that there is no plan 
for the development of deep sea fishing on 
the west coast. The hon. Member would 
be interested to know that we are trying to 
develop Cochin as one of the very important 
centres of deep sea fishing in addition to 
Bombay. The harbour ro e ~ for that has 
been practically investigated and sanctioned. 
There is a plan to put in 300 big trawlers 
for deep sea fishing during the Fourth Five-
Year Plan. He will be very happy to know 

that we are also in a position to manufacture 
indiaenous trawlers. 

SHRI VASUDEVAN NAIR: What 
about the master plan submitted to the 
Planning Commission ? 

SHRI ANNASAHIB SHINDE: The 
master plan was examined by us and we 
have sent our comments to the Kerala 
Government. Both Shri Jagjiwan Ram and 
I wrote to Shri Naha who was the Minister 
in charge of fisheries in Kerala at that time 
explaining our approach. Our comments 
had bean passed on to him. This was a 
plan for 20 years and we operate on the 
basis of five-year plans. But we would very 
much like to help and are trying to help the 
Kerala Government in the development of 
fisheries. 

~ ,.ant : 'flIT q') ~ ror 'tiT 
~ ~ f'ti 'tircn') ~ it Q~ W: 
1r~ ~ i ~ ~ it ~ ~~ 

amfT t? l ~ ~ en it ;;rr;fifT ~  ~ 
f'fi'flIT ~~ i~ i ~~ 
q;: Qf<?lft i ~ it ~1 i(  ~1 t ~ 

r~ i W: '1Tf<rnrTif Ifilq,"t Qf.m ~ 
! i ~~ it ~~~ ~~  

SHRI ANNASAHIB SHINDE: I do 
not know whether the hon. Member is 
aware of the fact that Calcutta population 
prefers inland fish to marine fish. 

'" ,.aJ . .r: in:r ~! ~ ~  t I 
'flIT II'eft ~~ 'fi') ;;n;!1tirU it l ~ ~ f;j; 
~ '1Tf<rnrT'f ~ ~e il'1T1"S it ~ 
! 1 ~ ~~ amr') t ~ ~ CIT Iflff ~~ 
~ fit; am ~ l i1~ q;: ~ .  f'f1lm'lit 
it IfiTlflfr<r i ~ ~ ~ i ( ~1! i t~ 1 ~ 
~ ~ l i1~ q;: Q ~!lt ~ ~ ~ 

il 1 ~i ~~~~~ ? 

..,. "'" ~ ~ (11ft ~ ""'" 
~  : ~ i n~ ~ ~ f;j; i ~~ 
-qRf<: <tft ~  <rTt if ~i  r~ ~ I ;qt 
(fifi ~ ~ri  Ifil ~ ~ ~~t (~ 
~ ~r il("TE!'') ~ am .mr ~ 
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~ ~ q ~ .r\' ~n s IIIiW ~ aiR 
m ~i .r  ~ ~ll lt ~ 
m flpr 'liT ~ I m flpr ~ ~ ~ ~ 

~~  

SHRI LOBO PRABHU: I am not 
concerned with catching the Minister on 
contradictions ; I am concerned with catching 
fish on both the coasts. I would like to 
know from the Minister why he is making 
the fishermen pay nearly 150 per cent more 
on his engines for his mechanised boats 
compared with foreign engines. Secondly, 
I would like to know from the Minister, 
since he has professed such anxiety for deve-
loping fishing, why when we had an offer 
four years ago of Czechoslovak colla-
boration for the Malpe Port, nothing has 
happened. 

SHRI ANNASAHIB SHINDE :' As 
far as the first part of the question is con-
cerned, about the difference in price of 
indigenous engines and foreign engines, 
I think, the difference exists in many 
articles ..... . 

SHRI LOBO PRABHU: The poor 
fisherman cannot subsidise the industry. 

SHRI ANNASAHIB SHlNDE: We 
would like to encourage the indigenous 
industry. That is our approach. I have 
gone into the price structure and, I find, the 
difference is only marginal and not substan-
tial to the tune of ISO per cent. As regards 
Malpe, we are in a position to undertake 
the development of such harbours and the 
Government of India has planned to help 
such harbours. There is a substantial 
provision in the Fourth Plan. 

SHRI N. SREEKANTAN NAIR: In 
view of the fact that the people engaged in 
the export of fish by their own efforts earn 
about Rs. SO crores foreign exchange, in 
view of the fact that there is a sand-dune, 
nearly 99 miles away from western coast 
which is very rich in fish and, in view of the 
fact that the Government in the last four 
years have been offering to the people in the 
trade trawlers and diesel engines which 
never materialise. will the hon. Minister be 
pleased to tell us when Lanmar engines from 
Japan costing Rs. 29,000 each are available, 
why they insist on th_ people buying 

Dutch engines costing Rs. 48,000 each which 
is not fit for shrimp trawling and that is the 
most important export of our fish earning 
valuable foreign exchange? 

SHRI ANNASAHIB SHlNDE: As 
far as smaller engines are concerned, we are 
producing these engines in our own country 
and our policy is not to import. As far as 
bigger trawlers are concerned, as I have 
already explained, the Mazagon Docks and 
others are in a position to manufacture these 
trawlers. We would like to have more and 
more orders because their capacity still 
remains unutilised. For example, last year, 
to give an encourasement. import of 30 
trawlers was permitted but the parties were 
very slow in coming forward for it. 

SHRI N. SREEKANTAN NAIR: 
Why do you want these to be imported 
when Lanmar en in~s costing only SO per 
cent of that are available? That is a very 
important question. He must answer that. 
We are losing hundred per cent more of 
foreign exchange. These Lanmar engines 
cost only half of the cost of Dutch engines 
which are not fit for shrimp trawling. 

SHRI ANNASAHIB SHIN DE : The 
position is that under the export incentive 
schemes, some engines are to be imported. 
The Government has not taken a decision 
whether Lanmar engines are to be imported 
or Dutch engines are to be imported. 

SHRI K. P. SINGH DEO: I would 
like to know whether the Pre-Investment 
Survey Team has made an investigation and 
recommended the Paradip port as a fishing 
harbour and whether the Paradip authorities 
have already spent Rs. 50,000 for the project 
report and the model study at Poona for this 
fi5hing harbour and, if so, what are the 
steps taken by the Government to see that 
fishing harbour i3 constructed durilll the 
Fourth Plan. 

SHRI ANNASAHIB SHINDE: The 
detailed investigation of the Paradip port is 
to take place very shortly. The Govern-
ment propose to undertake an investigation 
of the Paradip port in the near future. 

SHRI K. P. SINGH DEO: It has 
already been investigated by the Pre-Invest-
ment Survey Team. 
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SHRI ANNASAHIB SHINDE : We 
are not aware of it. 

Meet of Rain of July 1970 on Rabl and 
Kharlf Crops In North India 

*513. SHRI SHRI CHAND GOYAL: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) the effect of the failure of rains in 
July, 1970 in Northern India on the Rabi 
and Kharif crops of the area ; and 

(b) how far that will affect our food 
targets for the current year ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) and (b). While during 
July 1970 rainfall was deficient in several 
parts of Northern India, generally good rains 
have been received during August. It is 
difficult to indicate precisely the effect of 
rainfall in an individual month on crop 
production. 

SHRI SHRI CHAND GOYAL: Sir, I 
would like to know whether you have become 
any wiser by this reply of the hon. Minister, 
or any Member of this House has become 
any wiser. This morning, I was reading the 
statement of the Revenue Minister of Bihar 
that at least in three divisions, if there are 
no rains for another week or 10 days, 90 per 
cent of crops in those divisions will be just 
lost. 

MR. SPEAKER 
question. 

Please ask your 

SHRI SHRI CHAND GOYAL: I am 
asking the question. Sir, are the Ministers 
expected to do some home-work or are they 
simply to divulge some information collected 
by a thirdrate Secretary in their Departments 
to the House? Sir, this is a very serious 
situation which is facing some of the States. 
But look at the cursory manner in which this 
reply has been furnished. 

I would like to know whether it is a fact 
that in certain parts of the country there is 
apprehension that the crop would not survive 
and there is no proper atmosphere for 
sowina the Rabi crop. What is the estimate 

of the Government with regard to those areas 
where rain has failed even in the month of 
August and may I know whether Govern-
ment has made any assessment regarding 
those areas where crops are facing 
devastation ? 

SHRI ANNASAHIB SHINDE: May I 
seek your protection, Sir? I would NQuest 
you earnestly to refer to the reply which I 
have given and then judge the statement 
which has been made by the hon. Member 
here. 

I always appreciate the concern of the 
hon Members to elicit information and I 
never conceal anything. I am very fair to 
my colleagues in this House. I am sorry the 
hon. Member is making such a statement. 

Only last week my senior colleague, the 
Minister or Food & Agriculture made a 
statement on the failure of rain and drought 
situation in various parts of the country. 
(lnterruprions) He also made a statement 
that though last year' was a very good year 
in our country, this year appears to be a 
little better than the last year uptill now. Of 
course, it is too early to make a final judg-
ment. Our country is so vast that there will 
always be some pockets where rainfall may 
be deficient, for instance, in some parts of 
Mysore and Bihar. That was also pointed 
out by the hon. Minister in his statement. 
But, subsequent to that, during the last 10 
days there has been good rain all over the 
country and the position has improved and 
even parts of Mysore and some parts of 
Bihar have received good rains. 

SHRI K. LAKKAPPA : Sir, I repudiate 
this. There are no good rains in Mysore. 

SHRI SHRI CHAND GOYAL: I can 
understand the complacency on the other 
side. Perhaps they are relying on the fact ... 

MR. SPEAKER: Why not put a direct 
question? 

SHRI SHRJ CHAND GOYAL : They 
are relyinll on the fact that Indira Deviji hal 
been able to propitiate God Indira who has 
given them enough of rains and, therefore, 
they have a sense of complacency. 

I would like to know whether there are 
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difliculties of even getting drinking water in 
some parts of Jammu and Kashmir because 
of the failure of rain. 

I would also like to know about the 
position of import of foodgrains this year in 
spite of good rains for the last three years. 

Lastly, I would like to know whether 
they have made any usc of the human know-
ledge which is being collected. : am speaking 
on the authority of the ex-Congress Chief 
Minister of Orissa and the former Governor 
of Uttar Pradesh, Mr. Biswanath Das, who 
has said that we have opened an institute in 
U. P, which can forecast rains for another 
ten years and ask the farmers to make their 
crop pattern on that basis. We have not made 
any use of the human knowledge which is 
being collected in our own country. 

SHRI ANNASAHIB SHINDE: I do 
not know how we can appreciate his bringing 
in the Prime Minister's name without any 
reason. 

, SHRI LOBO PRABHU: It is by way 
of complim:nt. 

SHRI ANNASAHIB SHINDE : I would 
say the rainfall has been much satisfactory 
in our country. Crop prospects are much 
better. 

If hon. Member has any knowledge how 
to forecast rains for 10 years, I am prepared 
to entrust this job to him. 

'" a;i(<'I' ~ : iflff ~~ ~ i(~ 
flli 'ITtii' _WIT it \jf) i(rfur ~  i ~ ~  ~ 

~ atmlfT ~ ll"3'e ;r;T ~ l i  ~ 

~ ? 
SHRI ANNASAHIB SHINDE : There 

are some areas in Bihar which are still suf-
fering from deficient rainfall. Western parts 
of Rajasthan were suffering for the last 8 
years or so. The hon. Member must have 
seen the news item in today's papers about 
Jaisalmer district where tanks are full. By 
and large the conditions are much satisfac-
tory now. There are pockets in Jummu and 
Kashmir also for instance which are also 
bavina deficient rainfall. 

-n UIfmm mm : ~ 5I1if ~ 
~ ii m it ~ ~ ~ ~o it ~ 
'iT ~ I 'flIT ~ii  ~~ !til ~~ iIl'a' IliT 
;;rr;r;r;r\T ~ flI; ffi 1ft ;r; I1T IliT ~i  ~ 

i ~  ii 55 offiil''' ~ ~~ ~  f;;rn 'Iil 
~r ~t ii ~li ~  aiR ~~ ~ 
'iT iii'<: 1ii ~  ClfTR ~  crT ~ r. ~ ~ ~~ 
;r;T ~  ~it ~ ~ i ~r  ~~~ ;r;) r ~ 
~ ~ ~ i~(  -~ i it <r.T ifT(f ID'i 'W 
~ 

SHRI ANNASAHIB SHINDE: We 
are aware of the situation in South Bihar 
and the Government of India are r~ re  

to help Bihar and some other States accor-
ding to the established pattern and proce-
dures. 

Expert Committee on Crop Insurance 
Scheme 

+ 
·514. SHRI PRAKASH VIR 

SHASTRI: 
SHRI SHRI GOPAL SABOO : 
SHRI SHIV CHARAN LAL : 
SHRI RAM CHARAN : 
SHRI SHIV KUMAR 

SHASTRI: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to 
refer to the reply given to Unstarred 
Question No. 728 on the 30th July, 1970 and 
state: 

(a) the composition of the Expert 
Committee on Crop Insurance and its terms 
of references ; 

(b) whether the opinions of the State 
Govemments about the scheme have been 
obtained ; and 

(c) when the Committee is expected to 
submit its report ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHlNDE): (a) to (c). A statement is 
laid on the Table of the Sabha. 
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Statement 

(a) to (c). The composition of the 
Expert Committee on Crop Insurance will be 
as under ;-

(I) Dr. Dharam Narain, Chairman, 
A. P. C., Min. of Food, Agri., 

e. D. & Coop. Chairman. 

(2) Shri J. S. Sharma, 
Economic and Statistical Adviser, 
Min. of Food, Agri., C. D. and 

Coop. 

(3) Shri C. S. Anantapadmanabhan, 
Controller of Insurance, 
Deptt. of Revenue and Insurance, 
Ministry of Finance, Govt. of 

India, 
New Delhi. 

(4) Dr. Vttam Chand, 
Director, 
e. S. 0., Gov!. of India, 
New Delhi. 

(5) Dr. C. H. Hanumantha Rao, 
Sr. Fellow, Institute of Economic 

Growth, 
Delhi. 

(6) Dr. Daroga Singh, 
Director, 
I. A. R. S., New Delhi. 

(7) Shri B. N. Kapre, 
Director, 
A. P. C, Min. of F. A. e. D. 

and C. Member-Secretary. 

Comments have been received from the 
State Governments of Andhra Pradesh, 
Gujarat, Maharashtra, Mysore, Orissa, 
Rajasthan, Vttar Pradesh, West Bengal, 
Punjab and Madhya Pradesh and Vnion 
Territories of Tripura and Himachal Pradesh. 
The State Governments of Andhra Pradesh, 
Madhya Pradesh, Maharashtra, Rajasthan 
and Vnion Territory of Tripura appeared to 
be willing to try this scheme provided central 
assistance is available. The State Govern-
ments of Orissa, V. P., West Bengal have 
indicated that they would like to wait until 
sufficient experience has been gained else-
where. Pul\iab which was originally keen 
on Crop Insurance has reported tbat after 

the re-organisation, few areas in the State 
are susceptible to natural bazards and that 
in any case compUlsory insurance may not 
be welcomed by cultivators. State Govern-
ments of Gujarat and V nion Territories 
of Himachal Pradesh feel that the work of 
Crop Insurance should be preferably given 
to an autonomous body like L. I. C. 

The Tamil Nadu Government indicated 
that they were prepared to implement the 
pilot scheme on their own in certain areas. 
Thus most of the States have accepted !he 
scheme, in principle. 

It is expected that Committee will 
complete its work by the end of 1970. 

'tT ~ mm : ;;r)!ffiI'Gli ~
qe;n 'R ~  lplT ~  ~ if ~ rr:rr ~ fir; 
~~ ~ l (1  ;:r r r-~ ~~ ~  '" 
~ ~  <it;;r;rT if; ~er if 'RmT ~ 
~  ~i  '" arf!:Tlf;m ~ ~ i~r ~  "(flJ ~ 
f'fi 3llT<: if;'<irfll' ~ i~ ~ ~ 7 if 
~ l i ~  (1') ~~ <it;;r;rT 'fi) <nT1J f.r;lfT iiIT 

liI'ifiCIT ~ I it ~ ;;rr;m n~ ~ flIr \VI' 
~~ ~~r ;:r ~ ~ lr r !fiT ar:r.JT an 
'RTI1W ~r ~  ~ if;<irTl< ~~1 i  ~ :a"ij' it; 
~ er if 'fiTt ~~ 'H ~l  ~  apf\ 

il:T, a1 ~~ ifr't if if;<irfll' ~ 'fiT m-
r~ ? 

SHRI ANNASAHIB SHINDE; The 
Committee has to submit its report by the 
end of the year, that is December end. 
Then alone it will be possible for us to take 
a view in regard to the recommendations of 
the committee. As far as the State Govern-
ments . which were addressed on previous 
occasions arc concerned they broadly 
supported the crop insurance but diverse 
views were expressed as to who should foot 
the Bill. Some of the States wanted that 
the Centre should foot the Bill. States \ike 
V. P. from which the hon. Member comes, 
West Bengal, Orissa etc. said, let other States 
try and then we will take a view on the 
basis of the experience. But at that time 
Governor's rule was there in some States. 
So, we have apin taken up the matter. 
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1 ~~ ~ ~ it 
~~i ~ ~ it  ~ ~ ~ 
it ~ ~ l!>"t ~  ~ f'fi iA ~ ~- ~ 
8Pl1: ~ r If>'t, ~  q;m?;rlm ll'r.r.rr If>T 
~ti ll  \U ~ ~ I im srv.=r ll'if ~ flf> 
<m i ~lll  ~ it ~ m if; .n ~ 

if f.!;ijl ~~ If>T f'RR ar.r crt> l ln ~  ll'T 
~ ~ lit fult if; ifR if') f'RR 
~  I 

SHRI ANNASAHIB SHINDE: I have 
already explained the position. Financial 
aspect of the scheme is one of the important 
terms of reference of the Committee as to 
who should share the responsibility, in what 
manner, what should be the States role, 
what should he the role of the 
Centre. etc. That is now the subject matter 
of investigation by the Committee. There-
fore it will not he possible for us to express 
our views even if the State Governments 
have expressed their views. It will he 
possible to take a view only after the 
recommendations of the Committee are 
known. 

15ft ~~ ~ : ~~ ~i  im 
~ ~ f ifi ~ ~ iIl'fT lll;;rifT ~ .l rr if; 
~ am: ~ ~ 1ft ~ ~ arqit ~i  
~ lit ~ m ~ ~ l1 r if;;;IT ~-~ ~  
arT'l it sr~ if; lfFT (~  if; ~ it ~ i ~ 
'fflTlIT f'fi m'ffcr l!>"t ~r-~  ~ ~  ~ 

~ f;;r.r ~ ~1 lr m ~ 3fT'!' <f.T ~lll  ~i l 

t aiR w :a'ij' it ~ 1ft ~ flf> iiTI!:i' ~ t 
~ l  it ll ~ q;m? ~ lr  ~ WTI); ~ ~ ~ 
if; ~r m:vrT'f ~ arh: w ~ .m1lf1;r 

rr~ l ~  ~ ~i  f'll <j;;rTi[ if; ~ 
'ffTl11 it ~  l l r~ 'Ill <ifJAT 0511); lit ;rf 
f.or« If>r f'll ~i  ~i  ~i  ~i  if; ~ it 
1ft ~ crT :a''Jif; ~r  l!>"t 5lfTif it ~~ ~ 
ar.r ~ l W i t~ ~~ it ar'lifT f'llij'l 
sr<m: If>T ;rrr iriff1lT ~ r'll ~ r r ifiT ar'I'ifl 
aiR ~ 1ft f'll4t sr<m: '1\1 ~ ~ ? 

SHRI ANNASAHlB SHINDE : As 
regards the terms of reference, my impression 

is that they have been laid on the Table of 
the House already. I shall check it up. If 
they have not heen laid on the Table of the 
House, I shall see that they are laid on the 
Table of the House. But the substance or 
the most relevant part of the terms of 
reference is the administrative, actuarial 
and financial aspects of the crop insurance 
scheme. 

SHRI PRAKASH VIR SHASTRI: 
What about the position in other countres ? 

SHRI ANNA SAHIB SHINDE : As 
far as the other countries are concerned, in 
many of the countries, this scheme is 
voluntary, and many of the private insurance 
companies insure the crops. In Ceylon, it 
is compulsory for paddy. But the scheme 
differs from country to country. Our 
country being a tropical country where the 
failure of rain is so frequent, our experts 
have given the opinion that unless an ele-
ment of compulsion is introduced into this 
scheme. it will not be practical. And that 
is really presenting difficulties. Whether 
compulsion would be accepted by farmers is 
again a matter to be judged. 

..n ~11  'IR '" : arf;q'eT ~ 1  it an'l'if. 
mr ~  ~1~1l  ~ ~i r ~ ~ f'll f-;m 
sr llr~ ~ aiR ~ t  l ~ r if; 'IlTi.if ;;IT 
~ "'if if;;:l:'T/f ~ i  ~  ~ r  ~ ~~ ~ i 
fifO r i ~  aiR ~ r !  'Il') ~  ~ 

'fiT m ~~ l ~ i~ ~  ~ ffi' ~r ~~ 
i rr~  r'll r~ cr'if ~ an'!' it ~~ Ilmz 
'Il') U!f iffll') ~ crT iflf! arT'I' it f'll«T;fl' ~ 1ft 
1~r ~ f'll ifl1 an'!''Il) ~  If>T ~ 

'f.<:ifT l ~ ~  arT'I' 'Ill W Ull' t? ~ 
;;fif. ~ i r ~ fifi«rif if; '1ft l ~ ;;rr;A 
or,') ifiTfWl!T lit t ~~ rr~ it ? 

SHRI ANNASAHIB SHINDE: The 
main question refers to crop insurance and 
not cattle insurance. As far as crop 
insurance is concerned, the views of the 
Stale Governments are to be ascertained. 
If any progressive farmer or even if the hon. 
Member himself wants to aive his opinion 
to the committee, the committee would 
welcome his opinion. 
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SHRI P. VENKATASUBBAIAH : 
From the statement laid on the Table of tbe 
House we find tbat all the States bave more 
or less accepted tbis crop insurance scheme 
in principle, tbough they have advanced 
various reasons for not being able to im-
plement it. Taking into account the slender 
finances of the various State Governments 
and the great financial risk which is in-
volved in this scheme which is very useful 
to the cultivators and farmers and for 
which they have been agitating for so long, 
may I know whether Government have 
considered the desirability of experimenting 
with pilot projects in each State and taking 
the assistance from the LIe as suggested by 
Tamil Nadu Government, instead of waiting 
till eternity for the Slate Governments to 
implement it, who, though they may say 
'Yes' in principle, may not, however, be 
willing to implement it e ~e of their 
slender financial resources ? 

SHRI ANNASAHIB SHINDE: That 
is one of the terms of reference of this 
committee. Unless the responsibility of the 
States and the Centre is clearly defined it 
will gi ve rise to continuous disputes in 
regard to this matter. That was where some 
doubts were raised by the Finance Ministry 
when we submitted the scheme for scrutiny 
by the Planning Commission and the Finance 
Ministry. 

.n ~ ~ : rs r~ ~ ~  ~ 
~tr if ~ lfmc iF1' ~1  !Ill ~  
'IiVIT itm (t ~ ~~ fiF m 'til ~ if 
aTor.rr I '!i1f .<:R ~1 lr  '!i1f i!:iF if 
~  I eft arT" ifi1 ro Ifi!: ~~ ~ 
~~ t fiF fiFm<f ~ ~ iF1' '!i1f ~tr ~ 
ll'T fri 1fi!:1' t fit; f<rnr;r 'l'<: t ~ if" ~ 

~. ~ 'l'<: ~ ~ ffir ~ ~ am ~ 
~ «;:r:m !fiT ~ ~ ~  ~ r ~ ? 
1 ~~~ i ~~~ 
~ 3m: ~ rn am t~ 

~ 'l'rit ",,;rnl arT'l' ~ ~! it( ~ 8fTIJ 

flfim;r !fiT ~ lffl' 1ft rn m ~.r  
~ 1 t~ rn~ t~ 
'iUtrT ~ fii' ll'i{ ~ ~ aTTlI' 
~ ifiT ~ i ~  apf\ ~ ~ ~ 

~ 1fTPI':r1' eft 'fll'T i3IT ~ ~ ~ 
~  'lftTUi!' II>"t ffi ~  miff!!f;1' ~
~i  ~ ~ ~~  iIffi ~ t am 
~ i i1 ~~~ ~! i  
~or ~i  t ffi iFlf ~ !f;If lftIT 8fTIJifi1 
~ ~~ ~ ~ ~ fit; ~~ or~ ffi" 
~ ~ rn!lll ~rn arT'l' U;f? 
~~ aft. armlflfT <it arT'l' ~it ~. ~~ 
;rif'Y m;ffl ~ ffi" ~ ~  ~ . i ~ ~ 
~~~it  

~ ~ : 'l'-IT;>;' if eft ~~~ 
iFf ~ ~ I 

.n~~ ~il~l t~ t 
~ ffi ~ ~i  ilI;f ~  ~ ~~ eft 
If Ifi!: ~ ~ fiF ill) i"im<T ffl'!;r ifi1 ~  
~ ~ ~ ..mt, «U ~ ;;rrif lIT am tr ~ 
~ !~  lr) ..mt ,,'lit 3m: ~or 8fTIJ ~ 

~ ~ ffi" ~ !fiT ~ ~ it; r.r~ !fiTf 
ill· r ~ ~ « ? 
~ ~ : 8fTIJ ~ ll  or I Ifi!: ~~ 

~ l ifi1 ~ I ~ l U ~ 8fTIJ am 
m;;r;rr t ;rft if ~~ ~ ~ ~ ;;rrifIfT 
or~ l ~1 

~ ~ fq:f'fia'lT ~~~  
If ffi" ~ ~ fiF ~ i  ~ I ~ 
~ l ~  rn a) 'fll'T am lIi'tf amm:-
i t ~ arT" if; l ~ ~  If ~ ~ fit; 
~~ r r ~~ 
lr~ eft ~ l t ;r;;rTlf am ..=tf 

a""'e ~  ~  

~. ~  8fTIJ ~ ll  I filimor 
'lTf ~ ll'if" -~ t ~ 'llnfr;:rr ~ t I 

- ~  ~ r~ i  
m ~ i t~~.Q ~i tt~ 

~ l!ilf ~ ~  ll'lr ft iIIT'AT ~r 
~  

~~ ll ~ a) "'<m'l' ~ 
~~ ltiT ~ I arrq iTo ~ 11  I 
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.n .mr SI1mT ~ : ~ li~ ~  
~~ . i ~ if ~ ~ iii 
~~ iii arNf{ 'R ~ ~ ~ ll  q 
~ ~~ ~ t ! ~!Ai ~~~ 
~ l  ~ ~ ~  r~ "'f'c!; ~  n~ iii 
arttIR 'R ~ ~ arrtr<fiT ~ ~ 
~ &'1m am ~ it arnm: 'R ~ ¢-'r 
~~ ~  

1 1 ~ ~ ~ ~ r~ 
~~(l  ~ I 

'" amr SIImT l'ImT: r~el ri ~ 
iillI' ~ ~.~ <tT ~rn arrnT ~ (I) ~ rr r 

~ ~ ~ ¢;:r-orr'l ~i  ~ ? 

81\1m ~ :;;ro ~~ i CIT ~ 
arrq I. .. 

'" .mr JI1mf ~  r~ ~  
<nm ~  ~~ ~ ..n- ifT(I" ~ I ~l ~ 
~ ii!1 sil"fl:r:rlr ~ iii 1 ~ n~1  'fi! ~ 
~ aiR ;-rae it amm 'R ~  ~ r 
~ ~~ ~~~~~ I 

MR. SPEAKER : The question is 
about the composition of the Expert 
Committee on crop insurance and its terms 
of reference ..... . 

'" ~ ~ : ifTW" ..n-~ if ~  
~el~ ..• 

MR. SPEAKER: Order, order. What 
for does he think I am sitting bere? I 
cannot allow this. 

.n~~ ~  ~~ 
r rril ~ r~  ~ 1 ~ ~ ~ ~ 
.~~  ~~~~~~.·· 

~~  o~ I 

.n ~ n.~  25 mw ~ ~ 1ft 
~ ~ ~ r~ q<!i1W(1" ~it ~ 

~~ t 1  ••• 

~~ ~ .rr t 1 ~i i 
CIT ~ it'{ ~  i\' am!; I am CIT ~~ 
~~  'R ~ C1T;;rr;:r(I"T ~ I ~i i CIT 
~~  it'{ ~  ~ CIT ~ B"t:!; am ~ ~ 
~s t ~ I 

SHRI MANUBHAI PATEL: There 
is an unparliamentary expression he used. 
Will it be expunged ? 

MR. SPEAKER: It was not only un-
parliamentary but childish also. But it will 
not be expunged. 

'" ~o ;:rTo ~  : ~ ~ t m 
'R ~1li  iTlfT ~ ~~ ~~ ij- ;r,,!,;r ~ ~ 
~ ! ~ ~ ~ ~ 'fi! ~ ~~ i\' ~ 
~ f'" "IiT'l' ~~ ~ <'I"1lJ f'fOl:lT ;;rri't I i.';flIR" 

"State Governments of Gujarat and 
Union Territories of Himachal Pradesh 
feel that the work of Crop Insurance 
should be preferably given to an 
autonomous body like L. 1. C." 

~ ~r ~ ~ f"," ~~i  'flTT srm 6" <tT 
1 ~ ~  ~ r r~ ~ l l l ~ 
1fT r~ am l ~ n ~ ~ (1") ~i  ~ ~ 

i\' ~  orrlJ: fifi"l:lT ;;rri'tIfT liT 'lifT? arrtf.f 
~ ~ ~ ~ ~ 1970 iii 3Rt" crt> if) 
;;rri'tIfT-

"It is expected that the Committee will 
complete its work by the end of 
1970." 

(1") iflfT ~ ~ <tT <n')ftrnr 3fT'f ~ 
WT ~ ~  ~i  i ~ 'fi! ~i  ~ 
m: ~  "'") ~ ~Ul ~n  
~ 'lfiT'l' ~  ~  ~ ~~ SIl'ij" i\' WIlJ 

f.filfT ;;rr ~(l  ~ 1fT ~  I 

SHRI ANNASAHIB SHINDE: I will 
send the suggestion of the Member to the 
Committee. 
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'Yuva Van!' Programme 

·516. SHRI BAL RAJ MADHOK: 
Will the Minister of INFORMATION' AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) whether any survey has been made 
about the popular response to the 'Yuva 
Vani' programme of All India Radio; 

(b) whether it is also a fact that these 
programmes have so far failed to evoke any 
enthusiasm or interest among the youth for 
whom these are meant; 

(c) whether it is also a fact that pro-
gramme is urban-oriented and lacks any 
patriotic content and therefore has com-
pletely failed to enthuse the rural youth; 
and 

(d) if so, the steps being taken to make 
"Yuva Vani" Programmes really effective 
and useful? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) Yes, Sir. 

(b) No, Sir. 

(c) The programmes are oriented to the 
listening needs of youth in the service area 
of the station which is predominantly 
urban. 

(d) The programme pattern and its 
details are reviewed from time to time in 
consultation with the Advisory Committee 
and in the light of listener research surveys. 

.n ~ ~ : awflll ~ror  ~ 
arm ~ ~ t ~~ 
~ ~  iII1 ~ 'aft ~ i;Jl'll', ~ arm ~ 
en: ~ ~l  I ~ it \ifT;:r;:rr ~~
~ lITof ij; ~ it ~r.r ~r t fiI; iII1 
m ~ro wrn- ~  it r ~ ~U it ~ I 

~ ij; ~ ~ ..". 15-20 moa- armlft 
~  w am? ~~r ~ ~ amm't it; 

f<ont t, W ~ lJilf "''' armlft ~ ",Tt 
~~t  <m IfAl it ~~~ 

~  ~  ~ ts rr l  ~ ~ t III 
~ miff 'liT r( i! l~  m it; ~ 
t lIT r~! i  ~ ~ ij; fm:t ~ 
~t ? 

SHRI I. K. GUJRAL: It seems tbat 
my hon. friend has foraottcn the question 
that he tabled. He has specifically asked a 
question about Delhi Yuva Vani, and Delhi 
is predominantly urban, I cannot help it. 
The village area is very small. Parts of the 
rural areas have been covered by the Yuva 
Vani station, but the station being weak 
now, we are trying to strengthen it, so that 
all the urban area can be covered. 

The second point that he has mentioned 
is about the function of the Yuva Vani. It 
is a new experiment, and a sqcccssful 
experiment, whereby the youth radio is being 
run predominantly by the youth for the 
benefit of the youth. The surveys have 
given very good results, and that is why we 
want to start a second one in Calcutta 
also. 

.n~~ it~ it; ii l 1r~ 

~~~ ~ ~  smmr mr ij; fm:t 
~ !  'flIT mlIl it ~rn ~~ ~  t ? 

im ~ lITof ~ t f'" ~ ~ 
~~~ ~ ~  ~  f;;r;r wTiff it 
'tf:Slll lfIT t, ~ ~ rr t flfi ~sinr  

~ i ~.n tlit~ 
i. l ~ ~ fit; ,11' smrrJf it iII1 emr 
1 i ~ fir;lf qit ~  <m ~ ..". 
~~ ifT1l' ~ r <tT ~ en: m it; 

fm:t ~ ~  ffifil; ~ 'ITA IR ~ flfi 
~~ smmr ~ CfIPfT f;;r;r itlrr !fiT ~ it 
~  fiI;lIT IflIT t, ffi ~ r('l'l' 1ft 
ll'tP" m it; foll:!; ~ ~ ? 

SHRI I. K, GL'JRAL Whatever 
scripts are aS,ked for, I have no objection 
to make them public because they arc' public 
documents, and so there is no hesitation 
about that. 

I do not know who have been talking 
to Mr. Madhok, but we have had four 
surveys in one year and the result is 
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extremely satisfactory, particularly from the 
point of view of the youth who are really 
participating in it, and I would strongly 
advise Mr. Madhok. because he is a 
professor and teacher, to kindly hear the 
Pl'Olramme for a few days and then come to 
a conclusion. 

~n r~ ~~ ~~ 
~~  

~ ImS ~ ~  1! ~ oITq-

~~~  

1 ~~ ~  ~  
1fT ;0( ~ wn'flT iii) 1~ ~ !liT ~  ;r 
1l)1fi(', ~ f;n:rivr lliT 1ft ~ro ~  ~!  
i ~ ~ am ~ !liTli'li'f if IIilf qfu'<:f;r 
m it; ~ If1: ~ r fq'{fl: m;;rt 
~~ ? 

SHRI I. K. GUJRAL : The idea behind 
!letting up the Yuva Vani station is to 
involve the youth in national life and to 
make them participate. and I think that is 
the first compulsion. We have come to the 
definite conclusion, and I think my hon. 
friend will agree with me, that merely by 
lectures we cannot change them. There is a 
long list with me of the discussions that have 
been held for one year or more, and I 
can say that they have had very good 
results. There is a long list and I can read 
that. The students themselves are dis-
cussing about student indiscipline. I think 
that is the best way of getting at it. The 
teachers, senior people, young men and 
others participate in it: and that is how 
student participation has been established. 

.tt ~ In : CII'SIm ~ W lm' 
iii ~ if iro Q ~ am; rri~ ~ ... 

MR. SPEAKER: No point of order 
during the question hour. I am sorry we have 
settled it already. 

.tt~ In:!t ~  ~  
!U ~ j, W ST1lf ~ ! ~ if ~ am; 
atm: ~ IIiVfI ~  ~ I 

SHRI N. K. P. SALVE: The Minister 
of State for Information and Broadcasting 
is known for organising programmes which 
are special for the youth of either sex. 
Part (c) of the question is 'whether it is also 
a fact that the programme is urhan oriented 
and hacks any patriotic content .. .' 

MR. SPEAKER: It should have been 
'lacks' ; it is a misprint. 

SHRI N. K. P. SALVE: His answer 
looked more apt for 'hacks' than 'lacks'. 

MR. SPEAKER : You are hasing your 
question on 'hacks' or 'Iac"s' ? 

SHRI N. K. P. SALVE: I will have to 
back my question with 'lacks' The hon. 
Minister appears to be very complacent 
about the youth programme. May I know 
from him the average age of the committee 
which manages that programme? Are 
there any members who are older to 
him in age and if so are they thinking of 
reconstituting the committee ? 

SHRI I. K. GUJRAL : We have take 
care to see that of the participants of the 
advisory committee nobody is of the age of 
Mr. Salve; everyone is younger than him. 
That is. why. whether one ii a member of 
the advisory committee or a participant in 
this programme the 'must' condition is that 
he or she must be below 30. 

Late "'Ight Broadcast oC News Bulletin to 
benefit Small Newspapers 

+ 
-517. SHRI BENI SHANKER 

SHARMA: 
SHRI S. K. T APURIAH : 

Will the Minister of INFORMATION 
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state : 

(a> whether the President of the Indian 
Languages Newspapers Association urpd 
the All India Radio to broadcast a news 
bulletin late at night every day for the bene-
fit of small newspapers which do not subs-
cribe to any news qency; 

(b) whether it is a fact that there are as 
many as 200 small newspapers who are 18k-
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ing advantaae of AIR's afternoon news 
bulletin broadcast in English; and 

(c) if so, the reaction of Government 
thereto and the steps proposed to be taken 
in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND )N THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) Yes, Sir. 

(b) Government do not have exact 
figures, but it appears that a number of 
small newspapers are taking advantage of 
tbis service. 

(c) The report is being examined. 

1111~~ ~ ~~  ~ 
~  ~  !tiT amr ~ f!ti 1I'T'A'Tll' I'j'lIrT ;;rT 

it ~ ~ ~~ aNmT ~ li ~ ~ ~ ~ 

ti ~~ ~ i ~ !tiT ~ <tT ~ I 

ifTIl ;;rr;fct ~ f!ti ~t ~ if; an ~ if; 
;m- 'tmT !til ~ ;r ItiT'liT sr;;m- garr ~ 
am ifTIl ! ~ 1ft' ;;rr;fct ~ M; ~ r r ~i  

'fmarT ~ ~ ij- 1t-~~ aRro<: ~
f-lflTT arrt ~ ~ ~ ~  ~ <'IT'll' if; 

~ uf.f if; ~ ~ "' ij- n ~ "' ~ 
;fr.J ~ ItiTf ~ ~ t ~ .r1ti ~it  ~ 
f!ti ~ U ~ ~ ~ ij'iIT'fR SI'l"G'f rn 
~ ~ ~ ~ e.r ~ ~  i ~ ~. r fqw 
ij'if;? 

SHRI I. K. GUJRAL: It is being 
examined. 

lilT ~ WIIf : ifTIl am iPJ ij''fT 
~ t it; ~  ami" ~ it -~ 
~ l att lI'T;:f\'q'\'ft q ~  ~ I ~ ~ 

~ ~ ~ ~ srmzI'lIi ~ f!ti iPJ ~ tJlt 
~!ti ~~1 1t~~ 

~it rnr~~ 11ft ~  

ifTIl' ~ 1ft ~ ~ . 

IIISW' .. : SI'''f '{twit I 

1111 ~~ WIIf : ~ l ~  ~ 

lWf n: ~ lIT ~ ~ I ~ 'lUifT ~ ~ 
f!ti 'flTT ~ ~~ ar.-iimT !tiT 3l'fln:T ItiTIR 

~rit if; f<'l'!1; '" ifTIl ~ m l ~ ~ 
~ ~ ? ~ ~ 1ft' \ifTififT ~ R.' f!ti ~ 
~-~ arnnl !tiT fQT'f'fl <tt ~ l 

~it ~ f""!!; 'I1T IIT!J ~ :;r;<: ~ @ lTT ~1 ? 

SHRI I. K. GUJRAL : All these are 
beside the question. But I may inform 
him that all these things are beiDi 
examined. 

SHR) RANGA : I am won ~rin  why 
the Government is still examining this 
particular question. Is it not a fact that 
for a very long time these questions had been 
placed before the Government and they could 
have considered these suggestions. Would 
they not be willing to say that they are sym-
pathetically considering it and, as a matter of 
principle, they are in favour of it, but they 
would like to examine the administrative 
side of it and give effect to it as soon as 
possible? 

SHR) I. K. GUJRAL : My hon. friend 
perhaps is not aware that the dictation speed 
news bulletin was started only in December 
last year and we are doing it only for a few 
months now. Although it was under consi-
deration for some time, we have started it 
only in December last. Now, a second pro-
posal has been made, after the efficacy of 
this bulletin has been established-some 
people have suggc:sted-that instead of one 
bulletin there should be two bulletins. 
Naturally it involves certain examination as 
to the time available and the wave-length 
that should be available. We are examining 
it, but I am glad that it has been so well 
received thut there is demand for a second 
bulletin. 

w r ~~-A~ 

·519. 1111 ~ ~ : IfIfT "1'f 
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SHRI SAMAR GUHA : May I know 
whether it is a fact that in the Durgapur 
steel plant although the recognised union 
refused to be goaded by this call for strike 
by an unrecognised union, yet the strike in 
Durgapur is going on, although there is a 
record of 75 per cent of the workers actively 
joining it, still under threat the unrecol!nised 
union workers are trying to sabotage the 
whole Durgapur plant and also contemplating 
an all Bengal bandh on the Durgapur issue ? 
May I know whether such a strike by the 
workers of unrecognised unions would be 
considered illegal. ... 

MR. SPEAKER : How are you bringing 
in Durgapur into this? 

SHRI NATH PAl: It is about recogni-
sed and unrecognised unions. 

MR. SPEAKER: Have you come back, 
Mr. Nath Pai ? Are you quite all right? Are 
you quite healthy? Mr. Samar Guha, you 
should make the question relevant; I will 
not mind the length. 

SHRI NATH PAl; Is it not on a par 
with the previous question ? When you 

participate in an illegal strike. what are the 
consequences? His only offence is that he 
was concretising what was generally being 
said by others. 

MR. SPEAKER: You seem to be quite 
fresh. 

SHRI NATH PAl: If a few days in jail 
makes one look fresh, I must recommend it 
to some of them on the treasury benches. 

MR. SPEAKER: You seem to be well 
looked after there. 

SHRI S. M. BANERJEE; It is a sad 
commentary on our labour policy that after 
independence, no strike has been declared 
legal. All strikes which were legal during 
pre-independence days have become illegal 
now. Has it been brought to the no\ice of 
the minister Ihat certain workers are suspen-
ded and for months together it is not finalised 
by the employers with a view to penaiising 
the workers financially? Has he taken any 
steps to see that a specific period is given 
so that the supension could be revoked, the 
case can be finalised and the worker may be 
paid full wages ? 

SHRI BHAGWAT JHA AZAD: There 
are two kinds of suspension. One is a punish-
ment for misconduct and the other is during 
the pendency of the enquiry. They are 
governed by the provisions of the Act and 
standing orders. In between we do not come 
in. As I said, Government do not favour 
employers who continue the suspension for 
a long time. They should come to a decision 
this way or that according to the Act and 
the standing orders. I agree with him that 
such long delay should not be there in finali-
sing the cases. 

SHRI S. M. BANERJEE: Will he be 
entitled to full pay and allowances ? 

SHRI BHAGWAT JHA AZAD : That 
is hypothetical. There are lots of cases of 
suspension. If there is a particular case, I 
can look into it. After the enquiry is over, 
if he is found guilty, of misconduct, It is 
substantiated. If not, he gets the pay for the 
period when the charge is not proved against 
him. 
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WRITTEN ANSWERS TO QUESTIONS 

Import of Small Tractors 

·512. SHRI CHANDRA SHEKHAR 
SINGH: 

SHRr LATAFAT ALI KHAN: 
SHRI ISHAQ SAMBHALI : 
SHRI JHARKHANDE RAI : 
SHRI SARJOO PANDEY: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether the Centre proposes to 
import on a large scale small tractors to meet 
the immediate demand of farmers for this 

type of tractors ; and 

(b) if so, the number of tractors to be 
imported and the value thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) and (b). Yes, Sir. It has 
been decided to import 20,000 tractors in the 
12-25 h.p. range to meet the immediate 
demand of farmers. Orders for the import of 
9,000 tractors in this h. p. range have already 
been placed on foreign suppliers as indicated 
below:-

Country Make No. of tractors Import price per 
to be imported tractor (Rs.) 

--_.--- ._---------

Czechoslovakia Zetor-2011 (SKD) 2,500 10,007 (C & F) 
Zetor-201l (SKD) 

Rice Special 1,000 10,957 

Zetor-2011 Rice Special 2,500 11,467 
(fully-built) 

Poland URSUS-32S (PKD) 3,000 7,100 .. per pack 

Total 9,000 

Negotiations for the import of 7,000 RS09 
tractors at C & F cost of Rs. 9,350 each have 
been completed but orders have not yet been 
placed. Negotiations for the import of 
another 4,000 tractors in 12-25 h.p. range are 
under way. 

Claims or Displaced persons from Pak-oc-
cupled Kashmir 

.'15. SHRI MANIBHAr J. PATEL: 
SHRr J. K. CHOWDHURY: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) '. whether Government are apin 
having . a proposal under consideration to 
allow displaced persons from Pakistan 
oocuJlMld Kashmir to registor their claims of 
properties left over there; 

(b) whether the Committee of four Union 
State Ministers to whom the matter was 
referred for examination has since submitted 
its report; and 

(e) if so, the main recommendations of 
the report and the decisions taken by Govern-
ment thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD): <a> Yes, Sir, 
Representations have been received in this 
behalf. 

(b) and (c). The Committee have sub-
mitted their report, but the matter is still 
under the consideration of the Govel'lllJlCllt. 



33 Written Answers SRAVANA 29, 1892 (SAKA) Written Answers 34 

Setting up ora Liquid Fertilizer Plant by 
Punjab State Cooperatl.e Supply 

and Marketing Federation 

·518. SHRI DEVINDER SINGH 
GARCHA : win the Minister of FOOD 
AND AGRICULTURE be pleased to state: 

(a) whether it is a fact that the Punjab 
State Co-operative Supply and Marketing 
Federation has submitted a proposal to 
Government for setting up a liquid fertiliser 
plant; 

(b) if so, the details thereof; and 

(c) by what time a decision is likely to 
be taken in the matter ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD, AGRICULTURE 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI JAGANNATH 
PAHADIA) : (a) No, Sir. 

(b) and (c). Do not arise. 

Exploslye Unemployment Situation In 
West Bengal 

·520. SHRI GANESH GHOSH: 
SHRI BHAGABAN DAS : 
SHRI B. K. MODAK : 
SHRI SARDAR AMJAD ALI : 

Will the Minister of LABOUR AND 
q,EHABILITATION be pleased to state: 

(a) whether West Bengal Government 
representatives, attending the reoent Chief 
Secretaries' Conference in New Delhi warned 
the Centre that unemployment situation ill 
West Bengal was 'explosive' and urgent steps 
were needed to correct it ; 

(b) if so the latest position in regard to 
employment and unemployment in that 
state; 

(c) the steps taken by the Central 
Government during the last three years to 
meet the situation ; and 

(d) the impact of the steps taken by the 
Centre on the unemployment situation in 
West BonaaI ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D, SANlI-
VA YY A) : <a) The representative from 
the West Bengal Government stated that the 
unemployment problem in West Benpl was 
very acute, particularly in urban areas. 

(b) According to the information 001-
lected under the Employment Market Infor-
mation programme, total employment in West 
Bengal State in the organised sector as on 
31.12.1969 was 22.90 lakhs. In regard to 
unemployment, the only available information 
relates to the number of work-seekers on the 
live register of employment exchanges. This 
number as on 30.6.1970 was 5.32 lakhs. 

(e) Various development programmes 
included in the Fourth Five Year Plan and 
the Annual Plans of the Centre and the 
State of West Bengal in the field of 'agricul-
ture, industry, irrigation and power, transport 
and communication and social services such 
as education, health, family planning and 
social welfare are expected to create increasing 
number of employment opportunities in the 
country including West Bengal. In addition 
the development of Calcutta Metropolitan 
area would also provide a large volume of 
employment. 

<d) According to the information 001-
lected under the Employment Market 
Information programme, the growth of 
employment in West Bengal which has been 
showing a downward trend for sometime 
past has recorded an increase during the year 
1969. 

Failure of Community Development due 
to Admlnlstratlye Inefllclency 

.521. SHRI HEM BARUA : Will the 
Minister of FOOD AND AGRICULTURE 
he pleased to state: 

(a) whether it is a fact that the Com-
munity Development Centres in the oountry 
have failed to yield the desired results; 

(b) if so, whether it is due to adminis-
trative inefficiency ; and 

(c) whal steps Government have taken 
to see that the administration of these centres 
i. aeared up to oope with our rising 
demand for qricultural products? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI S. C. JAMIR). 
(a), (b) to (c). A statement is laid on the 
Table of the House. (Placed in Library See 
No. LT·4020 170). 

Compensation to East Pakistan Refugfes 

·522. SHRI SAMAR GUHA : 
SHRI B. K. DASCH OW-
DHURY: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether Rs. 300/- crores as compen-
sation for their properties left in Pakistan 
have been paid to the West Pakistan 
refugees ; 

(b) whether similar compensation was 
not paid to the refugees from Ea.t Fakistan 
as Nehru-Liaquat Ali Pact assured them (i) 
free travel to East Pakistan, (ii) rights to 
own, manage and dispose of their properties 
in Pakistan and (iii) facility for sending 
money or transfer their assets to India ; 

(c) whether such assurances have com-
pletely denied by the Government of Pakistan 
shortly after signing of the Pact ; 

(d) whether after 1965 Indo-Pak. con-
ftict aU refugee properties in East Pakistan 
have been declared as 'enemy properties' and 
subsequently seized and sold off ; and 

(e) if so, whether under the changed 
circumstances, the East Pakistan refugees 
should be given compensation for their 
properties left in Pakistan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (e), A statement 
is laid on the table of the Sabha. 

Stalement 

COMpeIlSQlion to East Pakistan Refugees 

I. The total amount spent for payment 
of compensation to the refugees from West 
Pakistan upto 31-3-1970 is Rs. 193.18 crorea. 

Of this amount, Rs. 143.22 crores have been 
recei ved on account of rent and sale proceeds 
of evacuee properties. Thus, the Govt. have 
spent only Rs. 49.96 crores from their own 
funds for this purpose. 

2. Compensation has not been paid to 
the refugees from East Pakistan because, 
under the Nehru Liaquat Pact of April, 1950, 
these persons retain their proprietary rights 
in the properties left behind by them in that 
country and they can sell. exchange or 
dispose of their property. It is, however, 
correct that the Government of Pakistan are 
not implementing the Agreement and that 
they have made it extremely dilTtcult for the 
migrants to dispose of their property. There-
fore, Government has taken lip the matter 
with the Government of Pakistan to implement 
and honour the Agreement. 

3. The Government has lodged a pro-
test with the Government of Pakistan for 
treating properties of the migrants as enemy 
properties. 

4. It is not possible for the Government 
of India to pay compensation to the refugees 
from East Pakistan for thei r properties left 
behind for the following, among other, 
reasons :-

(I) The properties of the refugees from 
East Pakistan are governed by the 
provisions of Nehru Liaquat Pact 
of 1950, according to which their 
proprietary rights subsist in them. 

(ii) There is virtually no evacuee pro-
perty in the Eastern Zone in India 
which can form part of any com-
pensation pool from which com-
pensation can be paid to the 
refugees. 

(iii) Apart from the financial impli-
ca tions, there will be serious 
difficulties in verification of claims 
of the refugees. 

S. It may be mentioned that upto 
31-3-1970 Government had spent Rs. 322.59 
crores on the relief and rehabilitation of 
migrants from East Pakistan, as compared 
to Rs. 206.06 crores spent on the relief and 
rehabilitation of displaced persons from 
West Pakistan. 



37 WrlUen Amwers SRAVANA 29, 1892 (SAKA) Wrllten Answers 38 

Merger ofE.S.I.C. and E.P.F.O. 

*523. SHRI SRADHAKAR SUPAKAR: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(8) whether Government have come to 
any decision to merge the Employees' Stale 
Insurance Corporation and the Employees' 
Provident Funds Orp.nisation ; and 

(b) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SAN-
JIVA YY A): (a) No, Sir. 

(b) The Working Group which was 
set up to examine the matter has recently 
submitted its Report. It is under examination. 

Inter-State Movement of Sugar and its 
Effect on Price 

*524. SHRI P.e. ADiCHAN : 
SHRI H1MATSINGKA: 
SHRI D. AMAT: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether restrictions on inter-state 
movement of sugar meant for "free-sale" have 
been lifted; 

(b) if so, whether the object of these 
restrictions was to keep the prices of sugar 
under check by preventing artificial scarcity 
of the commodity that might be indulged 
in by unscrupulous traders, if so, what al-
ternative arrangements now exist for prevent-
ing such price rise ; and 

(c) the extent of rise in prices of free-
sale sugar, if any, since recorded, zone-
wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes, Sir. 

(b) These restrictions were imposed 
during the period of sbortase and have now 
been considered un-necessary In the existing 
conditions of abundance of supplies. Govern-

ment can check price rise by regulating 
releases of sugar from factories for sale. 

(c) A statement showing wholesale 
prices of sugar in certain important 
markets in the country on 22nd July, 1970 
and 15th August, 1970 is laid on the Table 
of the Sabha. 

Statement 

(Rupees per quintal) 

Price on 22nd Price on 15th 
July, 1970 August, 1970 

Delhi 183.00 188.00 

Kanpur 170.00 1'18.00 

Calcutta 179.00 186.00 

Bombay 173.00 186.00 

Madras 172.00 179.00 

Mismanagement in Trunk Telepllone 
System In Calcutta 

·525. SHRI MOHAMMAD ISMAIL: 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) whether Government received 
complaints of irregularities in and mismanaae-
ment of the Trunk Telephone system in the 
Calcutta region ; 

(b) whether it has been brouaht to the 
notice of Government that in many cases the 
Ordinary Trunk Telephone calls are converted 
into special or uraent calls against the desire 
of the callers ; 

(c) whether the above-mentioned 
practice causes financial loss to the users of 
trunk telephone lines ; and 

(d) if so, whether he will investipte 
into the complaints and take necessary steps 
in that regard? 

THE MINISTER OF INFORM A TION 
AND BROADCASTING AND COM-
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MUNICATIONS (SHRI SATYA 
NARAYAN SINHA): <a> No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) Does not arise. 

Steps to Cbeck Spread of Rajasthan Desert 
Towards East 

·526. SHRI N. K. SOMANI: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to slate : 

(a) whether it is a fact that Rlijasthan 
desert is on its onward march and is eating 
away the fertile agrieulturable lands of Delhi, 
Punjab and U. P. ; 

(b) if so, how much land has thus been 
affected ; and 

(c) the steps Government have taken in 
tbe past to seriously meet this challenge in 
the context of existing Indo-French and 
Indo-Canadian agreements and also a desert 
development Board set up for the purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) There is no basis for a 
positive statement to the effect that the 
Rajasthan desert is eating away the fertile 
agricultural lands of the neighbouring States. 
But the degradation of arid areas due to 
indiscriminative exploitation of local 
regulation tbrough grazing by animals is 
undoubtedly a matter of serious concerns. 

(b) It is not possible to make an 
estimate of land thus affected. 

(c) A statement is laid on the Table of 
the Sabha. 

Statemmt 

I. The question of developing arid and 
semi-arid areas in Rajasthan, Gujarat and 
Haryana has been reccivinll the attention of 
the Government of India for sometime past. 
A Desert Development Board has been set 
up to keep under review the preparation of 

schemes, their execution through the qcncies 
of the State Governments, etc., etc. There 
is a provision of Rs. 2 erores during the 
Fourth Plan for undertaking pilot projects 
for the development of desert areas in the 
above mentioned three States. The approach 
in these pilot projects is to take up specified 
items of work, depending on the suitability 
of the area selected, in compact and well 
defined areas, with a view to creating a real 
impact and showing the possibilities for other 
areas, if funds were available. Administra-
tive approval to the pilot schemes estimated 
to cost Rs. 103.19 lakhs has already been 
given to the State Governments of Rlijasthan, 
Gujarat and Haryana for taking up works 
relating to pasture development, soil conser-
vation, aforestation, agricultural development, 
etc. In addition, desert areas are likely to 
get substantial funds under the non-plan 
scheme of Rural Works Programme in the 
chronically drought-affected areas in the 
country for which there is a provision of 
Rs. 100 crores during the remaining years of 
the Fourth Plan. About Rs. 2 crores would 
be available for each district, selected under 
this programme. Under this scheme, the 
objective is to organize permanent works for 
banishing emergent scarcity relief and to 
generate adequate employment. 

2. The Central Arid Zone Research 
Institute is functioning at Jodhpur and its 
research programme includes desert problems. 
This Institute has developed techniques to 
stabilise a sand dunes and demonstrated the 
same in the field. It has also established 
successfully wind-breaks along the road sides 
and shelter-belts against wind erosion. 
Suitable methods have also been evolved by 
scientists of this Institute to control gerbils 
(rodents) which are a mence to desert 
vegetation. Also suitable tree and llrass 
species have been evolved for afforestation 
and range development taken up by the 
State Departments. 

The Indo-French and Indo-canadian 
Projects would provide assistance for im-
providing agricultural products under 
rain-fed condition and not desert develop-
ment as such. 

Plantation Workers' Worklng Hours and 
Accolllmodadon 

·527. SHRI G. VENKATASWAMY: 



41 rit~n AnlWer" SRAVANA 29,1892 (SAKA) Written Answe" 42 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether the National Commission 
on Labour has recommended to reduce the 
working hours of adult plantation 
workers; 

(b) if so, the reaction of Government 
in regard thereto ; 

(c) whether certain employers organisa-
tions have suggested to lower the provIsion 
of eight per cent accommodation annually ; 

(d) the names of such employers orga-
nisations, and 

(e) the reaction of Government in this 
regard? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. 
SANJIVAYYA): (a) Yes. 

(b) It is proposed to amend the 
Plantations Labour Act, 1951, suitably. 

(c) Yes. 

(d) The Consultative Committee of 
Plantation Associations and the Indian Tea 
Planters' Association. 

(e) The matter was discussed at the 13th 
Session of the Industrial Committee on 
Plantations held on 10th July, 1970 and 
it was agreed that the employers should 
comply with the earlier decision of the 
Committee to construct houses for 8 per cent 
of their workers every year. 

Co-operation extended in Exposing shady 
transaction In Newsprint by two New DeIhl 

Dailies 'Pratap' and 'Vir Arjun' 

"'528. SHRI ESWARA REDDY 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) wheliler it is a fact that some 
applications were received by the Registrar 
of Newspapers, New Delhi, offering co-
operation in showing shady transaction in 
newsprint in the registers of both the Dalies 
'Pratap' and 'Vir Arjun' of New Delhi; 

(b) if so, the details thereof; 

(c) whether the services of the indivi-
duals were utilized ; and 

(d) if not, the reasons therefor ! 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) and (b). A 
letter was received by the Registrar of 
Newspapers for India from an ex-cmployce 
of PRA TAP and VIR ARJUN in which he 
alleged that there were serious irregularities 
in the maintenance of accounts' relating to 
newsprint wastage, press room returns, print 
orders, purchases of newsprint and conver-
sion of reels into reams. 

(c) and (d). No, Sir. An independent 
scrutiny of the records of the newspapers was 
carried out by an officer of the Registrar 
of Newspapers during November 1969. The 
allegations made by the complainant were 
fully in view. It was found that the circu-
lation of the dailies, as claimed by the 
publishers, was in order. 

Film Censor Board's Strict Attitude 
towards Indian Films Stress on Sex 

and Violence 

"'529. SHRI SITARAM KESRI : 
SHRI SHIV CHANDRA JHA : 

Will the Minister of INFORMATION 
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state: 

(a) whether Government have ISSued 
instructions to the Film Censor Board to 
take strict attitude towards the Indian Films 
which tended to lay stress on sex and 
violence; and 

(b) if so, the details of instructions 
issued in this I'CIPlI'd 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) and (b). 
Yes, Sir. While drawing the attention of 
Central Board of Film Censors towards the 



43 Written .4nJwer.f AUGUST 20, 1970 Written .4nrwer.f 44 

lrowing tendency to depict violence, se)t and 
vulaarity in films Government has asked the 
Board to be strict in the matter of censorship 
of such films. 

Abolition of Food Zones 

·530. SHRI S. M. BANERJEE: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state: 

(a) whether a final decision has been 
taken to abolish Food Zones in the 
country ; 

(b) if not, the reasons for the same; 
and 

(c) when a decision is likely to be 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) to (c). Movement of wheat 
and wheat products, except in statutorily 
rationed areas, is unrestricted throughout the 
country. The movement of coarse grains is 
also virtually free. As regards rice, the 
policy will be reviewed in the next Chief 
Ministers' Conference on the price policy for 
kharif foodgrains sometime in September-
October this year. 

Newspaper Finance Curporation 

.531. SHRI JYOTIRMOY SASU 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) when the proposed Newspaper 
Finance Corporation is expected to come into 
existence. 

(b) the main features of the corporation; 
and 

(c) which categories of papers will be 
entitled to secure loans and other types of 
financial assistance from the proposed 
Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPART-

MENT OF COMMUNICATIONS (SHRI 
l. K. GUJRAL) : (a) to (c). The matter 
is under the active consideration of 
Government and a decision will be taken 
shortly. 

A. I. R. Cuttack otT the Air for one day. 

*532. SHRI D. N. PATODIA : Will 
th., Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) whether it is a fact that Cuttack had 
gone off the air for one day on the 28th July, 
1970; and 

(b) whether suspension of the radio 
service for such a long time was justified? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
I. K. GUJRAL): (a) No, Sir. But the 
station had to go off the air on 27th July, 
1970. 

(b) A departmental enquiry into the 
matter has been ordered. 

Plan to Boost Production of Cash Crops 
like Jute, Cotton and Oilseeds : 

*533. SHRI R. K. BIRLA: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state : 

(a) whether it is a fact that Government 
have chalked out a comprehensive programme 
to boost cash crops like, jute, cotton and oil-
seeds this year ; 

(b) if so, the details of the proaramme ; 

(c) the amount earmarked for the pur-
pose; 

(d) the target of production fixed for each 
crop; and 

(e) whether the State Governments have 
been sounded about·this proaramme and if so, 
the response thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
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COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE); (a) Yes, Sir. 

(b) A statement is placed on the Table of 
the Sabha. [Placed in Library, See No. 
LT-402/170] 

(c) The amount earmarked for the pur· 
pose is as follows : 

Rs. in lakhs 

( i) Cotton 89.85 

(ii) Oil·seeds 83.46 

(iii) Jute 45.00 

Total 218.31 

(d) The targets of production during 
1970-71 are a. follows: 

(i) Cothon 65 lakh bales 

(ii) Oilseeds 90 lakh tonnes 

(iii) Jute & Mesta 81 lakh bales 

(e) These programmes have been worked 
out in consultation with the State Govern· 
ments concerned and are being implemented 
by them, supplementing the programmes 
under the State Plan. 
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. Production of Sugarcane durlllll .1969-70 
and Price of Sugar 

*535. SHRI PREM CHAND VERMA: 
Will the Minister of FOOD AND AGRI· 
CULTURE be pleased to state: 

(a) whether it is fact that there has been 
heaviest production of Sugarcane during the 
year 1969-70; if so, the total estimated 
production ; 

(b) whether it is also true that Govern· 
ment checked the fall of price of Sugar from 
certain level; if so, the reasons therefor 
and why not the price be allowed to prevail 
in the market by the forces of demand and 
supply; 

(c) whether Government have received 
reports that at certain places, the farmer set 
fire to the sugarcane crops as they felt un· 
economical to cut and send the same to the 
Mills as the season for the next crop had 
approached; if so, the reasons for not 
taking steps by Government to save the 
national loss ; and 

(d) the total estimated produce for the 
current year of Sugarcane? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes, Sir. The estimated 
production of suprcane in 1969-70 is 1312.23 
lakh tonne •. 
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(b) The prices of levy Sugar which is 
70010 of the production is fixed on the basis 
of the cost schedules recommended by the 
Tariff Commission. The price of sugar in 
the open market is determined by the forces 
of demand and supply and is sought to he 
kept within reasonable limits by regulation of 
releases of sugar to sugar factories for sale. 

(c) There was a report in the Press about 
Haryana farmers having decided to burn 
their cane but the State Government inti-
mated that there was no such report with 
them. The Punjab Government also inti-
mated that they had no such report. No 
other report in respect of burning of cane has 
been received. 

(d) It is too early to estimate the 
production of sugarcane shown during ~ e 

current year. 
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Arml Seized at East Pakistan 
, RefUllee Camp at Mana 

.537. SHRI K. P. SINGH DEO : Will 
the Minister of LABOUR AND REHABI-
LITATION he pleased to state : 

(a) whether it is a fact that a large 
quantity of arms was seized at the East 
Pakistan Refugee Camp at Mana recently ; 

(b) if so, the nature of the arms seized 
and whether the origin of these arms has been 
established ; 

(c) whether any investigation into the 
circumstances in which these arms were 
smuggled into the Refugee Camp at Mana 
has been made ; and 

(d) if so, the result thereof and the 
action taken by Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). According 
to the information furnished by the Chief 
Commandant, Mana Group of Transit 
Centres, certain unassembled parts of two 
country made pistols were recovered from 
the house of a local employee of the Mana 
Industrial Centre. The bombs were also 
found from a well. The parts of weapons 
found were of indigenous make. 

(c) and (d). It is still not known how 
these were smuggled into the Camp premises. 
Police investigation is in progress. Further 
action will he taken on receipt of the police 
report. 

Credit Facilities to Farmers 

"'538. SHRI CHENGALRA Y A 
NAIDU: 

SHRI R. BARUA : 

Will the Minister of FOOD AND AGRI-
CULTURE he pleased to state : 

(a) whether it is a fact that smaD farmers 
are not getting proper and timely credit faci-
ities in the country ; 

(b) if so, the steps contemplated to 
ensure timely and easy credit facilities to 
small farmers by Government ; and 

(c) whether this matter was taken up 
with the Nationalised Banks and they have 
I18reed to provide credit facilities to small 
farmers on easy terms and if so, the details 
thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) and (b) : Yes, Sir, In re-
COIIIition of this fact Government have 
initiated measures to ensure the flow of 
credit to small farmers particularly from 
institutional sources. The following are some 
of the important measures : 

( i) A special scheme for the extension 
of supervised credit to small and 
marginal farmers has been under-
taken by the Government of India 
in the Fourth Five-Year Plan. The 
scheme will be implemented in 86 
selected districts throughout the 
country. 

(ii) The loaning policies and procedures 
of cooperative institutions are being 
reoriented to give priority and spe-
cial attention to the credit needs 
of the small farmers. 

(iii) Credit institutions are being advised 
to re-orient their policies so that 
loans are advanced on the basis of 
the soundness of investment plans 
rather than merely the security of 
the assets possessed by the borro-
wer. To cover the risks that may 
be apprehended in such re-
orientation, the Central Government 
have decided to set up a Credit 
Guarantee Corporation to cover 
advances made to the small borro-
wers in various sectors including 
agriCUlture. 

(c) Yes, Sir. The question of stream-
lining the various activities of lending to 
the hitherto neglected sectors, removing 
obvious disparities and helping the rural 
section of the community such as the small 
farmers, has been taken up with the 
nationalised banks. It has been agreed in 
principle that carefully selected low income 
IfOlIPS in tbese sectors may be given the 
benefit of lower rates of interest. To encourage 
lending to weaker sections by the banks, it 
has been decided to institute a Credit Guarantee 
Scheme to be implemented by a spoeial 
Credit Guarantee Corporation. A special 
committee has been formed by the Depart-
ment of Banking after the Finanace 

Minister's meeting with the custodians of 
the nationalised banks held on July 22, 1970 
to go into the relevant matters. 

Regional Researcb Laboratory, Hyderabad 

·539. SHRI MANGALATHUMADAM: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether any new research is beina 
conducted by the Hyderabad Reaional 
Research Laboratory in reaard to veaetable 
oil : 

(b) if so, the detail, of the project: and 

(c) whether American aid, both financial 
and personnel and techn ieal I5now-how, is 
forthcoming for this project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAIDB 
SHINDE): (a) A new research project on 
"Investigation of means for directing the 
hydrogena tion of Cotton seed oil to obtain 
basic information needed for the production 
of new and improved edible fat products 
from this commodity, thus improving its 
utilisation potential" has been approved in 
May, 1970 and work on the project is 
expected to be started shortly. 

(b) The aim of the project is to explore 
the mClUlJ for hydrogenating Cotton seed oil 
in such a way as to reduce the contont of 
the most unsaturated fatty acid present and 
to give an oil of high shelf stability. 

(c) The project will be aided from PL-
480 Funds to the extent of Rs. 1,66,700/-
spread over three years. No American 
personnel or technical knowhow arc 
involved. 

Problem of Land Rerorms 

·540. SHRI RABI RAY: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state : 

(a) whether it i. a fact that his Ministry 
proposed to depute a hilh ollieial to 10 into 
t he problem of land reforms and recom-
mend meuUI'OlS ; 
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(b) if so, the details thereof; 

(c) whether it is also a fact that Govern-
ment want the states to take immediate steps 
to convert annual Pattas to periodic Pattas 
so that the peasants could own land they 
cultivated; and 

(d) the .esponse of States to his suges-
tions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION SHRI ANNASAHIB 
SHINDE) : (a) and (b). The progress and pro-
blems of land reforms were considered at the 
Cbief Minister's Conference on land reforms 
held in November, 1969. In the light of dis-
cussions, recommendations have been made for 
further measures of land reforms in the Fourth 
Plan Document. The question of setting 
up an appropriate official machinery in order 
to service the Committee of Direction on Land 
Reforms and to remain in touch with the 
States in regard to implementation is under 
active consideration of Government. 

(c) Yes, Sir. 

(d) The State Governments are taking 
necessary action. 

Malpractices in Distribution of Hla:h-
yielding Seeds 

3374. SHRI BABURAO PATEL: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that poor-quality 
seeds are palmed off as high-yielding ones by 
certain seed dealers despite the Seeds Act 
having safeguards against such malpractices: 

(b) if so, the instances where this has 
happened with action, if any, taken against 
the offending seed dealers: and 

(c) the total quantity and value of seed 
produced to Government mecbanized farms 
with manner of distribution 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 

SHlNDE) : (a) No such complaints have been 
received by the Government of India. 

(b) Does not arise. 

(c) During the years 1968-69, 32, 402.59 
quintals of seeds valued at Rs. 37,68,658.10 

. were produced at the Central State Farms. 
Seeds produced at the farms are first offered 
to the State Governments in which the farms 
are located. The surplus is sold to other 
States/organisations and private part ies on 
commercial terms. 

Loss of Fertility of Soil in Punjab due to 
use of Fertllizer& and High-yielding 

Varieties of Seeds 

3375. SHRI BABURAO PATEL: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(8) whether Government's attention has 
been drawn to 8 report of the research 
scientists of the Punjab Agricultural 
University saying "the inherent fertility of 
the State's soil has been deplete to a 
dangerous level" 

(b) if so whether wheat farmers in the 
North were warned about this; 

(c) whether it is a fact that some of 
these farmers raised bumper crops from the 
new high-yielding varieties with the help of 
only Nitrogen and now the standing crops in 
some areas have withered due to lack of 
potash and phosphatic nutrienits ; 

(d) the total loss on this account : and 

(e) whether there is any proposal to 
control the sale of seeds of high yielding 
varieties; if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) (a) No such alarming situation has 
been reported by the Punjab Agriculture 
University. 

However, in extremely sandy and poor 
soils, few isolated cases where only nitro-
genous fertilizers were used without balanced 
application of nitrogen, phosphorus, o - ~ 
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sium and other micronutrients, poor responses 
to nitrogen have been observed. 

(b) The Punjab Agricultural University 
as well as the research organisations in other 
north Indian wheat growiog States, have 
been recommending balanced use of fertilizers. 

(c) As mentioned above, poor responses 
to nitrogen alone, are expected in soils 
deficient in other nutrients. For obtaining 
highyields with fertilizer-responsive varieties, 
balanced use of fertilizer is necessary. 

(d) It is not a question of total loss in 
production, because the production in the 
State was still higher than in previous years. 
It is primarily a question of lower responses 
to nitrogen alone because of lack of 
balanced use of fertilizers. 

(e) Question does not arise as the fault 
does not lie with the high yielding seeds. It 
is well recognised that for getting high yields 
and obtaining maximum potential of these 
seeds, use of balanced fertilizers and 
manures is essential. For feeding increasing 
population and maximising production per 
unit area of land, high yielding seeds are 
more suitable instruments in the hands of 
the farmers and the Government. 

Introduction of T. V. in Rural Areas 

3376. SHRI BABURAO PATEL: Will 
the Minister of INFORMATION AND 
BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) whether it is a fact that the Infor-

mation and Broadcasting Ministry and the 
Department of Atomic Energy have cometi-
tive schemes for introduction of TV on a 
large scale in rural areas, which keep chang-
ing from month to month; 

(b) if so, the cost and details of the 
original and the present schemes submitted 
by both, with amount of foreign exchange 
needed in each case; and 

(c) the reasons why Government do not 
set up a committee of experts to help them 
to arrive at a final decision instead of the 
3-man Government panel set up now to go 
into the question? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No, 
Sir. Ministry of Information and 
Broadcasting has prepared a scheme 
for development of a nation-wide TV net-
work by ground-based relay ~t tions. The 
scheme prepared by the Department of 
Atomic Energy aims at providing a nation-
wide TV coverage by means of a communi-
cations satellite. Both these schemes have 
been drawn up recently and there has been 
no change in the same. 

(b) Two statements are laid on Table of 
the House. 

(c) Experts from different fields have 
been associated in a Working Group which is 
examining both the schemes. 

Statement I 

Estimates of CapiJal Outlay on TV Coverage Plan by Ground Based System 
(SCHEME OF MINISTRY OF I & B) 

S. No. Discription 

2 

PHASE I. 

1. 

2. 

Setting up of 20 Regional 
Stations. 
80 Relay transmitters 

CapiJa/ Foreign 
Outlay Exchange 

(Rs. in crores) 

37.76 
36.00 

4 

11.26 
12.00 

Remarks 

5 

Given the necessary 
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2 3 4 5 

3. Research and Training financial and other 
facilities. 1.00 0.30 resources, phase I 

4. 15 O.B. Units. 6.00 4.SO would be completed 
in a period of 7 

Total :- 80.76 28.06 years and phase II 
in another 3 years. 

PHASE II. 

1. 70 Relay transmitters 31.S0 10. SO 

Grand Total :- 112.26 38.56 

" Say 112.00 39.00 

Statement II 

stl l~s of Capital Cost OU/lay on TV Coverage Plan Via SaJelliJe 

(SCHEME OF THE DEPARTMENT OF ATOMIC ENERGY) 

Amount in Rupees 
in crores. 

Amount in Rupees 
in crores. 

*1. Satellite cost including 
manufacture, develop-
ment, launch, launch 
insurance and launch 
support facilities. 

21.00 (e) 10 Programme-

2. Ground Segment : 

(a) 5 Earth Stations 
(Transmit-Receive) 
at the rate of Rs. 1 
crores each. 

(b) IS Receive Only 
Stations at the rate 
of Rs. 15 lakhs 
each. 

(c) 20 Main Studios 
at the rate of Rs. 
1;5 croces each. 

(d) 20 Transmitters at 
the rate of Rs. 45 
lakhs each. 

5.00 

2.25 

30.00 

9.00 

Generating facili-
ties at the rate of 
Rs. 10 lakhs each. 1.00 

3. 450,000 Front Ends at 
Rs. 700 each. 31.50 

99,75 say 100 

4. Differential cost including 27.SO 
maintenance 

127.SO 

(Total cost-Rs. 127.50 crores) 

. Note: It is not possible at this stage to 
indicate clearly the foreign exchange 
component. 

* This related to the first satellite. For 
the second and third satellites an 
additional sum of Rs. 6 crores would 
be needed. 
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Averalle Monthly Income of Handloom 
Weavers/Labouren 

3377. SHRf N. R. DEOGHARE : Will 
the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) the total population of handloom 
wcavcrs!laboures in the country during the 
last three ycars ; and 

(b) their everage monthly income during 
the last three years? 

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI D. 
SANJIV A YY A): (a) Exact information 
regarding the total number of weavers! 
labourers employed in the hand loom industry 
is not available. There are. however. 30 
lakh registered handlooms in the country. 
out of which 24 lakh looms are estimated 
to be active. It is estimated that these 24 
lakh looms provide employment to about 
30 lakh weavers and 45 lakh persons are 
engaged in preparatory process. 

(b) Information regarding the average 
monthly income of a handloom weaver! 
labourer during the last three years is being 
collected and will be placed on the table of 
the Sabha as soon as made available. 
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Standard of Land Reforms in Kerala and 
West Bengal and Distribution of Land 

to Landless 

3379. SHRI G. KUCHELAR : 
Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether any standard has been fixed 
in Land Reforms Scheme; if so, when it was 
fixed; 

(b) how much of land has been acquired 
and how many persons have been given 
lands under the Land Reform Scheme by 
Kerala and West Bengal States from 1967 to 
1970 ; 

(c) how much of the land is dry and 
how much wet ; and 

(d) how many landless and houscless 
persons have been aiven with suitable lands 
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and house sites respectively in Kerala and 
West Bengal from 1967 so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SmNDE): (a) to (d). Information is 
being collected and will be laid on the Table 
of the House. 

Post Otllres for Golf LInk and Shanker Road, 
New Delhi 

3380. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of INFORMA-
TION AND BROADCASTING AND 
COMMUNICATIONS be pleased to state: 

(a) whether 'new buildings 
the Post-Offices at Golf Links 
Singh Park) and Shanker 
Rajinder Nagar), New Delhi 
constructed recently ; 

for housing 
(near Sujan 
Road (New 

have been 

(b) if so, when these are likely to start 
functioning ; 

(c) whether these post offices will also 
serve as separate delivery zones for serving 
mails to the surrounding areas ; and 

(d) if so, the details of the areas that 
will be covered by each of these two post 
offices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (a) Yes. 

(b) Khan Market Post Office has been 
shifted into the new building near Sujan 
Singh Park and has started functioning in the 
new premises from 17-8-70. 

Rlliinder Nagar Post Office will start 
functionina in the new building on Shanker 
Road with effect from 31 -8-1970, 

. (e) Only Rajinder Nagar Post Office 
(Shanker Road) will be a new delivery office. 
Khan Market post office (Golf Link) wiU 
remain a non-delivery office. 

(d) The localities which will come under 
the deliverY jurisdiction of Rajinder Nagar 
post office will be New Rajinder Nagar, Old 
Rajinder Nagar, Rajinder Park, Durga 
Colony, Ambedkar Nagar, Ratanpuri, 
North Extension area, N. P. L. Quarters 
lying on the side of New Rajinder Nagar. 

Setting up of a Model Farm in U. P. or 
Punjab for Training in U~e of Tractors 

and Combined Hanestors Imported 
from German Democratic Republir 

3381. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of FOOD 
AND AGRICULTURE be pleased to 
state: 

(a) whether it is a fact that the G. D. R. 
Government has taken a decision for setting 
up a model farm either in Punjab or U. P. 
to train Indian technicians and farmers in 
the use of tractors and combined harvestors 
imported from that countrY ; 

(b) if so, whether the site for the farm 
has since been selected ; 

(c) if so, the details thereof; 

(d) whether it is a fact that Andhra 
Pradesh Government was not satisfied with 
the performance of tractors from G. D. R. ; 
and 

(e) if so, the details thereof and the 
reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) to (c). A proposal was 
received from the Trade Representation of 
the German Democratic Republic in India, 
New Delhi, for settin8 up an agricultural 
farm for testing and evaluation of farm 
equipment supplied by the GDR and 
trainina of Indian technicians. But exami-
nation, it was not found feasible to accept 
the offer. 

(d) Yes, Sir. 

(e) Government suspeodeld the Import of 
RS -()9 tractors after reports of complaints 
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had been received from the A. P. State, 
Alro-Industries Corporation in December, 
1969. A Committee of Technical Experts 
was simultaneously appointed to make an on 
the spot study of the performance of 
these tractors in various States including 
A. P. The recommendations made by the 
Committee were discussed with representa-
tives of GDR, Agro-Industries Corporation, 
State Trading Corporation and the decisions 
taken at this meeting have generally been 
accepted by the GDR suppliers and are 
being implemented by them. The GDR 
suppliers have also supplied five modified 
RS-09 tractors and these are currently being 
tested at various places in the country. One 
more modified tractor is being ftown from 
GDR for test. 

Meeting of Telephone Advisory Committee, 
Delhi for Grant of Telephone Connections 

3382. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of INFOR-
MATION AND BROADCASTING AND 
COMMUNICATIONS be pleased to state: 

(a) whether the Delhi Telephone 
Advisory Committee had met on the 27th 
July, 1970 to consider cases of allotment of 
el~ ones in Delhi; 

(b) the names of persons whose names 
were recommended for out-of-turn allotment 
of phones under the Jor Bagh Exchange; 

(c) whether it is a fact that all the 
members of the Telephone Advisory 
Committee were asked by the authorities 
to send in only one name per member by the 
7th July, 1970 ; 

(d) if so, whether the members of the 
Committee had protested against this 
decision of nominating only one name; 
and 

(e) if so, the reaction of Government 
thereto and the steps being taken to sive 
more phones through the Telephone Advisory 
Committee members ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 

DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (a) Yes. 

(b) A list showing the names of persons 
who were recommended for out of turn 
allotment of telephones in 'Special' Category 
under the Jor Bagh Exchange and the newly 
opened Okhla Exchange is laid on the Table 
of the House. [Placed In Library. See 
No. L T -4022;70]. No connection was 
recommended on out of turn basis in this 
area under 'OYT'. 

(c) No; the General Manager, TeIe-
phoneJ had invited the members to send in 
5 names each -3 in Jor Bagh Exchange and 
2 in Okhla Exchange area which until 
recently was in Jor Bagh area. 

(d) One member had suggested that no 
restriction should be placed on the number 
of names to be recommended by a Member 
of the Committee. 

(e) The rules do not provide for any 
restriction on the number of suggestions to 
be made by any member. The apportion-
ment of new telephone connections against 
available capacity at Delhi is as follows ;-

OYT 70"10 

Special 15% 

General 15% 

Out of the 15% connections provided in 
'Special' Category half the number has to be 
siven strictly in turn and the rest half can 
be allotted on out of tum basis on the 
recommendations of the Telephone Advilory 
Committee. Since the number of connec-
tions that could be Jiven on out of turn basis 
was limited, the members were requested to 
restrict their recommendations. More 
phones will be provided to Special Catcwory 
applicants through the T. A. C. when more 
capacity becomes available in the existinl 
excbanaes and openina of new exchanlCt in 
Chanakyapuri and Hauz Khas durina the 
current five year plan. 

Complaints qalnst RS-4I9 Tracton IlIIjIOrted 
from German Democradc RepubUc 

3383. SHRI M. N. REDDY; Will 
the Minister of FOOD AND AGRICUL-
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TURE be pleased to state : 

(a) the outcome of the meeting held on 
or about the 14th June, 1970 in Krishi 
Bhavan to discuss the complaints of RS-09 
Tractors supplied to the various Ageo-
Industries Corporations in the country ; 

(b) whether the findings of the above 
meeting have been confirmed and accepted 
by the German Democratic Republic; if so, 
whether the "action agreed to" in the 
meeting has been implemented by the 
Suppliers of RS..()9 Tractors ; 

(c) the names and official positions of 
the participants of the above meeting ; 
and 

(d) whether the minutes or findings of 
the aforesaid meeting will be laid on the 
Table of the House ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a), (c) and (d). A copy of 
the minutes of the meeting held in Krishi 
Bhavan on 14th May (an.. not June) 1970 
to discuss the complaints of RS-09 tractors 
is laid on the Table of the House. [Placed 
in Library See No. LT-4023/70j. 
The minutes indicate the names and official 
positions of the participants of the meeting. 

(b) The G. D. R. Suppliers have con-
firmed that the minutes have their general 
acceptance. The various decisions taken 
therein are being implemented by them. 

Import of RS-09/124 Tractors and their 
Distribution tbrougb State AgeD-Industries 

Corporation 

3384. SHRI M. N. REDDY: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state : 

(a) the total number of RS-09/124 
TraLiors imported into the country as on 
the 31st July, 1970 and their allotment to 
various Agro-Industries Corporations in the 
country ; 

(b) how many of these tractors were 
actually sold, cannibalized to supply spares, 
used on customs or for hiring and remaining 

unsold by Punjab, Gujarat, Rajasthan and 
Andhra Pradesh Agro-Industries Corpora-
tions; 

(c) whether any or all of the above 
Corporations have lodged "Warranty claims" 
to the tune of several lakhs of rupees with 
the Ministry and State Trading Corpora-
tion ; if so, the nature and extent of each 
claim; and 

(d) the action taken or proposed to be 
taken on these claims ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) (a) 1,998 numbers of 
RS-09/124 tractors have so far been 
imported. These have been allotted to the 
various State Agro-Industries Corporations 
as indicated below :-

Name of the 
Corporation 

Andhra Pradesh 
Gujarat 
Punjab 
Rajasthan 
Mysore 
Tamil Nadu 

Total: 

No. of trat'tors 
aI/Oiled 

364 
478 
600 

400 

56 

100 

1998 (two 
tractors 
received 
short) 

(b) to (d). The required information is 
being collected from the concerned State 
Agro-Industries Corporations/S. T. C. and 
will be laid on the Table of the Sabha as 
soon as received. 

Books on "Jobs for Our MIllions" 

3385. SHRI BIBHUTI MISHRA: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 
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(a) whether it is a fact tbat in a book 
"Jobs for our Millions" written by the 
President, certain suggestions for solvilll the 
problems of unemployment in India have 
been made; 

(b) if so, whether GovernmC'nt have 
studied these suggestions ; and 

(c) if so, what view has been taken by 
Government ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. 
SANJlVAYYA): (a) Yes. 

(b) and (c). The suggestions are being 
examined. 

Acute Shortage of Technicians 

3386. SHRI YAMUNA PRASAD 
MANDAL: 

DR. SUSHILA NAY AR : 
SHRI S. M. KRISHNA: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether it is fact that there is a 
shortage of Stenographers, Wireless Operators 
and Radio Technicians in the capital as 
reported in the 'Hindustan Times' dated the 
14th June, 1970; 

(b) if so, the reasons thereof; and 

(c) the steps taken or likely to be taken 
to meet the shortage? 

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI D. 
SAJIVA YY A) : (a) and (b). The news report is 
based on the information TCIIardina vacancies, 
in the filling of which employers experienced 
difficulty, and for which, Employment 
Exchanges were not in a position to submit 
suitable candidates on the terms and condi-
tions oft'ered by the employers. 

(c) Facilities for training of Stenographers 
and Radio Mechanics have been provided in 
the Industrial Training Institutes and Poly-
technics in Delhi, in addition to the facilities 
for training in these trades provided by the 
PrIvate Institutions. 

PRnm-pt Poll In Yedalllndl, Godavari 

3387. SHRI B. K. DASCHOWDHURY : 
SHRI NANJA GOWDER: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state : 

(a) whether it is a fact that 800 votes for 
panchayat poll in Yedagandi in Kapileswara-
pi ram Panchayat Samiti in East Godavari 
district had been auctioned for Rs. 50,000/-
according to the Andhra Pradesh Minister 
for Hindu Religious Endowments; and 

(b) if so, the details thereof and the 
steps taken by Government against. this kind 
of auctioning of votes? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI S. C. JAMIR): 
(a) and (b). Information has been called 
for from the State Government and will be 
placed on the Table of the House, when 
received. 

Development of Command Areas of River 
Valley ProJeets 

3388. SHRI K. M. MADHUKAR: 
SHRI SARJOO PANDEY: 
SHRI JAGESHWER Y ADA V : 
SHRI C. JANARDHANAN : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether there is any proposal to 
intensify the development of the command 
areas of various river valley projects in the 
coming years with a view to harnessins the 
un utilised potential for increasing' the pro-
duotion of foodgrains and agricultural raw 
materials; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) and (b). The under-utilization 

of the irrigation potential created by major and 
medium irription projects bas been a source 
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of concern to the Government of India ever 
since the early sixties. The joint Working 
Group of the Ministries of Food and 
Agriculture and Irrigation & Power, which 
was set up in 1963, under the chairmanship 
of the then Secretary (Agriculture) to examine 
this problem observed that "only about half 
the irrigation potential available at the outlets 
from major and medium irrigation projects 
was being utilised at the beginning of the 
Second Plan." The latest available figures 
of utilization (upto the end of 1968-69) show 
that the percentage of utilization had 
reached 81. The under-utilization is as high 
as 40 lakh acres. This figure again is based 
on the engineering concept of water utilization 
which merely repre""nts the area of surface 
to which water has been applied and does 
not take account of the needs of crops 
grown in respect of the quantity and timing 
of irrigation. The utilization of potential 
in the above sense, even if it is 100%, is not 
what is required. The aim has to be to 
make the optimum use of water by adopting 
cropping patterns and irrigation practices 
based on a careful study of water require-
ments of crops in the particular soil and 
climatic conditions of any given area. 

2. Even after the best possible use has 
been made of available water resources, the 
development of a command area will depend 
upon the extent to which the necessary agri-
cultural inputs, services and infra-structures 
can be made available to it. Attention has 
also to be given to the maintenance of the 
storage on which the command area depends 
for irrigation. The treatment of the catch-
ment areas, which contribute the silt threaten-
ing the life of damse, is also very important. 

3. Steps have been initiated towards 
achieving the optimum use of irrigation 
potential. There is at present insufficient 
knowledge of soil-water-plant relationships 
under various climatic conditions in the 
country. A great deal of study of soil 
conditions and water management problems 
will have to be carried out befole recom-
mendations can be made to the farmer with 
regard to the cropping patterns and irriga-
tion practices best suited to the area. To 
overcome· this difficulty, regional soil and 
water management pilot projects are proposed 
to be started. Three such projects-one 
at BeHary (Tungabhadra command area), 
another at Oohrighat (Oohriahat Pump Canal 

area in V.P.) and the third at Patiala 
(Bhakra System in Punjab) have already 
started functioning and four are proposed 
to be taken up during the current financial 
year, one each in Maharashtra, Gujarat, 
Orissa and Rajasthan. The ultimate aim is 
to have one such project in each State. 

4. Integrated area development prog-
rammes in selected command areas have 
been initiated during the Fourth Five-Year 
Plan. While the State Governments are 
expected to provide all the necessary inputs 
and supporting services, e.!!., consolidation of 
holdings, construction of water courses, 
carrying out of adequate soil surveys, 
provision of drainage system, land-levelling 
and shaping, supply of farmers' needs in 
respect of credit, seeds, fertilizers, pesticides, 
agricultural machinery. etc., supplimental 
irrigation from groundwater sources, diversi-
fication of agricultural and mixed farming 
programmes, etc., the Central Government is 
extending financial assistance for strengthen-
ing infra-structure facilities regarding rural 
communications and market facilities. There 
is a provision of Rs. 15 crores in the 
Fourth Plan in the Central Sector for 
strengthening these facilities in the following 
ten command areas: 

(i) Kosi (Bihar) 

(ii) Nagarjunasagar (Andhra Pradesh) 

(iii) Tungabhadra (Mysore & A.P.) 

(iv) Kangsabati (West Bengal) 

(v) Rajasthan Canal (Rajasthan) 

(vi) Mahi-Kadana (Gujarat) 

(vii) Cauvery Delta (Tamil Nadu) 

(viii) Tawa (Madhya Pradesh) 

(ix) Pochampad (Andhra Pradesh) 

(x) Jayakwadi (Maharashtra). 

5. Under the above Central Sector 
Programme, Rs. 1.5 crores would be made 

. available for improvement of link roads and 
market complexes in each Command Area 
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during the Fourth Plan, subject to the 
condition that the State Government 
concerned agrees to provide all other 
necessary inputs and supporting services 
including proper administrative machinery. 
A beginning has already been made in Kosi, 
Tungabhadra and Nagarjunasagar. It is 
proposed to extend this programme during 
the current financial year to Kangsabati in 
West Bengal, Mahi-Kadana in Gujarat, 
Rl\.iasthan Canal in Rajasthan and Pochampad 
in Andhra Pradesh. The matter is now 
under correspondence with the State 
Governments concerned with a view to draw 
up detailed schemes. 

6. It is also proposed to initiate inten-
sive studies of the needs of the watersheds 
as well as of command areas of ml\.ior 
river valley projects by joint G.O.I.-State 
teams of experts with a view to prepare 
project reports containing specific schemes 
for implementation. The Conference of 

'Agricultural Ministers, held recently, 
endorsed the recommendation that a 
beginning should be made by taking up 
one important river valley project for such 
an intensive study in each State. This 
Conference also agreed that, while drawing 
up State Agricultural Development Plans, 
priority would be given to the needs of the 
command areas. Treatment of catchment 
areas of reservoirs is also proposed to be 
given the highest priority while drawing up 
State Soil Conservation Programmes. 

Assurance to Calcutta Port Bal1lemen 

3389. SHRI S. KUNDU: Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state : 

(a) whether Government have given any 
assurances to the bargemen of Calcutta 
Docks to amend the scheme regulating 
employment of dock workers and chipping 
IIIId painting workers ; 

(b) whether any time limit /las been 
stipulated ; and 

(c) if so, the details thereof 1 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
V A YY A) ,:, (a) No such assurance was 

given to bargemen operating in Calcutta 
Port. 

(b) and (c). Do not arise. 

Experiments on Grape Beverages in 
Punjab Agriculture University 

3390. SHRI MANIBHAI J. PATEL 
SHRI DEVINDER SINGH 

GARCHA: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether Government's attention has 
been drawn to the experiments made by 
Prof. Vyas of Punjab Agricultural University 
on grape beverages ; 

(b) if so, the details thereof; 

(c) whether Government have ascertained 
the facts that the richness and the freshness 
of grapes could be within the easy reach of 
the people all the year round if experiments 
conducted on production of juice and carbo-
rated beverages from grapes were channelised 
into commercial production; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) Yes, Sir. The Government's 
attention has been drawn to the experiments 
made by Prof. Vyas of Haryana Agricultural 
University on grape beverages. 

(b) The Haryana Agricultural University 
has developed the techniques for manufacture 
of (i) sparking grape juce, (ii) Drakshamrit, 
and (iii) wines (somras) of different types 
such as red and white table wine, dessert wine 
and vermouth. ' 

(cl This has been ascertained. Taking 
the experiment beyond laboratory scale, a 
detailed project has been drawn up by the. 
Haryana Agricultural University in which the 
economics of large-scale production and 
the process involved will be worked out. 
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(d) A proCeJS for clarification and car-
bonation of grape juice to make a pleasant 
beverll8C has been worked out. From a study 
of the economics it appears that a 200 ml. 
carbonated juice bottle could be sold for 
Rs. 2/- inclusive of the cost of bottle, and a 
bottle (750 mI.) of wine for Rs. 12/- including 
excise duty. The Department of Micro-
biology of the University has prepared a 
detailed project report for establishing a com-
posite grape processing unit which envisages 
39"10 return on investment. The annual 
crushing capacity of the unit is expected to 
be 700 tons initially increasing to 2300 tones 
in three years. Capital investment is esti-
mated at Rs. 60 lakhs and Rs. 30 lakhs will 
be required as working capital. 

Complaints against E. S. I Scheme 

3391. SHRI INDRAJIT GUPTA: 
SHRIRAMAVATARSHASTRI: 
SHRI C. JANARDHANAN : 
SHRIYOGENDRASHARMA 
DR. RANEN SEN: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state : 

(a) whether Government have received 
numerous complaints against the working 
of the employees State Insurance Scheme ; 

(b) if so, the nature of the complaints 
received ; and 

(c) the action taken thereon? 

THE MINISTER OF LABOUR & 
REHABILITATION(SHRI SANJIVAYYA): 
(a) In the normal course some complaints 
are received against the workilli· of the 
Scheme. 

(b) The complaints aenerally relate to 
Inadequacy of medical benefit and delay in 
payment of Cash Benefits. 

(0) The provision of medical care under 
the Employees' State Insurance Scheme is the 
responsibility of State Governments and the 
oamplaints relating to medical care are looked 
into by respective State Governments. The 
cash benefits are administered by the Emp-

loyces' State Insurance Corporation and 
lhe complaints regarding cash benefits are 
investigated and suitably deall with by the 
Corporation. 

Complaints against Quality of Milk Supplied 
by Delbl Milk Scheme 

3392. SHRI BENI SHANKER 
SHARMA: 

SHRI DEVEN SEN: 
SHRI B.K. DASCHOWDHURI : 
SHRIMATI ILA PAL 

CHOUDHURI: 
SHRI KANWAR LAL GUPTA 
SHRI G. Y. RRISHNAN : 
SHRI N. SHIVAPPA. 

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state : 

(a) whether there have been complaints 
recently that the Milk supplied by the Delhi 
Milk Scheme was nOI fit for human con-
sumption; 

(b) whether it is a facl that its colour 
was an unnatural yellow and it gels spoilt 
despite refrigeration; and 

(c) if so, the steps proposed to be taken 
to check il and to supply wholesome healthy 
milk? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) Yes. 

(b) No, Sir. Occasionally, the curdling 
of milk occurred on account of failure of 
refrigeration. 

(c) The situation has improved with 
increase in procurement of milk with the 
onset of monsoon. Delhi Milk Scheme has 
well equipped Quality Control Laboratories 
al its Central Dairy. Every care is taken by 
D. M.S.to ensure issue of wholesome healthy 
milk. 

Demand or New Deihl Trade Employees' 
Association Re. Saturday as 

HaJf-day Holiday 

3393. SHRI B.K. DASCHOWDHlJRY : 
Will the Minister of LABOUR AND REHA. 
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BILITATION be pleased to state: 

<a) whether tbe New Delhi Trade Emp-
loyees' Association has demanded that Satur-
days be treated as half-holidays, as a six-day 
week left very little time to workers for their 
own needs ; and 

(b) if so, the details thereof and the re-
action of Government thereto? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes, Sir. 

{b) The Association in a written repre-
sentation demanded among other things that 
shop employees in Delhi should be afforded 
the facility of half-day holiday on all Satur-
days for enabling the employees to attend to 
their domestic and other obligations. On 
receipt of the representation the Delhi 
Administration, which is the appropriate 
authority, considered the demand in consul-
tation with their Labour Advisory Board 
and decided that it is not necessary to make 
a provision to this effect in the Delhi Shops 
and Establishments Act, 1954. 

Strike Ity Calcutta Port and Dock Workers 

3394. SHRI INDRAJIT GUPTA: 
SHRI RABI RAY: 
SHRI MRITYUNJA Y PRASAD: 
SHRI HIMATSINGKA: 
SHRIMATI ILA PALCHOU-

DHURI: 
SHRI BENI SHANKER 

SHARMA: 
SHRI HEM BARUA : 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

<a) whether normal operations of Calcutta 
Port were dislocated for several weeks recen-
tly arlsina out of disputes between stevedore 
labour, shore workers and bargemen, on the 
one hand and their respective employers on 
the other ; 

(b) if so, the issues involved in each of 
the disputes and how they were settled; 
and 

(c) the steps proposed to be taken for 
early settlement of similar disputes in future 
so that stoppage of work can be avoided ? 

THE MINISTER OF 
AND REHABILITATION 
SANJIVAYYA): (a) Yes. 

LABOUR 
(SHRI D. 

(b) The issues involved in each of the 
disputes are: 

Stevedore Labour: rie n e~ against 
certain provisions of the Calcutta Dock 
Workers (Regulation of Employment) 
Scheme, 1970 and Calcutta Chipping and 
Painting Workers (Regulation of Emplo'y-
ment) Scheme, 1970 ; 

Shore workers: The main demand 
was that monetary benefits arising out of 
the revised incentive Scheme should be given 
effect to from 1-1-1969 ; 

BargemEn: Implementation of the 
recommendations of the Central Wage Board 
for Port and Dock Workers in their case. 

As a result of discussions held both at 
Calcutta and New Delhi, normal operations 
were resumed. 

(c) The need for evolvina a suitable 
machinery for effective and speedy settlement 
of disputes in major ports and docks has 
been under the active consideration of 
Government and certain proposals for 
settina up such a machinery at the Central 
level and if need be at local levels also arc 
presently under study. 

Distribution of Surplus Land to Landless 
after P.M. 's Visit to West Bengal 

3395. SHRI RABI RAY: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state : 

(b) whether it is a fact that Prime 
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Minister paid a visit to West Bengal during 
the third week of July ; 

(b) if so, whether she discussed with the 
officials there about the concrete steps to be 
taken to distribute surplus land to the land-
less in the State; and 

(c) the steps Government have taken on 
this score after her visit and the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) and (b). Yes. Sir. The 
important matters including the land 
reform measures in West Bengal came up 
for discussion during the Prime Minister's 
visit to West Bengal. 

(c) Instructions have been issued to the 
District Officers for expediting determination 
of surplus land, taking possession of such 
lands and for their distribution to persons 
belonging to eligible categories. I n accordance 
with the information received from the State 
Government some improvement has been 
made in this direction and in accordance 
with the latest report 7.52 lakh acres of 
agricultural land have been declared surplus 
out 'which 5.84 lakh acres have been taken 

ossession of and 2.89 lakh acres have been 
distributed as against 6.81 lakh acres, 4.66 
lakh acres and 2.64 lakh acres respectively 
as reported earlier. It has also been decided 
to reorganise land reforms implementation 
agency with a view to expediting 
implementation. 

The proposals relating to review of the 
ceilinll provisions in the Iillht of the discussions 
at the first meeting of the Consultative 
Committee on West Bengal Legislation are 
being finalised. 

Penons Registered with Employment 
Exchange at Chandlgarb 

3396. SHRI SHRI CHAND GOYAL: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state : 

(a) the number of persons registered with 
the Employment Exchange at Chandigarh, 
fl)r employment ; 

(b) how many of them are literate and 
how many illiterate ; and 

(c) the help which has been rendered to 
them br the Government of the Union 
Territory? 

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI D. 
SANJIV A YYA): (a) and (b). The number 
of job-seekers on the live register of Regional 
Employment Exchange, Chandigarh as on 
30-6-1970 was 11,057 of which 3,833 were 
educated persons (matriculates and above) 
and 7,224 were below matric (including 
illiterates). 

(c) The number of applicants placed in 
employment by the above Exchange during 
January-June, 1970 was 1824. 

~stor tion of Land forcibly Acquired 
by Workers of Political Parties 

in West Bengal 

3397. SHRI D.N. PATODIA : Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that Government 
in West Bengal had initiated action to 
restore land which was forcibly taken by 
workers of political parties; 

(b) if so, the total area of land that has 
been restored; 

(c) the political parties in each case who 
had wrongfully acquired the land ; and 

(d) whether any punishment has been 
given for their wrongful act? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) It has been decided by the 
State Government that a person who 
genuinely belongs to the e1illiblc category 
(a bonafide cultivator of the locality holding 
no land or less than 2 acres of land) and 
does not violate the interests of Iiccncees to 
whom the Government had earlier allotted 
the land, will not be evictied from such 
land. Possession of such persons in respect 
of the land occupied upto 2 acres of hmd 
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will be regularised by grant of annual 
licence and subsequently by raiyati settle-
ment. 

It has also been decided by the State 
Government that in the case of forcible 
occupation of private land held within the 
existing ceiling and on a clear title, the 
aggrieved parties will set the law in motion 
and seek redress from the courts. In the 
interest of expeditious disposal of such cases, 
the Government has decided to post addi-
tional Magistrate with necessary powers in 
areas where such incidents may occur. 

The State Government has also decided 
that action should be taken in the following 
cases to evict the persons who have forcibly 
occupied khas, vested or other agricultural 
land belonging to Government: 

( i) Where the person who has forcibly 
occupied the land holds more than 
two acres of land and, therefore, 
does not belong to the category of 
persons eligible for the allotment of 
vested lands ; and 

(ii) where the land was under the culti-
vation of a person genuinely belong-
ing to the eligible category under a 
licence issued by Government and 
where such a licence has been 
displaced or ousted by another 
person (whether belonging to the 
eligible ca tegory or not) who. has 
forcibly occupied the land. 

(b) & (c). The district officers have been 
instructed to enquire into cases of forcible 
occupation where land bas to be restored. 
No such case has, however, so far been 
reported. 

(d) Action for restoration of land has 
to be taken in accordance with the 
procedure under the West Bensal Public 
Land ( Eviction of Unauthorised Occupants) 
Act 1962. 

Protest agaInst introduction nf New 
De(:asualizadoo Scbeme for 

Dock Workers 

3398. SHRI K. HALDER Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state: 

(a) whether the West Bengal Dock 
Mazdoor Union has protested against the 
introduction of the new decasualization 
scheme in respect of listed workers who were 
not covered by 1956 scheme ; 

(b) whether the Union has opined that 
the Tripartite Expert Committee set up by 
the Central Government was 'malafide' 
and against the principles of natural justice ; 
and 

(c) if so, what steps will be taken to 
safeguard the interest of the dock workers ? 

THE MINISTER OF LABOUR & RE-
HABILITATION (SHRI D. SANJIVAYYA): 
(a) and (b). The West Bengal Dock Mazdoor 
Union (dissident group) has protested against 
the introduction of the new Schemes and 
has also been critical of the Tripartite Expert 
Committee. 

(c) Government consider that the two 
new Decasualisation Schemes, namely the 
Calcutta Dock Workers (Regulation of 
Employment) Scheme, 1970 and the Calcutta 
Chipping and Painting Workers (Regulation 
of Employment) Scheme, 1970 adequately 
safeguard the interests of dock workers 
of Calcutta Port. It has also been agreed 
that the schemes will be reviewed after a 
period of three months in the light of ex-
perience gained in the implementation of the 
schemes during this period. 

Publk Telephones at Dum Dum Airport 
Calcutta flyIng out 01 order 

3399. SHRI MOHAMMED ISMAIL: 
SHRI GANESH GHOSH: 
SHRI JYOTIRMOY BASU : 
SHRI BHAGABAN DAS : 
SHRI P. P. ESTHOSE: 

Will the Minister of INFORMATION 
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) whether it is a fact that almost all 
the public telephones at the Dum Dum 
Airport are lying out of order for a long 
period ; 

(b) if so, the reasons for the same ; 
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(c) whether the attention of Government 
has been drawn to the difficulties and 
inconveniences caused to the air-travellers 
due to this; 

(d) whether any steps have been taken 
by Government to get the telephones re-
paired; and 

(e) if not, the reasons therdor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
SHER SINGH) : (a) No, Sir. 

(b) Does not arise. 

(c) Some complaints were received. 

(d) Repairs are immediately being carried 
out on receipt of complaints or as a result 
of daily inspection. 

(e) Does not arise. 

Acquisition of Burial Ground under 
Land Acquisition Act in 

West Bengal 

3400. SHRI SARDAR AMJAD ALI 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that Government 
of West Bengal has acquired several burial 
grounds of the Mohammadans under the 
Land Acquisition Act; 

(b) if so, whether any Memorandum has 
been given to Government for release of the 
same; and 

(e) if so, whether Government propose to 
release such properties imm=diately ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT &t CO-
OPERATION (SHRI ANNASAHIB 
SHIN DE) : (al to (e). The information is 
being COllected and will be placed on the 
Table of the Sabha at soon as possible. 

AITUC declslon regardlag Token Strike In 
Steel Plantl 

3401. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state: 

(a) whether Government's attention has 
been drawn to a reported decision taken by 
a Convention of A.I.T.U.C. led workers of 
Steel Plants held at Burnpur on the 12th July, 
1970 that they will go on one day's token 
general strike in all Steel Plants, if their 
demands including the minimum wages were 
not fulfilled; and 

(b) if so, the details of the demands of 
workers and the inability of the employers in 
fulfilling them ? 

THE MINISTER OF LABOUR &t RE-
HABILITATION (SHRI D. SANJrv A YY A): 
(a) and (b). Government have no informa-
tion. 

Wakf Administration in West Bengal 

3402. SHRI SARDAR AMJAD ALI 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that Wakf Ad-
ministration in West Bengal is seriously 
deteriorating due to malpractice, corruption 
etc. ; 

(b) if 80, whether the Board of Wakf 
Commissioners took any notice of the IIlme ; 
and 

(c) whether there is any proposal of the 
Government to adopt adequate measure to 
safeguard the interest of the Wakf properties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT a: CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) No, Sir. 

(b) Does not arise. 

(e) Wakfs in West Benpl are aoverned 
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by the Bengal Wakf Act, 1934. In view of 
the difficulties experienced in the past in 
practical working of the Act, a proposal for 
comprehensive amendment of the Act to 
improve the administration of wakfs is under 
consideration of the Government of West 
Bengal. 

(a) whether it is a fact that a crisis has 
occurred in Madhya Pradesh Sugar Industry 
due to the non-payment of arrears by certain 
sugar mills to cane growers ? 

(b) if so, the reasons therefor; 

Industrial Relations Commission 

3403. SHRI BENI SHANKER 
SHARMA : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state: 

(a) whether the Standing Labour Com-
mittee has accepted one of the major 
recommendations of the National Commis-
sion on Labour to establish Industrial 
Relations Commissions both at the Central 
and State levels to adjudicate on Industrial 
disputes; 

(b) if so, the details thereof; and 

(c) how far it is going to help improve 
the Industrial relations? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANn-
VAYYA) : (a) and (b). The Standing Labour 
Committee has recommended that Industrial 
Relations Commissions be set up, both at the 
Central and the State levels, with the func-
tions of adjudication of industrial disputes 
and certification of representative unions but 
the function of conciliation should remain 
with the appropriate Government. The 
conclusions of the Committee when finalised, 
will, as usual, be laid on the Table of the 
Lok Sabha. 

(c) This is difficult to state at this 
stage. 

Crisis In Sugar Industry of Madbya Pradesb 

3405. SHRI MANIBHAI J. PATEL: 
SHRI DEVINDER SINGH 

GARCHA: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(c) whether it is also a fact that Madhya 
Pradesh Government had failed to lift the 
levy sugar stocks in spite of the repeated 
requests by the sugar mills and if so, the 
reasons therefor ; and 

(d) whether it is also a fact that there 
is a glut in the M.P. sugar industry caused 
by open market sugar from other States 
which is stated to be cheaper as. compared 
to that produced in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) A statement is attached 
showing the total price of sugarcane purcha-
sed by the sugar factories in Madhya Pradesh 
during 1969-70, total price paid upto the 
31st July, 1970 and the arrears of cane 
price. 

(b) The main reason is reported to be 
financial stringency due to low o/l'take of 
levy sugar against the quotas released for 
sale. 

(c) and (d). The Madhya Pradesh 
Government has not been able to arrange 
lifting of a major portion of the quotas of 
levy sugar aUotted to them. The main 
reason for non-lifting is that the price of 
levy sugar fixed in the case of factories in 
Madhya Pradesh is appreciably higher than 
that fixed for factories in other States from 
which also levy sugar is allotted to Madhya 
Pradesh. The consumer is reluctant to 
purchase costly levy SUlar of the Madhya 
Pradesh factories when cheaper levy supr 
from other States and free sale sugar 
from Maharashtra is available. To over-
come this difficulty the State Government 
has been advised to arrange distribution of 
IUpe allotted to them from different sources 
at a pooled price throu&hout the State. 
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Statement 

Arrears of Prices of Sugarcane Purchased by Madhya Pradesh Sugar Factories in 
1969·70 as on 31·7·1970 

1969·70 1n Lakh Rupees 

Name of Factory Total Price of Cane 
Purchased 

Cane Price Paid Arrears 

(1) Dabra 57.13 

(2) Dalauda 54.68 

(3) Jaora 87.52 

(4) Mchidpur 17.82 

(S) Sehore 59.40 

Total 276.55 

Arrears as % of total price 22.40"10 
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Representation from Residents of Vikram 
Nagar, New Delhi 

3408. SHRI M.L. SONDHI: Will the 
Minister of LABOUR AND REHABILI-
TATION be pleased to state: 

(a) whether the Prime Minister received 
a representation from the residents of Vikram 
Nagar near KotIa Ferozeshah, New Delhi ; 

(b) whether it is a fact that the late 
Prime Minister, Lal Bahadur Shastri had 
given an assurance to the residents of Vikram 
Nagar that there would be no disturbance 
to the colony of refugees from Pakistan and 
they would be permanently located at the 
same site; and 

(cl whether the Prime Minister will 
consider honouring the assurance of the late 
Prime Minister, Lal Bahadur Shastri by way 
of a clear directive to the authorities concern-
ed to confer permanent rights on the resi-
dents of Vikram Nagar (Kotla Ferozeshah), 
New Delhi? 

THE MINISTER OF 
AND REHABILITATION 
SANJIVAYYA) : (a) Yes, Sir_ 

LABOUR 
(SHRI D_ 

(b) No, Sir. There is no record of any 
such assurance. 

(c) Does not arise. 

Eq .. 1 Pay for Equal Work In tbe 
AgrIculture 

3409. SHRI DEORAO PATIL: Will 
the Minister of LABOUR AND REHABILI-
TATION be pleased to state : 

(a) whether the Directivc Principle of 
"equal pay for equal work", of the constitution 
is being implemented in the Agriculture ; and 

(b) if not, whether Government propose 
to make such arrangements and if so, the 
details thereof? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. 
SANJIV A YY A) : (a) and (b). Under the 
Minimum Wages Act, 1948, the Central 
Government is the appropriate Governmcnt 
in relation to the employment in agriculture 
carried on by or under the au\hority of any 
Ministry/Department of the Government of 
India. The wage rates fixed/revised by the 
Central Government in the employment in 
agriculture vide Notifications No. S.O. 1920 
dated 19th May, 1969 and No. S.D. 1919 dated 
19th May, 1969, are in consonance with the 
principle of equal pay for equal work. 

The recommendations of the Minimum 
Wages (Central) Advisory Board that the .. 
should be no discrimination in the matter 
of wages on grounds/of sex and that work of 
equal value should be rewarded in the same 
manner has been brought to the notice of 
the State Governments and Union 
Territories. 
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Incentive Schemes for Farmers to Boost 
Food Production 

3413. SHRI SHASHI BHUSHAN : Will 
the Minister of FOOD AND AGRICUL· 
TURE be pleased to state: 

(a) whether Government propose to 
introduce some incentive schemes for the 
farmers so that they are in a position to 
boost food production ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) The Government have 
designed and taken up for implementation 
two schemes for helping the small and 
marginal farmers with credit and inputs. 
With the help of the incentives to be given 
to the cooperatives and other institutions 
serving the cultivators, these schemes will 
indirectly help in boosting food production. 
Their primary orientation, however, is in 
raising the economic status of their 
beneficiaries. 

(b) The first scheme is called 'The Small 
Farmers Development Agency Scheme' under 
which 46 projects each capable of using 
approximately Rs. 1.50 crores to be provided 
by the Government of India are to be set up 
all over the country. The second scheme is 
called 'The Marginal Farmers and Agricult-
ural Labourers Agency Scheme.' I n this case, 
40 projects to be supported with Rs. I crore 
each from the Government of India are to 
be set up all over the country. Both these 
Schemes envisage the creation of special 
agencies which will have the responsibility to 
draw out investment and employment plans 
for their beneficiaries and to implement them 
with the aid of existing institutions and 
Government agencies. 

Disposal of Unutilised Plots In Rehabilitation 
Colonies In Delbl 

3414. SHRI SHASHI BHUSHAN : Will 
the Minister of LABOUR AND REHABILI-
T A TION be pleased to state : 

(a) whether Government have initiated 
action for disposiDl of plots of lane;! by salel 
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auction lying for many years un-occupied 
and unutilized in various colonies which were 
constructed by Government after Independ-
ence for rehabilitaing the displaced persons in 
the Union Territory of Delhi; 

(b) whether a list of all such plots of 
!and has been prepared and Government 
have ensured that these plots are not in 
unauthorised possession by some persons ; 

(c) whether it has come to the notice of 
Government that the Municipal Corporation 
Delhi/Delhi Administration hav.: unauthori-
sedly occupied some of these plots in 
Malaviya Nagar, New Delhi and are trying 
to convert them into small parks when these 
plots are residential plots and waiting for 
their auction/sale ; and 

(b) the steps taken by Government to 
get such plots vacated for disposal? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) Yes, Sir. 

(b) A list has been prepared. Quite a 
large number or plots are under unauthorised 
occupation. 

(c) 4 plots have been occupied by the 
Municipal Corporation, Delhi, of which one 
has been converted into a park. No resi-
dential plot marked as such in the layout 
plan of the 'Malaviya Nagar' has been 
encroached upon by the Delhi Development 
Authority. 

(d) The plots in unauthorised occupation 
will be disposed of either on an 'as is where 
is' basis or by having them vacated. The 
question of the plots in occupation of the 
Municipal Corporation, Delhi, will be 
settled with the local body. 

Radio Stations during Fourth Plan 

3415. SHRI SHASHI BHUSHAN 
WiD the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state; 

(a) the number of new radio stations 
opened so far durinl the Fourth Five Year 

Plan and those which are proposed to be 
opened during the remaining period ; 

(b) the number out of them proposed 
to be opened in the rural areas and of those 
in the urban areas ; and 

(c) the specific measures adopted by 
Government to give more stress on the open-
ing of more of such stations in tbe rural 
areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
1. K. GUJRAL) : (a) None. 38 new radio 
stations are proposed to be opened during 
the remaining period. 

(b) and (c). Two are meant for streng-
thening the External Services. The remaining 
36 are meant for extending the broadcast 
coverage to rural areas. 

Average Monthly Earnings of A. ), R, 
through Commercial Programmes 

3416. SHRI N. SHIVAPPA : 
SHRI MEETHA LAL MEENA : 

Will the Minister of INFORMATION 
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) the avecage monthly earnings of 
AIR through commercial programmes; and 

(b) whether it is a fact that there is a 
lack of co-operation between the Commercial 
Department and the Prolramme Depart-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
I. K. GUJRAL) : (a) The monthly average 
gross income during the half year ending 
30th June, 1970 was Rs. 20,18,334. 

(b) No, Sir. 

Expert Committee on Unemployment 

3417. SURI C. JANARDHANAN 
SURI KOLAI BIRUA: 
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SHRI MUHAMMAD SHERIFF: 
SHRI MAYAVAN: 
SHRI N. R. LASKAR: 
SHRI RAM GOPAL 

SHALWALE: 
SHRI ESWARA REDDY: 
SHRI DHIRESW AR KALIT A 
SHRI SITAR AM KESRI : 
SHRI INDRAJIT GUPTA: 
SHRI NARAYANAN: 
SHRI DHANDAPANI : 
SHRI OM PRAKASH TY AGI : 
SHRI DEORAO PATIL : 
SHRI MANGALA THUMADAM: 
SHRIYOGENDRASHARMA: 
SHRI SARJOO PANDEY: 
SHRI P. GOPALAN: 
SHRI LATAFAT ALI KHAN: 
SHRI K. RAMANI: 
SHRI RABI RAY : 
SHRI RAM KISHAN GUPTA; 
SHRI B.K. DASCHOWDHUR Y : 
SHRI G. VENKATASWAMY : 
SHRI V. NARASIMHA RAO: 
SHRI VISWANATHA 

MENON: 
SHRI GANESH GHOSH: 
SHRI S. M. BANERJEE: 
SHRI UMANATH: 
SHRI D. N. PATODIA : 
SHRIMA TI ILA 

PALCHOUDHURY: 
SHRI SRADHAKAR 

SUPAKAR: 
SHRI DEVINDER SINGH 

GARCHA: 
SHRI HEM RAJ: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to refer to 
the reply given to Unstarred Question No. 
619 on the 30th July, 1970, and state: 

(a) whether Government have set up 
an Expert Committee to evolve measures to 
tackle the unemployment problem; 

(b) if not, when the Committee is 
expectad to be set up ; and 

(c) the names of members of the 
Committee ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes, The Committee will 

assess the extent of unemployment in all its 
aspects and suggest suitable remedial 
measures. 

(b) and (c). The composition of the 
Committee is in the process of being 
finalised. 

Fish Production during Fourth Plan 

3418. SHRI C. JANARDHANAN : 
SHRICHANDRASHEKHAR 

SINGH: 
DR. RANEN SEN: 
SHRI RAMA VATAR 

SHASTRI: 
SHRI INDRAJIT GUPTA: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether the Institute of Foreign 
Trade had recently conducted a survey of 
India's export potential of marine 
products; 

(b) if so, the main findings of the 
survey; and 

(c) the steps taken to step up fish 
production during the Fourth Plan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) The Institute of Foreign 
Trade had conducted a survey of India's 
export potential of marine products in 
1969. 

(b) The Institute has not yet submitted 
its report. A synopsis of the survey indi-
cates the potentiality of our exports of 
marine products being doubled by 1974 
provided the necessary inputs required for 
production and processing arc made availabe 
to the industry. 

(c) The annnal level of fish production 
by the end of the Fourth Plan is proposed 
to be raised by four lakh tonnes. An outlay 
of Rs. 86 crores has been approved in the 
Government sector. This will be supplemented 
by investments from the private sector and 
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financing institutions. The main effort will 
be to increase marine fish landings by 
introduction of 5,500 mechanised boats for 
coastal fishing and 300 larger vessels for deep 
sea fishing. The Government will provide 
the infra-structure, such as, harbours for 
which a provision of Rs. 19.5 crores has 
been earmar ked. Several fishing harbours 
have already been sanctioned and construc-
tion of some harbours has been taken up. 
Deep sea fishing vessels are now being 
constructed in the country. A scheme 
has been introduced for subsidising indi-
genously constructed deep sea fishing vessels 
for which a provision of Rs. 5 crores has 
been earmarked in the Fourth Plan. A 
limited number of vessels is being imported. 
The survey of deep sea resources is being 
intensified. Twenty-four vessels are being 
added to the Central Deep Sea Survey 
Organisation for this purpose. Arr,lOge-
ments for training of operatives of deep sea 
fishing vessels have been made. 

Inland fisheries development will consist 
of intensive fish cultivation and mixed 
farming in inland waters, development of 
reservoirs and increased fish seed pro-
duction. 

Estimated Influx of East Pakistan Refugees 
in August, 1970 

3419. SHRI SHRI CHAND GOYAL: 
Will the Minister of LABOUR AND 
REHABILIT A TJON be pleased to state : 

(a) the e~ti te  number of the people 
who are likely to come to India from East 
Pakistan during August, 1970 and will 
require to be settled ; 

(b) the plan which Government have 
prepared for settling them, with details of 
place of settlement and the work to be 
provided to them ; and 

(c) the number of refugees from East 
Pakistan wpo have not yet been settled and 
the plan of their settlement? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANII-
V A YY A): (a) In the first week of August, 
1970; on an average 760 persons had daily 
come from East Pakistan into West Bengal. 
If this trend continues, nearly 22,000 persons 

are likely to come into West Bengal during 
August, 1970. 

(b) On their arrival in India, such of 
the displaced persons as are sponsored for 
admission to relief camps by the State 
Governments r~ being provided Govern-
ment-regulated rdief in relief Camps in 
various States outside West Bengal. Efforts 
are being made to expedite their resettle-
ment. 

(c) As on 7.8.1970, nearly 31,700 
families, including 4,267 permanent liability 
families, were in various camps awaiting 
rehabilitation. 

Damage to Communications due to 
Alaknanda Tragedy 

3420. SHRI SHRI CHAND GOYAL: 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNI· 
CATIONS be pleased to state: 

(a) the estimate of the damage caused 
to communications due to the Alaknanda 
tragedy ; and 

(b) the time it is likely to take in the 
restoration of the communications? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (a) There are two 
alignments between Chamoli and Joshimath, 
one carrying 13 wires and the other carrying 
two wires. Both the alignments have been 
washed away at five places, totalling 13 Kms. 
of lines in each alignment. The estimated 
cost of restoration is approximately Rs. 3 
lakhs. 

(b) Communications have already been 
restored on a temporary basis. Permanent 
restoration will depend on restoration of 
road routes. 

Memorandum by 'Vldyut Mazeloor Sanch' 

3421. SHRI SHRI CHAND GOYAL: 
Will the Minister oC LABOUR AND 
REHABILITATION be pleased to state: 
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(a) whether Vidyut Mazdoor Sansh 
(Union of the Electricity Workers) has 
submitted a memorandum to the Govern-
ment; 

(b) whether Government have got the 
demands examined; if so, with what results; 
and 

(c) the demands found genuine and 
accepted by Government ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VA YY A): (a) In a memorandu.'11 sub-
mitted by the Akhil Bharatiya Vidyut 
Mazdoor Sangh in July, 1970, a request was 
made for early announcement of Goverment's 
decision on the report of the Wage Board 
for El.!Ctricity Undertakings, modification of 
certain recommendations and quick imple-
mentation. 

(b) and (c). Government have decided 
to accept the unanimous recommendations 
of the Wage Board, on matters falling within 
its terms of reference, without any modifi-
cations. Copies of the Resolution on the 
subject were placed on the Table of the 
House on the 28th July, 1970. The State 
Governments have been requested to take 
steps for expeditious implementation of the 
recommendations. 
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Information Set-up In West Bengal 

3425. SHRI KOLAI BIRUA : 
SHRI MAYAVAN : 
SHRI N. R. LASKAR : 
SHRI NARAYANAN: 
SHRI DHANDAPANI: 

Will the Minister of INFORMATION 
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) whether Government are taking 
necesAI'Y steps to improve upon the informa-

tion set-up in West Bengal ; 

(b) if so, whether the officials of the 
Ministry had gone there and had discussions 
with the Governor about the problems ; 

(c) if so, the subjects discussed and result. 
achieved ; and 

(d) the schemes under consideration of 
Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
I.K. GUJRAL) : (a) At the request of the 
Government of West Bengal, some proposals 
aimed at strengthening the information and 
publicity effort were made. 

(b) Yes, Sir. 

(c) Having appreciated the need of close 
coordination between the Media Units of the 
Ministry of Information and Broadcastiq 
and the Government of West Bengal, it was 
decided to undertake a mutually sUPportinl 
programme aimed at :-

( i) streamlining the flow of information 
from the Government sources to the 
Press and other media ; 

( ii) giving due prominence to the news 
from the hinterland of the State 
with a view to presentiq an 
objective and balanced picture of 
the development in the State ; 

(iii) mobilising folk entertainment media 
in addition to mobile cinema vans 
and field publicity units; 

(iv) offering special assistance in terms 
of publicity materials or personnel 
as per the requirements of the West 
Bengal Government. 

Press Information Bureau, All India 
Radio. and Song and Drama Division are 
working in close cooperation with the West 
Benpl Government to achieve the desired 
relults. 
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(d) In so far as Media Units of the 
Information and Broadcasting Ministry are 
concerned, several schemes are under consi-
deration e. g. installation of Spot News 
display at a few central location; a sound 
and light spectacle and a book (publication) 
p!'OI1'aIIIDIC. 

Setting up of a Sugar Mill in Assam 

3426. SHRI KOLAI BIRUA : 
SHRIMAYAVAN: 
SHRI N. R. LASKAR : 
SHRI NARAYANAN: 
SHRI DHANDAPANI : 
SHRI V. NARASIMHA RAO : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state 

(a) whether it is a fact that the Union 
Government has permitted the Assam 
Government to set up a sugar mill in that 
State; 

(b) if so, what kind of assistance will be 
given by the Centre ; 

(c) whether some other States had also 
asked for permission of the Centre to set up 
sugar mills in those States; and 

(d) if so, the States to whom permIssIon 
is not being granted and the reasons there-
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) The Government of Assam 
approached the Central Government in June, 
1970 for agreeing in principle for the licensing 
of a new sugar factory in Cachar District 
of Assam which is under-developed and 
needs the special attention of the State 
Government to generate employment and 
economic activity. Although the additional 
capacity available for licensing in the sugar 
industry against the Fourth Plan target has 
almost been fully committed, yet considering 
the special circumstances prevailing in the 
district d( Cachar and the fact that the unit 
Is not likely to come into production before 
the end of the Fourth Plan period, the 
Central Government have agreed in princi-
ple to the establishment, throuah the Assam 

Industrial Development Corporation, of a 
new sugar factory in that district subject to 
technical feasibility of the scheme which will 
be examined on receipt of a formal applica-
tion for the purpose. 

(b) As the application for the grant of a 
licence has not yet been received, this question 
does not arise. 

(c) and (d). Yes, Sir. Letters of intentl 
licences have so far been granted in 1969 and 
1970 for the establishment of 38 new sugar 
factories against the Fourth Plan target in the 
States of Maharashtra, Gujarat, Goa, Mysore, 
Tamil Nadu, Andhra Pradesh, Uttar Pradesh 
and Bihar. Some more applications are still 
being examined. In the very nature of 
things, it is not possible to recommend for 
licensing all the applications which were 
received as the additional capacity available 
for licensing against the Fourth Plan is 
limited. 

Schemes by National Cooperative Develop-
ment to assist Cooperative Apex and 

DistrIct Market Societies in setting 
up Soil Testing Laboratories 

3427. SHRI KOLAI BIRUA : 
SHRI MAYAVAN : 
SHRl N. R. LASKAR: 
SHRI NARAYANAN: 
SHRI DHANDAPANI: 

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that National 
Co-operative Development is launching a 
new scheme to assist selected Cooperative 
Apex and District Market Societies in setting 
up 10 soil testing laboratories during the 
current financial year ; 

(b) if so, the main feature of the new 
scheme; 

(c) the states where such laboratories will 
be set up ; 

(d) what help the State Governments will 
give in this regard; and 

(e) what will be the total expenditure 
involved and what results will be achlev8cl ? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI JAGANNATH 
PAHADIA) : (a) Yes, Sir. 

(b) The scheme envisages financial assis-
tance to cooperatives for the establishment 
of soil testing laboratories, with capacity to 
test about 30,000 soil samples per year per 
laboratory, in selected re ~ in different 
States, in order to advise the farmers about 
fertilisers most suitable for their soils and 
thus to enable cooperative organisations to 
take active promotional measures and render 
better service in regard to distribution of 
fertilizers. 

(c) The States in which these laboratories 
will be set up are not pre-determined. Pro-
posals received from cooperatives through 
State Governments will be considered on 
merits. 

(d) Under the scheme, National Coope-
rative ~ elo ent Corporation can provide 
long term loan assistance amounting to 
Rs. 1.70 lakhs to the State Governments 
concerned, outside the State plan ceiling, 
to enable them to assist the cooperative 
in setting up such a laboratory with 
Rs. 1 lakh by way of share capital and 
Rs. 70,000/- as long term loan. Each labo-
ratory is expected to require an estimated 
recurring expenditure of Rs. 40,000/- per 
annum on salaries of staff and another 
Rs. 40,000/- per annum on chemicals etc. 
The State Governments are expected to 
subsidise the Society towards expenditure 
on staff on a tapering scale spread over a 
period of 5 years. 

(e) The establishment of 10 Laboratories 
proposed durina 1970-7/ will involve a block 
cost of Rs. 17 lakhs and recurring expendi-
ture of Rs. 8 lakhs per annum. It is expected 
that the 10 units would be in a position to 
analyse 3 lakhs soil samples in a year, 
provide necessary follow-up service to the 
farmers and also promote fertiliser consump-
tion. 
In_ In supply of food aids by U.S.A. 

U ,K., and other countries 

3428. SHRI KOLA I BIRUA : 
SHRI MAYAVAN: 
SHRl N.R. LASKAR : 

SHRI NARAYANAN : 
SHRI DHANDAPANI : 

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that U.S.A. has 
agreed to increase the food aid to India 
during 1970 ; 

(b) if so, whether U.K. Government has 
also agreed for an increase of food aid to 
India to the order of Rs. 90 lakhs ; if so; 
whether any agreement with U.K. in this 
regard has been signed ; 

(c) what are the other countries ap-
proached and who have agreed for food aid 
during the current year ; and 

(d) what will be the total foodgrains that 
will be imported and how far this will meet 
the demand of India in 'regard to food-
grains? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) (a) No. Sir. 

(b) The Government of U.K. has in-
creased the Food Aid of $, 2.88 million 
given on 11.2.70 under the Food Aid Con-
vention of International Grains Arrangement 
by $ 1.2 million (Rs. 90 lakhs) Ilnd letters 
to this effect were exchanged on 21.7.1970. 

(c) Canada has given this year $ 45 million 
under the Food Aid Convention of Inter-
national Grains Arrangement. 

(d) The total import requirements for 
1970 have been estimated at nearly 4 million 
tonnes both for current oonsumption and for 
building up a buffer stock. 

Wastage and ImpCll't of Fondara ... 

3429. SHRI KOLAI BIRUA : 
SHRI MAYAVAN: 
SHRI N.R.LASKAR : 
SHRI NARAYANAN : 
SHRI DHANDAPANI : 
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SHRI D.N. PATODIA : 
SHRI RABI RAY: 

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether the expert agriculturists of 
Government have categorically stated that 
the condition is such that India will have 
to depend on import of foodgrains for not 
less than IS years ; 

(b) if so, what are the view points 
in support of the argument of both the 
sides; 

(c) whether the Union Minister has 
stated that wastage of foodstuff has gone 
up from 10 per cent to IS per cent; and 

(d) if so, what steps are being taken in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB 
SHINDE): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. While Minister of Food & 
Agriculture has laid stress on minimizing 
wastage of 10 to 15% he has not stated that 
wastage has increased. 

(d) The following steps have been taken 
to minimise the losses in storage :-

( i) As a result of concerted efforts made, 
most of the pesticides and equip-
ment required for protection of 
foodgrains in storage against pests 
are manufactured in the country 
and are readily available. 

( ii) All storage godowns constructed by 
the Department of Food, Food Cor-
poration of India and Central 

, Warehousing Corporation are ro-
dent proof. As far as farm storage 
is concerned, use of improved 
rodent and moisture proof recepta-
cles and fumigation of foodarains is 
beina populariaed. 

(iii) A Save Grain Campaign Scheme 
has been approved for the Fourth 
Five Year Plan, under which 
scientific techniques of storage insets 
and rodent control are proposed to 
be demonstrated and popularised 
in important markets and rural 
areas. 

(iv) Training and research activities 
relating to grain storage already 
under way at the Grain Storage 
Research and Training Centre, 
Hapur are being further intensified 
with the help of the United Nations 
Special Development Fund. 

(v) Steps have been taken to make it 
obligatory on the Roller Flour Mills, 
Rice Mills and Grain stockists to 
adopt pest control measures on their 
premises. 

(vi) Steps are being taken to make 
available improved storage structures 
to the farmers to minimise waslage 
at farmers' level. 

Introduction of New Strains of Rice to 
help Rice Revolution 

3430. SHRI MAYAVAN : 
SHRI KOLAI BIRUA : 
SHRI N.R. LASKAR : 
SHRI NARAYANAN: 
SHRI DHANDAPANI : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether it is a fact that the Central 
Varieties Release Committee had met in June, 
1970 to discuss the new nine strains to help 
rice revolution recommended by the All 
India Rice Improvement Workshop in 
Cuttack; 

(b) if so, tbe decisions taken in the 
meeting; 

(c) whether the Agricultural Research 
Institute at Coimbatore has developed two 
of these new rice varieties IET-3SS1 and 
lET -400 both of which take lOS days to 
mature ; 

(d) if so, tbe steps beina taken to push 
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the nine strain rice revolution in the the Minister of LABOUR AND REHABILI-
country; and TATION be pleased to state: 

(e) how far it has achieved success? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes, Sir. The Central Sub-
Committee for the Release of Varieties met 
on the 10th June, 1970 to consider release 
proposals relating to new varieties of rice, 
wheat, barley, maize, potato and ragi evolved 
at the different research stations in the 
country. Only three of the rice varieties 
recommended by the Rice Workshop could 
be considered at that meeting since release 
proposals relating to the other six varieties 
were not received in time for consideration 
at that meeting. 

(b) The Central Sub-Committee recom-
mended the release of the following varieties 
of rice for cultivation: 

Rice 

Name of Variety 

Sabaramati 

Jamuna 

I. R. 20 

(c) Yes, Sir. 

A rea recommended 

Delhi, Haryana and 
Western Uttar Pradesh. 

Delhi,Haryana, Western 
Uttar Pradesh and 
Andhra Pradesh. 

Eastern Uttar Pradesh, 
Bihar and West Benpl. 

(d) Expeditious steps are beill8 taken to 
consider the release of the six remaining 
varieties by circulation to the members of 
the Central Sub-Committee for the Release 
of Varieties. 

(e) Since three of the new varieties have 
been released only very recently and others 
are yet to be approved for release, it is too 
early to assess their impact on production. 

Land Claim-Holders (rom West Pakistan 

3432. SHRI BAL RAJ MADHOK : Will 

(a) whether it is a fact that there is 
still a good number of land claim-holders 
from West Pakistan who have not been 
allotted lands so far : 

(b) whether it is also a fact that State 
Government of Haryana have been seIling 
some of the evacuee land to others instead 
of these being allotted to the claim-holders ; 

(c) whether it is also a fact that this 
goes against the declared policy of Govern-
ment to allot evacuee lands to the land 
claim-holders from West Pakistan; and 

(d) if so, what steps are being taken to 
see that such land claim-holders get such 
land without further delay ? 

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI D. 
SANJIVAYYA): (a) Only a small number 
of such claimants of non-Pulliabi Extraction 
have not been allotted land so far. 

(b) Yes, Sir; but it is not incumbent 
on the Government of Haryana alone to 
satisfy the claims of displaced persons of 
non-Pulliabi extraction. 

(c) and (d). The land claims are to be 
satisfied by allotment of agricultural land as 
far as possible, and efforts are being made 
in that direction. 

Allotment of Evacuee Lands In J. It K. 
to Displaced PersoDS from Pak-

Occupied Kasbmir 

3433. SHRI BAL RAJ MADHOK : Will 
the Minister of LABOUR AND REHABILI-
T A TlON be pleased to state ; 

(a) whether it is a fact that evacuee 
lands in Jammu and Kashmir Slate have 
not yet been allotted on permanent basis to 
the displaced persons from Pakistan-occupied 
area of that State; 

(b) whether it is also a fact that Govern-
ment had agreed to allot lands to them in 
principle but the Slate Government has failed 
to execute that policY 80 far ; and 
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(c) if so. the steps Government are 
taking to allot such lands to the displaced 
persons without any further delay and allay 
growing discontent among them ? 

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI D. 
SANJIVAYYA) : (a) Yes, Sir. 

(b) and (e). The State Government, who 
are concerned with this matter, are already 
considering this question. 

PersDns Registered with Employment 
Exchanges 

3434. SHRI BAL RAJ MADHOK : Will 
the Minister of LABOUR AND REHABILI-
TA TION be pleased to state the total number 
of unemployed persons who had registered 
their names in Employment Exchanaes in 
the country upto the 31st July, 1970 and 
their category-wi!>e, training-wise and pro-
fession-wise break-up? 

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI D. 
SANJIVA YY A) : The latest available in-
formation is given in the attached statement. 

Statement 

Educational level No. on live register as 
on 30-6-1970 

1. Below Matric (including illiterates). 19,99,623 

2. Matriculates. 9,96,157 

3. Higher Secondary passed (including 
Intermediates/Under-graduates). 3,94,263 

4. Graduates (including Post-graduates) 
Total- 2,31,257 

(i) Arts 94,941 

(ii) Science 58,717 

(iii) Commerce 29,722 

(iv) Engineering 13,371 

(v) Medicine 1,962 

(vi) AllricIIUure 5,947 

(vii) Law 1,325 

(viii) Education 23,084 

(ix) Others 2,188 

------_._------
All India 36,21,300 

Figures are Provisional. Note :-1. 
2. The data in respect of educated job-seekers (Matriculates and above) are 

collected at half-yearly intervals ending JUDe and December each year. 
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ReprHentatlon Regarding Fixation or 
Vanaspa tl Prl ce 

3436. SHRI RAM AVTAR SHARMA: 
SHRI KANWAR LAL 

GUPTA: 

SHRI J. B. SINGH: 
SHRI SHARDA NAND : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state : 

<a) the total demand of vanaspati ghee 
in India every year and how much of this 
commodity is being produced in the country 
at present; 

(b) whether Government have received 
any representation against the present 
system of fixation of price of vanaspati ghee ; 
and 

(c) if so, the details thereof and the 
action taken by Government thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE. 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): <a) Reliable data regarding 
demand of vanaspati are not available. 
However, generally speaking, in view of 
excess of capacity over production during 
the last few years the production of 
vanaspati is geared to its demand. The 
current production and demand are of the 
order of five lakh tonnes per year. 

(b) No, Sir. No such representations 
have been received recently against the 
system of fixing vanaspati prices. 

(c) Does not arise. 

Discriminatory Treatment by AIR In 
Broadcasting News rrgardIng Deihl 

Administration and Delhi MUnicipal 
Corporation 

3437. SHRI RAM AVTAR 
SHARMA: 

SHRI KANWAR LAL 
GUPTA: 

SHRI J. B. SINGH: 
SHRI SHARDA NAND : 

Will the Minister of INFORMA nON 
AND BROADCASTING AND COMMU-
NICA TIONS be pleased to state: 

<a) whether Government have received 
a letter from Shri K. N. Saw, Cbaicmaa, 
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Standing Committee, Delhi Municipal Corpo-
tration and Leader of the Jan Sangh Party in 
he Corporation regarding discrimination in 

relaying the news of Delhi Municipal 
Corporation and Delhi Administration in 
the last two months ; 

(b) if so, the details thereof; and 

(c) the action taken by Government 
on it? 

THE MINIStER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) Yes, Sir. 

(b) The important points raised in the 
letter were (i) that the Pradeshik Sarna char 
bulletin broadcast from Delhi does not give 
due importance to the news items pertaining 
to the Delhi Administration and the 
Municipal Corporation; and (ii) that the 
speeches of Shri A. B. Vajpayee and Shri V. 
K. Malhotra at the Jan Saogb meeting in 
last July were not adequately covered in the 
AIR news bulletins. 

(c) The allegations contained in the 
letter were not based on facts. A suitable 
reply is being sent to Shri Sahni. 

Proportion of Milk Powder in Milk 
Supplied by Deihl Milk Scheme 

3438. SHRI BENI SHANKER 
SHARMA: Will the Minister of FOOD 
AND AGRICULTURE be pleased to 
state : 

Category 
of milk 

Fresh Buffalo Milk 

Fresh Cow Milk (issued 
by DMS as such) 

Standardilled Milk 

Toned Milk 

Double Toned Milk 

FAT(%) 

6.0-7.0 

4.0-4.8 

5.0 

3.1 

1.6 

(a) the proportion of milk powder used 
in the different categories of milk supplied by 
the Delhi Milk Scheme ; 

(b) the nutritious value of the milk 
supplied as compared to the fresh milk; 
and 

(c) the amount of foreign exchange spent 
on the ingredients required to be used in the 
milk supplied by the Delhi Milk Scheme 
yearly with details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) The Delhi Milk Scheme 
supplies three categories of milk in which 
skim milk JX1wder may be used viz., toned 
milk, double-toned milk and standardized 
milk. According to the prevention of Food 
Adulteration Rules. to which the Delhi 
Milk Scheme Strictly conforms, the minimum 
prescribed percentage of milk solid non-fat is 
9.0% in the case of double-toned milk, 8.5% 
in the case of toned milk, and 8.5% in the 
case of standardized milk. Skim milk 
powder supplies the solid not fat and must 
be kept within the above prescribed limits. 
As milk solid non-fat is drawn either from 
fresh milk or from skim milk powder, the 
proportion of skim milk powder used depends 
on the availability of fresh milk on the dllte 
of issue. 

(b) The nutritive value of buffalo milk 
and different categories of milk issued, 
calculated on the basis or rat and solids-not-
fat is given below :-

Calories 
S. N. F. (%) per litre 

9.0-9.5 918-1031 

8.6-8.8 72O-S01 

8.6-9.0 812-827 

8.6-9.0 640-655 

9.1-9.2 524·527 
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(c) The amount of foreign exchange involved is as under ;-

Foreign exchange 
Qty. Imported inpolved 

Year (M. Tonne,) (in lakhs af Rupees) 
---~-----. 

1965-66 704.776 

1966-67 550.000 

1967-68 1254.190 

1968-69 3121.000 

1969-70 1972.000 

The particulars of skim milk powder 
received from World Food Programme as 
Gift by Delhi Milk Seheme have not been 
included in the above statement. 

Small Farmers' Development Project 
inU.P. 

3439. SHRI PRAKASH VIR 
SHASTRI: 

SHRI SHIV CHARAN LAL : 
SHRI RAM CHARAN : 
SHRI SHIV KUMAR 

SHASTRI; 
SHRI RAGHUVIR SINGH 

SHASTRI: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) the total number of completed and 
on-going development projects for the small 
farmers in Uttar Pradesh ; 

(b) whether they are adequate to cope 
with the present need of the farmer; 
and 

(c) if not, the steps taken by Govern-
ment to expedite the completion of on-going 
projects and to launch new projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE. 
COMMUNITY DEVELOPMENT AND 

11.00 

16.13 

39.62 

67.55 

32.54 

COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) 4 projects under the Small 
Farmers Development Agency Scheme have 
been sanctioned by the Government of India 
for Uttar Pradesh in addition to 2 projects 
proposed to be sanctioned to this State under 
the Marginal Farmers' and Agricultural 
Labourers' Scheme. 

(b) The magnitude of the problems of 
small farmers all over the country including 
U. P. is vast. For the first time such pro-
jects have been included as an important 
feature of the Fourth Five Year Plan. After 
implementing these projects, it can be 
considered whether more such projects can be 
taken up. 

(c) The Uttar Pradesh Government have 
set up 4 agencies for the 4 sanctioned pro-
jects. They are formulating schemes for 
2 MFAL projects to be sanctioned and are 
expected to send them up shortly. to the 
Government of India for approval. 

Conditions by States to Rehabilitate 
East Pakistan Refugees 

3440. SHRI PRAKASH VIR 
SHASTRI: 

SHRI SHIV CHARAN LAL : 
SHRI RAM CHARAN : 
SHRI SHIV KUMAR 

SHASTRI: 
SHRI RAGHUVIR SINGH 

SHASTRI: 
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SHRICHENGALRAYA 
NAIDU: 

SHRI R. BARUA : 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether it is a fact that some of the 
States have agreed to resettle on land dis-
placed persons from East Pakistan on certain 
conditions ; 

(b) if so, the details thereof; and 

(c) the reaction of the Central Govern-
ment thereto ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (c). At present, the 
Government of Madhya Pradesh alone has 
offered land in the Chambal Valley for the 
rehabilitation of displaced persons of the 
fresh influx from East Pakistan. The State 
Government has been asked to furnish 
further details. 

Project on 'Remote Sensing' to Locate 
Diseases In l nt~ to Improve 

Agriculture 

3441. SHRI DEVINDER SINGH 
GARCHA : Will the Minister of FOOD 
AND AGRICULTURE be pleased to state: 

(a) whether it is a fact that Government 
are contemplating for setting up of a national 
project on "remote sensing" to locate exis-
ten:e of phenomena and objects below the 
earth and ocean surface and detect diseases 
in plants to improve agriculture; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE. 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) With the cooperation of 
NASA (National Aeronautics and Space 
Administration) and ISRO (Indian Space 
Research Organisation) work was carried out 
on the detection of coconut wilt disease in 
Kerala. "this is a joint project between 
NASA, ISRO, IARI (New Delhi) and CCRS 
(Central Coconut Research Station, Kayangu-
lam). No national project has yet been 
formulated. 

(b) The details are siven in the attached 
statement. 

Statement 

Preliminary Investigations of Coconut Wilt 
Disease (February-March, 1970) under 

NASA, ISRD, IARI and CCRS 
Programme 

Coconut wilt appeared as a serious 
disease, particularly, devastating coconut 
palms in several are as in Kerala. The dis-
disputed origin of this disease has finally 
been solved as due to a virus by the resear-
ches using the electron microscope and 
infective tests carried out at the Indian 
Agricultural Research Institute, New Delhi 
and the Central Coconut Research Station, 
Kayangulam. The extent, the mode of sprea-
ding and the intensity of the disease, however 
are not known. With a view to check the 
spread of the disease, it was proposed to 
identify the diseased pockets and the degree 
of intensity of the disease on extensive areas 
of Kerala by remote sensing technique. 
Multi-band photographs of the tops of the 
palms were obtained from the space using a 
helicopter. Black and white, colour films and 
infrared ektachrome films are used in this 
photography from two different altitudes of 
about 500 and 1,000 feet high, above the 
ground. 

Analysis of a large number of photo-
graphs indicated the possibility of (i) clearly 
distinguishing the degree of intensity of disea-
sed palms, as different from the healthy ones, 
(ii) distinguishing one species from another. 
such as coconut trees, arecanut trees, cash-
cwnut and jack fruit trees and (iii) identify-
ing the disease on these trees, which in the 
initial stages cannot be detected from the 
ground. The preliminary investigations 
carried so far have given sufficient confidence 
to the I ndian Scientists to carry out these 
investigations successfully in future. Analysis 
of the serial photography coupled with ground 
truth investigations, that are in progress, in-
dicate the potentiality of this new tool in 
solving problems in agriculture on extensive 
areas, in very short period s. 

~ "'rom ii ~ ~ "" ~ 
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Manufacture of Telephone Equipment by 
Private Undertakings 

3444. SHRI RAMAVATAR SHASTRI: 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) whether it is a fact that the posts 
and telegraphs Department (Controller of 
Telegraph Stores and the Postmaster 
Generals) have approved the rates of Tele-
phone Equipment, iSparcs and Accessories 
manufactured by M/s. Mazda Electricals, 
1773/18 3rd Floor, Bhagirath Palace, Delhi. 

(b) the other private firms in the 
country which manufacture the Telephone-
Parts, spares and accessories with the 
concurrence of the Posts and Telegraph 
Department ; 

(el whether it is also a fact that these 
firms have engaged retired Engineers/Officers 
of the Posts and Telegraphs Departments ; 
if so, the names thereof; 

(d) whether there is shortage of Tele-
phone instruments, spares parts, and accesso-
ries and the public undertakings like I. T. I., 
Bangalore are not coping with the require-
ments of the Posts and Telegraphs Depart-
ment; and 

(e) if so, the reasons of allowinll private 
~ ert in s to manufacture the Telephone 

instruments, etc. and the steps proposed by 
Government to encourage the public under-
takings in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
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(SHRI SHER SINGH) : (a) Local purchases 
of few items were made from this firm by the 
lower formations for urgent day to day 
maintenance. 

(b) A statement showing names of a few 
firms who are offering certain important parts 
of Telephone instruments etc., is laid on the 
Table of the House. [Placed ;n Library See 
No. LT-4024 1701. A countrywise list if 
required will be collected and laid on the 
table of the Lok Sabha. (not with concur-
rence of P & T). 

(c) No definite information is available. 
This will be collected and laid on the table 
of the House. 

(d) Yes. 

(e) The shortage in the supplies from 
I. T. I. are mainly due to shortage of foreign 
exchange and indigenisation of raw materials 
and components. It is proposed to set up 
two ancillary units of I. T. 1. to manufacture 
important spares, equipment etc. to meet the 
P & T demands. 

Carriage Contract System in Telegraph 
Stores in Bihar 

344S. SHRI RAMAVATAR SHASTRI: 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) whether carriage contract system has 
• been introduced in the office of Assistant 

Engineer IIC Telegraph Stores in Bihar 
Circle, if so, since when ; 

(b) the names of contractors engaged 
in carriage contract system from the begin-
ning till the year 1969-70 with the rate of 
contract per quintal per kilometer ; 

(c) whether it is a fact that the same 
contractor was allowed to carry out the 
carriage contract work for more than a year 
without renewal of contract and if so, for 
how many years, with what rates and the 
reasons thereof; 

(d) whether the said contractor was one 
of tbe tenderers in the subsequent years for 
which tenders could not be finalised: if so, 

year in his tender submitted to Divisional 
Engineer Telegraphs, Palna ; and 

(e) the reasons for allowing carriage 
contractor concerned to receive payment 
quoted by him in the first year of hi. 
contract? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION & 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATION (SHRI 
SHER SINGH) : (a) to (e). The information is 
being collected and will be laid on the table 
of the Lok Sabha. 

Applications for Telephone Connections 
Pending at Charkhi Dadri (Haryana) 

3446. SHRI RAM KISHAN GUPTA: 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICAT-
IONS be pleased to state: 

(a) the total number of applications for 
new telephone connections and extensions 
pending at Charkhi Dadr;, Haryana; and 

(b) the steps taken or proposed to be 
taken to provide pending connections and 
extensions ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION & 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
SHER SINOH.): (a) waiting list for new 
telephone connections 4S 

Waiting list of extensions - 14 

(b) Scheme for increasing the capacity 
of the Exchange by another SO lines has 
been sanctioned and the equipment is 
awaited. Efforts are being made to procure 
extension instruments. 

Regulation oC Employment in Film Industry 

3447. SHRI RAM KISHAN GUPTA: 
Will the Minister or LABOUR AND 
REHABILITATION be pleased to state at 
what stage is the proposal to introduce bill 
with a view to reaulate employment in film 
industry ? 

THE MINISTER OF LABOUR 
the rate quoted by tbe said oontractor in each & REHABILITATION (SHRI D. 
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SANJIVA YY A) : The draft scheme of lea-
islation proposed for workers in film industry 
was approved by the 29th Session of the 
Standing Labour Committee (July 1970) 
and further action is being taken to under-
take necessary legislation and to introduce 
the requisite Bill in Parliament as early as 
possible. 

Steps to A ccelerate Fish Production 

3448. SHRI RAM KISHAN GUPTA: 
SHRI N.K. SOMANI: 
SHRI G. VENKATASWAMY : 
SHRI S.K. TAPURIAH : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether it is a fact that India's fish 
wealth has not been ful1y tapped; 

(b) if so, the reasons for slow growth of 
India's fish production; and 

(c) the steps taken or proposed to be 
. taken to expedite the growth of fish 

production ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) India's fishery wealth has 
not been ful1y exploited, particularly in 
regard to the resources of the deep sea. 

(b) Prior to the period of the five year 
Plans, fishing was being conducted almost 
entirely with non-mechanized craft. There 
were no harbour facilities for fishing vessels. 
There were also no trained personnel for 
operation of mechanized craft. Resources 
surveys had also not been made. Expertise 
in modem methods of fishing was lacking 
and vessels, engines and equipment were 
also not available in the country. These 
handicaps had to be overcome through 
phased plans of development in al1 sectors. 

(c) The provision for fisheries develop-
ment has been progressively increased in 
.uix:essive Plans. The provision of R •. 2.78 
crores in the first Plan was increased to 
Rs. 9.06 and Rs. 23.38 crores respectively in 
the seoond and third five year Plans. The 
provision for fisheries development in the 
Fourth Plan is Rs. 83 crores. The chief 
measures takell SO far to increase fish pro-

duction have been the introduction of 
mechanized fishing on a substantial scale, 
provision of landing and berthing facilities 
for fishing vessels at a few ports, survey of 
deep sea resources, establishment of educatio-
nal, training and research institutions, and 
introduction of improved cultural practices 
for inland fish. Under the Fourth Plan, the 
mechanization programme will be continued. 
A recent development has heen the increasing 
association of financing institutions in fishing 
ventures. This will serve to supplement Plan 
resources. Steps have already been taken to 
intensify survey of marine resources and to 
develop deep sea fishing. A limited number 
of vessels is being imported. Vessels are 
being constructed in the country, and a 
scheme for subsidising indigenously const-
ructed vessels has been introduced. In the 
Inland sector emphasis is being placed on 
intensive fish culture and development of 
reservoirs. 

Summoning of Director, A, I, R, Cuttack 
to Deihl 

3449. SHRI RABI RAY: Will the 
Minister of INFORMATION AND 
BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) whether it is a fact that Cuttack 
Station of A.I.R. went of!' the air on the 
27th July at 7.46 A.M.; if so, the reasons 
for that; 

(b) whether it is for the first time that 
Cutlack Station went of!' the air; and 

(c) Whether it is also a fact that the 
Director of Cuttack Station was summoned 
to Delhi for this and if so, the details thereof? 

THE MINISTER OF STATE IN mE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN mE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL) : (a) Yes, Sir, on a 
Magisterial order. 

(b) No, Sir. The Cuttack Station df 
A, I. R. went of!' the air for sometime on 
20th and 21st January, 1956. 

(c) Yes, Sir. The Director, A. I. R.t 
Cuttack was asked to come to Delhi to Jive 
a detailed report about the happenings at 
Cuttack on 27th July, 1970. 
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Monopoly In Newspaper Indnstry 

3450. SHRI GANESH GHOSH: 
SHRI BHAGABAN DAS : 
SHRI JYOTIRMOY BASU : 
SHRI B. K. MODAK : 
SHRI SHIVA CHANDRA JHA : 

Will the Minister of INFORMATION 
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state : 

(a) the steps taken by Government 
during the last 3 years to check the growth 
oC monopoly in the newspaper industry; 
and 

(b) how Car these steps have helped to 
check the growth of monopoly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI 1. K. GUJRAL): (a) Government is 
Cully alive to the danger of concentration of 
oy,nership in the newspaper industry which 
may result in regimentation of thought and 
opinion and is anxious to prevent such 
developments as far as practicable. Towards 
this end, the following steps have been 
taken ;-

• 

(i) The Press Registrar makes an 
annual review of the ownership of 
newspapers and periodicals, and 
studies the development of common 
ownership units and publishes them 
in a publication called "Press in 
India", so that the public may 
herome aware of the facts relating 
to the ownership of newspapers. 

(ii) Under the registration of News-
papers (Central) Rules, 1956 framed 
under the Press and Registration 
of Books Act, 1867, it is obligatory 
for newspapers to publish annually 
in the first issue aCter the last day 
oC' 'February information, inter 
alia, relating to the individuals 
who own the newspaper and 
partners or shareholders holding 
more than one per cent of the total 
share capital. Failure to comply 
with this statutory obliption is an 

offence under the Press and 
Registration oC Books Act, 1867 
which is punishable with fine which 
may extend to Rs. 500/-. 

(iii) Under the Newsprint Allocation 
Policy, additional newsprint is not 
issued to a group or chain of 
newspapers for bringing out a fresh 
publication. 

(iv) On the recommendation of the 
Diwakar Committee, of the total 
annual foreign exchange made 
available for printing and com-
posing machinery 50% is allotted to 
small newspapers (up to 15,000 
circulation) 35% to medium news-
papers (circulation 15,000-50,000) 
and only 15% allotted to big 
newspapers (circulation over 50,000). 

(v) Government's advertisement policy 
aims at staggering and releasing 
advertisements to newspapers in 
suitable rotation in order to ensure 
the use of as many papers as 
possible so that papers with a big 
circulation do not get a large share 
of Government's advertisements. It 
is the policy of Government to 
make increasing use of small and 
medium newspapers, particularly 
those published in Indian lanauages. 

(vi) With a view to obtaining first-hand 
and detailed factual information 
regarding the methods of unfair 
competition and/or restrictive 
practices, if any, adopted by the 
larger newspapers to SUppCC&i, 
weaken and eliminate the smaller 
ones about which there are often 
complaints, a sub-committee, set up 
by the Press Council, invited 
specific information and instances 
by a letter addressed to newspapers 
and periodicals in all languages 
having a paid circulation of 5,000 
copies and above. In reply, only 
ten dailies and four weeklies men-
tiono:d specific cases of what they 
considered restrictive practices 
indulged in by bigger papers. The 
Council is currently punuina the 
enquiry by collectina further in-
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formation regardinll instances of 
restrictive practices. 

(vii) Government are considering the 
question of setting up a Newspaper 
Finance Corporation to give finan-
cial assistance to small and medium 
newspapers and not to big news-
papers, to help the healthy growth 
of the former. 

(b) (i) Government are of the view that 
but for the steps taken by the 
Government so far the growth of 
big chain newspapers would have 
been more than what is has been. 
It is not possible to estimate the 
extent to which steps already taken 
by Government have been effective. 
Government believe that the best 
way to check the growth of big 
chain newspapers is to foster the 
growth of small and medium news-
papers which arc managed on 
healthy lines and follow an enli-
ghtened editorial policy keeping the 
national interests in view. Govern-
ment are confident that the steps 
already taken and the further steps 
to be taken in the matter will 
effectively foster the growth of 
small and medium newspapers and 
thereby check the growth of big 
chain newspaper>. 

(ii) As recommended by the Diwakar 
Committee on Small Newspapers, 
Government have started a slow 
speed news bulletin over the All 
India Radio which purveys impor-
tant news, particularly for use by 
small and medium newspapers who, 
due to financial reasons, are not in 
a position to subscribe to the 
services of news agencies. 

E. P. F. Dues and Labourers Contlltiona 

3451. SHRI KANWAR LAL GUPTA: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) the DAmes and addresses of the 
factories and Companiel from whom Govern-
IDOIIt has to recover more than Rs. 1 lakh as 
IlIIIpJoyees Provident Fund ; 

(b) the names and addresses of the 
companies and firms against whom arrear. 
of the provident fund exceedill& Rs. 1 Iakb 
have been pending for the last one year, two 
years and three years and more than threo 
years ; 

(c) the steps taken by Government 
against those companies and firms; 

(d) what steps Government propose 10 
take to tili~e this fund for the betterment 
of the labourers ; and 

(e) whether Government have formulated 
any scheme to improve the conditions of 
labourers by utilising the provident fund in 
Delhi and if so, the details thereof? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) and (b). The administra-
tion of the Employees' Provident Fund is 
the concern of the Central Board of Trustees, 
an autonomous organisation under the 
Employees Provident Funds Act, 19'2, and 
is not the direct concern of the Government 
of India. A statement giving the informa-
tion regarding unexempted establishments 
which were in default of payment of provi-
dent fund dues of Rs. 1 lakh and more as 
furnished by the Provident Fund Authorities 
is laid on the Table of the House. (PhJc«I 
in Library. See No. LT-4025/17(J). 

(c) The Provident Fund authorities have 
reported as under :-

Lessl action by way of J)J'OICCIItionl 
recovery proceedings has been initiated ill 
consultation with the concerned State 
Governments aaainit most of the da(aultiq 
establishments. Criminal cases for breach 
of trust have also been initiated in the Courts 
of law against certain defaultina ernployen. 
As regards the Public Sector Undertaklnas, 
the matter has been taken up with the con. 
cerned State Governments and the Autho-
rities at the Centre. II) respect of establish-
ments which have gone into liquidation the 
claims are pending before Liquidators. 
Certain establishment, have entered into 
agreements for paying arrears a10ngwith 
current dues according to the schemes of 
payment settled with the State Governmenlsl 
Employees' Provident Fund Orpllisalloll. 



131 Written Answers AUGUST 20, 1970 Writfln Answers 132 

(d) The object in instituting II compul-
sory contributory provident fund under the 
Employees' Provident Funds Act, 1952, and 
the Scheme framed thereunder is to provide 
for Old-age for the workers after their retire-
ment from gainful employment or for their 
nominees/heirs in the event of premature 
death of the members. The members of the 
Fund are allowed advances from their 
accumulations in the Fund for certain 
specific purposes. 

It is also proposed to utilise a portion of 
the employers' share and workers' share of 
contributions together with a share equal to 
either of them to be contributed by the 
Central Government for instituting a Fund 
for the Family Pension-cum-Life Assurance 
Scheme for certain categories of employees. 

(e) As tbe Employees' Provident Funds 
Act, 1952, and the Scheme framed thereunder 
have been functioning on an all-India basis, 
the question of formulating any scheme to 
improve the conditions of labourers in Delhi 
by utilising a portion of the provident fund 
does not arise. 

Public Call Offices in Delhi 

3452. SHRI KANWAR LAL GUPTA: 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNI-
CATIONS be pleased to state : 

(a) the total number of Public Call 
Offices in Delhi ; 

(b) bow many applications were received 
for new PCOs in Delhi during the last one 
year and how many PCOs have been 
sanctioned during tbe above period ; 

(c) whether it is a fact that more PCOs 
are needed for the areas in Delhi which are 
populated by poor persons ; and 

(d) if so, the steps Government propose 
to take to provide mote PCOs in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (8) 1,184. 

(b) (0 number of applications for new 
PCOs received during the last 
one year ...... 1,342. 

(ii) number of PCOs sanctioned 
during the last one year ...... 368. 

(c) and (d). The need for opening of 
PCOs is not determined by the status of 
residents of any particular locality, but on 
the basis that there is suitable location, 
proper security to the PCO and further 
there is a reasonable amount of traffic from 
such PCOs. 

There is a growing demand for opening 
of more PCOs and efforts are being made to 
open about 300 additional PC Os during the 
next one year. 

Stamps issurd by Illegal Regime in 
Southern Rhodesia not valid for 
Pre-Payment of Postage In India 

3453. SHRI BENI SHANKER 
SHARMA: Will the Minister of INFOR-
MATION AND BROADCASTING AND 
COMMUNICATIONS be pleased to state: 

(a) whether the Posts and Telegraph 
Department has decided that postage stamps 
issued by the illegal regime in Soutbern 
Rhodesia will not be valid for prepayment of 
postage in India as these stamps have been 
issued without the approval of the U. K. 
Government which is responsible for 
international relations of Southern Rhodesia; 
and 

(b) if so, the details thereof and how 
the problem is proposed to be tackled to 
avoid any hardship to the people of Indian 
origin in Southern Rhodesia ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (a) Yes. 

(b) Letter mail articles sent from 
Southern Rhodesia bearing postage stamps 
issued by the illegal regime are not valid for 
prepayment of postage according to the 
decision of the Government of the U. K. 
which remains responsible for the inter-
national relations including postal relations 
of Southern Rhodesia. Articles bearing 
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such stamps are accordingly treated in India 
as unpaid or underpaid as the case may be. 
Such articles will be delivered to the 
addressees in India after recovering from 
them the prescribed penalty for unpaid or in-
sufficiently paid articles as the case may be. 
The senders in Southern Rhodesia are thus 
not put to any hardship. 
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q-tf lil ~ gm) f.r1f11 l1fiT ~ ~ 113.13 
mil" ~ i  'IT I ~ arTlI 14l 06 omr qqif 
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~ f'li f.rIf11 iIl'f.t if;ni arn:;'Il rn iii ~1 1  
~ iF i ~ ~ ~ ifiJfAT rn ~ If\'<: ~1 1 I 

(rr) ~! t  I 

('If) ~ iftT ~  
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~ort or Foocigralns under PL-48G 

3457. SHRI BHOGENDRA JHA: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that the import 
of food-grains from abroad and particularly 
those under P. L. 480 is proposed to be 
stopped from the next year ; 

(b) if so, the steps bei ng taken to 
lluarantee the same ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) Some imports are necessary 
both for current consumption and to build 
up a buffer stock till such time as the country 
becomes self-sufficient in the production of 
foodgrains, but it is expected that conces-
sional imports would cease after 1971. 

(b) The various agricultural programme 
included in the Plan are designed to achieve 
this objective. 

(c) Does not arise. 

Uniformity in playing of National Songs 
over A. I. R. Stations 

3458. SHRI SAMAR GUHA : Will 
the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) whether A. I. R. Delhi starts its 
IIIOrIlius session with the National Song 
'Bande Mataram' and ends its night session 
with the National Sons 'lana Gana Mana' ; 

~ 

1. ~~ 

(b) whether other A. I. R. stations do 
not play 'Bande Mataram' in the morning ; 

(c) if so, whether Government will 
instruct all the A. l. R. stations to start with 
'Bande Mataram' and end with 'lana Gana 
Mana' so that the recognised national songs 
may help rouse patriotic spirit among the 
people of Our country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
I. K. GUJRAL) : (a) Yes, Sir. 

(b) All Stations of A. I. R. follow this 
practice. 

(c) Does not arise. 

'mit, .ii ~ am-~ ~ "" ~ 
-~ ~ 

3459. '" ~ fiN w 
lI1V ~ ~ t:Rf'T ~ iffif.t lfi'T 'li'iT 
rnflfi: 

('1\') ~ it """ ~ ir if; ~ 
~  m am- ~r. t ~ !fiT ~ 

flfiCfiIT ~ ; am: 
(Ii') IfliT ~ ~ IR ~  

arh: ~ l  ~ i  ~ ~ ~ if; ~ 

~~~~l i ~l i ~~ ? 

1 l ~  filiCif4", ~ ~ ~ 

~i  mIlq; ('IT ~ tr t  : 
( lfi) \IT<<f if ~ ijlfT f«f.fCf Q !fiT 

~1 - 7 (~  

17-11-1969 ~ ~ t  

~ ~ 

1965-66· 1966-67 

2 3 

326.81 326.&1 

2· ~  :a-'flIif1fflT arr..;,l if; ~ ~ ~ 305.34 305.61 
.. _--.-------

* for; ~ ~ 1965-66 ~ ~ ~ it :a-orp ~ ~ am: ~ Sf11:a' 

~ iii ~ ~ ~ ~ 1965-66 ~~ if f9 ~ fllillT 'fin' ~ i 
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2 3 

3. (1) Cfif 60.28 62.33 
(2) ~ it ~~~r 50.25 48.29 

('f') l - ~ if>TlI'f if; ~!t !it ~ 'IJf1r 15.31 15.58 

('Il) m <:rIfT ~ 'I.fi:r 34.94 32.76 

(3) q"W . ~ ~ t ~~ 3P1f ~1 !  1J.rq 36.22 35.30 

( 'f') ~l l  r ~ <:rIfT ar<lf ~ 'f'T 1J.fq 14.91 14.09 

(~ ) ~ tl  !~ ~i <:rI!IT ~  it; 3RI1Tcr 4.13 4.11 

'l!,fq ;;IT or~ lf1:I; ~ if wrnrn i ~r 

( ~  ~ i  li'tT1f iA;n: ~  1J.fq 
(4) 'roft 1J.fq ('f'+'Il) 

('f') ~ <rofT 1J.fi:r ~ ~ 
('Il) ~ q-W 1J.flr 

(5) ai'\l:rTIfQT ~ Iffi;r 

(6) ~ sr~~ 

(7) It'fi ~  ~ art'lf'fi 00 /TIfT ~ 

3. ~ r r ~ 

4. ~ ~ ir ~ 

('Il) ~ ~li i l  ~ fil;1ft 11 ~ q"'{ 

flf'lfT'{ ~ 'fi'{ ~ t I 

~ ~ ~~~ ~ 

3460. ~ ~~  

.n ""' Sfllim ~ ~ 

"1fT WftI ~ r ~ Qt ~ ~ ~ 
~rn i  

('fi) itIfT ~ if 'J.fi:riR ~ 
;rit flffl:pif 'U'RIl if ~ ~ 'fiT'{T lifi:r 'fiT 

~ i tr ~ If'{ ~ ~ ~ mtt IIi1t 
~ 1!i 1i~ m fiI;tn t ; 

17.18 17.10 

22.44 22.64 

9.23 9.36 

13.21 13.28 

13615 137.05 

155.28 156.57 

19.13 19.52 

26.66 27.48 

:i1.13 :12.75 

( 'Il) Ilf,=, ~  ~ i . r 'fIfT ~ ; 
am: w 'fior if>Tqff,:qcr f'filfT ;;rrillrr ; 

(~  ~  ~ if ~ 1  lt ~ ~ 

~ t ~ t.;;IT 1! ~ ~ l li  it mT 
rr~~  

(,,) ~ i lr~ ~ (  ;tt Aim 
~~ t fijfif if ~~ "l!fi:r 'fiT mrorr 
fil;lfT ~ ? 

W'/W, t1 ~ mrm "' 
~ '""""''' ~ Qt (~~ 
~  (Ifi) ~ ('f). ~ ImiT'{ mr 
~ ~  if ~ WI!" ~.~ 
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~ ~~~ ~  <!iTt.,;;", ~ Q ~~ ~ it'R: ~ lfl:IT 

('iw srl~ll  r~ (fll'11: ~ ~  ~ I ~ I f;;r;r ~r.n it itlft ,!fif ~  firn<:vT 
rn-'fi ~ it '!f$ .rtTr1 it f«<rfur ~ \iI1itI'fT ~ P:rr iii ~~ it m«f 

~ ~ ~~i  ~~ ~ ~ ~ ~ it rtl i~ m:orn ~l ~rt m;:r ~ ~ I ~ 
~ - ;:r@ ~ I fim: 'I1T, fqf;:r;:;r ~  ~ ~ r~ ''!fif' ~ ~r ~ 
~ ~ arNfifl<l'il ~ m;r ~ ~~ t am: ~ arrm (f1IT ~ r lfiT ~ 
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~n l i U lmT l~ arf!:l"l'iR it ~ I'fil" '1- i[fflT ~ I 

~~ ~ ~~ ~~ i ~ 
mil' ~ ~ ~~i  '!fir 

(~  if) ~ qf '!fir 

2 3 4 5 
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4 
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~  25 ij- 75 ~rol t M 13 

~~ 18 ~ 126 l~ 271 123 

~ 27 ~ 216 ~ iii ~ ir ~ - f1J ;:rtr f'J ;:rtf 
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• ifunurr (f1IT ~ ~ ! -~ Qf it '[fir i i~!  ~ t~~~ 

'Ill' t I 
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2 3 4 S 

q';;rfif* 27 ~ 100 ~~ 178 64 

U r~ 33 ~ 336 1 w~ iii; ~ ~~ ~~ ~ r~  

~ i! r.n~ 24 ~ 120 1 ~~ iii; ij'JffiI ~~ 25 16 
( ~~ lr 1 ~ 12~ 60 
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:am:m ~ ~ 80 ~ ~ l1r 241 121 
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~. it~~ 

3461. ~ ~~  'flIT 
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(.) '!if ~ ~ 1fT Iliro rn 
t ~ IIil lfT m fflm'f RlfT qlfT t 
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~ it mq- "'" ('" to 1 0 ~  : 
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~  ~ ~  i\' ~~ 
fq Ilit ~  if ~ ~ ~ ~ ~ I 

(_) '3"fili ~i l U  ~ 
~ ~ ~ ~ fllilfT iTq'f t I 

(iT) ~~~  



145 Written Answers SRAVANA 29. 1892 (SAKA) Written Answers 146 

'IAf smr ~..  ~ ~ f1rt;sl 
'IIi ~~ 

3462 eft ~ ,,)!mor ~ : 
e t~~  
1 ~~  

eft amm: tomf ~ : 
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IflfT ~ "'" R'm:'f am: ~ ~  
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3463. 111"1 ~ rftom;J ~ : 
l51 ~  

eft ~ ""': 
eft ""'"'" ~ 11m, : 

lflT[ ~ n "'" ~~ am: ~ ~ 
l r~ <t>1'ii'lTmfiFi: 

('f;) lflT[ ~ Mtq;)" ~ i  if ~ 

~  $Irea- ~r t it am: ~ ~ ~~  
\Il"/fTlIT ~ >;ff 'E!:T ~ am: ~ Ifi'l' ~ <'StTT 
~r ~  

~  sr~ ~ if ~ 
"" ~ if ~ "'" (eft m"'t) : 
('ti) ,"" if r:t'ti ~ ~i  ;itt ~ ~ 
#l¥ ~ ~ 'R r~ ~ ~~ f I 
1970 if; ORr 0011 ~~ <it 'fit it~l ~ .m 
'foT Sll<frq ~ I 

( I§") 'fit ~ ti ilTi \Il"lff.t if; fmt amr· 
~ ti ~ ll  1967 ~ ~ ~  ~~  
'llT ~ I ~ rr ~l1  mifrrr SITea- 'I' ~ 
~ if; ti ~ nt <?l]'r;it !for li~ E!:llf it 
rrllT ful1'r m lJ<fiT I anm ~ f'ti ~ t ~ 
'tiT 'tim ~ ~ 1970 iJ'ti oru Er) ~ I 

~~ nsr r 

3464. eft U'f rftom;J ~ : 
.tt ITTm ~~  
l51 i ~ .~  
51 ~ .~  
e t~~~  
111,.0 Ii. ~  

Iflir ~ "'" SRm'f am: nrc: '11ft 
1Il i/CIT;r 'tiT ii'lT Ifi'if fIP : 

( 'ti ) lflT[ ~ ti  'tiT SIlT'!' ~  
tfn) iI; 9 ~  1970 it; 4.30 1f. Cfo it; 
51~ 'tiT am: ~  l]'l1'f ~ fm m 
!U 'U;;r;:rTfOol1 m 0lIT ~ ~ ~ 
'tiT ~ arT\Il")'AT ~ lift iii eft ~ Sf\TTl'I' 
~ it; \'Iflf1IT 'tiT \'IT ~.~  ~ ~ 

~ rn:rr ~ ; 
I!m'Il (m;ftl:r !f;T<?l it; arf<:rf\m) ~ (v) lflT[ ~!  ~ ~-~ ~ 

m 0lIT arorlf r ~  <tt i5l ~ m ~ r if iIfT-'tiT ~ <!I'm atRt ~ 
lin" lI>1f 5ffi'Ilif ~ if; ~ .. , <1'Iflrr t ~ ~ 'R ~i t il~ ~ ~ lin" 

am: l ~  a) 1fQ 51~ l  1R ~ 1Ii'Tlff- ~ ~ ~ ; am 
f;:q ~ ;;nitl]'r ; am: ( If) ~ if ~~ ~ 51~ it; 

(II') !fliT it ~ ~ ~ if 51'1J'\U1l it; ~ !i if IflfT ~ rn.,. 
~ ~ r, ~ f, am: l1'f!{ ~  a) it ~ fuN fiffi'"( ~ ~ ? 



147 Written Answers AUGUST 20, 1970 Written Answers 148 

~  s r~1  QIWIl am"f'{ 
fil'tt'rrr if 1:1" Q=t (.n to 10 ! U~  : 
('fi) ~~ it 9 'W\'. 1970 'liT ar'l"Uijf 
4.30 ~ atlTO'iT if srmm ijlftom ifi"T 

t~~ I 

(_) atl'Mlqluit ilHT ~r. t~  'fiT Iff 
~ if ~  ~ it affi-;;f\" ~ 
IWiT ~ i srfu-. ~ lift i:ror 'R <:1i ~  Iff ~ I 

w~ if 1:111 ~ I ~~lt  LT-
4027/70] I 

(IT) ar<l1 sr~ ~ 'foT ~ 
~11it ~ i  ~ ;:<I'f.<: '3"<1 'R ~  

~~ sr~ r 'ReIT ~ I 

Compilation of an up-to-date list of Dis· 
p\acrd Persons from East Pakistan 

in DeIhl 

3465. SHRI DEVEN SEN: Will the 
Minister of LABOUR AND REHABILITA· 
TION be pleased to state : 

(a) whether Government will consider 
the desirability of compiling an up-to-date list 
of East Pakistan displaced persons in Delhi 
in collaboration with their registered associa-
tion viz East Pakistan Displaced Persons 
Association (Delhi) ; 

(b) whether Government propose to 
modify suitably the rules for allotment of 
plots or lIats in the East Pakistan Displaced 
Persons Colony near Kalkaji, New Delhi 
with reference to their stay in Delhi, say for 
24 years, before the issuance of a Press 
Note for the purpose in consideration of the 
Government that the hitherto non-alloltee 
East Pakistan Displaced Persons in Delhi 
have neither permanent abode of their own 
nor they have been given any housing accom-
modation as a measure of rehabilitation in 
any part of India; 

(c) if so, how Government propose to 
implement the above ; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJIVAY-
VA) : (a) to (d). All developed plots meant 
for individual allotment in the East Pakistan 
Displaced Persons Colony near Kalkaji, New 
Delhi, have either been allotted or earmarked 
for allotment to eligible applicants by draw 
of lots. 55 large-sized plots are, however, 
available for group housing purposes. Regis-
tered co-cperative house-building societies of 
displaced per!oOns can apply for the allotment 
of these plots for construction of flats etc. 

As no further plots for individual allot-
ment are now available in the East Pakistan 
Displaced Persons Colony near Kalkaji, no 
useful purpose will be served either by 
examining the question of modifying the 
rules of allotment or by considering the 
desirability of compiling an up-to-date list 
of East Pakistan displaced persons in Delhi 
for purposes of allotment of plots. 

Revisrd D. A. to Workers by Companies 

3466. SHRI DEVEN SEN: Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state: 

(a) the names of companies which are 
paying or have agreed to pay in writing 
Rupees 1.53 per day as variable D. A. to 
their workmen ; 

(b) what steps Government are contem-
plating to force other companies to pay the 
variable D. A. ; 

(c) whether Government are contem-
plating withdrawal of certificates from such 
companies which are not paying or have not 
agreed to pay Rs. 1.53 per day as variable 
D. A.; and 

(d) if not, why not? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHR! D. SANJIVAY-
Y A) : (a) A statement showing particulars 
of 102 collieries which are paying variable 
D. A. at Rs. 1.53 per day is laid on the 
Table of the House. [Placed in Library. See 
No- LT-4028/70). 

(b) Officers of the Central Industrial 
Relations Machinery are continuing efforts 
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to persuade remaining collieries also to pay 
the D. A. at the due rates. 

(c) and (d). Suggestions to this effect 
have been received. It is, however, proposed 
to watch the position for some time more 
before considering action against the defaul-
ting collieries. 

Closure or Maternity and Child Welfare 
Centre at Mahislla Colonies 

3467. SHRI DEVEN SEN : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state: 

(a) whether it is a fact that a Mater-
nity and Child Welfare Centre named Bankim 
Chandra Maternity and Child-Welfare Centre 
which had been functioning for the last twenty 
years, rendering valuable services to the poor 
refugees of Mahisila colonies had been stop-
ped from the 1st September, 1969 for want 
of funds; 

(b) whether in spite of the fact that 
Asansol Municipality agreed to take over 
charges of the same and communicated the 
same to the Managing Authority, it has not 
yet been handed over to Asansol Municipa-
lity for its proper functioning ; and 

(c) what steps Government contemplate 
in the matter? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJIVAY-
Y A) : (a) to (c). The information is being 
collected and will be laid on the Table of the 
Sabha. 

Development Works or Mahisila Govern-
ment ColonIes, Asansol 

3468. SHRI DEVEN SEN: Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state: 

(a) whether it is a fact that development 
works of Mahisila Government colonies No. 
I, II and III Asansol, Distt. Burdwan, West 
Bengal are neither undertaken by the Rehabi-
litation Department, West Bengal nor any 
other department competent for such 
works; 

(b) whether these areas had been 
included within Asansol Municipality juris-

diction from 1965 and the said Asansol 
Municipality had agreed to take over charae 
of development works ; 

(c) whether in spite of communicating 
the same to the Rahabilitating Department, 
West Bengal no action has yet been taken to 
that effect ; and 

(d) if so, the steps Government are 
now contemplating in the matter? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJIVAY-
Y A) : (a) to (d). The information is beina 
collected and will be laid on the Table of 
the Sabha. 

Production and Buffer Stock of FOodgrains 

3469. SHRI SRADHAKAR SUPAKAR: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) the estimated production of food-
grains of the current year and the quantity 
of foodgrains in the buffer stock at present ; 
and 

(b) whether India will be able to keep 
up the increase in production of foodarains 
to cope with the increase in population of the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) The All-India Final Estima-
tes of production of foodgrains for 1969-70' 
have not been finalised, but on the overall 
production of foodsrains is provisionally 
estimated around 100 million tonnes. The 
total stocks of foodgrains with the Govern- . 
ment (Central as well as States) at the end of 
July, 1970 amounted to 5.28 milion tonnes. 
These include both the operational stocks and 
the buffer stock. Of these, about 3 million 
tonnes may roughly be treated as buffer 
stock. 

(b) Yes, Sir. The target of 129 million 
tonnes for foodllrains production taid down 
under the Fourth Five Year Plan takes into 
account the likely increase in requirements 
on account of the growth of population, 
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Retrenchment or Dismissal In Samacbar 
aharatl News Alleacy 

3470. SHRI BIBHUTI MISHRA 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) how many journalists and non-
journalists of Samachar Bharati News Agency 
have been retrenched or dismissed from 
IiCrvice during the last one year ; 

(b) how many cases of employees are 
pending in the Labour Court or Tribunal or 
Conciliation; and 

(e) how many complaints of mismanage-
ment in the Samachar Bharati Government 
have received from the Delhi Union of 
Journalists, Indian Federation of Working 
Journalists and employees of the Agency 
durin, the last one year and the steps taken 
by Government in this regard? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) and (b). Samachar Bharati 
News Agency have Offices in different States, 
besides Delhi. Industrial relations in re-
lation to the establishment of the Agency 
falls in the State sphere. I nformation in so 
far as it relates to the Office of the Agency 
in Delhi is being collected and will be laid 
on the table of the House. 

(e) A representation was received from 
the Delhi Union of Journalists. addressed 
to the Labour Minister and copies of this 
were lent to the Labour Ministers of State 
Gowrnments. the Delhi Administration and 
the Department of Company Law for appro-
pdata action. No complaint either from the 
Indian Federation of Working Journalists or 
from tbe employees of the Agency was 
received during the course of last one 
year. 

Pvcbase of Sbaru In Samadlar B_rat! 
by State Govemmenlli 

3471. SHRI BIBHUTI MISHRA 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) whether it is a fact that Government 
have advised the State Governments not 
to purchase shares in the Samachar Bharati 

News Agency. but the State Governments 
purchased the shares in defiance of Govern-
ment's advice ; 

(b) if foregoing is a fact. which States 
have purchased how many shares up to the 
20th July. 1970, and the amount of the 
shares; 

(c) whether it is a fact that most of the 
capital shares are of the State Governments, 
but in spite of this they are having no re-
presentative in the Board of Directors of the 
Samachar Bharati ; and 

(d) if the State Governments are not 
having their nominees in the Board of 
Directors of Samachar Bharati. whether 
Government would advise them to do so 
now ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING. AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) Some State 
Governments had purchased. or initiated 
action to purchase. shares of Samachar 
Bharati News Agency before receipt of the 
Central Government's advice. 

(b) The required information is given 
below:-

Slate No. of Value of 
Government shares sharts 

Rs. 

Madhya Pradesh ',000 5,00,000 

Gujarat 3,000 3,00,000 

Bihar 5,000 5,00,000 

Mysore 1,000 1,00,000 

Rajasthan 5.000 5,00,000 

(c) Yes. Sir. 

(d) No Sir, as such an advice would be 
contrary to the recommendation of the Pre.s 
Commission which suaested that for a 
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satisfactory functioning of the Indian 
Agencies, assistance from the State should 
have no strings attached and that the State 
should not have any voice in the control of 
the agency either editorially or administra-
tively. The relevant recommendation was 
brought to the notice of the State Govern-
ments in September, 1966. 

Labour Leaders Taking Part 
in Politics 

3473. SHRI N. K. SOMANI: 
SHRI S. K. T APURIAH : 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether he is convinced of the fact 
that almost all labour leaders and in-charges 
or heans of labour unions are in active 
politics in the country and exploit the 
poor labourers to meet their own political 
ends; and 

(b) if so, whether the Tripartite agree-
ment which exists to maintain discipline in 
industry and unions will be accordingly 
amended not to allow any union or labour 
leader to take part in politics and rather bind 
them in all respects solely to the welfare of 
the individual and the organisation ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) No. 

(b) Does not arise. 

Production of Beet Sugar 

3475. SHR! G. VENKATASWAMY : 
SHRI V. NARASIMHA RAO : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) when the Beet Sugar production 
on a commercial basis is likely to start in the 
country; 

(b) the names of the private sector 
companies which have offered to start the 
Beet Supr production ; 

(e) the reaction of Government in regard 

thereto ; and 

(d) where the factories are likely to be 
located ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Ganganagar Sugar Mills, 
Sriganganagar, a State Govornment enter· 
prise, is likely to start production of sugar 
from beet from April-May, 1971 on a 
commercial scale. Jammu and Kashmir 
State Industrial Development Corporation 
also propose to set up a Beet Sugar Factory 
in Kashmir Valley but their time schedule 
for commercial production has not y ~t been 
settled. 

(b) No private sector company has so 
far offered to set up a Beet Sugar Factory. 

(c) and (d). Do not arise. 

Central Camps in Dandakaranya for 
Refugees from East Pakistan 

3476. SHRI G. VENKATASWAMY : 
SHRI V. NARASIMHA RAO : 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether Government propose to llet 
up Central Camps in Dandakaranya to 
provide shelter to the emigrants crossin, 
over from East Pakistan ; 

(b) if so, the total number of camps 
proposed to be opened ; 

(c) the total number of miaranls who 
will be ,iven shelter in these camps ; and 

(d) the amount of money sanctioned for 
this purpose 1 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
V A YY A): (a) Yes, Sir. 

(b) One or two tranlit camps and upto 
200 work-site camps. 

(c) Ten thousand families. 

(d) A sum of Ra. 2 crolllll baa been 
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asked for in the Supplementary Demands for 
Grants for the current financial year. 
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M..,t1ng 0{ Tripartite Standi .. 
Labour Committee 

3480. SHRI SITARAM KESRI ; 
SHRI BENI SHANKER 

SHARMA; 
SHRI B. K. 

DASCHOWDHURY ; 
SHRI K. P. SINGH DEO ; 

Will the Minister of LABOUR AND 
REHABILITATION be pIeued to state : 

(a) whether a tripartite Standing Labour 
Committee meeting was held towards the end 
of July, 1970 ; and 

(b) if so, the subjects discussed at the 
meeting and the decisions taken thereon ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI. 
VA YY A) : (a) Yes. The Standing 
Labour Committee met on the 23rd and the 
24th July, 1970. 

(b) The Agenda of the meeting is given 
in appendix. 

The conclusions of the Committee 
which are being finalised, relate among ot er~ 
to the setting up of Industrial Relations 
Commissions and their functions, statutory 
recognition of representative unions, proce. 
dure to be adopted for according recognition, 
definition of the terms "Industry" and 
"Workman" in the IndustrIal Disputes Act, 
1947, and statutory enforcement of the 
'Wage Boards' recommendations as accepted 
by Government. The conclusions when 
finalised will, as usual, be placed on the 
Table of the House. 

Appendix 

AGENDA ITEMS OF THE STANDING 
LABOUR COMMITTEE 

(29th Session-New Delhi-July 23.24, 
1970) 

I. Action taken on the Main Conclu-
sion. of the 28th Session of Standilll 
Labour Committee held at New 
Delhi on Iuly 18, 1968. 

2. Industrial Relation. Commissions 
and Labour Courts. 

3. Recognition of Unions. 

4. Trade Unions includilll procedure 
for reaistration and other matten. 

S. Definition of the term. "Industry" 
and ''Workman''. 

6. Riaht to Itrike/lockout. 
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7. Unfair Labour Practices. 

8. System of Wage Boards. 

9. Family PensioD<um-Life Assurance 
Scheme for industrial workers. 

10. Workers in Hospitals and Dispen-
saries-Applicability of Industrial 
Disputes Act, 1947. 

II. National Labour Institute. 

12. Report of Tripartite Committee on 
Legislation for Film Industry 
Workers. 

13. A Note on the proposal to place the 
scheme for Joint Consultative 
Machinery and Compulsory Arbi-
tration for Central Government 
Employees on a statutory basis. 
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provision of breeding facilities, vety. services, 
feed and fodder and other rural Dairy 
Extension Services. 

Fear of another Famine in Rajasthan 

3485. SHRI M. L SONaR!: 
SHRI D. N. PATODIA: 

S"'rlalle {j( "'111 CoMot in Mfik sappHed 
by Delbi Milk Sche_ and i ~ Effect 

on Milk Supply 
Will the Minister of ·FOOD AND 

AGRICULTURE be plcasad to stale: 

3484. SHRI M. L. SONDHI: Will (a) whether his aHemion lias bean dnlwn 
to the press reports that Rajasthan fears 
another famine; the Minister of FOOD AND AGRICUL-

TURE be pleased to state: 

(a) whether it is a fact that Delhi Milk 
Scheme consumers have received supplies late 
and shorter than their usual quota; 

(b) whether it is also a fact that DMS 
has serious difficulties in providing adequate 
fat content in milk; 

(c) the responsibility for the shortage in 
fact content and the resulting cut in su!'ply 
of milk; and 

(d) the steps being taken by Government 
to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes Sir. Towards the end of 
summer there were occasional delays in the 
delivery of DMS milk at its milk depots. 
The full quantity of milk was issued, but to 
maiataio the supply, on some days toned 
miIJt was supplied in lieu of standard milk. 

(b) In the month of July serious diffknl-
tics were encountered in maintaining adequate 
fat content. 

(c) The shortqe in fat occurred due to 
lesser procurement of fresh milk in summer 
moDths. This IlCllSODal shortlllP' is Wlual. 
Tho qUllltion of fiaq responsibility for the 
shortap docs not arise. 

(d) Four Intensive Cattle Development 
Projects have been sanctioned in the Central 
Sector for increasing milk production in the 
adjoining districts of Meerut, Gurgaon, 
Karnal and also Bikaner (Rajasthan) which 
constitute the milk shed of Delhi Milk 
Scheme. A provision of Rs. 220.37 lakhs 
bas been made in the 4th Five-Year Plan for 
annt of loans for purchase of milch animals 

(b) Government's views on the recent 
sandsto.,ms and high velocity winds as rar as 
crops In Ganganagar. Darmer, Jai&almer, 
Dlkaner, Jodhpur and Nagpur Districts are 
concerned ; and 

(c) the steps Go.-emment are 1tlkina 10 
meet a OO'IItingency of fIlmlne C'Ondfr/on$ ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AO'lUCULTmtE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SARI ANNASAHni 
SHINDE): (a) Government have seen some 
press reports to this effect. 

(b) and (e) The Government of 
~t. n have reported that drouaht 

conditIons currently prevailed in certain 
pockets of Ganganagar, Blkaner, Jaisalmer 
and Banner, where there has been either nb 
rainfall or inadequate rainfall, and that the 
recent sand storms have also datnaged kharlf 
crops in some places. The State Oovern-
mellt have been watching the sltuatfon, and 
the exact crop position is expected to be 
known lit the end of the September 1970. In 
the meantime, the State GovCrnrtletlt are 
providing necehary assistance to the affected 
population to enable them to carryon their 
agricultllral operations. On the request or 
the State Government, it has been decided to 
depute a Central Team to the State to Ilssess 
the present situation and to consider what 
further relief measures would be necessary. 

Stall' Artistes' Objection to Implementation 
of MuaaI c..a.a.mM ReJHH1 

3486. SHRI S.M. BANERJeE: Will 
the Minister of INFORMA nON AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state : 

(a) whether the ,taff arti.1oi of A.J.R. 
have objected to IIw i ~l tion of the 
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recommendations of Masani Committee ; and 

(b) if so, the reaction of Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION & 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
I. K. GUJRAL): (a) Opinion amongst 
Staff Artistes on implementation of the Study 
Team's recommendations is divided. 

(b) The matter is under consideration. 

House Rent Al1ow n~e for Employees 
Provident Fund Employees 

3487. SHRI S. M. BANERJEE: Will 
the Minister of LABOUR AND REHABILI-
TATION be pleased to state: 

(a) whether 5 per cent house rent allow-
ance sanctioned for Employees Provident 
Fund Employees has not been made applica-
ble to all cities ; 

(b) if so, the reasons for the same; and 

(c) the steps taken to get this imple-
mented ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYY A) : (a) to (c). In the matter of pay, 
allowances and service conditions, the 
employees of the Employees' Provident Fund 
Orpnisation Bl1l governed by the same set 
of rules as are applicable to corresponding 
categories of Central Government employees. 
The employees of the Employees' Provident 
Fund Organisation stationed at Bombay, 
Calcutta, Delhi and Madras were at some 
diBBdvantaae so far as residential accom-
modation is concerned in as-much-as they 
are not entitled to allotment of residential 
accommodation from the general pool for 

Grain and marketing 
season. 

Rice 
(Nov: 69-Oct. 70) 

Other kharif cereals 
(Nov. 69-Oct. 70) 

Wheat 
(April 70-·March 71) 

Targets 

4,545 

1,000 

3,700 

Ceneral Government employees. Therefore, 
an additional house rent allowance of 5% 
of pay above the Gentral Government rates 
has been granted to the employees in these 
major cities of Bombay, Calcutta, Delhi and 
Madras where some Central Government 
employees are provided with Government 
accommodation. As the general pool accom-
modation for the employees of the Central 
Government does not exist at places other 
than the four places mentioned above, the 
employees of the Employees' Provident Fund 
Organisation posted at other places are 
allowed house rent allowances as admissible 
to Central Government employees but have 
not been granted the additional bouse rent 
allowance of 5% of their pay. 

Procurement and Targets of Focdgrains 

3488. SHRI HIMATSINGKA: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state : 

(a) the targets of foodgrains procure-
ment in respect of different foodgrains of the 
Central Pool fixed for the current year ; 

(b) how far these targets have already 
been achieved ; and 

(c) how the total procurement of different 
foodgrains so far compare with the procure-
ment made during the corresponding period 
last-year? 

I'HE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) to (c). No separate pro-
curement of foodgrains is made for the 
Central Pool. Targets are, therefore, fixed 
for total Government procurement in a 
Stllte. 

(In '000 tonnes) 
Actual quantity Quantity procured 

jJ rocured during during the corres-
the current mar- ponding period of 
keting season so last year. 
far. 

2,853 3,151 

271 462 

3,005 2,339 
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The targets for procurement of different 
foodgrains during the current marketing 
seasons recommended by the Agricultural 
Prices Commission, the quantities actually 
procured so far, and the quantities procured 
during the corresponding period last year are 
indicated below-

Re-Evaluation of Long-Term Farm 
Production Potential 

3489. SHRI HIMA TSINGKA: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state: 

(a) whether a recent survey of U.S. 
Agency for International Development 
(US AID) has w rn~  that India must re-
examine and re-evaluate critically her long-
term farm production potentials and do 
everything necessary to ensure that the 
current hopes and projections do not prove 
unrealistic ; 

(b) in what context this warning has been 
given; and 

(c) the Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB 
SHINDE): (a) and (b). In a Study entitled 
"Economic Progress of Agriculture in 
Developing Nations, 1950·68", prepared by 
the U.S. Department of Agriculture at the 
instance of the U.S. Agency for International 
Development, the need for re-examlmng 
India's long run agricultural production 
potential has been stressed. The Study re-
views the progress of a number of of deve-
loping countries in improving agricultural 
output and productivity and considers pro-
blems and policies for improving agriculture's 
performance in the 1970·s. 

(c) Efforts are being made to raise the 
production potential of agriculture through 
various measures under the "New Strategy' 
for agricultural development. These are kept 
under constant review through the medium of 
Annual and Five-Year Plans. 

Employees' SlBte Insurance Deposits 
by Employers In States 

3490. SHRr JYOTIRMOY BASU : 
SHRI B.K. DASCHOWDHUR Y : 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) how many employers are there (State-
wise) who make deposits on account of 
Employees' State Insurance Scheme; how 
many of them have deposited their dues till 
the 30th June, 1970 State-wise ; 

(b) how many of them have failoe! to 
deposit their dues and the total amount due 
to them ; the names and particulars of such 
defaulters, State-wise and industry-wise and 
the total arrears against each name; 

(c) whether Government consider this as 
misappropriation ; if so, the steps if any, 
proposed to be taken against the defaulters; 
and 

(d) whether any steps have so far been 
taken and if not, the reasons thereof? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANR-
VA YY A) : The administration of the 
Employees' State Insurance Scheme is the 
concern of the Employee' State Insrance Cor-
poration set up under the Employees' State 
Insurance Act, 1948 and is not the direct con-
cern of the Government of India. The infor-
mation furnished by the Employees' State In-
surance Corporation is as under : 

\a) and (b). The number of employers 
(Factories) covered under the Employccs' 
State Insurance Act State-wise as on 
31.3.1970 is given in the enclosed statement. 
Information resarding the number etc. of 
employers who have deposited the dues or 
defaulted in payment of the dues till 
30.6.1970 is not readily available as the 
last dates for the payment of the Employers' 
Special Contribution and the Employees' 
contribution for the periods endiRII 
the 30th June, 1970 and 30th May, 1970, 
were 30th July, 1970. and 11th July, 1970 
respectively. 

(c) and (d). For non-payment of emp-
loyccs' contribution by employers, action 
under the Indian Penal Code for breach of 
trust has been taken and conviction obtained 
in few C811CS. Action under sectIon 85 of 
the Employees' State Insurance Act, 1948 to 
prosecute the defaulting employers is also 
being taken by the E,nployccs' State Insu-
rance Corporation. 
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Stateme"t Provident Fund ScheDlll haYe belen brought 
to the notice of Government-: if 110, the 

Number 0/ Covered Factories as on 31.3.1970 details thereof: 

SL 
No. 

1. 

2. 

3. 

4. 

5. 

~. 

7. 

S. 

9, 

10. 

II. 

12. 

13. 

14. 

15. 

Nome, of the 
Regio" 

Andhra Pradesh 

Assam 

Bihar 

Oelhi 

Gujarat 

Kerala 

Madhya Pradesh 

Maharuhtra 

Mysore 

OriNa 

Punjab 

RllillJthan 

Tamil Nadu 

UItar Pradesh 

WCilt Bengal 

Total 

No. of 
Foctoriell 

648 

184 

498 

1,102 

1,728 

931 

460 

5.044 

706 

165 

1,918 

336 

1,859 

1,134 

3,835 

20,543 

(c) the number and names of employers 
in West Bengal who evaded payment of their 
share of provident fund during the last 3' 
years: and the amount due from each of 
those employers : and 

(d) the action, if any taken apinst 
those employers ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D, SANJI-
VAYY A) : The administration of the 
Employees Provident Fund is the concern of 
the Central Board of Trustees, an autono-
mous Organisation under the Employees! 
Provident Funds Act, 1952, and is not the 
direct concern of the Govemment of India. 
The Provident Fund Authorities have reported 
as under:-

(a) The number of establishments in 
West Bengal which have been granted exemp-
tion as also relaxation pending grant of 
exemption under section 17 of the Employees' 
Provident Funds Act, 1952 from the operation 
of the provisions of the Seheme framed there-
under stood at 585 as on 1st January, 1970. 
Their names are not, however, available in 
the Headquarters office of the Organisation. 

Under section 17 of the Employees' 
Provident Funds Act, 1952, the establish. 
ments may be granted exemption from the 
operation of the Scheme framed thereunder 
if they have retirement benefits in the nature 
of provident fund or benefits in the nature 
of provident fund. pension or Gratuity, 
separately or jointly, on the whole. 

Non-DeJlllfk ~ ElllJlloye",' Provideal Fuad not less favourable to the employees than 
Duell by Employers III- West Benpl those provided under the Act. 

3491. SHRI JYOTIRMOY BASU: 
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state: 

(a) the names of exempted catCllOrics 
of employers in West Denaal and the reasons 
for their excmplion from payment of their 
sharo of provident fund; 

(b) whether irregularities of serious 
nature in the operation of the Emplo,...' 

(b) In the case of exempted establish-
ments irregularities detected are of the follo-
wins nature :-

(i) Non-setting up of a Beard of 
Trustees. 

(ii) Non-transfer of the monthly emplo-
yers' alld workers' share of provi-
dent fund comributions to the 
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Board of Trustees. 

(iii) Non-inV09tmont of provident fund 
contributions. 

(iv) NolJ'opayment of inspection charges 
to the Organisation. 

(v) Utilisation of provident fund money 
in business. 

(vi) Non-submission of prescribed 
returns to the Orpniaation. 

(e) The names of the exempted estab-
lishments which have failed to transfer their 
share of contributions to the Board of 
TrU5tees during tho last 3 years is not readily 
ava.ilabJe; 

(d) Noo-adhemtoe to the conditions 
lJOWlrDillg1!rUlt of exemption under setltion 
11 of the EmpIO)'eC'J' Provident Funds Act 
generally results· in initiating action for can-
cellation of the exemption or for prosecution 
of the' employer under section 14(2A) of 
tla.A\:t. 

Unemployed. e i ter~  with £mploy-
ment E"cbanges 

3492. SHRI JYOTIRMOY BASU: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) the number of unemployed persons 
rqistered with the employment exchanges 01' 
each State till date, year-wise, from 1967-68 
to 1969-70 ; and 

(b) the number of eduealoCl unemployed 
in tbe-ototalunemployment in each State, as 
per employment exchange data; till date, 
year-wise from 1967-68 to 1968-70 ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and.(b). Available informa-
tion is aiven in the statemelU laid on the 
Table of the Horse. (Placed in Ubrar), 
See. No. LT-4029/70) 

B_k.uPI or LaM U ...... · FoecI OOJl9 
Irrigation Facilities Stu .. Wlso 

3493. SHRl JYOTIRMOY BASU: 
WiD the Minister of FOOD AND AGRI-

CULTURE be pleased to state : 

(a) the estimated production of each 
food crop in India, State-wise and year-wise. 
from 1967-68 to 1969-70 ; 

(b) the shares of (i) increase in the 
area under cultivation; and (ii) increase in 
productivity, in the increase of each food 
crop in India, State-wise and year-wise from 
1967·68 to 1969-70 ; 

(c) the shares of (i) irrigation (ii) fer-
tilisers and (iii) other inputs in the incre811C1 
of production of each food crop in India, 
year-wise and State-wise from 1967-68 to 
1969-70 ; 

(d) the targets of production of each 
food crop In India, for the year 197()'71 ; 
and 

(e) the steps taken to achieve the 
targets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) and (b). A Statement (I) 
showing the production of each food crop in 
India and State-wise during 1967-68 and 
1968-69 and a statement (II) showing the 
percentage variations in area and productivity 
(i.e., per hectare yield) of each food crop 
during 1968-69 over 1967-68 are laid on the 
Table of the House (Placed in Library 
See No. LT-4030/70). The All India 
Final Estimates of foodgrains for 1969-70 
have not yet been finalillCld, but it is provi-
sionally estimatod that the foodgrains produc-
tion during this year is around 100 million 
tonnes. 

(c) The production of individual food-
grain crops in a particular year reflects the 
combined effect of weather conditions during 
the year and various inputs used, besides 
other factors. Information on the contribu-
tion of each of these factors to the realised 
production of each food crop for this period 
is not available. 

(d) An overall target of 106 million 
tonnes for foodgrains production has been 
laid down for 1970-71. The target. of 
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production have not been laid down separa-
tely for each foodgrain crop. 

te) Various measures adopted under 
the New Strategy for agricultural develop-
ment will be stepped up to achieve the target 
of foodgrains production during 197()'71. The 
programmes drawn up envisage increase ID 

area under High-Yielding Varieties of cereals 
to the level of 13.8 million hectares, increase 
in overall consumption of fertilisers from the 
level of 20.1 lakh tonnes to 25.4 lakh tonnes 
of nutrients, extension of minor irrigation to 
benefit an additional aroa of I.S million 
hectares and bringing an' addition area of 1.8 
million hectares under multiple cropping. 
Besides, other schemes including extension of 
credit, plant protection measures, soil conser-
vation and land reclamation, agricultural 
research, education and farmers' training 
would also be intensified. 

Lock-out by Hindustan Teleprinters 

3494. SHRI B. K. DASCHOWDHURY: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether the Management of 
Hindustan Teleprinters, a national Under-
taking, declared a lock-out on the 25th July, 
1970 due to the strike of the workers who 
demanded higher wages and houses ; and 

(b) if so, the details thereof and the 
steps taken by Government in getting the 
matters decided ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VA YY A) : (a) and (b). The matter falls in 
the State sphere. 

Centl1ll Assistance to Small Farmers 
for Purchase of TI1Ic\ors 

3495. SHRI D. N. PATODIA : Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state : 

(a) whether it is a fact that financial 
assistance is now given to farmers for buying 
tractors; 

(b) whether the small holding farmers 
who cannot alford to buy a tractor are not 
entitled to Bank Loans ; and 

(c) if so, whether this anomaly has been 
sorted out and schemes if any, drawn to 
help the small holding farmers with easy 
credit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB 
SHIN DE) : (a) Ye., Sir. 

(b) and (c). There is no ban on issue 
of tractor loans to farmers with small hold-
ings. However, the bank.s have to consider 
the economic feasibility and proper utilisation 
of the loan sought. 

Special schemes to help the small farmers 
and marginal farmers with easy access to 
credit and its supervised utilisation are being 
implemented. The Government of India are 
taking up 46 projects costing approximately 
Rs. 1.50 crores each for the small farmers 
and 40 projects costing approximately Rs. I 
crore each for the marginal farmers and 
agricultural labourers in rio ~ parts of the 
country during the Fourth Plan period in this 
connection. Implementation of these schemes 
is expected to ensure that the small farmer 
gets timely and adequate credit for such 
investments in agriculture which can prove 
economical and fruitful for him. By nnd 
large, this may exclude the issue of tractor 
loans to such farmers as such loans may be 
found to be uneconomic debt-burden on 
these persons. 

Employment of Port Workers after Stoppage 
of Import of Foodgl1llns 

3496. SHRI D. N. PATODIA : Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state : 

(a) whether it is a fact that after 1971 
import of foodgrains will be stopped ; 

(b) if so, how many port workers 
employed on this job will be rendered unem-
ployed as a result of this ; and 

(c) whether any advance planning has 
been dODe to absorb them and if so the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
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COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) No. Sir. Only concessional 
imports are proposed to be stopped after 
1971. 

(b) Workers employed at the ports by 
the Food Corroration of India handle both 
foodgrains and fertilisers. Since the quantum 
of imports of foodgrains and fertilisers in 
the years to follow is yet uncertain, it is not 
possible to work out the number of workers 
who would be rendered surplus. 

(c) Yes, Sir. The following measures 
have been taken :-

(i) To the extent possible, surplus 
workers at the ports are being 
transferred to work in the godowns. 

(ii) The Docek Labour Boards and POIt 
Trusts have been approached to 
take over surplus labour, wherever 
possible, instead of making fresh 
recruitment. 

Issuance of Editions of 'Milap' from London 

3497. SHRI D. N. PATODIA: Will 
the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state : 

(a) whether it is a fact that 'Milap' 
a daily Newspaper published from Delhi 
proposes to issue tts editions from London 
to project a correct image of India in 
England; 

(b) whether permission of our Govern-
ment and that of British Government have 
obtained; and 

(c) if not, Governments attitude in the 
matter. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) Yes, Sir. 

(b) Government have qreed 10 the 
establishment of a London bureau of the 
daily 'Milap', New Delhi, with one corre.- . 
pondent in chartle of it. 

(c) Does not arise. 

Stoppage of Import of Foodgralns 

3498. SHRI R. K. BIRLA : 
SHRI DEVINDER SINGH 

GARCHA: 
SHRI MANIBHAI 1. PATEL: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether he has recently made a 
statement as published in the Hindustan 
Timfs of the 27th July, 1970 in which it is 
stated that India will be able to do away 
with the import of foodgrains, including 
dependence on PL-480, by the end of 1971 ; 

(b) if so, what measures are beilll 
adopted to see that there are no imports of 
foodgrains by the end of 1971 ; 

(c) what is the present gap of production 
and consumption; 

(d) whether the State Governments have 
been taken into confidence before issuin, 
this policy statement; and 

(e) if so, their reactions thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes, Sir. 

(b) The various agricultural development 
programmes included in the Plan are deaiJDed 
to achieve the objective. 

(c) In the absence of any comprehensive 
and scientific survey on consumption and in 
view of the fact that the requirements of 
foodgrains are also elastic to some extent 
dependilll on the availability of food,rains 
and other substitute foodstuffs, their com-
parative prices, level of Income, population 
growth, extent of urbanisation etc., it is not 
possible to frame II precise quantitative 
estimate of requirements and the IBP between 
production and consumption in any liven 
year. 

(d) and (e). The detailed development 
pl'OJl'8llUllCS are discussed and worked out 
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in consultation with the State Governments, 
who are aware of the objective to be achieved. 
It is, therefore, not necessary to consult 
them before a statement is made. 

Minisll:t'S Direction tbat Files not to be 
delayed beyond Ten Days 

3499. SHRI R. K. BIRLA: Will the 
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be 
pleased to state : 

(a) whether it is a fact that he has recently 
issued directions that no one in the Ministry 
should delay a file for more than ten days; 

(b) if so, to what extent these directions 
are being enforced ; 

(c) whether it has come to his notice of 
delay for more than ten days for any me; 
and 

(d) the measures taken to see that files 
are not delayed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) Yes, Sir. 

(b) to (d). The instruction has been 
lulled with a view to speeding up disposal 
of Government business. Watch is being 
kept on the observance of this instruction 
at all levels. Explanations for delay beyond 
this limit has to be furnished in each case 
by tlte person responsible for it. 

Fallin Acreage of Suprc:ane 

~oo. SHRI R. K. BIRLA: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state : 

(a) whether it is a fact that more aDd 
more cane arowers are takina up coUon 
crops due to glut in the supr market; 

(b) if so, the total acreaac of land, 
under CQtton crops in each State ; and 

(c) the total acreage of lands under 
cotton crops in each State 7 

COMMUNITY DEVELOPMflNT AND 
COOPERATION (SHRI ANNA-SAHIB 
SHINDE): (a) Information so far available 
from States in this regard shows that gene-
rally there has been no diversion of area 
under sugarcane to cotton except to some 
extent in Andhra Pradesh and Mysore. 
Information in respect of Kerala, Madhya 
Pradesh, Maharashtra, Rajasthan and West 
Bengal is not yet avilable. 

(b) The elttent of the shift in area to 
cotton crop is not available. 

(c) A Statement (i) giving Final Estimate 
of area under cotton during 1968-69 is 
attached. All-India Final Estimate of Cotton 
for 1969-70 has not yet been fianlised. 
However, a statement (ii) giving preliminary 
estimates of area under cotton in different 
States, based on the All-India Fourth 
Estimate of cotton, 1%9-70, is attached. Past 
experience has shown that the area at the 
Fourth Estimate stage forms roughly 95 per 
cent of the area finally reported. 

Statement 1 

Final Estimates of Area under Collon 
during /968-69 

State 

Andhra Pradesh 
Assam 
Bihar 
Gujaral 
Haryana 
Jammu &. Kashmir 
Kerala 
Madhya Pradesh 
Maharashtra 
Mysore 
Orissa 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
Delhi 
Himachal Pradesh 
POIICIicherry 
Trlpura 

Area 
(Thousand hectares) 

1968-69 (Final) 

294.1 
16.4 
2.4 

1607.9 
211.0 

D.Ii 
6.3 

761.2 
2668.9 
1037.3 

0.4 
444.0 
296.1 
281.6 
53.2 
0.3 
0.8 
0.3 
2.S 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, ____ T_ot_a1_I_D_di_·a ____ '_IIB_S._3 __ _ 
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Statement 11 

Prellmi1lt1T), &tlmates of Area IIIIIkr Callan during 1969·70 according 10 
AI/·Indla Fourth &llmale 

State 

Andhra Pradesh 

Auam 

Bihar 

OI\iarat 

Haryana 

Jammu & Kashmir 

Kerala 

Madhya Pradesh 

Maharashtra 

Mysore 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Delhi 

Himachal Pradesh 

Tripura 

AII·India 

1969·70 
(Fourth Estimate) 

279.9 

15.5 

0.6 

1641.3 

195.0 

0.6 

6.2 

687.6 

2757.0 

943.8 

0.3 

379.0 

234.8 

249.8 

51.6 

0.2 

1.0 

2.6 

7446.8 

('000 hectares) 
Percentage increare (+ > 
or decrease (-) during 
1969- 70 over the COffVlS· 
ponding estimate for 

1968·69. 

(+> 11.8 

(-) S.S 

(._> .w.0 

(+> 2.1 

(-) 7.6 

(-) 1.6 

(-) 9.7 

(+) 5.9 

(+> I.S 

(-) U; 

(-> 10.8 

(-) 10.2 

(+> 3.0 

(-) 33.3 

(+> 25.0 

(+> 4.0 

(+) 1.0 

Note :-This estimate does DOt cover the entire area IOWIl to the crop durilll 19li9-70. 
Past experience has shown that the area at the Founh Estimate ItalIC torma 
roughly 95% oC the area finally reponed. 
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Factories closed In West Bengal doe 
to Inter-Union RlwIrles 

3501. SHRI SARDAR AMJAD ALI: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether most of the factories in 
West Bengal have been closed due to inter-
Union rivalries ; 

(b) if' so, how many factories have heen 
thus closed ; and 

(c) what measures Government propose 
to take to reopen such factories? 

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI D. 
SANJIVA YY A): (a) to (c). The informa-
tion has been called for from the Govern-
ment of West BenaaJ and will be laid on the 
Table of the House, when received. 
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(vnntlSlf if ~wr 'NT • ~ mr 
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PrOllreos in Construction of Quarters 
for P. and T. Stall' at Mangalore 

3504. SHRI LOBO PRABHU: WiU 
the Minister of INFORMATION AND 
BROADCASTING AND COMMUNI-
CATIONS be pleased to state : 

(a) the prOJlcess in the construction of 
quarters for the Postal Stall' of Manplore, 
at the Lee Well; and 

(b) since rents arc very hiah and 
constitute more than 20 per cent of the pay 
of the ,taft' why . should not the quartres 

accommodate at least 2S per ceDt of the 
staff by change of design to multi-storeyed 
buildings 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH); <a) The layout 
plans are ready and the estimates are under 
preparation. The quarters are likely to be 
completed during the Fourth Plan. 

(b) It is proposed to put up 3 storeyed 
building with optimum utilisation of the 
available land. With the limited funds 
available during the 4th Plan, it has been 
possible to provide Rs. 6.S croces for land 
and Rs. 10 crores for building of staff 
quarters for the entic.: country. These 
amounts have been distributed among the 
various Circles and Districts taking Into 
consideration staff strength and the existing 
availability of quarters. The Increase in 
percentage availability during the 4th Plan is 
envisaged to be of the order of two to four 
per cent. 

Legal Suits for Resumption or Land 
In MYliore 

3505. SHRI LOBO PRABHU: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ; 

(a) whether the central committee on 
Land Reforms will be reconstituted; 

(b) if so, whether the said commilloc 
will consider why landowners should pay 
land revenue when payment of rent due to 
them from tenants is luspended during the 
determination of fair rents ; 

(c) whether Government will consider 
the effect of the provision for all land not 
self-cultivated being resumed by Government 
when this il driving the owners to J'OIIIIIIption 
of land, lcplly and iIIC11a1ly and to inter-
minable Iitiption ; 

(d) the benefit to the tenants from the 
State becoming the owner, when the present 
owner can be bound to assure fair renta and 
security of tenure, including ,rant of under 
proprietary rilhto, when the owner and tenant 
10 aaree ; and 
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(e> whether the decision to abolish inter-
mediaries restrict the right to resumption and 
to lower the ceiling, taken by the Consulta-
tive Committee be subject to the judgment 
in Golaknath vs. the State of Punjab, that 
owners will not lose their rights except to 
tbe extent specified by the Ninth Schedule ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes, Sir. 

(b) to (e). The general land policy has 
been laid down in the successive Five Year 
Plans. The Central Committee on Land 
Reforms will keep a constant watch on the 
progress and implementation of the land 
reforms and assist the State Governments in 
formulating proposals, enacting suitable 
leaisiation and expeditiously implementing 
such measures. The measures recommended 
to the State Governments would be in 
accordance with the provisions of thc 
Constitution as interpreted by the Supreme 
Court. In the judgment of the Supreme 
Court referred to in part (e) of the question, 
the Supreme Court has held that the First, 
Fourth and the Seventeenth amendments to 
the Constitution are valid and shall remain 
valid. Consequently not only the protection 
afforded by Article 31B of the Constitution 
available to the enactments on land reforms 
listed in the Ninth Schedule to the Consti-
tution will continue but the protection of 
Article 31A of the Constitution to any 
other aararian legislation enacted before or 
after the judgment will also continue. 

Sbortqe of Tractors lind Cattle In Jalsalmer 

3507. SHRI V. NARASIMHA RAO: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state : 

(a> whether it is a fact that Jaisalmer is 
at present facing an acute shortall" of cattle 
and tractors to plouah in fields after recent 
rains in the area ; and 

(b) if so, the extent of help proposed to 
be liven by the Centre in this reprd ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMBNT AND 

COOPERATION (SHRI ANNASAHIB 
SHINDE): <a) and (b). The required 
information is being collected and will be 
placed on the Table of the Sabha as soon as 
possible. 
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Ilecopld .. 01 Aaam 011 Company 
Labour Union 

. 5~  SHRI GEORGE FERNANDES : 
Willthe Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether Government have llnally 
decided to direct the Assam Oil Company 
to I'IIIXIIPlie the Asaam Oil Company Labour 
Union ; 

(b) if so, when the decision was taken; 
and 

(e) if nOl, why not? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VA YY A): (a) to (e). The question of 
grant of recognilion to the Assam Oil 
Company Labour Union was placed before 
the 18th Meeting of the Central Implemen-
tation and Evaluation Committee held on 
October 6, 1969. The representative 
nominated by the union did not, however, 
attend the meeting and the Committee 
decided to postpone consideration of the 
matter. 
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Introduction of Employees Provident 
Fund Scheme In Cotton Ginning and 
Pressing Industry in Mabarashtra 

3513. SHRIDEORAO PATIL: Will 
the Minister of LABOUR AND REHA· 
BILITATION be pleased to refer to the 
reply given to Unstarred Question No. 7348 
on the 23rd April, 1970 and state: 

(a) whether Government have examined 
the matter of introduction of Employees 
Provident Fund Scheme in Cotton Ginning 
and Pressing Industry in Maharashtra ; 
and 

(b) if so, the decision taken by Govern· 
ment in regard thereto ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI· 
VAYYA): (a) and (b). The matter is 
still under examination in consultation with 
the interests concerned. 

Experiments on New Variety of Cotton 

3514. SHRI SHIVA CHANDRA 
JHA: Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether it is a fact that Government 
are making experiments on the new varieties 
of cotton; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes. 

(b) Under the All India Coordinated 
Research Projects on Cotton sponsored by 
the Indian Council of Agricultural Research, 
several new varieties are being developed 
continuously and, tested in various research 
stations in India. During 1970, such trials 
are in progress in 14 centres in the Northern 
Zone comparising the States of Punjab, 
Haryana, Rajasthan and Uttar Pradesh; 
23 centres in the Central Zone comprising 
the States of Gujarat, Maharashtrai and 

Madhya Pradesh and 20 centres in Southern 
Zone comprising the States of Mysore, 
Andhra Pradesh and Tamil Nadu. 

Many new varieties of cotton are being 
experimented with under the above 
project. 

(c) Does not arise. 

Employment for Tribal and Backward 
Areas 

35\5, SHRT SHIVA CHANDRA 
JHA: Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state: 

(a) whether Government have made any 
policy of full employment for tribal and 
backward areas ; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI· 
VA YY A): (a) to (c). The Fourth Five 
Year Plan (1969·74) contemplates a number 
of measures such as increased assistance for 
education, land allotment, provision of 
subsidies for agricultural inputs for the 
amelioration of the social and economic 
conditions of backward classes, including 
Scheduled Tribes. 

Part-Time Correspondents of A. I. R. 

3516. SHRI S. KUNDU: Will the 
Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state : 

(a) the number of part.time correspon-
dents of A. I. R. all over India; 

(b) their emoluments and conditions of 
service ; 

(c) whether they arc gi ven telephone in 
their residences ; and 

(d) whether they have been given 
direction to send news items? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) 62. 

(b) The monthly emoluments of a part-
time Correspondent vary from Rs. 75/- to 
Rs. 150/-. No minimum hours of work, 
nor any minimum wordage, are prescribed 
but he is expected to file stories on all 
important news items pertaining to his area 
for exclusive use by AIR. A rt-ti ~ 
correspondent is allowed upto 12 days casual 
leave in a calendar year. 

(c) No, Sir. 

(d) Yes, Sir. 

Allegations against staff or Food Corporation 
or India, Orissa 

3517. SHRI S. KUNDU: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state: 

(a) whether the Food Corporation of 
India is opening certain godowns in Orissa; 
if so, the places where they are being opened ; 

(b) whether there had been any allega-
tions against Corporation's staff at Sambal-
pur for collecting rice of common variety 
under the medium variety, if so, the nature 
of the complaints and the reasons of such 
mistake ; and 

(c) whether Government are also aware 
of such complaints by the people in the 
Districts of Balasore and Mayurbutij for 
supplying common rice under medium 
variety? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHm 
SHINDE): (a) Yes, Sir. The Food Corpora-
tion of India have approved the construction 
of gOdowns in Orissa under the various Crash 
Programmes at the folloM", places :-

Berhampore, Bhadrak, Bhubaneswar, 
Dhenkanal, DUlIJTipalli, Jeypore, Jharsu-
IUds, Keisinsa. Khurds Road, Phulbani, 

Rourkela, Rupsa Road, Sambalpur, 
Hirakud, Junagarh, NawrBIIJPur, Jaleswar, 
Talchar, Paradeep, Keotijhagarh, Barbil, 
Atabira and Raysgada. 

(b) and (c). No complaints have been 
received that the Food Corporation of India's 
staft' at Sambalpur are purchasi", common 
variety as medium variety. Some reports 
were received from the receiving officers at 
Mayurbutij and Balasore complaining about 
excess mixture of inferior and red grains in 
a few wagon loads despatched from Sambal-
pur. Analysis of the samples showed that 
the admixture of inferior grains was within 
the rejection limits. 

Import of Tractors 

3SJ8. SHRI K. P. SINGH DEO: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether Government propose to 
import tractors for any other State, except 
Putijab in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHm 
SHINDE): (a) Presumbly the Member is 
referring to import of 1 ractors under World 
Bank Projects. Projects for assistance under 
the World Bank Programme involvina import 
of tractors have also been received from the 
States of Haryana, Gujarat, Andhra Pradeah, 
Tamil Nadu, Uttar Pradesh and Mysore 
besides Punjab. 

(b) The proposals are in a preliminary 
stage and details are yet to be finalised in 
due course in consultation with the World 
Bank authorities etc. 

Deratlonlng In Delhi 

3519. SHRI CHENGALRAYA 
NAIDU: 

SHRI R. BARUA: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to stale: 
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(a) whether it is a fact that all the 
commodities supplied by the Fair Price Shops 
set up with the introduction of statutory 
rationing in foodgrains in Delhi are now 
available in open market on the same rates; 

(b) i' so, whether Government contem-
plate to remove statutory rationing in food-
grains in view of the improved position with 
regard to their availabliity ; and 

(c) if not, the reasons for not removing 
rationing in DeIhl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) Although food grains or 
their products supplied through Fair-price 
Shops are also available in the open market, 
their prices in the open market are generally 
higher than the prices fixed for issue through 
such Fair-price shops. 

(b) Statutory rationing was withdrawn 
from Delhi with effect from 28th August, 
1968. At present foodgrains and their pro-
ducts are supplied through Fair-price Shops 
on an informal basis to meet the require-
ments primarily of the vulnerable section of 
the population and to act as a check on the 
prevailinl open market prices. 

Ce) Does not arise. 

Drought In Rajasthan and Other States 

3'20. SHRI CHENGALRA Y A 
NAIDU: 

SHRI R. BARUA: 

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state : 

Ca) whether it is a fact that drouaht 
conditions are prevailing in certain relions 
of Rajasthan and other States ; 

(b) whether the Central Government 
have made any survey about the drouabt 
conditions prevailing there in order to take 
ranedical steps ; and 

(c) whether Government have also given 
any assistant to the concerned State Govarn-
ments to provide relief to the farmers affccted 
with droulht conditions ? 

THE MINISTER QF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPNENT & CO-
OPERATION (SHRI ANNASAHm 
SHINDE): (a) and (b). Attention is invited 
to the Statement made by the Minister for 
Food and Agriculture in the Lok Sabha 
on 18th August, 1970, in response to the 
Calling Attention Motion by Shri K, 
Lakkappa and Shri Shri Chand Goyal. 
Apart from the position indicated therein, 
information has since been received from the 
Government of Bihar that with the onset of 
rains, the drought situation in that State has 
eased, 

(c) Provision of relief in areas affccted 
by drought is the responsibility of the State 
Governments. Central financial assistance 
is provided according to the established 
procedure. This procedure and the actual 
assistance released during 1969-70 have been 
indicated in the statement on drought con-
ditions prevailing in various parts of the 
country laid on the Table of the Sabha on 
28th April, 1970. During 1970-71 so far, the 
Governments of Rajasthan and West Bengal 
ha ve been sanctioned loans amounting to 
Rs. 14.'0 crores and Rs. 50 lakhs res-
pectively. 

Madhya Pradesh's Proposal to RehabUJtate 
East Pakistani Ref'llgees In 

Cbambal ll~ 

3521. SHRI CHENGALRA Y A 
NAIDU: 

SHR! R. BARUA: 

WiD tbe Minister of LABOUR AND 
REHABILITATION be pleased to state : 

(a) whether it is a fact tbat o ~ 
of Madhya Pradoab has IUbmitted _ 
proposal to the Central ow~t to ex-
ploit the Chambal ll~ land preIaIdy 
infested with dacoits in Madhya Pradesh to 
rehabilitate refugees milratillll £rom East 
Pakistan there ; and 
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(b) if so, the main features of the pro-
posal in this regard and whether Government 
have taken any decision on it ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VA YY A): (a) and (b) The Government 
of Madhya Pradesh has offered land in the 
Chambal Valley for the rehabilitation of dis-
placed persons of the fresh influx from East 
Pakistan. The State Government has been 
asked to furnish further details. 

Suggestion Regarding Expert CommIttee 
on Beedi Industry 

3523. SHRI MANGALATHUMA-
DAM: Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state: 

(a) whether an Experts Commitlee to 
study the special structure of the Beedi 
industry as suggested by the All India beedi 
Industry Conference, has been set up ; 

(b) whether the State Governments have 
also been instructed to enact suitable legis-
lation uniformly to avoid migration of beedi 
units from one State to another thus causing 
hardship and unemployment to the beedi 
workers; 

(c) the steps taken to do away with this 
unfavourable attitude of the beedi units 
affecting thousands of Beedi workers; and 

(d) whether any repre:;entation has come 
from Kerala State Beedi Workers' Association 
in this regard ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) As the Beedi and Cigar 
Workers (Conditions of Employment) Act 
has been enacted in 1966 to provide for the 
walfare of the workers;n heedi and cigar 
establishments and to regulate the conditions 
of their work and for matters connected 
therewith, the question of sctting up an Ex-
pert Committee does not arisc_ 

(b) and (c). The problem of unemploy-
ment and hardships arising out of any heedi 
factories i from one State to another was 
discussed at the First Meeting of the 

Southern Zonal Committee of State Ministers 
and the decision taken was that when a State 
received an application for a licence from an 
enterprise which was previously working 
in another State, enquiries should be made 
about its previous performance, reason for 
migration etc. and that in suitable cases 
licences should be refused. 

The State Governments concerned were 
advised to take necessary action accordingly. 

(d) No. 

N .. n-Acceptance or Press Telegrams at 
Shashtrl Bhawan Post Olllce and 

Non-Availability of Teleprinter 
Facllltk. there 

3524. SHRI S. C. SAMANTA: Will 
the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the reasons for 
not accepting press telegrams at Shastri 
Bhawan combined Office and not installing a 
Teleprinter there with Press Room facilities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION '" 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
SHER SINGH): Press Booking facility is 
already provided at Shastri Bhawan combined 
office. Teleprinter facility has also been 
provided from 6.8.1970. Shastri Bhawan is 
only a small combined office. Press rooms 
facilities are provided only in large D.T.Os 
and C.T.Os. 

Second Factory (or MalW(aeture or 
Telephone Instruments at Nalnl 

3526. SHRI YAMUNA PRASAD 
MANDAL: 

SHRI S.M. KRISHNA: 
DR. SUSHILA NAY AR : 
SHRI R.L. LASKAR : 
SHRI MAYAVAN: 
SHRI NARAYAN; 
SHRI DHANDAPANI : 
SHRI SAMINATHAN ; 

Will the Minister of INFORMATION 
AND BROADCASTING AND COMMU-
NICATIONS be pleased to refer to the reply 
aiven to Unstarred question No. 1116 on the 
27th November, 1969 and state ; 
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(a) the details of the progress made in 
the setting up of the second factory for 
manufacture of Telephone instruments at 
Naini; 

(b) the amount so far spent on this pro-
ject ; and 

(c) the yearly production capacity of this 
project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION 
& BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS 
< SHRI SHER SINGH): (a) to (c). Land 
for the Naini factory for the manufacture of 
long distance transmission equipment has 
been taken over and arragements for supply 
of water and power have been made. A 
Project Organisation has been formed with a 
nucleus staff. Essential staff quarters are 
nearing completion and the main factory 
buildings have reached beyond the foundation 
stage. Action for procurement of first phase 
requirements of plant and machinery has 
been taken in hand. The amount so far 
spent on the project is Rs. 5.26 lakhs. The 
estimated ultimate prorduction capacity of 
this factory is Rs. 650 lakhs worth of long 
distance transmission equipment per annum, 
and this is expected to be reached by 
1973-74. 

D .... rt" In Payment of Project Allowance 
to SId of Post Office Dakpatbar U. P. 

3527. SHRI DEORAO PATIL: Will 
the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply give 
to Unstarred Question No. 4914 on the 2nd 
April, 1970 regarding disparity in the pay-
ment of project allowance etc. to Post and 
Telcaraph Staff posted at Dakpathar in U.P. 
and State: 

<a) whether the ~ isite information has 
since been collected ; 

(b) if so, whether it would now be laid on 
tile Table ; and 

(e) if not, the reasons for the same and 
how long It will take to make available tho 
information s~ for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION & 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
SHER SINGH): (a) Yes. 

(b) The required information has been 
placed on the Table of the Lok Sabhs. 
rPlaced in Library See No. LT-4032/ 
701. 

(e) Docs not arise in view of (a) and (b) 
above. 
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Trial of high yielding paddy strains from 
Intematloaal riee rClSeareb institute 

Manila In Kerala 

3529. SHRI MANGALATHUMADAM: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether the high-yielding paddy 
strains gifted by the International Rice Re-
search Institute Manila, has been tried in 
Kerala and in other southern States ; 

(b) if so, the response from the aari-
culturists and the State Governments to this 
new type of strains ; and 

(c) the reaction of the Central Rice 
Research Institute on this ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a) Yes, Sir. 

(b) The response from agriculturists 
and State Governments has been quite 
encouraging. 

(c) Central RiC<' Research Institute has 
been collaborating in the AU-India Coordi-
nated Trials under which the strains received 
from the lR.R.I. have been tested. 

Payment of Over-Time Allowance to 
Staff of Glridlb Telephone Exdlange 

3530. SHR! K.M. MADHUKAR : 
SHRI RAMAVATAR SHASTRI: 
SHRI YOOENDRA SHARMA: 

Will the Minister of INFORMATION 
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) whether it is a fact that despite the 
Union's persaasion, Over-Time Allowance 
Bills of Giridih Telephone Exchange stair for 
the period from 25th March, 1969 to 31st 
July, 1970 have not yet been paid to the 
stair ; 

(b) whether it is also a fact that assu-
rance given in Unstarred Question No. 272. 
dated the 4th December, 1969 on the floor of 
Lok Sabha to the effect that "specific orders 
exist for the settlement of Over-Time Allow-
ance claims within 6 weeks of their submis-
sion, is not being followed by the DET 
Patna in this case ; and 

(c) if so, the actions proposed by 
Government apinat the DET Patna for non-
implementation of assurance and s~i t  

orders in this regard and also the steps taken 
to expedite payment of the above mentioned 
claims of the staff ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPART· 
MENT OF COMMUNICATIONS 
(SHRI SHER SINGH) : (a) No, Sir. Over 
Time allowance Bills for tbe period 
(rom 25·3-69 10 25-4-69 have not yel been 
submitted to the DET Patna for PlIYment. 
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Over Time Allowance Bills from 
26-4-69 to 31-1-70 ha ve been paid in 
May 1970. Over Time Allowance Bills for 
the period from 1-2-70 and thereafter were 
found incomplete and will be paid after the 
omissions are rectified. 

(b) Specific orders for payment of over 
Time Allowance Bills within six weeks are 
usually followed. Payment of Over Time 
Allowance bills is delayed only when the bills 
are defective, 9S in this case. 

(c) In view of (b) above, the question of 
taking action against DET Patna does not 
arise. The claims still outstanding will be 
settled when the bills received are in order. 

Standard for Creation of more Posts 
in Posts and Telegrapbs 

Circle, Blbar 

3531. SHRI K.M. MADHUKAR : 
SHRI RAMAVATAR SHASTRI: 
SHRI YOGENDRA SHARMA: 

Will the Minister of INFORMATION 
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state: 

(a) whether there is fixed standard for 
creation of additional posts in Posts and 
Telegraphs Department and review of strength 
has to be made on the basis of figures availa-
ble on the 1st April of each year ; 

(b) whether the additional posts are 
created on the basis of fixed formula for 
creation of each cadre in the Posts and Tele-
graphs Circle in Bihar ; 

(c) whether it is a fact that although 
the Post Master General Bihar Circle re-
quested for allotment of Rs. 25 lakhs for 
creation of new posts, but only Rs. 4 lakhs 
have been allotted ; 

(d) whether it is also a fact that although 
additional posts in Posts and Telegraph 
Circle in Bihar are justified on the basis of 
fixed staJ¥lard. but the posts are not being 
created for want of funds; and 

(e) whether non-creation of additional 
posts according to standard has resulted in 
inefficiency and ultimately the public works 
are suffering ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (a) Yes; there are 
standards for sanctioning most of the posts 
in the P & T Department. The review of 
strength of staff is made at prescribed inter-
vals and not necessarily on 1st April each 
year. 

(b) Additional posts are created, if justi-
fied, on the basis of standards, where such 
standards have prescribed, keeping in view 
the actual requirements. 

(c) The Postmaster General had asked 
for an allotment of Rs. 24.78 lakhs for crea-
tion of new posts but Rs. 4 lakhs have been 
allotted to him on the basis of allotments 
made during the last few years. Further 
requirements of Bihar Circle arc being as-
certained and more funds will be allotted, if 
found necessary. 

(d) Additional posts arc justified in 
Bihar P & T Circle on the basis of fixed 
standards and some posts have already been 
created. The Postmaster-General has still 
got some funds to create more posts. 

(e) Some posts have already been sanc-
tioned. No reports oC appreciable Can in 
efficiency and the public work suffering on 
account of non-creation of additional posts 
have been received. 

Production of Sugar and Sugarcane 

3532. SHRI MANIBHAI 1. PATEL: 
SHRI DEYINDER SINGH 

GARCHA : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state : 

(a) whether it is a fact that about 17 
lakh tonnes of sugarcane valued at Rs. 525 
lakhs would not be crushed and left standing 
in fields in U. P. according to the final esti-
mates available ; 

(b) if so, the reasons therefor ; 

(e) the estimated supr production in 
U. P. during the current year ; and 
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(d) how Government propose to com-
pensate the cane growers for this loss ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASA'HIB 
SHINDE): (a) About 7 lakh tonnes of 
sugarcane valued at about Rs. 525 lakhs has 
been left uncrushed. It includes the cane 
left in areas where factories have closed 
down due to breakdown of machinery or 
after agreement with the cane unions con-
cerned. 

(b) The main reasons were: 

(i) Abnormally high production of 
sugarcane this year ; 

(ii) lesser utilisation of cane for gur 
manufacture due to low price of gur 
and the resultant diversion of much 
more cane to the mills than they 
could crush ; 

(iii) extremely low recovery of sugar 
from the cane, high molasses 
content, fuel problem due to chock-
ing of boilers etc., towards the end 
due to prolonged working of the 
mills; 

(iv) breakdowns in the plants; 

(v) difficulty in supplies due to rains; 
and 

(vi) the need for closing of mills for 
repairs and overhaul in order to 
commence crushing in time for the 
next season. 

(c) About 16.25 lakh tonnes. 

(d) The cane growers of some sugar 
factories like Deheri have reached an agree-
ment with the respective SUlIar factories to 
supply the remaining cane immediately after 
the factories start crushing next season and 
the factories have also given them some 
advance per quintal of cane. All the Iert 
over sugarcane will be given priority for 
supply when crushing starts for the next 
season. 
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DeYelopment of Gandak Command Area 
In Cbamparan 

3534. SHRI K. N. TIWARY : Will the 
Minister of FOOD AND AGRICULTURE 
be pleud to state : 

(a) whether it is a fact that the Bihar 
Government has submitted to the Centre a 
scheme of Rs. 40.5 I crores for an all-out 
development of the Gandak Command area 
in Champaran, Saran and Muzafl'arpur dis-
tricts of North Bihar; and 

J. Waste land Reclamation 
2. Lift Irrigation 
3. Development of Markets 
4. Storage Schemes 
5. Roads 
6. Tractors 
7. Fisheries 
8. Horticulture Development 

(b) if so, the steps taken by the 
Central Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB 
SHINDE). : (a) and (b). A scheme entitled 
"Credit Scheme for Gandak area develop-
ment" estimated to cost Rs. 41.5 crores has 
recently been received from the Bihar Govern-
ment and is at present under examination. 
The main items of cost in the proposed 
scheme are : 

Rs. 53.00 Lakhs. 
2164.00 
239.00 
146.85 
428.00 
900.00 
100.00 
20.00 

Total: Rs. 4050.85 lakhs 

The requirement of agricultural credit of 
short, medium and long-terms for the first 
year of the programme is estimated at Rs. 
1150 lakhs, risinll to Rs. 3200 lakhs in the 
fourth year. 

It may, however, be mentioned that the 
existing Central Sector programme for integ-
rated area development programme in selected 
command areas, initiated during the Fourth 
Plan, does not include Gandak command in 
Bihar. Kosi Project is at present included. 
There is a provision of Rs. 1 S crores in the 
Fourth Five Year Plan in the Central Sector 
for strengthening infrastructure facilities 
rcprding rural communications and market 
facilities in the followinll ten command 
areas :1 

(i) Kosi (Bihar). 

(ii) Naaadunasaaar (AIIdhra Pra4eIh). 

(iii) TlUlPbhadra (Mysore &: Aadhra 
Pradwh) .. 

or Rs. 40.51 crores. 

(iv) Kangsabati (West Bengal). 

(v) Rlijasthan Canal (Rajasthan). 

(vi) Mahi-Kadana (Gujarat). 

(vii) Cauvery Oolta (Tamil Nadu). 

(viii) Tawa (Madhya Pradesh). 

(ix) Pochampad (Andhra Pradesh). 

(x) Jayakwadi (Maharashtra). 

Rs. 1.5 crores would be made available 
under the above proaramme for improvement 
of link roads and market complexes in each 
command area during the Fourth Plan, 
subject to the condi lion that the State Govt. 
concerned agrees to provide all olher neces-
sary inputs and supportinll services including 
proper administrative machinery. These are 
Comolidation of holdings, land-levelling and 
land-shaping, provision of water cow.a, soil 
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surveys and drainage system. supply of 
farmers. needs in respect of credit. seeds. 
fertilizers. pesticides. agricultural machinery. 
etc .• research facilities. processinl and agro-
industries. town plannina. supplemental 
irrigation from groundwater sources. etc .• 
etc. 

The Conference of Agricultural Ministel'll. 
held recently. endorsed the recommendation 
that a beginning should be made by taking 
up one important river valley project in each 
State for an intensive study of the needs of 
the watershed as weli as the command area 
by a joint GO) State team of experts with a 
view to prepare a project report containing 
specific schemes for implementation. The 
question of taking up such a study in respect 
of the Yandak command area is under con-
sideration. 

Wall Postering CaDiPaiaJn In Wellt 8enp1 

3535. SHRI RABI RA Y : Will the 
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be 
pleased to state: 

(a) whether it is a fact that Government 
have decided to start a wali-posterina cam-
paign in West Bengal to create an atmosphere 
against violence in the State; and 

(b) if so, the details theceof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION &. 
BROADCASTING. AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) and (b). Aa a 
part of the campaign for national intqp'atioa 
it was decided to produce and display pos-
ters in selected parts of the couatry to 
project the constructive approach to preaeat 
day problems and. in this process. briDl to 
the notice of the people the valuable advice 
given by leaders like Swami VivekanaDda, 
Mahatma Gandhi, Netaji Subluu Chandra 
Bote and Dr. Rabindranath TlIIOre. Three 
posters with suitable quotations from leaden 
have already been produced and are on dis-
pia:' in WcsI BenaaJ. in the same way. as 
posters on national integration are on display 
in other parts of the country. One more 
poster is under production. The potters on 
cliIpIay are : 

1. "No man. No Nation. can Hate 
Others and live" Swami Vivekananda. 

2. "Hooliganism Defeats its Own Pur-
pose." et~i Subhl' Chandra Bose. 

3. "A Religion that Insults is a False 
Religion." 

Dr. Rabindra Nath Tagore. 

Displaced Penon, Walttna to Cross 
East Pakistan Border 

3536. SHRI RABI RA Y : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state: 

<a) whether it is a fact that another 
1,80.000 persons of the minority in East 
Pakistan were waiting to cross the border; 

(b) if so, the details thereof; and 

(c) the steps Government have taken 
to rehabilitate them in dltrerent States in the 
country ? 

THE MINISTER OF LABOUR AND 
REHABILITATION <SHRI D. SANJI-
VAYYA): (a) and (d). No deftnite informa-
tion i. available in RPrd to the number of 
persons intencUna to CI'OIS over to India. 

(c) Such of the displaced persons. as are 
sponsored for admission in relief camps by 
the State Governments. are provided oa-
ment-regulated relief and efforts are bein. 
made to find permaa.t resettlllllCllt for 
them. 

Repl'ftfttatiotl from E,S.I,C. E.,IOJHII 
U"OB ~t Vlctlmlsatloll ., U"on 
./' Worbn at IlIIIore 

3537. SHRI GEORGE FERNANDES : 
WiU the Minilter of LABOUR AND 
REHABILITATION be pleased to state : 

(a) whether be has received I rep ....... 
tation from the Employees'. State Insuraac:e 
CoqIontion ~ Union about victimi-
..uoo of trade union worken by the Em-
pIo,.. •• State Corporation Office. Indore; 
...a 
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(b) if so, whether he has taken any 
action in the matter? 

THE MINISTER OF LABOUR & 
REHABILITATION (SHRI D. SANJI-
VA YY A) : The Employees State Insurance 
Corporation has furnished the following in-
formation :-

(a) A representation has been received 
from the Employees State Insurance Corpo-
ration Employees Union, Indore in the 
Corporation. 

(b) An enquiry has revealed that there 
was no victimiaation of any union worker as 
alleged by the Union. 

Embezzlement In Poot om"", Harganpur 
BiJnor, U. P. 

3S38 SHRI GEORGE FERNANDES: 
Will e Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) whether his attention has been 
drawn to a printed letler produced by Shri 
B. K. Jain Editor "Antarjwala," Hindi 
weekly, Najibabad (UP) about the embezzle-
ment and fraud to the tune of Rs. 2 lakhs in 
the villqe Post Office, Harganpur. Bijnor 
District. U. P. ; 

(b) whether any enquiries have been 
made in this matler ; ami 

(c) if so, the result thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH) : (a) and (b). Yes, 
Sir. 

(c) Saving Bank frauds to the tune of 
Ro. 2,18,190/55 have been committed Shri. 
A'ZIIlat UJlail; Branch Postmaster. Hargan-
pur, Distt. Bijnor in respect of 84 S. B. 
accounts. TheIII'·figures are tentative because 
in some cases paIS book. are not available 
and bogus entries of interest have been taken 
into account by the said Branch Postmaster. 

The Branch Postmaster has been absconding 
since 16-5-70. The case has been investigated 
departmentally and has also been reported to 
the local police as well as to the Special Police 
Establishment with whom it is still under 
investigation. 

As regards the complaint against the 
Vigilance Officer of the Postmaster General, 
Luck now, the matter is under examination 
and necessary action will be taken on the 
merits of the casco 

Confirmation of Stair in Indian Council 
of Agricultural Research 

3539. SHRI ESWARA REDDY: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state: 

(a) whether it is a fact that confirmation 
in the Indian Agricultural Research Institute 
is made on the basis of AII·Institute seniority 
in each category of class IV staff ; 

(b) if so, the number of class IV 5taft' 
in each category of post ; 

(c) the number of permanent posts in 
each category before transfer of the Institute 
to the Indian Council of Agricultural 
Research; 

(d> whether any permanent posts have 
been created after the transfer to the Indian 
Council of Agricultural Research ; and 

(e> if so, the dates on which permanent 
posts were created, and the number of posts 
in each category made permanent on these 
dates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTUR.E, 
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB 
SHINDE) : (a> to (e). A statement contain-
ins the information is laid on to Table of 
the House. [Placed is Library. See. No 
LT-4033i/70j 

Qus I V Poots In Indian Councll or 
Allrlcultural Research 

3540. SHRI ESWARA REDDY: 
Will the Minister of FOOD AND 
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AGRICULTURE be pleased to state; 

(a) the categories of Class IV Posts in 
the Indian Agricultural Research Institute 
in various divisions according to each 
station; 

(b) the number of workers employed in 
each category of posts; and 

(c) tbe number of workers who have so 
far opted for the Indian Council of Agri· 
culture Research? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE); (a) and (b). A statement is 
laid on the Table of the House. [Placed 
in Library. See No. LT-4034/1701. 

(c) 388 Class IV employees have so far 
opted for Indian Council of Agricultural 
Research service. The break up according 
to pay scales is given below ;-

Pay Scales No. of employees 
Rs. 

---
8S·lto II 

80-110 24 

7S·9S II 

70-8S 342 

Total 388 
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Increase In Unemployment In Tripllra and 
Persons e l ter~ with Employment 

Exchanges 

3542. SHRI KIRIT BIKRAM DEB 
BURMAN: Will the Minister of 
LABOUR AND REHABILITATION be 
pleased to state : 

(a) whether it is a fact that there has 
been an alarming increase in the number of 
unemployed persons in Tripura in recent 
months; if so, the number of persons 
belonging to different employment categories 
who registered with the employment 
~ n es in that territory since January 
1970 ; 

(b) the total number of unemployed 
persons on the live Registers of these ex-
changes at the end of December 1968, 1969 
and March, June and July 1970, indicating 
also their category-wise break up ; 

(c) how far the unemployment problem 
has been aggravated by the influx of refugees 
into Tripura ; and 

(d) the special aid given and being given 
to Tripura to tackle the problem effectively 
during 1970 and the specific scheme laid 
down for the purpose ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYY A): (a) and (b). Precise estimates 
of unemployment in Tripura are not 
available. The only available information 
relates to number of work-seekers on the 
live register of Employment Exchange, 
Agartala (Tripura). Two statements are 
attached. 

(c) Information is not available. As 
saturation point has already been reached 
in Tripura and there is no further scope for 
resettlement of displaced persons in that 
Territory, it has been decided as a matter of 
policy that migrants coming from East 
Pakistan and who require relief and Re-
habilitation assistance should be moved out 
of that State. 

(d) Various development programmes 
included in the Fourth Five Year Plan of 
the Centre and Tripura Administration are 
expected to create increasing number of 
employment opportunities for unemployed 
persons. 

Statement I 

Number of Job-seekers on the live register of Employment Exchange, 
Agartala (Trfpura) at the end of each month during the period 

January-June, 1970. 

Month 

1 

January, 1970 
February, 1970 
March, 1970 
April, 1970 
May, 1970 
June, 1970 

No. on live register at the 
end of the month 

2 

21,783 
21,918 
22,2'2 
22,781 
23,176 
23,462 
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Statement II 

Number 0/ job-seekers on the live register 0/ EmploymenJ Exchtinge, 
Agar/ala (Tripura) as on 3/./2./968, 3/.12./969 and 30.6.1970 

classified by educalionallevel. 

No. on live rexister as on 
Educational level 31.12.1968 31.12.1969 30.6.1970 

1 2 3 " 
(i) Below Matrie (including 

illiterates). 8,S82 11,746 12,922 

(ii) Matriculates. 7,888 6,930 7,136 

(iii) Higher Secondary passed 
(including Intermediates/ 
Under-graduates). 1,420 1,711 2,142 

(iv) Graduates (including 
Post-graduates). 66S 1,116 1,262 

TOTAL: 18,S55 21,503 23,462 

NOTE: Information regarding distribution of job-seekers by educational level is 
collected on a half-yearly basis as on 30th June and 31st Decomber 
each year. 

SUIlIr lying in Chittoor Sugar Mill, 
Kerala 

3543. SHRI E. K. NAY ANAR: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state: 

(a) whether Government are aware that 
eighty thousand sacks of sugar are Iyinll idle 
in tbe Chittoor Sugar Mill (Kerala State); 
and 

(b) whether Government are aware that 
if the sacks of idle sugar are not taken from 
the mill, the work of the mill will be stopped 
and if so, what steps Government are going 
to take to help the Chittoor Sugar Mill ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 

SHIN DE): (a) Sugar industry is a 
seasonal industry and consumption of sugar 
produced in about 4 to 6 months has to be 
spr.:ad over a year or more in order to 
ensure equitable distribution throulhout tbe 
year. The Chittoor Sugar Mill' produced 
12,811 tonnes of sugar durins 1969-70 upto 
the 7th AUllUst 1970, out of which '674 
tonnes of levy sugar and 2840 tonnes of 
free sale sugar t.e. 8514 tollllC8 has been 
released to it for sale. The stock with the 
factory on 7th Alliust 1970 was 8665 tonnes 
which included the quantities released but 
not yet deeps tched. 

(b) The State Government has been 
asked to arraDIIC for early liftiDil of the 
quotas of levy sugar allotted to them from 
this factory. The factory should themselves 
dispose of promptly the free sale quotas 
released to them for sale. 
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Industrial Disputes Referred to Labour 
Court of Delhi by Deihl Administration 

In 1966 Remalninl Undisposed of 

3544. SHRI A. DIPA: Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state: 

(a) how many cases of Industrial Dis-
putes were referred to the Labour Court of 
Delhi by the Delhi Administration, Delhi in 
the year 1966 ; 

(b) how many cases among the above 
have been disposed of; and how many 
cases are yet to be disposed of ; and 

(c) what are the reasons for the delay 
and the names of the concerns whose ca ses 
were referred and are yet to be disposed 
of? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJ[-
VAYYA): (a) to (c). The information is 
being collected and will be placed on the 
table of the House after it is received. 

Perc:entage of Departmental Candidates 
In PoslII and Telegraphs Department for 

Promotion to Higher Posts 

3545. SHRI HEM RAJ : Will the 
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be 
pleased to state : 

(a) whether it is a fact that only 25 per 
cent of the quota is fixed in the Posts and 
Telegraphs Department for the promotecs 
from the lower ranks to Class I posts and 
75 per cent of the Class I are filled by direct 
recruitment ; 

(b) whether it is also a fact that this 
practice deprives many of the experienced 
people of the Posts and Telegraphs Depart-
ment of the chances of rising to Class I 
posts and it causes great heart burninll 
among ellperienced and competent em-
ployees ; and 

(e) whether Government propose to 
revise this percentage for the promotecs to 
rise to higher ranks and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (a) The position 
as at present in respect of various P and T 
Services is indicated below :-

It varies from service to service because 
of the different requirements of the 
services. 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

Indian Postal Service, Class J : 
25% by departmental promotion 
and 75% by direct recruitment. 

Telegraph Engineering Service, 
Class I : 
50% by departmental promotion 
and 50% by direct recruitment. 

Telegraph 
Class I : 

Traffic Service, 

100% by departmental promotion. 

Communication Civil Engineer-
ing Service, Class J : 
No definite quota has been pres-
cribed. The question, however, is 
under consideration. 

Telecommunication Factories-
Clafs I Posts : 
50% by departmental promotion 
and 50% by direct recruitment. 

P and T Accounts Service 
side: 
100% by promotion. 

(b). Not exactly. Even in the Indian 
Postal Service, Class I, in which promotion 
of departmental officers is against 25% of the 
vacancies, the number of promoted officers 
officiating in the Service is much higher, as 
direct recruitment i. made against permanent 
vacancies ; it is roughly about 45% of the 
total number of posts at present. 

(c) The question of revision of percen-
tage for promotces in the Indian Postal 
~r i e  is, however I under active consi-

deration. 



217 Written Answers SRAVANA 29,1892 (SAKA) Separate flag for 218 
Tamil Nadu (CA.) 

Rajasthan and will be laid on the Table of 
the Sabha in due course. 

Buffer Steck of EdIble Oils 

3546. SHRI M. SUDARSANAM: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the steps 
taken to import and build-up buffer stock of 
essential edible oils in order to counteract 
price inflation in these oils? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): The Question of building up a 
buffer stock of vegetable oils is under consi-
deration. Present imports of edible oils are 
for filling the gap between the demand and 
indigenous availability of edible oils and to 
induce a measure of stability in their 
prices. 

Difficulties faced by Scheduled Castcs 
and Scheduled Tribes of Rajasthan in 
making Payment of Instalments for 

Land Allotted to them 

3547. SHRI P. L. BARUPAL: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to stale: 

(a) whether the Government of 
Rajasthan are aware that some people be-
longing to the Scheduled Castes and Sche-
duled Tribes, to whom land has been allotted, 
are finding it difficult to pay the first 
instalment of the advances made to them; 

(b) whether Government are also aware 
that affluent people take undue advantage of 
their financial difficulties and the land 
aUotted to them is got transferred ; 

(c) if so, whether Government have 
taken any decision to take stringent action 
IIPinst the persons who are taking undue 
advantage of their difficulties ; and 

(d) if so, the details of such persons and 
the action taken against them ? 

THE MINISTER OF STATE IN THE 
" MINISTRY OF FOOD, AGRICULTURE, 

COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): <a) to <d). The information 
has been called for from the Government of 

Charges for long distance calls between 
Delhi-Bombay; DeIhl-Madras and 

Delhl·Calcutta 

3548. SHRI ARJUN SINGH 
BHADORIA: Will the Minister of 
INFORMATION AND BROADCASTING 
AND COMMUNICATIONS be pleased to 
state: 

(a) the charges for long distance calls 
between Delh-Bombay; Delhi-Madras and 
Delhi-Calccutta ; 

(b) whether Government propose to 
effect reduction in the charges for long dis-
tance calls ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (a) It is presumed 
that as in the case of Bombay and Calcutta, 
the Hon'ble Member desires information 
between Delhi and Madras instead of 
Tamilnadu. If so. the charges for an 
ordinary trunk call between Delhi-Bombay, 
Delhi-Madras and Delhi-Calcutta are Rs. 12, 
Rs. 16, and Rs. 16/- (Cspectively per unit 
call of 3 minutes duration. 

(b) The Government propose to intro-
duce area to area method of charain, for 
long distance trunk calls in place of ltation 
to station method of charaing II at present. 
By adoption of this method, there may be 
reduction in call eharaes in some cases and 
increase in others. 

(c) Details of tbe new method of 
ebergin, are still being worked out. 

Illlla, 
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

SEPARATE! flAG FOR TAMiL NADU 

SHRIMATI SKARDA MUKERJEE 
(Rat118iiri): Sir, I call the attention of the 
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[Shrimati Sharda Mukerjil 
Minister of Home Affairs to the following 
matter of urgent public importance and 
request that he may make a statement 
thereon: 

The reported statement of the Chief 
Minister of Tamil Nadu about his letter 
to the Prime Minister regarding a separate 
flag for Tamil Nadu. 

May I submit here that this is a very 
important question? If you see the order 
paper, it is addressed to the Prime Minister. 
Yet we find that the Prime Minister is not 
present in the House to answer to questions. 

~ amos ~  ~ ~  ( r ~  
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SHRI NATH PAl (Rajapur): It is true 
that any Minister can reply on behalf of the 
Government. But here it is a qurstion of the 
relationship between the Centre and the State 
and it is a very important question. We are 
very much ,surprised at this move. This is not 
a party move. It is the Chief Minister of 
a State who is wantinl • new flag. In the 
\iaht of the importance of Ibis question, it is 
in the fitness of thinp .. t no less a person 
thaD tbe Prime "'tor answers the 
question, and if sbe is Dot present or pre-

pared, we are prepared to wait provided, Sir, 
you will direct her to answer this question. 

SHRI H. N. MUKERJEE (Calcutta 
North East): This kind of thing is hap-
pening everyday. Only yesterday we had 
referred to her absence from the House when 
important matters are being discussed. It 
may be that she has quite a lot of other 
things to do but Parliament should have the 
first priority in regard to such matters and 
today at any rate she should have been 
present here. She is Leader of the House, 
she is the Prime Minister of the country and 
she has received a communication from the 
Chief Minister of Tamil Nadu which concerns 
the country in a very serious way. But she 
does not choose to come here, she does not 
even send a word, a word of apology, about 
her absence. This is the kind of thing 
which the House should not be expected to 
stomach without the protest which you should 
convey to her. 
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MR. SPEAKER: I will convey your 
views to the Prime Minister. So far as this 
Callil1& Attention is concerned, the Minister 
may reply to it. Later on, I will ask the 
Prime Minister to make a statement. 

DR. RAM SUBHAG SINGH: If you 
are going to convey the message, the Minister 
of Parliamentary Affairs is here. He should 
immediately convey it to her and ask her to 
be present in the House. 

SHRI CHENGALRA Y A NAIDU 
(Chittoor) : This Callinl Attention can be 
taken up at 2 O·Clock. 

MR SPEAKER: The Call1DJ Attention 
will be replied to by the Minister. I will 
convey your f.:elil1&s to the Prime Minister. 

MR SPEAKER: I will ask her to 
be present here also. 

SHRI BAL RAJ MADHOK (South 
Delhi) : Sir, If the Minister is not in a 
position to reply to all the questions, what is 
our remedy? 

SHRI CHENGALRA Y A NAIDU : 
Sir, you should take decisions; not merely 
convey our feelings. Who will ans,":c!, the 
questions-he or the Prime Minister? , 

SHRI NATH PAl: Sir, now that the 
Prime Minister has come, will you convey 
our feelil1&s to her? She does not know what 
has transpired here. 

MR SPEAKER: On this Callinl 
Attention motion hon. Members are 
seriously objecting to your absence from the 
House. 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
HOME AFFAIRS AND MINISTER 
OF PLANNING (SHRIMATI INDIRA 
GANDHI): There were questions in tho 
other House. As soon as the Question 
Hour there is over, J am cominll here. I 
have not received any message from this 
House. 

SHRI RANGA (Srikakulam): Why Is 
the Prime Min ister so upset? 

SHRI BAL RAJ MADHOK: H« 
name is in the Order Paper. Why does she 
require any message to (lOrne here. 

DR RAM SUBHAG SINGH: She 
miaht have become forgetful. But her 
name is in the list. 

MR SPEAKER: When the Minister Is 
busy in the other House, it cannot be helped. 
After all, the Primo Minister and the other 
Ministers have to be present in the other 
HOUle too. So, J do not think this is a 
matter whic:h should be punued furth«. 
Now lhe Mlnisler. 

SHRI NATH PAl: 
resentment and objection. 

Not fee/lop; THE MJNISlER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
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RAM NIWAS MIRDHA): Sir, in June 
this year a proposal was received from the 
Tamil Nadu Government in which they 
suggested the design of a standard to be 
flown by the Chief Minister and other 
Ministers of the State on their cars and 
residences. The National Flag and the 
emblem of the Tamil Nadu Government were 
both represented on the proposed design of 
the standard. The State Government 
were of the view that this standard, while 
keeping the status of the National Flag, 
would create a sense of distinction and 
identity especially when flown on the cars of 
the Chief Minister and other Ministers and 
would help to identify the State concerned and 
give it greater respect in a Federal set up. 
T"is matter has wide implications and has to 
be considered in all its aspects. Government 
will take a decision on the State Govern-
ment's proposal after SLOch consideration and 
consultation with Chief Ministers. 

SHRI NATH PAl: 
any further consideration. 
straightway. 

It does not require 
You can reject it 
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tried to establish integration of the country 
under one flag. The Central Government 
seem to think that by simply convening a 
conference on national integration they can 
achieve it. So, we would like to know from 
the Government whether the Prime Minister 
is prepared to lay on the Table of the House 
a copy of the letter received from the Chief 
Minirter of Tamilnadu. Secondly, would the 
government lay on the Table the reply sent 
to the Chief Minister? This is not a political 
matter. This is not a matter which the 
Prime Minister can settle with any Chief 
Minister. This is a national matter. There-
fore, it must be considered by Pari iament. 

SHRIMATI INDIRA GANDHI: It 
is precisely because this is a national matter 
that we thought it would be worthwhile to 
take the views of all the other Chief 
Ministers and of other political parties as 
well. .... (interruptions). The statement 
read by the Minister specifically refers to 
"Chief Ministers". 

SHRI NATH PAl: Do not encourage 
the others. 

SHRIMATI INDIRA GANDHI: We 
are not encouraging, but when the question 
is one of national importance, I think, it is 
better to discuss it with all the Chief 

~ ~ ~ (~  
~~ l ~~ I 

~ ~ Ministers. 

SHRIMATI SHARDA MUKERJEE: 
This brings out more than ever before how 
weak the Central Government has become. 
The national flag is the symbol of the 
sovereignty of the country. No enslaved 
country has a national flag. Many people 
ha ve laid down their lives for the sake of the 
national flag. Here is a Chief Minister 
who has the nerve to suggest that he would 
put up his own emblem and the national flag 
would also be given some status and the 
Central Government comes to the House with 
the statement in which it says: 

"This. matter has wide implications and 
has to be considered in all its aspects." 

This is a very serious matter. In many 
countries there were civil wars and they have 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): What is your personal opinion? 

SHRIMATI INDIRA GANDHI: I do 
not think that it would be right for me to 
express my personal opinion here. 

SHRI NATH PAl; It is not a matter 
for the Chief Ministers; it is for Parliament 
and the Government. How is it a matter for 
Chief Ministers . ..... (Interruption)? Sir, I 
am on a point of order. The Prime 
Minister has told us that it is a matter which 
has to be taken into consideration with the 
Chief Ministers. It has shocked us. The 
Constituent Assembly decided what should 
be the national flag and it is not left to the 
State Assemblies and State GOVOI'IIJIIeIIts. 
It cannot even be given a thought tbat the 
Chief Ministers should be heard on this i$sue 
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The Prime Minister should firmly lay down 
the law. 

MR. SPEAKER: You cannot speak 
on it. 

SHRI NATH PAl: I am not; I am on 
a point of order. How is it concerned with 
the Chief Ministers? 

SHRIMATI INDIRA GANDHI: 
think, there is some misunderstanding. The 
question is not of changing or replacing the 
national flag. The national flag is there 
already. Every State has a separate State 
emblem. 

SHRI ATAL BIHARI VAJPAYEE: 
Emblem is different. 

SHRIMATI INDIRA GANDHI: Now 
the Tamil Nadu Government have made a 
proposal that they should have their own 
standard, not on par with the national flag 
but something along with it ..... . (lnter-
ruption). 

SHRI KANWAR LAL GUPTA: It is 
a stepping stone to that. 

n ~- n ~ chIT ~  ~  ~~l r I 

<ml" ~l r I 

1~ ~o '11m : ~ ~ :;fT;;r 
~ ~  ITt ~o  Oil" an'f ~ ~ ~ ~ 
it I ~~ ~!r  ~ ~ ~  f.f; ~i  ~ it 
... ~ ~ mr;r'tfipp; ~ ~ I ~~ ~ 

it ~~ ~  'l>'T ij"wf( .~ I i ~ 
ltil ~ t flI; ijf) ~ i ~i  ~ ~ I m''tii'f 
~~ it; -;:ij" ~ ~ it, <ml";ftff 

~  f;r1Jilf ~ a1 ~ o ~  I 

DR. RAM SUBHAG SINGH: What is 
the use of changing it? The nirn ,yo was 
taken a long time back. 

SHRIMATI INDIRA GANDHI: No-
thing is being changed. This is something 
different ......... ( Interruption ). Another 
point which Shrimati Mukerjee has raised 
was about the United States ....... .. (lllurrup-
lion). So rar as I know, in the 'U.S.A., 
Ihe States do have separate State lIap ........ . 

(Interruption). Also in other federal set 
ups ...... (lnterruption). 

SHRI P. VENKATASUBBAIAH 
(Nandyal): Sir, if you go throuah the state-
ment of the Prime Minister, you will find 
that it is stated there clearly that the Tamil 
Nadu Chief Minister has said ..... . (lnterrup-
tion). 

SHRI SEZHIYAN (Kumbakonam) : Sir, 
are you allowing a debate on this ? 

MR. SPEAKER: I am not allowing 
anyone other than those whose names are 
there. 

SHRI P. VENKATASUBBAIAH : I am 
on a point of order. 

SHRI SEZHIYAN 
raise a point of order. 

I also want to 

SHRI BAL RAJ MADHOK : On a point 
of order. 

SHRI P. VENKATASUBBAIAH : I am 
raising a point of order on the statement 
made by the Prime Minister just now. 

She says: 

"The National Flag and the emblem 
of the Tamil Nadu Government were 
both represented on the proposed 
design of the standard." 

That is the crux of the letler written by 
Tamil Nadu Chief Minister, whereas the 
Prime Minister has said .... .. (Interruption). 

MR. SPEAKER: I am not going to 
convert it into a debate. It is a call-
attention motion and only those whose 
names are there can be allowed ......... 
(Interruption). 
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MR. SPEAKER: You have made a 
speech. There is no point of order. 

SHRI BAL RAJ MADHOK: I rise on 
a point of order. The hon. ;>rime Minister, 
while she was replying to the question, said 
that different States have separate flags. 
I want to know which State has a different 
flag. Will she admit that the States should 
have separate flags 1 She just now said that 
different States have separate flags. You 
may please see the record. (Interruptions) 

Mr. SPEAKER : She referred to the 
United States. 

SHRI SEZHIY AN: What the Chief 
Minister of Tamil Nadu wants is a standard. 
Even now, the President, the Governors, 
the Chiefs of Staff, all these persons, are 
having separate standard. These things have 
not undermined the solidarity of India. This 
is a standarq for the Chief Ministers. There 
is no harm in allowing separate standards. 
(Interruptions) 
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f<m '3ITOfT ~ IIIT I li~ ~ '1ft ~ 
~  ~ ~1 r  i!l~ I 

1l ~ ~~ ~ ~it ~ ~ 
~l  ~ i. r g-f ~ I ~ l i ~ it ~it 
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~ i!ll1it ~ro t I ~ ilf<'TT1fI' '1m t 
~~ o II; r ~  ~ 1 i l '1''101' q"( 

~ ~il  iii i ~ ~  ~ .r~ 
~  t I ~ 'ilT Ifmr <ro'!tr t I qt 
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~ ~l  ~ t r~  ~~ I ~  ~ 
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~  
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~  
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~ nre ~ ~ if. ~ ~ ~1 ~ I 
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~ ~ i  tt~ Ulitl. 
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SHRI NATH PAl: This is a fedual 
relic. 

~ IRu '"",: ~ i ~ I ~ 
1fin:1If ~ CITiI' ~ ~ ~ t. (IT 
"Uq'l'fa' am: mtmt'r ~ 'lTef 1 i~ t I 

~~ l ~ ~ m I (amtTIf) ~ 
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[o;fi1«fT ~ Jftlft] 
fCRI<: ~  ~ ~  ~ ~ am-< ~l  I 

"" amr ~ ~  artIre 
~~~  ~ ~ 1fCIl:;rf1!; iWlWT ~ I srm;; 

~ ~~  ~ flf; (~ ~~ l'l'f'llif '" ~~  I 
~ m 1jllf ~ t fif<'l' ~ fiji ~ atmT 
m ~~  aT ro ~  (~  

SURI RANGA : Sir, there were four-
teen Parties in West Bengal. So there will 
be 14 ftass there? 

SHRI CHENGALRAYA NAIDU : Sir, 
if we arc going to allow a separate ftag for 
each State ...... 

SHRI TENNETI VISWANATHAM 
(Visakhapatnam): I am raising a point of 
order on this very important subject. Please 
hear me. The subject is very important. 
Please don't try to stick to an ordinary rule 
but relax the rule and allow a free and fuller 
discussion. 

SHRI CHENGALRAYA NAIDU: Sir, 
if we are going to allow a separate flag for 
each State, the one-ness of the country will 
not be there. Separatist tendencies will 
emerge. The Tamil Nadu Chief Minister 
has said that by having the National Hag 
on their buildings and on their cars they 
feel that they will not get the dignity they 
want. I will read out what the Prime Minis-
ter has said. 

SHRI SEZHIYAN : Please don't put in 
words which are not there. 

SHRI CHENGALRA Y A NAIDU: This 
is what she says : 

.. ... when ftown on the cars of the Chief 
Minister and other Ministers and would 
herp to identify the State concerned ........ 

not only identification 

........ and give it greater respect in a fede-
ralset up." 

Greater respect. That is by having the 
national flag they won't have greater 
respect: 

This is the answer given by the Prime 
Minister. Sir, in 1946, when the composite 
Bombay State was having a separate flag, 
Pandit Jawaharlal Nehru said : "You can-
not have a separate flag; you can only have 
a National Flag." And, from that time 
onwards, they are not using that separate 
flag. They could ask the Congress Govern-
ment in the State not to use the separate 
flag. When that is the case, what right 
have they got to permit other States now 
to use their own separate flags ? 

Sir, in Kasmir we have allowed separate 
flag for the Kasmir State. This is the thing 
which has created all these troubles for us. 
If only the Central Government had taken 
action earlier to rectify this anomaly and 
asked them to use the national flag, all these 
troubles would not have arisen. 

Now, Sir, each State Government has 
got a separate emblem, only to use it on 
their letter-heads, but not separate flags, as 
stated by the Tamil Nadu Chief Minister. 

If this is going to be allowed, tomorrow, 
the Communist Party Government in Kerala 
will ask for a flag containing the sickle and 
the hammer; some other Government will 
ask for a sickle and some other thing in their 
flag. Some may ask even the Chinese flag, 
The Prime Minister will allow even Russian 
flag to be used. That is why, Sir, I am 
against all these separate flags. The Prime 
Minister wants to continue in power. That 
is why she has not said 'No' to the Tamil 
Nadu Chief Minister. She could have said 
'No' to the Tamil Nadu Chief Minister. She 
did not say 'No' because she wanted DMK 
support. So she has not said so. Interrup-
tion) What is this Parkalam ? (Interrup-
tion). Why should she consult the Chief 
Minister . 

SHRI SEZHIY AN: Sir, I rise on a 
point of order. The Han. Member is cer-
tainly entitled to have his own opinion on 
the letter written by Tamilnadu Government. 
But. he cannot impute motives on the acti-
vities of Members here. I want a clear 
ruling from you on this point. In respect 
of whatever he said. I vehemently condemn 
his attitude, Sir. We are functioning as 
Members of Parliament and nobody can 
attribute motives to us. (Iff1erruption,). 
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SHRI K. LAKKAPPA (Tumkur) : He has 
no right to indug!e in such kinds of accusa-
tions. (Interruptions) 

SHRI CHENGALRA Y A NAIDU : If 
the Prime Minister has said 'No' to them, 
I would not have attributed motives. 
(Interruptions) 

SHRI SEZHIY AN: Mr. Speaker, Sir, I 
want a clear ruling from you. He has said 
something imputing motives to us. We are 
functioning as Members of Parliament inside 
the House; whatever may be the difference 
of opinion, he is certainly entitled to have it, 
but he certainly cannot attribute motives to 
us. I do not attribute any motive to him. 

SHRI S. M. BANERJEE (Kanpur): 
On a point of order, Sir. 

AN HON. MEMBER: He has already 
raised his point o( order. (Interruptions) 

MR. SPEAKER: I have not got as 
strong a throat as Shri K. Lakkappa has ...... 

SHRI K. LAKKAPPA : Because I can-
not catch your eye, therefore, I am catching 
your ears. 

SHRI SEZHIY AN : The hon. Member 
is entitled to have any opinion on this 
question. I concede his right to attack the 
party as such. Let him come to Tamil Nadu 
and let him attack the DMK there and get 
the mandate of the people. I am not 
worried about that. But is it proper (or him 
to impute motives to the members of the 
DMK functioning inside this House? He has 
said that we are supporting the Prime Minis-
ter because the Prime Minister is supporting 
the Tamil Nadu Government. This is an 

SHRI K. LAKKAPPA 
ruling, Sir? 

What is your extraneous thing. 

SHRI S. M. BANERJEE: I rise on a 
point of order. The Hon. Member said 
when he spOke that he did not want a sepa-
rate lIag for anyone, and that he wanted 
only national lIag. That it a different 
matter. But the whole thing is this-the 
Hon. Member has said something against a 
particular political party. When I said some-
thing in this House against the particular 
Government functioning in U.P. that was 
expunged from the proceedings. I only want 
you, Sir, to give your ruling on this matter. 
My submission and my point of order is 
this: Is it open to any Hon. Member to 
cast such an aspersion on a particular politi-
cal party? I understand their anxiety; 
1 appreciate their anxiety because their lIag is 
in dispute. I know it, but the whole thing 
is this. (Interruptions) 

MR. SPEAKER: I am not expected to 
hear everything when so many Members 
arc speaking simultaneously. So, I am 
very sorry that I cannot give any ruling. 

SHRI S. M. BANERJEE: You can ex-
punge it. 

SHRI SEZHIYAN 
is this ...... 

My point of order 

This means imputing motives or making 
allegations against the functioning of hon. 
Members hear. So, I am raising this point 
of order. I submit that this is a clear 
breach of privilege of this House because he 
is attributing motives to our functioning 
inside this House. 

SHRI K. LAKKAPPA: I support the 
contention of Shri Sezhiyan that the hon. 
Member has no right to malign the Members 
who are working as a political party here. 

MR. SPEAKER: I have heard his 
point of ordor ...... 

SHRI SAMBASIVAM (Nappattlnam): 
Where is the point order? 

SHRI SEZHIY AN: It is for the Speaker 
to give his ruling and not for the hon. 
Members. 

MR. SPEAKER: He was elucidating 
his point and in the course of that, he made 
certain references. But I do not think that 
he went out of the way. He was jUlt 
elucidating and giving some examples that 
if they do it, others will also do it and 
so on. 
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SHRI NATH PAl: That was done 
yesterday throu&hout the debate. 

SHRI SEZHIY AN: But he has said 
that we are supportIng the Prime Minister 
because the Prime Minister is supporting the 
Tamil Nadu Government. 

SHRI N. SREEKANTAN NAIR 
(Quilon): I rise on a point of order. Is 
it permissible for a Member to continue to 
lecture for minutes and hours together on a 
calling-attention-notice where he is 
permitted to ask only a question? I want 
your ruling on this point. 

MR. SPEAKER: His point of order is 
correct, and I shall not allow him to go on 
leoturill8 now. Let him ask his question 
now. 

SHRI CHENGALRA Y A NAIDU: 
am sorry. I do not want to attribute any 
thing to the party. But I only wanted to 
show that tho Prime Minister ...... 

MR. SPEAKER: Sometimes, he says 
very simple things in a very controversial 
~1 l r . 

SHRI CHENGALRAYA NAIDU: 
The Prime Minister is not telling them 'No' 
If she had said 'No' to the Tamil Nadu 
GOWl'l\fllent, we would not have attributed 
any motives to the Prime Minister. If she 
wants to continue in power or not, she must 
have the interests of the country at heart 
firat ...... 

MR. SPEAKER: Let him come to his 
queation now. 

SHRI CHENGALRA Y A NAIDU: 
am pvetina··Cho qlllStlon. Haw I no rilht to 
pul my question? I _t 10 know from the 
Prime Minister whether, if she continues in 
power or not, she is going to have the 
CQ\IIIUY's inte_Is a first and uppern10st in 
het haFtin deticlma the national ft81 illlUe. 
I have pUt only one qunlion 804 I want an 
amwer from her to this question. 

MR. SPBAKBIt,,: I do not treat it 8S a 
question. The Prime Minister need not 
answer it. 

AN HON. MEMBER: It is irrelevant. 

SHRI CHENGALRAYA NAIDU: It 
is perfectly relevant and it is a most impor-
tant question. I want to know whether 
she is going to remain in power or 
not, she will keep the country's interest or 
not. 

MR. SPEAKER: I am not going to 
allow it. 

SHRI CHENGALRAYA NAIDU: 
want to know what reply she has given to 
the Tamil Nadu Chief Minister and whether 
she will lay on the Table the letter and her 
r~ l . 

SHRIMATI INDIRA GANDHI: If 
the reference is to the correspondence, the 
answer is 'no'. 

DR. RAM SUBHAG SINGH: The 
reply has been given on the floor of the 
House. She cannot say 'no' to the House. 
She has to lay the correspondence on the 
Table. We will have it. 

SHRI CHENGALRAYA NAIDU: In 
order to safeguard the interest of the country, 
what reply has she given and what is she 
going to do about the flag issue? I have 
put several questions. 

MR. SPEAKER: The question asked 
is whether she is prepared to lay on the 
Table the contents of the letter written by 
her. 

SHRIMATI INDIRA GANDHI: Tho 
contents of the letter have already beaI 
explained. We have given them in our 
statement to the House. We do not 
normally lay the correspondence with the 
Chief Ministers on the Table of the House. 
There is nothing special in this case. 

DR. RAM SUBHAG SINGH: Only 
when a matter concerns national security the 
disclosure of which will be against public 
interest, it cannot be laid on the Table. 
There is no national security involved in this. 
Therefore, it must be laid on the Table. 

AN HON. MEMBER: Public interelt. 



237 Separtlte Flag SRAVANA 29, J892 (S.4K.4) for Tamil Nadu (C . .4.) 238 

DR. RAM SUBHAG SINOH: No, no. 

-tt amos ~  ~  ~!  
~  1p1 l ~  'fiT srrrr ~ ~ I 

~ q;,fi, ~ I it~1  f'ti ~ 11'< 
I1'1'1fR .m ~  I ~  'N" 'tiT ~ ~ 
~ 'ifTf&l!: I ar'IlT sr!:Wf l ~  ;r 'ti&T f'ti 
~  ~ \ill ~ ~~  ~ (1  ~ 
~ ~ ~ -~ i on: ~ ,II€\" I 

SHRIMATI INDIRA GANDHI 
Normally. 

"'" amos ~ 1 A ~  arrq iji) 
~ ~ 1rr fifi ~ 1  <tl1T<>i ~ ;r ~i i 

~ mrA if; m it GIlmN "'" 
~ 'IT arrq it; ~w ~ ~ t 1 ~~ 'til ~ 
lNT qC\>i on: ~ ~ I srur;; qm ~ 
a't ;;i!.T ifii!. ~ fifi ~-~  mn;;r 
~i  i ~1 ~  ~~ i il ii  
~ ¥ if srr~ iiarr 'IT arh: W SllIif !!iT 
W ~1  <f.T ~  fi:r.;.n ~ fifi aJir 
~ w~ . ~ t iflflfl ~ rr  
'fl if ~ fqr 'IT, ~or t r qt, 1 1 ~ 

t~ ~ ~ . ~ ~  I 
li~ ~1  UHr ~ ~ iiarr I 3fT'T 
~ fit; '3'lr q<if if ~ t aT 'l<TQ' ~ 
~~ li it~ . l ll ~ i on ~~1 
wit i i~  srifiT< 11ft arm'('l' ~~  

~~ I ~ aT ~  ~ iilTffi 'fIT< ~ 
~ ~tl 

SHRI NATIf PAl: 
into the merits of the case. 

am not ,oing 

The Prime Minister l~e  the priviillle 
that since the corresponcionce is between the 
Government of India aDd the State Govern-
ment, it is not custoJ1l8J'y to lay it oa the 
Table. The only justification for withokliq 
documents from the HOUlC-lhere are weU-
laid and good conventions and preoodeuts in 
this respect-i. that Government mUlt 
satiafy you that disclosure will be .inst 
pubUc interest. 

Either ahe establishes tbsuhe co,rapond-
.DOe bctwoen her.and the·Chief 'MinisteTof 
Tamil Nadu is of such a nature that its dis-
closure will jeopardise the national 
interests, Or alte.oatiwly you will bave to 
direct her. 

Let me qUQte a precedent. The same 
question was discussed in the House when 
Pandit Pant was the Horne Minister. There 
was a correspondence between the then 
Governor and the Horne Minialar. Tho .Home 
Minister who was very astute and shrewd 
tried to throw the responsibility on the 
Speaker when the Houae demanded the 
tcleg ram be placed on the Table of the Houae. 
This can be discovered from the proceedlnp 
of the Lok Sabha. Eventually the telearam 
was laid on the Table of the House, and it 
was on a very vital issuc. 

Therefore, I submit to you that.lfhe!' the 
Prime Minister should claim that It is I188lnst 
the public interest, or alternatively the 
correspondencc should be made aVllilable to 
us. 

SHRIMA TI INDIRA 04NDHI: As 
I said. most of what the Chief Minis. >bas 
written is incorporated in the statement 
and our reply has already bean liven. The 
matter has wider .impiioations, and that also 
ha. been mentioned in the reply. The 
question will be decided in consultation with 
others. That is where the I1lIItter is.t this 
stage. There is nothing in this particular 
document that cannot be divul&ed, and u I 
said we have already divulaed it. The 
question is that if we make this a normal 
practice ...... 

SOME RON. MEMBERS: Not normal. 

SHRIMATI INDIRA GANDHI : ... u. 
Chief Ministers may feel Inhibited from 
conveyiQl view. which they want to put ~  
writing. 

SHRI NATH PAl: They talk to you 
on the telephone. 

-tt mar ~ ~  If(m'l' 
~ ~ if(f ~ ~~ (, If( fltvtq II1'flIi'l' 
~tl 
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SHRI NATH PAl: You have to SHRI ATAL BIHARI VAIPAYEE: 
decide whether it will be against public Then you direct the Prime Minister. 
interest. 

DR. RAM SUBHAG SINGH: It 
must be placed on the Table of the House. 

11ft amos ~ ~ : aw;rar 
~. atrtr ~i 5r i i ~ I 

11ft ~ ~ (mrlJTcr): 3ftlfar 
~. ~ ~ 5TT<f 'fiT ~  i1H'f imT 
f'tlfT ;;rAT ""%if. srw.r 1Rft ~ ~ 
~ ~  

MR. SPEAKER: If it is claimed to be 
a privileged document, I will look into it. 

SHRI ATAL BIHARI YAJPAYEE: It 
has not been claimed. 

MR. SPEAKER: There are a number 
of other matters which cannot be divulged. 

SHRI ATAL BIHARI Y AJPA YEE : 
She has not said so. 

SHRI BAL RAJ MADHOK: You are 
trying to protect her, she has never said 
·this. 

DR. RAM SUBHAG SINGH: There 
,is nothing in it, and therefore it should be 
,placed. 

MR. SPEAKER: I have already said. 

SHRI S. M. KRISHNA (Mandya): The 
allegiance· and loyalty of every patriotic 
Indian to the National Flag which was 
accepted by the Constituent Assembly is total 
and cannot be compromised with. In the 
last couple of years the federal character of 
our Constitution has been put to a very 
severe test. Our Constitution is two 
decades old. Reference was made to some 
of the federal set-ups in the world and 
particularly to the Constitution of the United 
States of America which is a Federal State. 
We also claim that we are a Federal State. 
Still, we have a unitary set-up. In the USA 
every State has a Flag of its own. I am not 
saying that we should emulate or copy 
whatever is done in the USA. I would only 
humbly submit that we should not read 
motives into the letter that the Chief 
Minister of Tamil Nadu has written to the 
Prime Minister. The approach to the Flag, 
the attitude to the Flag, has got to be ration-
alised in this country. 

Mr. S. M. Banerjee made a caustic 
reference to the dispute that is going on 
about the Flag between the two Congress 
Parties. We are not concerned with that. 

We are also familar with the flag ...... 
(Interruptions). 

MR. SPEAKER: If one Member says 
MR. SPEAKER: I will look into this. something, he should· be prepared to hear the 

other side also. 
SHRI RANGA: I am glad that you 

have acceded to our request at least in part 
by offering to look into this particular matter. 
I would like to draw your attention to one or 
two things that have happened in the past. 
My hon. friend has already referred to a 
telegram. 

MR. SPEAKER: I do not disagree 
with what they have said. If I disagree, 
then you need elucidate it. I do not dis-
aaree· 

SHRrSHRI GHAND GOYAL (Chand i-
garh) : She is Dot unwilling either. 

SHRI S. M. KRISHNA: We are also 
familiar with the flags that are being flown 
by the rajahs and maharajah. and with 
the flags that are flown by the big 
matathipathis in Mysore and elsewhere. 
We are also familar with the flags that 
we fly as representatives of political 
parties. The loyalty of the Tamil Nadu 
Government and of the Chief Minister to 
the national flag, to our Constitution could 
not be impeached by anybody. 

Havilll said so, I should like to ask from 
the Prime Minister whether she is SOlng to 
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initiate steps to rationalise the approach to 
our national flag vis-a-vis the letter of the 
Chief Minister of Tamil Nadu ? 

SHRIMATI INDIRA GANDHI: May 
I report that the question is not of the flag 
but that of a standard. As for rationalisa-
tion, I have already said that so far as the 
Raj Bhavans and other standards are con-
cerned, we are looking into the malter. 

12.47 hrs. 
PAPERS LAID ON THE TABLE 

STATEMENT RE. CASHEW CORPORATION 

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. MISHRA): I beg 
to lay on the Table a statement regarding 
setting up of the Cashew Corporation. 
rPlaced in Library See. No. LT-40l2/l70J 

AUDIT REPORT, 1969 A:--lD ApPROPRIA-
TION ACCOUNTS 1967-68 OF POSTS 

AND TELEGRAPHS 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): I beg to lay on the 
Table-

(I) A copy of the Audit Report, Posts 
and Telegraphs, 1969 (Hindi version 
under article 151(1) of the Constitu-
tion read with sub-section (3) (ii) 
of section 3 of the Official Languages 
Act, 1963. rPlaced in Library. See 
No. LT-4013/70J. 

(2) A copy of Appropriation Accounts, 
Posts and Telegraphs. for 1967-68 
(Hindi version). rPlaced in Library. 
See No. LT4014/701 

INDIAN WIRELESS TEU!ORAPHY (POSSI!S-
~1  AMENDMENT U ~  

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): On behalf of Prof. 
Sher Singh I beg to lay on the Table-

(1) A copy each of the foil_ina 
Notillcations (Hiadi and !Jlllillb 

versions) under sub-section (4) of 
section 10 of the Indian Wireless 
Telegraphy Act, 1933 :-

(i) The Indian Wireless Telegraphy 
(Possession) Amendment Rules, 
1969, published in Notification No. 
G. S. R. 2179 in Gazette of India 
dated the 13th September, 1969. 

(ii) The Indian Wireless Telegraphy 
(Possession) Amendment Rules, 
1969 published in Notiflcation No. 
G. S. R. 2281 in Gazette of India 
dated the 27th September, 1969. 
[Placed in Uhrary. See No. LT-
4015/701 

(2) Two Statements (Hindi and English 
versions) showing reasons for delay 
in laying the above Notifications. 
I Placed in Li.)rary See. No. LT-
4016/701 

12.48 hrs. 
MESSAGES FROM RAJYA SABHA 

SECRETARY: Sir, I have to report the 
following messages received from the Secre-
tary of Rajya Sabha :-. 

(i) In accordance with the provisions 
of rule 115 of the Rules of Proce-
dure and Conduct of Business in 
the Rajya Sabha, I am directed to 
inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 18th August, 1970, a&reed to 
the following amendments made 
by the Lok Sabha at its sitting held 
on the 10th August, 1970, in the 
Dock Workers (Regulation of 
Employment) Amendment Bill, 
1967 ;-

Enacti"g Formula 

I. That at page I, line 1,-
for "Eighteenth" substitute "Twenty 
first" 

Clause J 

2. That at ..-.e I, line ",-
for "I9\ST' IrtImhute "1970". 
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consisting of 36 members; 12 members 

(ii) In accordance with the provisions 
of rule 115 of the Rules of Proce-
dure and Conduct of Business in 
the Rajya Sabha, I am directed to 
inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 18th August, 1970, agreed to the 
following amendments made by the 
Lok Sabha at its sitting held on 
the 6th August, 1970, in the Delhi 
Shops and Establishments (Amend-
ment) Bill, 1969 ;-

Enacting Formula 

I. That at page I, line 1,-
for "Twentieth Year" sllbstitute 
"Twenty-first Year" 

Clause J 

2. That at page I, line 4,-
(or "1969" su/JJ/iru/e "1970" 

Clause 5 

3. That at page 4, line 11,-
for "1969" subs/itule "1970". 

(iii) I am directed to inform the Lok 
Sabha that Rajya Sabha, at its 
sitting held on the 18th August, 
1970, has passed the enclosed 
motion referring the Prevention of 
Water Pollution Bill, 1969, to a 
Joint Committee of the Houses and 
to request that the concurrence of 
the Lok Sabha in the said motion 
and the names of the members of 
the Lok Sabha to be appointed to 
the said Joint Committee may be 
communicated to this House. 

Motion 
"That the Bill to provide for the pro-

vention of Water Pollution and the 
maintaining or restoring of whole-some 
ness of water, for the establishment, with 
a view to carrying out the purposes 
aforesaid, of prevent jon of Water Pollu-
tion Boards, for conferring on such 
Boards functions relating thereto and 
for matters connected therewith be refer-
red to a Joint Committee of the Houses 

from this House, namely ;-

1. Shri Nawal Kishore. 

2. Chaudhary A. Mohammad. 

3. Shri M. H. Samuel. 

4. Shri Balram Das. 

5. Shri Baharul Jslam. 

6. Shri Kalyan Chand. 

7. Shri Jagdish Prasad Mathur. 

8. Shri U. K. Lakshmana Gowda. 

9. Shri G. A. Appan 

10. Shri Salil Kumar Ganguli. 

II. Shri U. N. Mahida. 

12. Shri M. M. Dharia. 

and 24 members from the Lok Sabha ; 
that in order to constitute a meeting of 

the Joint Committee the quorum shall be one-
third of the total number of members of the 
Joint Committee; 

that in other respects, the Rules of Pro-
cedure of this House relating to Select 
Committees shall apply with such variations 
and modifications as the Chairman may 
make; 

that the Committee shall make a report 
to this House by the first day of the next 
session ; and 

that this House recommends to the Lok 
Sabha that the Lok Sabha do join in the said 
Joint Committee and communicate to this 
House the names of members to be appointed 
by the Lok Sabha to the Joint Committee." 
12.49 brs. 

STATEMENT RE. STUDENTS PARTICI-
PATION IN THE AFFAIRS OF 

THE UNIVERSITIES 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
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RAO) : The question of students' participa-
tion in the affairs of the Universities has 
been under consideration of the University 
Grants Commission and the Government of 
India for some time. The Conference of 
Vice-Chancellors held in April 1969, had 
recommended that as the question of students' 
participation in University/College statutory 
bodies was related to the larger question of 
University/College governance, it should be 
referred to the Working Group to be set up 
by the University Grants Commission to 
consider the governance of Universities and 
colleges and allied matters. 

In pursuance of the recommendation of 
the Conference of Vice-Chancellors, the Uni-
versity Grants Commission set up a Com-
mittee under the chairmanship of Dr. P. B. 
Gajendragadkar fo consider issues relating to 
governance of Universities and Colleges. The 
Committee is inter alia considering students' 
participation in the University/College affairs. 
The Committee invited the views of the 
State Governments, Vice·Chancellors, 
teachers, etc. Members of the Committee 
visited the Universities of Delhi, Patna and 
Osmania also and met teachers, students, and 
some Members of Parliament and others 
interested in the problem. The Committee is 
expected to submit its report shortly. The 
Government will take further action in this 
regard in the light of the recommendations of 
the Committee. 

I may add that in February 1969, Shri 
Madhu Limaye, M. P., had introduced the 
Central Universities (Students' Participation) 
Bill in the Lok Sabha. The purpose of the 
Bill is to put the students' unions in the 
Central Universities on a statutory footing 
and to provide for their managing commit-
tees, p3wers, etc. The Bill also seeks 
to provide that the Court, the Academic 
Council and such other University bodies as 
may be specified by the Court, shall consist 
of such number of representative, of students' 
union as may be specified by the Statutes of 
the University. The Motion for circulation of 
Shri Madhu Limaye's Bill for eliciting opinion 
by arch 2, 1970, was adopted on April 3, 
1969. A report of the opinions received on 
the Bill has been presented to the Lok 
Sabha. 

I would like to assure the House that I 
shall give high priority to the consideration 

of the question of student participation in the 
affairs of the Central Universities in the light 
of the recommendations that the U. G. C. 
may make after considering the Report of 
the Gajendragadkar Committee on Govern-
ance of Universities. 

SHRI S. M. BANERJEE (Kanpur): 
In that statement we thought the hon. 
Minister would say something about the 
Ordinance issued by the Chief Minister of 
U. P. 

We have been waiting so patiently. 
(Interruption) 

MR. SPEAKER: I do not allow any 
question to be put on the statement. 

~ 1it~ "'" ('ROI',!") : ~ 
~r t n  -~ fOl'Il'T ~  ~ ~1 ~ f", ~l  
if; il r~ if ~ ijCffiI' or@ ~ ~! t ~ I ~ 
ijCffiI' or@ ~ ~ ~ i'tfifiif ~ rn t l~ 
antn rr~ a1 lJif ;7i I tt'!i em; fim'-
f'lmO\'ll' if firorft:p:rr!f>T it ft:m ~i  am: 
~1 ~ ~i  {f'if ~ rnl it-~ 
,,1 ~ ! ~i  ~Q  I 

MR. SPEAKER: Dr. Rao to make 
another statement. 

12.51 lies. 
STATEMENT R£: POSTPONEMENT 
OF EXAMINATIONS IN BANARAS 

HINDU UNIVERSITY 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. 
V. RAO): According to telephonic infor-
mation obtained from the Banaras Hindu 
University, the University has suspended all 
its classes for three days from August 19 to 
August 21, 1970. The office of the 
University will also remain closed today. 
Examinations for B. A., M. A. and 
Tcchnology courses seheduled to commence 
from August 25 have been postponed and 
will now be held from August 31, 1970. 

The University has taken this step to 
save students from in on enien ~ in cornin, 
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to the University from the city due to the 
possibility of disturbed conditions therein. 

Life in the University is reported to be 
normal. 

12.51i brs. 
ELECTION TO COMMITTEE 

COFFE E BOARD 

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. MISHRA): Sir, on 
behalf of Chowdhary Ram Sewak, I move 
the following : 

"That in pursuance of sub-section (2) (b) 
of ~tion 4 of the Coffee Act, 1942, the 
members of this House do proceed to 
elect, in such manner a5 the Speaker 
may direct, two members from among 
themselves to serve as members of the 
Coffee Board for the next term 
commencing from the date of election. 
subject to the other provisions of the 
said act." 

MR. SPEAKER: The question is : 
"That in pursuance of sub-section (2) (b) 
of Section 4 of the Coffee Act, 1942, the 
members of this House do proceed to 
elect in such manner as the Speaker 
may direct. two members from among 
themselves to serve as members of the 
Coffee Board for the next term 
commencing from the date of election. 
subject to the other provisions of the 
said Act." 

The motion was adopted. 

ll.!ll hn. 
WEST BENGAL BUDGET. 1970-71, 
DEMANDS· FOR GRANTS, AND 
STATUTORY RESOLUTION RE. 
PROCLAMATION IN RELATION 

TO WEST BENGAL 

MR. SPEAKER: The House will now 
take up item 10, namely, General Discussion 
on the Revised Budget for West Bengal. 
1970-71, item II, namely, Discussion and 

Presidents Rule 
Voting on the Demands for Grants in respect 
of the Revised Budget for West Bengal, and 
item 12. namely. Statutory Resolution for 
appro,al of the continuance of the 
Proclamation in relation to West Bengal. 

Si.( hours have been allotted for the 
combined discussion on these three items. 

The Demands are before the House. 

Hon. Members present in the House 
who are desirous of moving their cut 
motions may send slips to the Table within 
15 minutes indicating the serial numbers of 
the cut motions they would like to move. 
They will be treatej as moved. 

Now, there arc hardly 10 minutes left; 
they may send the slips up to 2.30. 

Now, Shri Ram Niwas Mirdha. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): Sir, 
with your permission,--

SHRI SRINIBAS MISRA (Cuttack): 
Sir. I rise to a point of order. 

MR. SPEAKER: It cannot be raised 
now. 

SHRI SRINIBAS MISRA: Could we 
give a go-by to the rules framed under the 
Constitution? The question is this. Please 
look at the Order Paper of the day. The 
Order Paper says. "General Discussion on 
the Revised Budget........ and secondly, 
"Demands for Grants". 11 is for the 
President to sanction it under article 
357(1) (c)-

MR. SPEAKER: Let the Minister 
move it. and then you can raise the point. 

SHRI SRINIBAS MISRA: How can 
we discuss it? Whatever is in the agenda 
cannot come before the House now. How 
can he move it ? 

MR. SPEAKER: It has to be moved 
first. (Interruption) Let there be some-
thing before the House. 

-Moved with the recommendation of the President. 
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SHRI SRINIBAS MISRA The 
allelUia is before the House. 

MR. SPEAKER: Nothing is before 
the House. Let the Minister move. 

SHRI RAM NIWAS MIRDHA: Sir, 
on behalf of Shri K. C. Pant. I move the 
foUowing resolution : 

"That this House approves the continu-
ance in force of the Proclamation dated 
the 19th March, 1970, in respect of 
.~t Bengal issued under article 356 of 

the Constitution by the President, for a 
further period of six months with effect 
from the 1st October, 1970." 

MR. SPEAKER: The Resolution is 
before the House. There is going to be a 
combined discussion. You can move the 
other things also. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHAR AN SHUKLA) : The budget has 
already been presented to the House. I 
have already made my specch. Now the 
discussion is to start. 

SHRI SRIN1BAS MISRA: Article 
357 (1) says : 

"(I) Where by a Proclamation issued 
under clause (I) of article 356, it has 
been declared that the powers of the 
Legislature of the State shall be exer-
cisable by or under the authority of 
Parliament, it shall be competent-

(c) for the President to authorise 
when the House of the People is not in 
session expenditure from the Consoli-
dated Fund of the State pending the 
sanction of such expenditure by Parlia-
ment." 

This is being brought forward under 
article 357 (I) (c). Can we not expect that 
in the agenda paper, the resolution will be 
in terms of the wording of the Constitution ? 
Expenditure has already been incurred. 
President has allowed it. Now it is to be 
sanctioned by Parliament. But it is being 
presented in a form as if the money will be 
spent afterwards, after it is sanctioned by 

Presidents Rule 
Parliament. Actually eltpenditure has been 
incurred pending sanction by Parliament. 
Therefore, it should not have been brouaht 
forward under this but under some other 
provision whereby we sanction eltpcnditure 
already incurred without sanction. 

The proclamation was issued on 19th 
March 1970. It was placed before the 
House. If there was a resolution and an 
Act delegating authority to the President was 
passed. The Assembly of West Bengal was 
dissolved. That was another proclamation. 
Whatever they may say, it is a proclamation 
varying or adding to the former proclamation. 
But that has not been laid before the 
House and there has been no resolution 
approving of that proclamation. They may 
say that the Governor did it. But the 
Governor has no powers. Whatever the 
Covernor does, he does it on behalf of the 
President under the Constitution. It is a 
proclamation varying the previous 
proclamation and it must have been laid 
before the House. 

SHRI VIDYA CHARAN SHUKLA: 
The earlier proclamation issued by the 
President has already been approved by the 
House. Unless it was so approved, it 
could not continue for more than 2 months. 
Now, this resolution before the House docs 
not seek approval of the House for any new 
proclamation. It only seeks that the earlier 
proclama tion approved by Parliament 
should be continued for a further period of 
six months. 

13 brs. 

So far as the budget is concerned, the 
budget has already been presented to the 
House. It is not as if the budget is beiD& 
presented today. The House is already 
seized of it. Today's order paper says 
that the discussion on the budget has to 
start. I am not presenting the budget. The 
budget was presented some time back. Only 
the discussion is to commence today. As 
far as I can see, there is nothing in IbIs 
point of order. 

SHRI NATH PAl (Rajapur) : The 
point has not been grasped. The presenta-
tion of a budlJCt is absolutely a dift'oreal 
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thing from what has been authorised to be 
done by the President under article 
357 (I) (c) and the member has pointed out 
a very subtle distinction. Since the expen-
diture was already incurred, it should be 
presented in a different form from that of a 
budget. 

SHRI S. M. BANERJEE (Kanpur): 
This is a very serious matter. It should be 
referred to the Attorney-General. 

SHRI VIDY A CHARAN SHUKLA: 
We took legal opinion about it and, Sir. 
you also were satisfied 011 this point. The 
budget has already been presented. 

MR. SPEAKER: The earlier procla-
mation was already approved by this 
House. So, the discussion will continue after 
lunch. 

13.02 hrs. 
The Lck SaMa adjourned for 
Lunc, till Fourteen of the Clock. 

The Lok sabha rf-;JSSembled afrer LUllcl, 
at four minllt s past Fourte;'n of tire 

Clock. 

LMR. DI PUTY-SPEAKER ia the Chair] 

RE : BUSINESS OF THE HOUSE 

SOME HaN. MEMBERS: On a point 
of order. 

MR. DEPUTY-SPEAKER: What is the 
point of order? What things have heppened 
between 1 and 2 O'C1ock? Many things do 
not happen in this country ......... (lnrerru-
ptlon) 

>;f) ~ ~ ( t~l lt  : '3''fTt;t[1;1 

~-

>;f"\ i ~~ ~ ('F'f{): tz'!i liar 
~ ~~e am; n~ vrr I ~ ~ 
..-(Y ~  vrr I 

lift "'!If Jmll' : n~i! i I J arR: 14 
'R ~~ i~  ~ ti  ~1 !  ~ ~~~ R«fl"f 
;r.T ~ it li~ sr~  f<'l'lH \iTT ~~ ~ ~ 

r~  'liT ~  ar'll ~  ~ ~l  ~ if@ 
~l  ~ I t~ ~t 3T'll ;q ~  ~ I if \iTTOfOfT 
~~(  ~ f'l> ~ ~ 'fiT 'fqT Of'!U ~ 
~l  "PH ~  't!fT 'f! ~ fCfn-TlJ i o r~l t 

~ lJT f,;;rf aT'l> if,T 'fiT{ 'fT1.'f ~l  ~ f'fi 
"I Of ( ~ ~l t t ~  fif,lJT \iTTO:'TT (fiT (f'fi 
<rile OfQT ~ ll T, lH<:Tfl1T ~  flfi'iflt ? '3'l'f 
Cfq:er 'fiT f<'?lJT "IHT n ~ n~ '3'l'fif,T 
l;1l11t(f f'filJT ;;rTOfT 'if! ~~ I 

".011 ~i  "'" ( 3f+CfT;;;T) : iTT(f ~ ~ 
fii t~ t .. wiile ~ '3'flif; f<'?ll; ~ it I 

ri~  '3'flif,T arrer # ~~ -~ il:I;;o;tf'fi 
pn,r l'JTrr "ir qq:i'i f't; l'fl(f arro # ~~ 

;;rTtt I ~ i  ~err Of i~ r~  ~ i i  
20 ~t ~~ ~ I 3Tif Q, 'fi ~i ~ i ilW 
;;rT <:iF ~ (flf'fi 1 e~ ;;rq'f<r Of ~ 3TR: 
~ i  q);;o; if ~ I 'qT<'l' l ~ ~ f'fi ~ i  
<'l'2:'fiTa- i;fT3TT I rr~ if ~.~ iliT ~ it 

~ :a-er'PT i'i f<'l'lll llllT I ~ ~ ~ r i 
flrq-lJ "iT, ~l  ~ IfTOf(fT ~ I a:r<r il'qT<'l' 
if; ;nrc >it f;:nn \iTT W ~ I il:1f ~ il - ~ 
f'fi ~it iftfifOfe <f(fTlfT rl~ f'fi f'fil'f ~  

li e~ ;;rcrriT ~i t ? 'Ii<'l' ~ ~ rr  l ~ 
'fiT i[t'1T, if,Of il:Ttrr I ~~ i  ~l l  it if 
:ST<'l'T r ~ I 

SHRI SHEa NARAIN (Basti) : Sir, the 
Government should give a definite assurance 
as to when this item will be taken up and 
finished. They should give a definite 
assurance that it will be finised by Tuesday 
next. 

... ft ~~ fiN : 'Ii<'l' it ~ r r <'l'1'TT 
if; flq'f;n '1<: ~ i fif0f2: lire ';;'fiT ~ I ~~ 
ii<:r i[T(f ~r <:11 <r{ ~ I ~  am 
IDlfm ~~ r ~ I 'Ii<'l' il:1qi i ~ I anGr 
~ 'Ii<'l' ~ i  ~ ~e 1\:) ~i  ~ ~ I 
~ ;nrc 'iU ~ iIf'T<'l'T ~ , ~ n~ 'fiT iiTi;fe 
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-f\' arllt'IT I ~ r mr 'fi'T ~ r~ 
m ~ r~ if ~ ~1 ;;rrffi ~ er) ~ 
r~ ~ r if ~  rr~  I ii l~~ er) fiIf 

~l 1 it; ~ ar'lfTlf ~ i ifT ~ ~ i  iPi 
~ lfif <?IT <if I ~ f'f; l !i - !i -~l  f'f<? 

'f;\ l ~t m ar'lf1Q" 'f;\ ~~  ~ arfwm 
{JT'f ~ ~ I 'fi<r 3fT'1 s:m ~  i ~ 
C1T<'IT ;;y) SffiTTCf ~  ~~  arT'1 1 t~ 1  

'fii I 'R'l' ~ il i ~ ~ I ~t  ~ 
<r.r 3fT;;Y f.l"lfT rr~ I arlT<: i(';;yC '1HT 'liUiH 
i!T ~ er) 1-,2 ~ if <r.<:T ~ 3f1<: ~1 t. i ~ 
~1  ~ 't» f<?ll"T rr~ I 'R'l';;Y1R: ~ i  
ifTi'l' ~ 1~ il'if1'f i!) I 

MR. DEPUTY-SPEAKER: In the first 
place, this point should have been raised 
before item Nos. 10, II and 12 were taken 
up. At thaI time, it was not raised. It is 
only a continuation of what we started 
before we adjourned for lunch. Now that 
stage is over. The House has agreed 10 take 
up this business. 

~ ~ oms t ~ ( ~~  ~  ; 
'3"lltlm ~ ~  arT<f.f 1'f'fT'qI<<rnT if ~ 
i!)m f'f; ~  it; ~  <:r.rifTfCf'li!WiT 'f;T 
~ ~ r. gt' f;;r1'Tif "i! iltlT <r.T llt f'li 
~~  <r.) ~  mg$' rr~ ~~ i ! r~ 
'fiT Q"T ;rfllf'!< <r.r cIT;;Yr ~ ~ I ~t <r.T 
arroo, lfifT r.r~  i!~. ll !~ 
arTR ij- ~r arfll'f; ~ I ~ "riferr R f.., 
~  ~~ iff( if ~ il'Q"Jif ~ ~ ~~ 

'R i i ~ ~i  i ~ I 

MR. DEPUTY-SPEAKER: You have 
made your point. 

'!if! ~~ ~~ ( ~  : ~ii l(  ~ 

~  ~ ~~. ~  it~ ~ gaIT ~ I 'fiO'5' 

~ '1f'q fit (f'fi fm ~ I ~  f'fifC it; 
~ t" ~ 'R ~  .,. if am 
~ri  '1\'1 RfI if ~  ~ fif;1rr tTlfT I 
~ 1mT ~  r~lit 1Imf It>'t ~ aft 
~ I If sr t~ 'fiW' ~  ~ ~ I arr;;y t!) 

iflfT, arm Q;m ~  er) ~ i ~ if@' 
~1 

MR. DEPUTY SPEAKER: You have 
made your point. 

~1 ~~ ~  ~r~ '1T'f ~ fl!im'fl 
'f;T ifT(f i!) aIT": ~ sl  'R ~~  l~ erlfi' If 
~  ~n  i ~~ ~r flfi'lfT;;rr ~l i i ~ I 
arlfi'I< lfi'T ifrm lfi'T ~ 'f;\ f ~l  iT lIT ~ I 

'!if1 ~ ~  ('1C'fr): arT'1if 
~ rr - 1  if 1~  ~  f<r. amtlfi'T ~l  
if l i ~ ij- i!~~ ~~~  IT{ ~ r i! ~(  
'IiT<? ifi ~--

MR. DEPUTY SPEAKER: The Mini-
ster of Parliamentary Affairs will be coming 
before the House tomorrow with a list of 
business for the next week. You can suggest 
all these things to be taken up. 

~ ~ mm : arToft;fuIif q!fur 
aft ;;y) 'fTR'lT g{, ~i  r ~ lfi') ~~  

~it it; iI'rt if lfi'l i ~ ~~ am!i arl'1Tfiflfif 
iff I 

~ ~ m ( ~t  : ~ ~ 
~ l  rrn-~~  ~ ~l ifi ii l~ if l !~ ij-
~  fu<!;fl«T ~  ~ I rl -~ l  ~ .l l 
lfi'T i!i'tm lfi!: r.l ~ !  ~ n ~ flfi' ~~ 
lfi'TtfifrQ:T lfi'r, lfT ~i i ~ oftQj-'f If.T, <r.lt 
~  if ~  r~i - i!'f ~ .rr.~er ~ t

~  lIT ~i  if'!' \lilT ~ ~ I ~  ~ 
~  ~ ~~l i  1'f'fTm ~ w 1fi't iflI' 
~ lTlfl, fri arr;;y ljifif ~ trlfT ~ I 
~ ~ if Q ~  i ~ ~  ;mf ~  t, fm 
m if ~ lfi'T ;;rrif'filit t!lifT ~~ I 
~l i i  rrn-~ l  m) ~  1 ~ 

~r ~ rr ~ I 1r~ ~ i!'T(f ~ ii;r ~  
'liT, 1fT ifu, ~~i  ~re  ~. ~~. ri  

~  lIn'Z W t I ~ lfiTml' ~t i 
1 e ~ lfi') 'R 'J.U f'lilJr rr~l r ? l~ 

If'lI';R! ~  lfi') ~i - i!  h<'li$" 
it; ~ if ~ arlft 1~ i ~r ~t t I 
~ ~ 1ft' ~ ~ ~r t ~  .. ~ I 
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MR. DEPUTY-SPEAKER: I suppose 
the Business Advisory Committee will meet 
and take note of all these things. 

'l' ~ sm'1l : ~~~ l1~ ~  3T!q-
W ifffl 'R ~ <{If:;flJ; f'fi" 3T!q- 1J;'fi" l ~  

~  <fi1 ~ ~ i~it ~  ~  'fi") ~ 
~~~  

MR. DEPUTY-SPEAKER: I have given 
my ruling. (Interruptions) Order please. 
PleaS<' listen to me. Mr. Kanwar Lal Gupta 
said that you have agreed to my ruling. My 
ruling was that this should have been raised 
before this item was taken up. This item 
has already been taken up and we arc in the 
midst of it. Thererore, this question cannot 
arise at this s'age. That is my ruling. 

lit !~ flp.;f : ";'q ~ l ~i  oror 
·.ft ~ ~ i't 'forC' 'T!IT ~1  <:IT ~~ ~ l 1 

i't ~ ~  1 crrr ~ 'fi[1 ~  U'fi'T ~ 1 
aNt ~11 ~ 'l'<: l ~ ~i t ~ ~ 1 

3f\TT l ~  arrqfn 'l'<: l ~ rel 'f.T ~ ~1  

~1 galT ~ 1 

MR. DEPUTY-SPEAKER: The budget 
was presented to the House rour days ago, 
not to-day. 

'lit ~ f,,'l: ~ ~  3l''lfT ~ 'R 
fCf'f!,{ ~ ~1 g3T! ~ 1 ~!le1 11i[ 1<{l1' i't 

i ~ fit; ~~~ ll ~ fl1'fC' if arq-i't "1'111 'llOf 
~ I l1 ~ fq1!fl1' ill'q if "l1'1 ~!1  lTl1'r ~ ? 

'l' ~ l~  l r~ l e1 ~l l1  3T!'l' 
i't t ~ sr ~r if; l i~  1~ 7  orTfCfql 
aih 1~  or'f-orrfCfl1'T ~l ! tl i ~ 'fi") 

~ ~r ~ 1 l i~ or -~ 'fi<: ~l r~ ~ 

IlrT ~  t 1 i ~ ~ 'q'fT ~1 ~  orr '{!iT t 
filii illill ~ ~  ~  or!lJ;IIT I 3l'tj',<:T 
~ "') ~  ~it i ~1 i~ r fq1!fl:f .r ~ 

ftosIfl '11'1 ~r t? ~ irr~ if ~r snm-.:: 
t? 

'l' ~ ""': ~~ ~  
~ ~ l  'fi) !ftc! 'lfllt am: ~t ~ ri  

l ~ il-  'fiT lfi:l1 f'filH ijfllJ;, ~ ~ lfiT 
<llTl:i t ? 

'l' 'U" ""''' ( ~  ) : ~~~ 
l1Q:RlT, l ~ 'f<:lT ~ l  flfi ~ Rl:iJf it; 
~~!  illi-~  if ~~  'fi"T ~ ~ I 

MR. DEPUTY·SPEAKER : This is very 
irregular. I have explained the position 
that the stage for taking up this question 
now does not arise. Of course, you can take 
it up with the Busine5s Advisory Committee. 
(llllerruptio/l.\) By shouting nothing will 
be gained. I would like to draw the atten-
tion or the hon. Member to the rule regarding 
arrangement or the Business or the House. 
It is the duty or the Speaker. Rule 25 or the 
Rules or Procedure says : 

"On days allotted ror the transaction of 
Government business, such business shall 
have precedence and the Secretary shall 
arrange that business in such order as 
the Speaker may, arter consultation with 
the Leader or the House, determine" 

This has been done by the Speaker. 
Therefore all these points are Ollt of 
order. 

SHRI KANWAR LAL GUPTA : Has 
the Leader or the House been consulted or 
not? 

'l' ~~ fq'l: ~el 11~ W 
~  'fil cT{lf ~~e- i't Cfl:i f'filfl 'IT I 
~  ~ ~  'filii lI'lI)'lITT fl'f'ffu U)cT ~ I 

~ sm'1l: l r~ ~~  "'T 
~-. r 'Ill'f if; sr'<:IT'!' 'H ~ ~ ~ fif;it 
fif'fl ~~ r ~!  ~1 f\osl:rr "I'T ~ i  ~ I 
'fi"rli QIITT ~  ~~ ~ it; ~ ~~ 
ij"qIq-fCf ~ ~ iii ~ l l  !fir .r ~ ~ ~1 ~ 

~ ? CIllfT Jj<:fT ~~ i't \ffi >;f .. f ~ ~ 
'f@' ~l r ~ I an" ~~ ~  ! ~ " no@!' 
~  ( IIIIWI'I' ) * 
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MR. DEPUTY-SPEAKER; I don't 
want to hear any more submission on this. 
Nothing will go on record. 

~ r ~  ~~ ~ro.  
i"f arTi\' 'foe l'IT!!T'l' if err~ it l~ 'R:'l'T 
i ~ 1 

MR. DEPUTY SPEAKER: The Han. 
Speaker has announced a decision that upto 
2.30 P.M. Members can send intimation 
of the notice of Cut Motions which they 
would like to move. They can do it uptill 
2-30 P. M. 

SHRI KANWAR LAL GUPTA: He 
wants you to waive that; he wants your 
permission as a special case. 

MR. DEPUTY-SPEAKER: If he has 
given notice, that will be considered. if il is 
within the time limit permissible. 

~ ~~ f'flll : 1 ~ l. ~ ~r~  

mer 'lTU'iT f,r ~~ I f,1l' ~~  omT'i 

~ ~  ~ o l  mer 'for 'lTU'i 'l'f,T 
llm "iTff,1:1; I 3Trer!iT lilT ,,,!,rQ1lT ererrli 
fifo llR;;f'l'T if ~ r1  rn: 'foer ~ f,rrrT I 

MR. DEPUTY-SPEAKER: I am not 
getting annoyed. When 2 or 3 Members 
speak simultaneously I am not able to 
follow anything. Then, the Members 
speak at the top of their voices. They do 
not listen to what the Calir tries to put 
across to them. 

Now, .t is true that debate i, inconclu-
sive, and there are more than 6 hours still 
left. It is the desire of Shri Molahu Prasad 
and many other Members that that debate 
must be taken up and must be concluded. I 
think that that is a very legitimate desire. 
and Government should take note of it and 
must do it at the earliest opportunity. 

1 l ~ r  ~ !i(l ~ ~ 

~~ f'fi 'fo( ~ ~rrr I ~~ ~ 
II'<ft ~ ~  ~ ;;,H 'ITif ~1 ~ t ? ;;;rit 
~~ ... 

MR. DEPUTY-SPEAKER: The hon. 
Member says that I am annoyed. But whm 
a Member does not ...... 

lilT ~ ~ : ~ '9'ft I!il IR ~ U 
~ ~ ;reT ~r 1 1  .. (~  ~  

fri ~ ;;rr;:m ~~ ~ fifo ~ '9'ff I!il 
i~ (lnm I!il 'fo<[ ~ r ~ . 

MR. DEPUTY-SPEAKER: I think it 
is a very weighty thing that I have said. It 
is almost a direction to Government tbat 
they should try to take it up at the earliest 
opportunity and finish it up. 

'loll ~ ~ ~ : !iqrnT'f;[ ct1 I!ilt 
erf,'i'\11iT ~ ? mer err"'t <it <[ffT ~ i! l!  I 

MR. DEPUTY-SPEAKER : Why does 
he not follow what I am saying? 

(Shri Molalzu Prasad then left the 
House) 

14.12 hours. 
WEST BENGAL BUDGET 1970-71, 
DEMANDS FOR GRANTS AND 
STATUTORY RESOLUTION RE-
PROCLAM ~  IN RELATION 

TO WEST BENGAL-Contd. 

SHRI INDRAJIT GUPTA (Alipore) 
What has happened to the point of order 
which had been raised just before the House 
adjourned for lunch and this debate on the 
West Bengal budget was about to begin? 

MR. DEPUTY-SPEAKER : It has 
begun. 

SHRI INDRAJIT GUPTA: Shri Srinibas 
Misra had raised a point of order which had 
not been disposed of ...... 

MR. DEPUTY-SPEAKER r think the 
Speaker had disposed of it. 

SHRI INDRAJIT GUPTA The 
Speaker had not disposed of it. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): The Speaker has 
gi ven his ruling already. 

SHRI INDRAJIT GUPTA Shri Sri· 
nibas Misra had raised a point of order 
under article 357 (I) (c) of the Constitution. 
I want to know what the position regarding 
'that is. 

MR. DEPUTY·SPEAKER : This has 
not been brought to my notice either by the 
office or by anybody else. Therefore, I 
assume that the point has been disposed of 
because it is not pending. This has been 
disposed of. Now, the hon. Member wants 
to raise an issue on that. Shri Srinibas 
Misra is not here and he is not pressing for 
it. That means that he himself is satisfied 
with the ruling that has been given and that 
is why ~ is not here. If he were not satts· 
fied, then he would have been the first person 
to take it up. So, why should Shri Indrajit 
Gupta take up his cause now. 

SHRI SAMAR GUHA (Contai): That 
is not the right procedure. If anybody raises a 
point of order, he may be present in this House 
or may not be present, but that point of 
order is now the business before the House, 
and the House has to decide it. 

MR. DEPUTY·SPEAKER : Let him 
kindly understand me. My main point is 
that Shri Srinibas Misra himself is not 
present just now; he had raised that point: 
the very fact that he is not present to press 
his point is an indication that he was satis· 
fied that the point was settled. 

SHRI H.N. MUKERJEE (Calcutta North 
East) : It might be an indication, but it is 
a matter of fact to be ascertained. Has or 
has not the ruling been given in this matter? 
Is the ruling pending and is the Speaker 
to give it later on? For, if the matter had 
been raised, we do not depend upon Shri 
Srinibas Misra continuing to be present in 
the House. The House is in 
possession of a certain malter raised rightly 
or wrongly. So, the point of the matter is 
that the fact has to be ascertained as to 
whether the r"ling has or has not been 
';ven. I can understand your difficulty, Sir, 
because you were not in possesion of what-
ever was said by Shri Srinibas Misra or 

re President's Rule 
anybody else over the point of order. But 
if that point of order is sought to be 
pressed now by others because of the absence 
of Shri Srinibas Misra, I expect it would be 
incumbent upon you to give a ruling. 

MR. DEPUTY·SPEAKER : That is 
what I have been saying. If it is Shri 
Indrajit Gupta's case Or the case of Shri 
Samar Guha to raise a point of order, I am 
prepared to listen to that. But if their case 
is that it is not complete, then I think it is 
complete. 

SHRI DATTATRAYA KUNTE (Kola-
ba) : The record should be looked into. If Ihe 
point of onler had not been disposed of, 
the House has got to dispose of it first. 
The presence or absence of Shri Misra who 
raised it is not material. This is a simple 
point. Somebody ought to he there in charge 
of the record and it should be looked into to 
ascertain the fact. 

MR. DEPUTY·SPEAKER : I am in· 
formed by the office that the point was raised 
and the Speaker settled it by saying that 
it was not a point of order. 

SHRI H. N. MUKERJEE : On a point 
of clarification. I have been waiting for a 
long time to hear from the Chair some 
elucidation of the reasons which lead to a 
certain conclusion. Are we to take it that 
before the lunch hour the Speaker settled it 
by saying there is no point of order and 
goes away and the point is disposed of? It 
cannot happen that way. Some reasons 
have to be presented to the House. I have 
been waiting for a long time for the Speaker-
I do not mind having to say this- to give 
some sort of ruling. even reading out a 
well·thought·out script. But a mere state-
ment that there is no point of order is not 
certainly the way of dealing with points or 
order raised by hon. members. 

MR. DEPUTY·SPEAKER: There are 
two things. One is whether a ruling has 
been given and the point disposed of. 
have ascertained from the Table that a 
ruling.whether you are satisfied with it or 
not is a different matter-has been given and 
the matter settled. If any member wan. 
to raise another point of order, I am pre· 
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pared to listen, but it must be a fresh point 
of order. 

~ ~ fiN (~ r ~  : ~~ 
",1, ~ n..rc ~ ~ ~ I ~~ ~  if 45 
~ f.t;m;r <:ii:a- ~ I <h ~i  ~e 'R 

i~ ~ <rt'f # 1<ii:f i ii ~ g"{ I ~~ m 
~~ 1ft ret!; ~ ... (~ 1A  ... 

MR. DEPUTY-SPEAKER This is 
again grabbing time. They have got into 
the vicious habit of grabbing everything. 

"l) rom.- fiN: 8!T'T ;;n:r ~ f1Re 
~ r ~ rt!  ~ ;;it ( ~  ~ ii ~r <Iii: m'( 
~ ~ ~  ~ I 1<(1 m<rt;r illST 'fir 
( ~1 ~  f'lim;ry if; ifft it ~ ~ ~  
~ I f'liIilRY iliT ~ll  r~ ! i ~  IfllT ail' 
~ l t rt~. . ~  IfllT ~ 'l<: 'if"1ri ~  ~ 
~ a-if.r r~ iliii:T I crT ~~ rr am: 51"«1 <:UT 
f<l"frre 'liT ~ r ~ fif; fif;m;ry if; ~~~ 
if ~ ii:T crT ~  m<:cr filillT Ifii I 

SHRI INDRAJIT GUPTA: Am I to 
understand that in the absence of Shri Misra 
if I or any other hon. member wants to raise 
it, he can do so ? 

MR. DEPUTY -SPEAKER : It will not 
be Shri Misra's point of order as it has heen 
disposed of. If he wants to raise his own 
point of order, I am prepared to listen. 

SHRI INDRAJIT GUPTA: I am pre-
pared to raise it because I would like to have 
some elucidation. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar) : Is it the same point of order or a 
fresh one? 

MR. DEPUTY-SPEAKER 
matter. 

Does not 

SHRI INDRAJIT GUPTA : Under art. 
357 of the Constitution, a particular procedure 
is prescribed for the exercise of legislative 
powers under an emeracncy proclamation 
issued in the name of the President_ Accord-
ina to this, a Proclamation was made impo-

re President's Rule 
sing President's rule on West BenpJ, and as 
per the requirements of the Constitution, 
that was brought before the House for its 
approval, and the House gave its approval. 
That Proclamation contained two elements. 
One was the proclamation of President's 
rule. 

SHRI K. N. TIWARY (Beltiah): It was 
the same objection which was raised. 

MR. DEPUTY-SPEAKER: I am listen-
ing, not he. 

SHRI INDRAJIT GUPTA: The second 
component of that was that the State 
Asssembly should remain suspended-i twas 
not dissolved, but suspended. Subsequently, 
on the 16th July, a further order was issued 
by the Governor of West Bengal. He is 
not entitled to act except in the name of the 
President. He is acting in the name of the 
President under the delegation of power. He 
has issued an order dissolving the Assembly 
which up to that time had only been sus-
pended. Therefore, the effect of this new 
order is to modify the earlier Proclamation 
when President's rule was first imposed in 
the month of March, which had been broullbt 
before the House and approved by the 
House. The Proclamation of 30th July 
modifies the earlier Proclamation of the 
Preddent by providing for not suspensicm, 
but dissolution of the House. The point is 
why that Proclamation or order which was 
issued in the name of the President has not 
been laid on the Table of the HOllse for its 
approval. It has not been brought here. 
That is the point we are raisina. We are 
exercised about it. 

The Budllet is lOing to be discuned, but 
before that the second Order and Proclama-
tion of 30th July dissolvina the State Auem-
bly has to be laid before the HoUle lor 
its approval and approval has to be taken 
before we can proceed further in $ucb a 
matter pertaining to the finances or the 
administration of that State. That has not 
been done. 

SHRI VIDY A CHARAN SHUKLA : 
Actually. the poiD! that has been raised.by 
the hon. Member does not relate to the 
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[Shri Vidya Charan Shukla] 
Budget of the State of West Bengal because 
that Budget was presented four months ago 
and appropriation etc., has already been 
made. Actually the point relates to the 
Proclamation that was issued by the President 
earlier, and that was later on amended by 
dissolving the Assembly which was suspended 
earlier. So, here the Proclamation whkh 
was first issued by the President has already 
been approved by the House. That Pro-
clamation which has already been approved 
by the House is only sought to be extended 
by the present motion. Therefore, the Pro-
clamation has not been brought before the 
House aDd approval of it is not being asked 
for. ~ Proclamation has already been 
approved, and only extension of that Pro-
clamation is being aked for. That is the 
limited point. This was also explained to 
the Speaker, and he was pleased to say that 
there was no point of order in this. There-
fore, he directed, before the House adiourned 
for Lunch, that after Lunch the' Budget 
debate would be resumed. 

SHRI H. N. MUKERJEE : I was rather 
mystified by what the Minister said, because 
we have heard reference to two Procloma-
tions, the second one an amending Proclama-
tion. The amending Proclamation which 
was dated 16th July brought about a change 
qualitatively and quantitatively in the State 
of thing which the earlier Proclamation 
which we approved, laid down. If we r~ 
acting only on the basis of the original Pro-
clamation which we had approved much 
earlier, are we to take it that what happened 
in the meantime did not happen, or what? 
Are we to take it that the Assembly is 
revived, that this was an act of forgetfulness 
on the part of the administration? I can-
not understand it. There has been a 
Proclamation on the 16th July substantially 
amending the earlier Proclamation, but the 
second Proclamation has never come before 
the House, and it is on the basis of the 
second Proclamation that we can go on in 
regard to the discussion of t ~ Budget. (In-
ter"m/ions) 

SHRI DATTATRAYA KUNTE 
Referring to t ~ answer given by 
the Minister of State, may I ask what he is 
tryina to point out? He is referring to Item 
No. 12. It says: 

re President's Rule 
"This House approves the continuance 
in force of the Proclamation dated the 
19th March, 1970, in respect of West 
Bengal ...... " 

It does not refer to the Proclamation 
dated 19th March as modified by the Pro-
clamation dated 16th July. My friend here 
was not correct when he said that the 
Governor did it. In was an order of the 
Presiden t. The Governor is just an agent 
of the President. Therefore, the Procla-
mation of 19th March as amended by the 
Proclamation of 16th July ought to be the 
subject matter of the motion, and the Pro-
clamation of 16th July ought to have 
been brought before the House before 
this Item No. 12 was brought. If we 
are really to discuss the Budget. thi; 
House has first to appro\ e the resolution. 
It is very right and proper that the President 
acted. But the President acted when the 
House was not in session. When the House 
is brought into session this ought to be 
brought immediately to the notice of the 
House. The Assembly is not only suspended 
now; it is dissolved. Parliament is duty 
bound to consider this position and take a 
decision. It may be actually correct. But it 
does not exist in law unless it is brought to 
the notice of the House and the consent of 
the House is obtained. Maybe, Mr. Vidya 
Charan Shukla may have a majority on his 
SIde. But that is not to be presumed till the 
House gives its decision. So long the 
House has not given its decision on the 
Proclamation issued in March and modified 
on 16th July, you cannot proceed with the 
other things, and discuss items 10 and 11. 
It is a wrong procedure to discuss all things 
together, as Panini put Swanam, Yuvanam 
and Megavanam yunam in a very peculiar 
~ . It might have been done for a long 
tIme. Even item 12 does not say 'old pro-
clamation as modified by the proclamation 
of J 6th July 1970.' 

SHRI VIDY A CHARAN SHUKLA: 
Modification or no modification, it would 
not make any difference as far as the budget 
of West Bengal is concerned. 

SHRr JANESHWAR MISRA (Phulpur): 
On a point of order. 
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MR. DEPUTY ·SPEAKER: When one 
point of order is being discussed, you cannot 
raise another point of order. Whether you 
agree with him or not, he is speaking on this 
point of order and there cannot be another 
point of order within a point of order, as 
a wheel within a wheel. We cannot go on 
in this way. If hon. Members have any 
submissions to make, they can do so, but 
after this point of order is disposed of. 

SHRI VIDY A CHARAN SHUKLA: 
Hon. Members will remember that the first 
proclamation was issued sometime in March. 
The budget has been presented ina revised 
manner ; demands for grants were passed 
for an interim period of four months because 
at that time we said that there was no time 
to revise the budget and so we took the 
interim approval of the House. After that 
we have brought forward the revised demands 
here. Assuming that the Assembly was 
dissolved but only suspended, it 
would not have made any difference whatever 
if we continued the debate on the budget 
demands of the West Bengal Administ-
ration because that assembly had been sus-
pended. The fact that it had been dissolved, 
instead of remaining suspended, does not 
make any difference as far as the the budget 
is on~rne . 

Mr. Kunte raised another point that the 
resolution should have read 'Proclamation 
as amended, etc ...... '. There can be some 
force in that point but I am not talking 
about that mailer at all. I am limiting myself 
strictly to the requirements of this 
House, as far as the budget discussion 
is concerned. I say that the Budget was 
discussed in this House and the 
appropriation for four months was 
approved by this House and only a revised 
budget has now been put forward and since 
the earlier proclamation was approved by 
the House, there is no question of another 
approval before the budget is brought forward 
for discussion ..... (/nterruptio·'s.) 

MR. DEPUTY·SPEAKER: Hon. 
~e ers will kindly hear me. I should like 
to draw their attention to the Proclamation 
of the President issued on 19 March 1970. 

In that, certain provisions of the Cons-
titution ha ve been suspended. It is very 
clear in the proclamation. It says: "The 

President's Rule 
operation of the following provisions of the 
Constitution in relation to that State is 
hereby suspended ..... " It mentions specifi. 
cally clause 1 of aricle 174; it has not 
suspended clause 2 of article 174. It has not 
been suspended. Therefore, the Governor 
in dissolving the legislature is acting within 
this provision of the Constitution - 174 -
which has not been suspended. Therefore, 
I feel that when he acts under this provision, 
it is within his constitutional right, acting as 
the Governor of the State. and it is not 
necessary for the proclamation to be brought 
before Parliament for the second time. 

1111 ~ f'fll1 : iRr ~ r ~r ifiIffi 
~ f'fm ~ I rl ~r ~ <n: ~it ~ 

i ~r ~~  ~ I 

MR. DEPUTY-SPEAKER: Not on 
the same subject; the ruli ng has been 
given. 

lilT ~ ~  if ~ r.!  ~r ;mr 
'n: ~~ ~  ~i r ~( r ~ I ~i!  

~~ ~ ~ 1~i  r~  ~r r r~r m':f ""'" 
tIt ~r am: arif fsmcr ~r ~ ~  ~~i -~ r  

<tu ~~i!  it ~ ~ 'Iii i ~r 1~ ~ I 
i ~i  i;fif r~ ~r mif:f ~r "fffir ~ (fif 
1:1;11'0 1 1 ~  1 1 ~  'fit -i 1 l ~ G'r "fffir ~ 

i ~r \forTi!' ~ 311<: ;;fif r~~t ~~ 

~r ;;rrm ~ cit ~ i ~r fG'lfT "fffiT ~ I 
~~ r t ~ r  it q;;f; ~(  ~ I rl ~ 'fiII1 
~  ~ cit -~ QI11l' ~  GrifT ijarf ;r;;rc 

t~ r~ ;;fif r~~r ~ rri r ~  lIf ~ 
ciT -~i  ij- 1:1;'f0 ~ o 1:1;0 ~r ~ rr~ 

~ i ~ ~!  ~( r ~ ~-~~ ifTa- IIiT 
r r ~ ~ I 

MR. DEPUTY-SPEAKER: This will 
be part of the discussion of the budget, and 
when you speak on the budget, kindly bring 
out those oint~ if you like. Now, Shrimati 
Sucheta Kripalani. 

SHRI SAMAR GUHA (Contai): Sir, 
I raise another point of order. The point 
of order is this. Please look at the list of 
business. It has been said that items 10, 11 
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President's Rule 

rShri Samar Guha 1 
and 12 will be taken together. Now, the hon. 
Minister, Shri Vidya Charan Shukla, has 
said that there is some force in the argumenf 
that the words "as amended" should have 
been put in the resolution. 

MR. DEPUTY-SPEAKER: have 
explained the position. 

SHRI SAMAR GUHA: The words 
"as amended" are not there. If it is not 
there, my objection is that these three Hems 
cannot be taken together. Only item Nos. 
10 and II can be taken together but not 
item No. 12. 

MR. DEPUTY-SPEAKER I say again 
you are a professor and you understand 
things as much as I do if not belter. 
(Int. rrup/ion) Order, order. When these 
things were taken up before lunch, it was 
agreed by the whole House that all these 
should be taken together. You should have 
raised this point at that time, and not now. 
That is my only appeal. Kindly let us go 
on. Shrimati Sucheta Kripalani 

SHRI SAMAR GUHA: I am very 
sorry; it may be my fault. But I want to 
draw your attention to this: whether this is 
constitutional. Also, I would like to know 
whether the procedence as is followed is 
permissible. It may be my fault; it may be 
anybody's fault that it was not raised at that 
point of time. But my question is, especially 
as H has been stated that the words "as 
amended" could have been put, and since 
those words are not there, whether all these 
three Hems can be taken together. 

MR. DEPUTY-SPEAKER: I cannot 
Ilive any decision or any ruling at Ihis stage. 
II was the unanimous decision of the House 
to take them all together. Whether the 
House acted rightly or wrongly, is a different 
question altogether. But this House is 
5upreme ; it had agreed to discuss all these 
three items together. Whether it was rightly 
or wronaly done, is a different Question. 
Therefore, that question cannot be rai&ed 
now. 

SHRI DHIRESWAR KAUrA (Gauhati): 
The House can also deQde otherwise now. 
(Int."lfIlItHI) 

MR. DEPUTY·SPEAKER: Order. order. 
How can the house change it now? The 
House, I believe, has acted in a responsible 
manner. 

SHRI DHIRESWAR KALITA: It can 
change it now. (Interruption) 

MR. DEPUTY-SPEAKER: As a 
responsible House, it is not possible for the 
House to take one decision one hour ago 
and take the opposite decision one hour 
later. 

SHRI H. N. MUKERJEE: From your 
ruling given earlier, do we take it that the 
amending proclamation is quite redundant 
and there is no necessity either to bring it 
belore the House, and that we are under no 
obligation under the Constitution to approve 
or amend a proclamation and that this House 
can take note factually from newspaper 
reports about the dissolution of the West 
Bengal Assembly and I hat our procedures 
henceforward here would be conducted in 
that light? 

MR. DEPUTY-SPEAKER: I am not 
saying that. What I am saying is that as 
article 174 (2) has not been suspended by 
the proclamation of the President in March, 
the Governor had acted on that only. 
It was not necessary for this particular 
action-the dissolution of the West Bengal 
Assembly-that it should be brought before 
the House and approved by the House. That 
was my only point. 

SHRI SAMAR GUHA: Even in 
yesteraay's order paper only the discussion 
of the reports about scheduled castes and 
tribes was there. Suddenly today mominll 
we find that the West Benpl budaet would 
be taken up today. The result has been 
that I have not been able to submit any cut 
motion, beeause even up to 8 P.M. yesterday 
our impression was that this budget will be 
taken up next week. Why should I be 
deprived of tabling cut motions? Therefore, 
YOU should permit our tabling cut motions. 

~ . .. In (1 ~  : ~ 
~~  ~ r t ~ ij; ~ liT 

~ ~ ~ q<: ~~tl 
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Constitution; I did not say that I am not 
concerned with the Constitution. 

fOl"fl'( ~ ~ in  ~ ~ ~ ~r ilf'RIT 
~ am: arrq:am 1 1 ~ rn ~ I ~ atf'iiti 
i l~ it ~ t ~~ it «'Hf(!' ! i~1  fit; 
~ am; ! ~ {('if ariln ~~  ~ 

-~  ?:ii3l"i <R: am: (f'if tr;f arri't ~ I 

~~  iifT(f ~ ~ f'fi 'hr)tof-1!if on: 
~~ ~ r  ~r ~! ( ~ t ! ( rr~ I 2 '!it 
r ~  I 0 ~ rr ~ ~ r1~ r ~  10 '!it 
r ~!  II ~ rr ~ ~! (-~ ( ~ it ~  

~!  i ~~~ ~li t I 

MR. DEPUTY·SPEAKER; 
disposed of this point of order. 
same thing as raised earlier. 

I have 
It is the 

SHRI SRINIBAS MISRA (Cuttack): 
The statutory resolution rcads : 

"That this House approves the conti· 
nuance in force of the Proclamation 
dated the 19th March 1970 ........ 

That proclamation dated 19th March 
1970 has been circulated to the members. 
Does it exist as it was? You have decided 
that the Governor acted under article 174 
(2) (b). The Governor did not act; the 
President acted. Under the proclamation, 
wherever it is said as 'Governor' it must be 
read to be President. 

MR. DEPUTY·SPEAKER: J am con· 
cerned with the procedure of the House. 
I am not concerned with the interpretation 
of the Constitution. Whether under article 
174 (2) the Governor acted as Governor Or 
the President acted through the Governor ... 
these are tt~rs of constitutional inter· 
pretation with which I am not concerned 
just now. I am concerned with the regulation 
of the procedure and the discussion. J have 
given my ruling on this. 

SHRI SRINIBAS MISRA: Please hear 
me fully. I am sorry that the Chair now 
rules that the Chair is not concerned with 
the Constitution. (Interruptions). 

MR. D6PUTY·SPEAKER: I said I am 
not ODncerned with the interpretation of the 

SHRI SRINIBAS MISRA: On Pase 
3 of the paper circulated it is mentioned : 

"Any reference in the Constitution to 
the Governor shall, in relation to the 
said State, be construed as reference to 
the President." 

So, here we have to include "President". 
This is dissolution by the President. Jf the 
Governor has done it without saying "on 
behalf of the President" then the dissolution 
itself is illegal. He has done it as a deputy 
of the President. So, if the President has 
varied the proclamation, it is the procla· 
mation as varied that has gone into this, 
that has come into this. The proclamation 
dated 19th Mllrch has been varied by a 
further proclamation. But what is being 
sought to be approved is the proclamation 
dated 19th March, which is non-existent, 
which has been varied. So, the proclamation 
as amended should come for approval. 

MR. DEPUTY·SPEAKER: That is 
his interpretation. J have given my ruling, 
That proclamation definitely mentioned that 
certain articles of the Constitution stand 
suspended. That proclamation has not said 
that this particular article of the Constitution 
stands suspended. As long as it does not 
my own ruling is that the Governor is 
acting under his constitutional responsibility 
of proroguing or dissolving the Assembly. 

SHRI SRINIBAS MISRA: J relret to 
say that it is a wrong interpretation. 

SHRI SAMAR GUHA: Sir, what is 
your ruling on my suggestion that the time 
for moving cut motions should be extended 
till II a. m. tomorrow? 

MR. DEPUTY·SPEAKER: You have 
to give me some time to consider it. 

DfMAND No.-4-TAXES ON INCOME 
OTHER THAN CoRPORATION TAX 

MR. DEPUTy..sPEAKER: Motion 
I'IIOYed : 
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1Mr. Deputy-Speaker] 
"That a sum not exceeding Rs. 7,47,000 

be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of Taxes on Income 
other than Corporation Tax:' 

DEMAND No.-2--9-LAND ReVENUE 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 5,10,47,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day of 
March, 1971, in respect of Land Revcnue." 

DEMAND ( .-~-7 - A  REVENUE 
OTHER MISCELLANEOUS COMPENSA nONS 

AND ASSIGNMENIS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 21,97,000 
be granted to the President out of the Con-
solidated Fund of the Stale of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of payment 
during the year ending the 31st day of 
March, 1971. in respect of Land Revenue 
Other Miscellaneous Compensations and 
Assignments. " 

DEMAND No.-2-n-LAND REVENUE 
-PAYMENT OF COMNNSATION TO LAND 

l ~  ETC, ON THE AIIOLITION OF 
ZAMINDARI SYSTEM 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 2,30,00,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charses which will come in course of pay-
ment during the year ending the 31st day of 
March, 1971. in re'pect of Land Revenue-
Payment of Compensation of Land-HOlders, 

etc, on the abolition of Zamindari System." 

DEMAND NO.-3--10-SrATB EXCISE 
DUTIES 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 69,52,00 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day of 
March. 1971, in respect of State Excise 
Duties," 

DEMAND No -4-11-TAXES ON 
VEHICLES 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 16,06.000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day of 
March. 1971, In respect of Taxes on 
Vehicles." 

DEMAt--D No.-5-J2-SALES TAX 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 53,50,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day of 
March. 1971, in respect of Sales Tax". 

DEMAND No.--6-13-0THER TAXES 
AND DUTIES 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exee,ding Rs. 27.09,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bensal 
to complete the sums necessary to defray the 
chllrges which will come in course of pay-
ment during the year ending the 31st day of 
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March, 1971, in respect of Other Taxes and 
Duties." 

DEMAND No.-7-14-STAMPS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 19,07,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necess&ry to defray the 
charges which will come in course of pay-
ment during the year ending the 31 st day of 
March, 1970, in respect of Stamps." 

DEMAND No.-8- IS-REGISTRATION 
FE[S 

MR. DEPUTY-SPEAKER: 
moved: 

MOlion 

"That a sum not exceeding Rs. 55,78.000 
be granted to the President Ollt of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day of 
March, 1971, in respect of Registration 
Fees." 

DrMAND No.-9-16-1NTlREST ON 
DEBT AND OTHER OIlLlGATlONS 

MR. DEPUTY-SPEAKER: 
moved. 

Motion 

"That a sum not exceeding Rs. 46,67,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day of 
March, 1971, in respect of Interest on Debt 
and other obligations." 

DBMA.ND No.- 11- 8-PARLIAMINT, 
SrATE/UNION TERRITORY 

LI G1SlATURE 

MR. DEPUTY-SPEAKER: 
moved. 

Motion 

"That a sum not exceeding Rs. 40,26,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete t~e sums necessary to defray the 
charges which will come in course of pay-

ment during the year ending the 31st day of 
March, 1971. in respect of Parliament, State/ 
Union Territory Legislature." 

DEMAND No -12-1 Y-GENERAL 
ADMINISTRATION 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 5,28,57,000 
be granted to the Presidert Ollt of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
cha.ges which will cOl11e in course of pay-
ment during the year cnding the 31st day 
of March. 1971, in respect of General 
Administration". 

DFMAND No - I 3-21-ADMINISTRA-
TION OP JUSTICIl 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 1,65,28,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day of 
March, 1971. in respect of Administration of 
Justice", 

DEMAND No.-14-22-JAILS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 1.59,81,000 
be IIranted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary (0 defray the 
charges which will come in course of pay-
ment during the year .nding the 31st day of 
March, 1971, in respect of Jails." 

DEMAND No-15-23-POLICB 

MR. DEPUTY-SPEAKER: 
moved : 

Motion 

"That a sum not exceedinll Rs. 18,99,19, 
000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
0:' payment during the year ending the 311t 
day of March, 1971, in respect of Police." 
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DEMAND NO.-16-26-MISCELLA NEOUS DEMAND No -20-29-MEDICAL 
DEPARTMENTS FIRE SeRVICES 

MR. DEPUTY-SPEAKER: 
moved : 

Motion 

"That a sum not exceeding Rs. 56,50,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in cour.e of pay-
ment during the year ending the 31 st day of 
March, 1971, in respect of Miscellaneous 
Departments-Fire Services." 

DEMAND No.-17-26-MISCELLANEOUS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs, 15,21,67,-
000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31 st 
day of March, 1971, in respect of Medical." 

DEMAND No.--21--30-PUDLIC HEALTH 

DEPARTMENTS-EXCLUDING FIRE MR. DEPUTY-SPEAKER: Motion 
~  moved: 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 4,58,00,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day 
of March, 1971, in respect of Miscellaneous 
Departments-Excluding Fire Services." 

DEMAND No.-JS-27-SCIENTIFIC 
DEPARTMENT 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding RI. 51,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which witl come in course of pay-
ment during the year ending the 31st day of 
March, 1971, in respect of Scientific Depart-
ments,'1 

DEMAND No.-19-2S- EDUCATION 

MR. DEPUTY-SPEAKER: 
moved : 

Motion 

"That a sum not exceeding Rs. 45, 31, 29, 
000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
c!efray the charges which will come in course 
of payment during the year coding the 3st 
day of March, 1971, in respect of Education." 

"That a sum not exceeding Rs.7,70,44,-
000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Public 
Health." 

DfMAND No -22- 3 I-AGRICULTURE 
AGRICULTURE 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 11,07,85,-
000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Agriculture-
Agriculture. " 

DEMAND No.-22-95-AGRICULTURE 
CAPITAL OUTLAY ON SCHEMES OF 

AGRICULTURAL IMPROVEMENT 
AND RESEARCH 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs_ 1,90,96, 
000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Agri-
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culture-Capital Outlay on Schemes of Agri-
cultural Improvement and Research." 

DEMAND No.-23- ;J-\GRICUlTURE-
~ l  

MR. DEPUTY-SPEAKER 
moved. 

Motion 

"That a sum not exceeding Rs. 48,30,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray 
the charges which will come in course of 
payment during the year ending the 31st day 
of March, 1971, in respect of Agriculture-
Fisheries." 

DEMAND No.--24-33-ANIMAL 
HUSBANDRY 

MR. DEPUTY-SPEAKER Motion 
moved. 

"That a sum not exceeding Rs. 1,48,68, 
000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Animal 
Husbandry." 

DEMAND No.-24-124-ANIMAL HUS-
BANDRy-CAPITAL OUTLAY ON SCHEMES 

OF GOVERNMENT TRADING-GREATER 
CALCUTTA MILK SUP-

PLY SCHEME 

MR. DEPUTY-SPEAKER Motion 
moved; 

"That a sum not execeeding Rs. 5,82, 
68,000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will co me in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Animal 
husbandry-Capital Outlay on Schemes of 
Government Trading-Greater Calcutta Milk 
Supply Scheme." 

DEMAND NO,-25-·34-Co-OPERATION 

MR. DEPUTY-SPEAKER; Motion 
moved ; 

"That a sum not eltceeding Rs. 97,16,000 
be granted to t ~ President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of payment 
during the year ending the 31st day of March 
1971, in respect of Co-operation." 

DEMAND No.-25-35-INDUSTRIfS·-
INDUSTRIES 

MR. DEPUTY-SPEAKER 
moved; 

Motion 

"That a sum not exceeding Rs. 2,03, 
98,000 be granted to the President out of 
the Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment durir,g the year ending the 31st 
day of March, 1971, in respect of Industries-
Industries. " 

DEMAND No.- 26-96-INDUHRIES-
CAPITAL OUTLAY ON INDUSTRIAL AND 

ECONOMIC DEVELOPMENT 

MR. DEPUTY-SPEAKER ; Motion 
moved; 

"That a sum not exceeding Rs. 1,07, 
65,000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending che 31st 
day of March, 1971, in respect of Industries--
Capital Outlay on Industrial and Economic 
Development. .. 

DEMAND No -27--35-TNDUSTRIES-
COTTAGE INDUSTRIES 

MR. DEPUTY-SPEAKER 
moved; 

Motion 

"That a sum not exceeding Rs. 1,50 
77,000 be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come 
in course of payment during the year endinll 
the 31st day of March, 1971, in respect of 
Industries-Cottage Industries." 
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DEMAND No.-27-96-INDUSTRlfS-
CAPITAL OUTLA\ ON INDUSTRIAL ANI) 
ECONOMIC DEVELOPMENT-COrTAGE 

U ~  

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a aum not exceeding Rs. 5,68,000-
be granted to the President out of the Con-
solidated Fund of the State of West 
Bengal to complete the slims necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Industries-
Capital Outlay on Industrial and Economic-
Development-Cottage Industries." 

~ A  No.-28-35-INDUSTRIES-
CINCHONA 

MR. DEPUTY -SPEAKER Motion 
moved: 

"That a sum not exceeding Rs. 44,49,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray 
the charges which wiil come in course of 
payment during the ycar cnding the 31 st day 
of March, 1971, in respect of Industries--
Cinchona," 

29-37-COMMUNITY DEVELOPMENT 
PROJECTS, NATIONAL EXTENSION 

SERVICE AND LOCAL DEVE-
LOPMENT WORKS 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a sum not exceeding Rs. 3,35,-
62,000 be granted to the President out of the 
Consolidated Fund of the State of West 
Benlal to complete the sums necessary to 
defray the charges which will come in course 
of plyment during the year ending the 31st 
day of March, 1971, in respect of Community 
Development Projects, National Extension 
Service and Local Development Works." 

DEMAND No -29-109--CAPITAL 
OuTLAY 01'1 OTHER WORKS-COMMUNITY 

DeVELOPMENT PROJECTS. NATIONAL 
! ~ SERVICB AND LoCAL 

DEVLlOPMENT WORKS 

"That a sum not exceeding Rs. 7,53,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to comrlete the slims necessary to defray the 
charges which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of Capital Outlay on 
Other Works·-Community Development 
Projects. National Extension Service and 
Local Development Works." 

~  No - 29-LoANS AND 
ADVANCES UNDER COMMUNIIY 
DEVELOPMfNT PROJECTS, NAllONAL 

EXTENSION SERVICE AND LoCAL 
DEVELOPMtNT WOtl.KS 

MR. DEPUTY-SPEAKER: Motion 
moved. 

"That a sum not exceeding Rs. 4,33,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray the 
charges which will come in course of payment 
during the year ending the 31st day of 
March, Inl. in respect of Loans and Advan-
ces under Community Development Projects, 
National Extension Service and Local Deve-
lopment Works." 

OrMAND Nc.-30-38-LABOUR AND 
EMPLOYMENT 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a slim not exceeding 
Rs. 3,68,73,000 be granted to the President 
out of the Consolidated Fund of the State 
of West Bengal to complete the sums 
necessary to defray the charges which will 
come in course of payment during the year 
ending the 31st day of March, in 1971 respect 
of Labour and Emrloyment." 

DEMAND No -31-39 -MISCELLANEOUS 
SOCIAL AND DEVELOPMtNTAL ORG-
ANISATIONS - WELFARE OF SCHEDUL ED 

TRIBES AND CASTES AND OTHER 
BACKWARD CLASSES 

MR. DEPUTY-SPEAKER : Motion 
moved : 

MR. 
moved. 

DEPUTY-SPEAKER : Motion "That a sum not exceeding 
Rs. 1,52,44,000 be granted to the President 
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Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect of 
Multipurpose River Schemes-Irrigation, 
Navigation, Embankment and Drainage 
Works (Commercial)." 

out of the Consolidated Fund of the State 
of West Bengal to complete the sums 
necessary to defray the charges which will 
come in course of payment during the year 
ending the 31st day of March, 1971, in 
respect of Miscellaneous Social and Deve-
lopmental Organisations--Welfare of 
Scheduled Tribes and Castes and Other 
Backward Classes." 

DBMAND No -32-39-MISCELLANEOUS 
SOCIAl. AND DEVEI OPMfNTAL ORGANI-
SATIONS-EXCLU[)(NG WELFARE OF 
SCl.IDULED TRIB[S AND CASTES AND 

OTHI:R BACKWARD CLASSES 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 1,23,33,000 be granted to the President 
out of the Consolidated Fund of the State 
of West Bengal 10 complete the sums neces-
sary to defray the charges which will come 
in course of payment during the year ending 
the 31st day of March, 1971, in respect of 
Miscellaneous Social and Developmental 
Organisations- Excluding Welfare of 
Scheduled Tribes and Castes and other 
Backward Classes." 

DEMAND No.-33-42-MULTIPURPOS8 
RIVER SCHEMES 

MR. DEPUTY -SPEAKER 
moved: 

Motion 

"That a sum not exceeding 
Rs. 5,34,19,000 be granted to the President 
out of the Consolidated Fund of the State 
of West Bengal to complete the sums neces-
sary to defray the charges which will come 
in course of payment during the year ending 
the 31st day of March, 1971, in respect of 
Multipurpose River Sehemes." 

DFMAND No -33-43-\{ULTIPURPOSE 
RIVER SCdFMES-IRRIGAlION, NAVIGA-

TION, EMBANKMENT AND DRAINAGE 
WORKS (CoMMERCIAL) 

MR. DEPUTY-SPEAKER: 
moved : 

Motion 

"That a sum not excecdinll Rs. 67,81,000 
be I1'Intcd to the Praidcnt out of the 

DEMAND No.-33-44-MuLTIPURPOSE 
RIVER SCHI MES- I RRIGA TION, NA VIGA-

TION, EMBANKMENf AND DRAINAGB 
WORKS (NON-COMMERCIAL) 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceedifll 
Rs. 2,92,83,000 be granted to the President 
out of the Consolidated Fund of the State of 
West Bengal to complete the sums necessary 
to defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1971, in respect of 
Multipurpose River Schemes-Irrigation, 
Navigation, Embankment and Drainage 
Works (Non-Commercial)." 

DEMAND No.-33-98-MuLTIPURPOSE 
RIVER SCHEMES-CAPITAL OUT! AY 

ON MULTIPURPOSE RIVER SCHEMES 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"Tha t a sum not exceeding 
Rs. 1,91,27,000 be granted to the President 
out of the Consolidated Fund of the State 
of West Bengal to complete the sums neces-
sary to defray the charges which will 
come in course of payment during the year 
ending the 31st day of March, 1971, in 
respect of Multipurpose River Schemes-
Capital Outlay on Multipurpose River 
Schemes." 

DEMAND No.-B-99-MuLTIPURPOSE 
RIVER SCHEMES-CAPITAL OUTLAY ON 
IRRIGATION. NAVIGATION, EMBANK-
MENT AND DRAINAGE WORto..S 

(CoMMERCIAL) 

MR. DEPUTY-SPEAKER 
moved: 

Motiou 

"That a sum not exceedin& Rs. 28,45,000 
be granted to the President out or tho 
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Consolidated Fund of the State of West 
Bengal to complete the sums neces'ary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Multi-
purpose River Schemes-Capital Outlay on 
Irrigation, Navigation, Embankn,ent and 
Drainage Works (Commercial)." 

DEMAND No -33-'00- MlIL1IPURP05E 
~  ~ r - A A  OUTLAY ON 

IRRIGAIIO". NAVIGATION, EMLIANK-
MENf AND DRAINAGE Wm KS (!'ION-

COMML R( IAL) 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a slim no t exceeding Rs. 28,53,000 
be granted to the President out of the 
Consolidated Fund of the Sin ~e of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 3 I st 
day of March, 1971, in respect of Multi-
purpose River Schemes-Capital Outlay on 
Irrigation, Navigation, Embankment and 
Drainage Works (Non-Commercial). 

DEMAND No.-34-50-PUBLIC WORKS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a slim not exceeding 
Rs. 11,05,03,000 be granted to the President 
out of the Consolidated Fund of the State 
of West Bengal to complete the sums neces· 
sary to defray the charges which will come 
in course of payment during the year ending 
the 31st day of March, 1971, in respect of 
Public Works." 

DEMAND No,-3)-51A-GRBATER 
CALCUTTA DEVELOPMENT SCHEME 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 99,35,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charae. which will come in course 

of payment during the year ending the 31st 
day of March, 1971, in respect of Greater 
Calcutta Development Scheme." 

DEMAND No -35-106A-CAPITAL 
OUTLAY ON OREAnR CALCUTTA 

DEVI LOPMENT SCIIlME 

MR, DEPUTY·SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs, 1,80,67,000 be granted to the President 
out of the Consolidated Fund of the State of 
West Bengal to complete the sums necessary 
to defray the charges which will come in 
cOllrse of payment during the year ending 
the 31st day of March, 1971, in respect of 
Capital Outlay on Greater Calcutta Develop· 
ment Scheme." 

DEMAND No,-36-53-PORTS AND 
PILOTAGE 

MR. DEPUTY·SPEAKER 
moved: 

Molion 

"That a sum not exceeding Rs. J 2,77,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Ports and 
Pilotage," 

DEMAND No.-37-57-RoAD AND 
WATER TJ<ANSPORT SCHEMtS 

MR. DEPUTY·SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 53,37,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charaes which will come in course 
of payment duriog the year ending the 31st 
day of March, 1971, in respect of Road aDd 
Water Transport Schemes." 

DEMAND No -37-114-CAPITAL 
OUTLAY ON ROAD AND WATER 

SCHEMES TRANSPORT 

MR, DEPUTY·SPEAKER: Motioo 
moved : 

"That a sum not exceeding Rs. 4,84,000 
be granted to the PresideDt out of the 
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DEMAND No -40-67-PRIVY PURSES Consolidated Fund of the State of West 
Benaal to complete the sums necessary in 
defray the charses which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect of 
Capital Outlay on Road and Water Trans-
port Schemes." 

DEM .. ND No -38-64-FAMINE 
RELIEF 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a sum not exceeding 
Rs. 1,50,12,000 be granted to the President 
out of the Consolidated Fund of the State of 
West Bengal to complete the sums necessary 
to defray the charges which will come to 
course of payment during the year ending the 
31 st day of March, 1971. in respect of 
Famine Relief." 

DEMAND No.-39- 65- PFNSJONS AND 
OTHER RETlREMENf BENeFITS 

MR. DEPUTY-SPEAKER : Motion 

AND ALLOWANCES OF INDIAN RULERS 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

"That a sum not exceed ing Rs. 20,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to compiete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Privy 
Purses and Allowances of Indian Rulers. 

DEM .. ND No -41-68-STATIONERY 
AND PRINTING 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a sum not exceeding Rs. 78,15,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Stationery 
and Printing." 

moved: DEMAND No.-42-70-FoRfST 

"That a sum not exceeding 
Rs. 2,19,75.000 be granted to the President 
out of the Consolidated Fund of the State 
of West Bengal to complete the sums neces-
sary to defray the charges which will come 
in course of payment during the year ending 
the 31st day of March, 1971, in respect of 
Pensions and other retirement benefits." 

DEMAND No.-39-120-PAYMENTS OF 
COMMUTFD VALUE OF PENSIONS 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum not exceeding ~. 5,63,000 
be granted to the President out of the Con-
solidated Fund of the State of West Benpl 
to complete the sums necessary to defray 
the charaes which will come in course of 
payment during the year ending the 31st day 
of March, 1971, in respeet of Payments of 
commuted value of Pensions. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 
1,90,28,000 be granted to the President out 
of the Consolidated Fund of the State of 
West Bengal to complete the sums necessary 
to ~ r  the charges which will come in 
course of payment during the year endina 
the 31st day of March, 1971, in respect of 
Forest." 

DEMAND No.-43-71-MISCELLA-
NEOU .. --CoNTRIBUTIONS 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a sum not exceedinll RI. 
8,93.67,000 be aranted to the President out 
of the Consolidated Fund of the State of 
Weat Bengal to complete the surna necessary 
to defray the charges which will come in 
course of paymcnt durina the yc"r endina 
the 31st day of March, 1971, in Rlpeet of 
Miacellaneous-Contributions. " 
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DEMAND No.-47-71-MISCI!LLANEOl'S-DEMAND No.-44-71-MISCELLANfOUS-
SPORTS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 16,99,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary in 
defray the charges which will come in coursc 
of payment during the year ending the 31st 
day of March. 1971, in respect of Miscellan-
eous-Sports. " 

DEMAND No.-4S-71-MIWIlL!\NEOlIS-
CIVIL DEFFNCP. 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a sum not exceeding Rs. 1,25,21,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in resrect of Miscell-
aneous-Civil Defence." 

DEMAND NO.-46-71-MISC'ELI ANEO-
US-OIHER MISCELLANEOUS 

EXPEN[)JTURE 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 4,19,18,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Miscel-
laneous-Other Miscellaneous Expenditure." 

DEMAND No.-46-I09-CAPITAL 
OUTLAY ON OrH.R WORKS 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 3,66,-
63,000 be granted to the President out of 
the Consolidated Fund of the State of West 
Bengal to c)mpl ete the sums necessary to 
defray the charges which wiil come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Capital 
Outlay on Other Works." 

IRRECOVfR-ABLE LOANS TO DISPLACED 
PERSONS WRITTEN OFF 

MR. DEPUTY-SPEAKER : Motion 
moved: 

"That a sum not exceeding R •. 1,34,-
67,000 be granted to the President out of 
the Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 3 [st 
day of March, 1971, in respect of Miscell-
aneous-Irrecoverable Loans to displaced 
persons written olT." 

DrMAND No.-47-71-MISC'FUA 
NEOUS- ·EXPENDITURE ON 

I'fRWNS DISPLACED 

MR. DEPUTY-SPEAKER Motion 
moved: 

"That a sum not exceeding Rs. 3,10,01,000 
be granted to the President out of the 
Consolidated Fund "f the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Miscel-
laneus-Expenditure on displaced persons." 

D[MAND No -47-109-CAPITAL 
OUTLAY ON OTIIER WORKS-Ex PEN-

OITURE ON A ~  ~  

MR. DEPUTY-SPEAKER : Motion 
moved: 

"That a sum not exceeding Rs. 48,00,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necesaary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Capital 
Outlay on Other Works-Expenditure on 
displaced persons." 

DEMANOD No.-47-LoANS AND 
ADVANCES TO DISPLACED PERSONS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 
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"That a sum not exceeding Rs. 40,00,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to complete the sums necessary to 
defray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1971, in respect of Loans and 
Advances to displaced persons." 

DEMAND No,-50-98-,CAPITAL OUT' 
LAY ON MULTI-PURrmE RIVER 
PROJECT SCHEMFS---DAMODAR 

VALLEY 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a sum not exceeding Rs. 7.22,93,000 
be granted to the President out of the Con-
solidated Fund of the Stale of West Bengal 
to complete the sums necessary to defray 
the charges which will come in course of 
payment during the year ending the 31 st 
day of March, 1971, in respect of Capital 
Outlay on Multipurpose River Schcmes-
Damodar Valley Project." 

DiMAND NO.--SJ-JOJ-CAPITAL 
OUTLAY ON PUBLIC WORKS 

MR. DEPUTY-SPEAKER : 
moved: 

Motion 

"That a sum not exceeding Rs. 4,85,57,000 
be granted to the President out of the Con-
solidatOld Fund of the State of West Bengal 
to complete the sums necessary to defray 
the charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of Capital 
Outlay on Public Works." 

DfMAND No-S2- 24-CAPlrAL 
OUrLAY ON SCHEMES OF 

GOVERNMENT TRADING 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 2,86,54,000 
be granted to the President out of the Con-
solidated Fund of the State of West Bengal 
to complete the sums necessary to defray 
the charges which will come in course of 
payment during the year ending the 31 ~t 

day of March, 1971, in respect of Capital 
Outlay on Schemes of Government Trading." 

DEMAND No.-S4--loANS AND 
ADVANCES BY STATE/UNII'N 

TERRITORY GOVERNMfNTS 

MR. DEPUTY-SPEAKER : Motion 
moved: 

"That a sum not ~ e in  Rs. 
21,53,12,000 be granted 10 Ihe President out 
of the Consolidated Fund of the State of 
West Bengal to complete the sums necessary 
to defray the charges which will come in 
course of payment during thc year ending 
the 31 st day of March, 1971, in respect of 
Loans and Advances by States/Union 
Territory Governments." 

The Demands for Grants are before the 
House. Hon. Members may now move the 
cut motions. 

SHRI SHIVA CHANDRA JHA : I beg 
to move: 

"That the Deml\nd under the Head SIA-
Greater Calcutta Development Scheme 
be reduced to Re. I." 

rFailLlre to develop and modernize 
Calcutta (I) J. 

SHRI B. K. o <\SCHOWDHUR Y 
(Cooch Behar): 1 beg to move: 

"That the Demand under the Head 28-
EdLlcation be reduced by Rs. 100." 

rFailure to announce pay scales of 
teachers particuiarly Primary School 
Teachers according to the recommen· 
dation made by the Pay Commis-
sion (2) J. 

"That the Demand under the Head 28-
Education be reduced by Rs. 100." 

rFailure 10 increase the amount for 
promotion of education amongst edu-
cationally backward people (3) J 

"That the Demand under the Head 28-
Education be reduoed by Rs. 100." 
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Multipurpose River Schemes be reduced 
by Rs. 100." 

[Shri B. K. Daschowdhury] 

[Failure to start a girls college at 
Cooch-Behar (4) ]. 

"That the Demand under the Head 29--
Medical be reduced by Rs. 100." 

[Failure to increase allocation for 
Rajarhat T.B. hospital at Cooch-Behar 
and also to provide electric connection 
there (5) J. 

"That the Demand under the Head 35-
Industries-Cottage Industries be r~ e  

by Rs. 100." 

[Failure to start industries like sugar, 
paper etc. in North Bengal (6) J. 

"That the Demand under the Head 35-
Industries-Cottage Industries be reduced 
by Rs. 100." 

[Failure to start industries like cigar 
and cement factory in Cooch-Behar 
district (7) J. 

"That the Demand under the Head 38-
Labour and Employment be reduced by 
Rs.IOO." 

[Failure to offer unemployment benefit 
or allowance to all able-bodied persons 
willing to work (8) J. 

"That the Demand under the Head 38-
Labour and Employment be reduced by 
Rs.IOO." 

I Failure to provide larger opportunities 
for unemployed persons (9) J. 

"That the Demand under the Head 39-
Miscellaneous Social and Developmental 
Orsanisations-Welfar, of Scheduled 
Tribes and Castes and other Backward 
clas"". be reduced by Rs. 100." 

[Failure to increase the amount of 
scholarships for Scheduled Castes and 
Scheduled Tribes (10) J. 

"That the Demand under the Head 42-

l Failure to include North Bengal rivers 
like Teesta, Jaldhaka, Raidak, Torsha 
and Mahananda, in the Master Plan 
for flood control (II) 1. 

"That the Demand under the Head 42-
Multipurpose River Schemes be reduced 
by Rs. 100." 

I Failure to include the scheme for 
protection of Bheladanga. Rajarhat, 
Malerjhar and Cooch-Behar town in 
the district of Cooch-Rehar from ero-
sion and damages (12) 1. 

"That the Demand under the Head 42--
Multipurpose River Schemes be reduced 
by Rs. 100." 

[Failure to include scheme for a large-
siled thermal power project in North 
Bengal (13) 1. 

"That the Demand under the Head 23-
Police be reduced by Rs. 100." 

[Failure to institute judicial enquiry 
into gruesome murders which took 
place at Pasharirhat in C,ooch-Behar 
in March last (14) J. 

"That the Demand under the Head 42-
Multipurpose River Schemes be reduced 
by Rs. 100." 

[Failure to provide power in the rural 
areas for energised pumps to facilitate 
irrigation (15) J. 

"That the Demand under the Head 42-
Multipurpose River Schemes be reduced 
by Rs. 100." 

[Failure to construct embankments at 
Kaljani river for effective flood control 
and erosion in t ~ district of Cooch-
Behar (16) J. 

"That the Demand under the Head 50-
Public Works be reduced by Rs. 100." 
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[Failure to include the Manshai River 
Bridge Project in the district of Coach 
Behar in the new schemes (17) J. 

"That the Demand under the Head 50-
Public Works be reduced by Rs. 100." 

[Failure to include new schemes for 
construction of roads in Cooch-
Behar District to connect inte-
rior village areas such as Scheberhat 
to Gosanimar, Maruganj to interior 
villages, Majhirband to Burabari 
extending to Jchaganj with a bridge 
over the river Seuli (18) J. 

"That the Demand under the Head 50-
Public Works bo reduced by Rs. 100." 

I Failure to construct a Bridge over the 
river Kaljani on Dinhata-Chilakara 
Road in lhe district of Cooch-Behar 
(19) J. 

SHRIMATI SUCHETA KRIPALANI 
(Gonda): Mr. Deputy-Speaker, we have 
spent nearly 50 minutes on procedural 
questions. As a consequence, I have practi-
cally forgotten what I want to say. Having 
been made to stand and sit so many times, 
physically I am so tired that I do not know 
what I will say and what I will not say. 

We are now discussing the West Bengal 
budget. It is for the first time that the 
Central Government is placing before Parlia-
ment the West Bengal budget, because the 
lirst budget placed before the House after 
President's rule was the one prepared by the 
last Bengal Government. The President's 
rule was promulpted in Bengal under very 
extraordinary circumstances. Ordinarily, the 
democratic C..onstitution is not suspended; it 
is done only in extraordinary circumstances. 

As the UF government failed to rule, as 
law and order did not exist, there was a 
general demand from almost all the parties 
that that government should be ended and a 
presidential rule should be promulgated and 
this was done last March. When President's 
rule came there was a general expectation that 
there would be a radical change for the better 
in the administration in Bengal. Now five 
montbs have passed. I would have pTelUmed 
that the IOvemmcnt would have tholllht it 

President's Rule 
fit, before bringing up the budget. to place 
before the House a report about the achieve-
ments of the Bengal Government for 
the last five months-in what respects this 
government is better than the previous 
government, in what respects the law and 
order situation has improved, in what respect 
the industrial--Commercial situation has 
improved and so on. These are very impor-
tant questions to which we have no answer 
at all. 

During the period of the previous United 
Front regime the atmosphere was one of 
extreme violence. I hope I am not wrong 
in saying that sedulously an atmosphere of 
violence was fostered by some political 
parties. As a result, there was complete 
chaos. If I were to analyse the causes of 
lawlessness, I would say that firstly there 
was a general spirit of violence all over. 
People were generally prone to resort to 
violence. Suppose there was a street accident 
or fight between two people. Immediately 
some people would surround them and start 
violence. 

Thus there was a general atmosphere of 
lawlessness. 

Secondly, there are group ri valries amonll 
the anti-social groups. These lead to a bis 
fracas. A big element of lawlessness is due 
to these. 

Then, there is political lawlessness which 
would define under three categories. 

There is the political violence of the 
Naxalites. Theirs is not sporadic violence. 
They are well thouaht out. The Naxalitel 
are well trained people in terrorist 
methods. They have plannned objectives 
before them. By their hit and run tactics 
they are always able, even up to date, to 
commit violence first. The police is not able 
to do anythina; it usually comes later on 
after the violence has been committed. The 
very serious side of it is that they are well 
e~ i e  with arms-arms imported from 
Pakistan and China. arms taken from the 
Army and arms ~n t re  locally. 

Then. there h.ve been inter-party clashes 
leading to a ,reat number of murders. The 
collection of arms is carried on by 
diffortmt political parties. I do not WIIIIt 10 
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go into the figure of murders of members of 
political parties because this matter has been 
debated in this House so many times besides 
there are Members from Bengal who will 
enlighlen us further on this subject. 

Thirdly, the cult of the bomb has been 
sedulously nurtured. Again and again we 
find reports in the papers about explosion of 
bombs; material for bomb-making has been 
discovered in this place and that. Even at 
a place like the RG Medical College, recently 
when they raided the college, they found in 
the store of canteen so much material for 
bomb-making that a thousand bombs could 
have been manufactured. They found 
besides hand grenades and other materials. 
They also discovered that that medical 
college was being used as a place of shelter 
for wagon breakers. That goes to show to 
what extent the law and order situation has 
deteriorated in Bengal. 

As far as the economy is concerned, I 
may go into the details at a later stage but 
I would say one word that economy in Bengal 
is at the point of complete disintegration. 
That was the situation when the Governor 
took over. 

When the Governor took over we had 
great expectations. People heaved a sigh of 
relief. They thought, at last the peoplc of 
Bengal would be given some semblance of 
peace, some protection and .some security for 
which they had been trying for a long time; 
that they would be given an opportunity to 
lead a peaceful life. The Governor said, "I 
am going to give a cleaner administration; 
I will control the situation." For a very 
brief period immediately after that there was 
a slight constraint on the anti-social and 
lawless elements. But within a very short 
time that constraint was removed. Why was 
it removed? Because the Governor made a 
statement that the police would act 
with "restraint" and would not "interfere 
with political activity". These two are very 
good maxims which we do want to follow in 
a democracy. But what is political activity 
in Bengal? Is Naxalite activity and 
deliberate organised violence political activity? 
Does domocracy recognise such activity as 
political activity to be allowed without let and 
hindrance? As soon as the Governor made 
thee remarks, again lawlessness cropped up 

its head and the result was greater law-
lessness. 

We see all kinds of ciashes, armed and 
unarmed, on the streets of Culcutta as also 
in various parts of Bengal, every day so 
much so that when the Prime Minister paid 
a fiying visit to study the situation, while the 
Prime Minister was discussing very well 
pro'.ected in the Government House with the 
people as to what should be done to control 
the law and order situation of Bengal, the 
law was being broken in various parts of 
Calcutta and other parts of Bengal. The 
police had to shoot in several parts of 
Calcutta on that very day when Madam 
Prime Minister was present there. 

The oflicers are thoroughly demoralised. 
They do not know how to carryon their 
work because they are not sure that they will 
get Government protection necessary in order 
to carryon their work with firmness and 
strength. 

In the rural areas during the joint front 
period, an atmosphere of total anarchy had 
prevailed due to their grand programme of 
land grabbing and land distribution. 

Today, the Central Government is res-
ponsible before India for all that happens in 
Bengal. You cannot blame the Bengal 
Government alone. Today the Prime 
Minister, who happens to be the Home 
Minister, is ruling Bengal. Today, all of 
you who are sitting in front of us are carry-
ing on the administration. 

SHRI R. D. BHANDARE (Bombay 
Central): That is your grievance. 

15 hro. 

SHRIMATI SUCH ETA KRIPALANI: 
I have no grievance. 1 shall be very happy 
if you can bring peace and order in West 
Bengal. That happens to be my State also. 
You will get concerned when Shiv Sena 
carries on depredations a little more in 
Bombay. 

Recently, when the Advisory Committee 
on West Bengal consisting of Members of 
of Parliament discussed whether the Preven-
tive Detention Act should be promulgated 
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or not, under the pressure of Members, the 
then Home Minister, Shri Y. B. Chavan, 
took a very laconic attitude saying, "If you 
do not want it, I will not have it." What 
does that show? That shows the Central 
Government is refusing to share its responsi-
bility vis-a-vi, the West Bengal situation. 
That shows the Central Government-please 
mark these words ...... is using West Bengal 
Government as a pawn in the politics of 
self-preservation of the Central Government. 
They want the support of the Communist 
party here. In order to achieve their ends, 
they do not want to do anything in West 
Bengal. They do not want to uphold law 
and order there. That is why West Bengal 
is allowed to go from bad to worse. So 
much so, that even the ordinary police 
powers that they have got are not being 
used. In the last six months, the situation 
of riot prevails in many areas in Calcutta, 
but till now, Section 144 has not been 
promulgated in these areas. Why, may I 
know? 

There are other causes also for the 
break down of the law and order there, apart 
from the political causes. The other causes 
are riots, inadequate and callous type of 
rehabilitation of refugees from East Bengal. 
The money is spent no doubt. But the 
money is not properly spent. The pro-
grammes are not properly executed as the 
distress of the refugees continues. Then, 
another cause is prevalence of acute 
economic distress. There is acute 
unemployment. There is acute food 
shortage. On account of acute food shortage 
and restrictions on food movements, open 
smuggling of foodgrains is a normal practice 
in Calcutta as a result of which the fear of 
the machinery of law enforcement has 
completely gone. If this kind of lawlessness 
becomes more prevalent, it will become a 
permanent feature. Even ordinary crimes 
go undetected. Therefore, the whole of 
Calcutta city is held to ransome by criminals. 
by anti-social elements and by lawless 
elements and the Police is unable to do 
anything. The administration is pulverised 
and made ineffective. 

About the land-grab movement. the less 
I speak about it the better. The entire rural 
area is in anarchic state. 

After the President's Rule, we thought 
there will be some change. Let us take 
only one area of administration, the area of 
educational institutions of West &npl. 
Within a fortnight of the Governor's 
taking over the administration, a spate of 
attacks on educational institutions was 
launched by the Naxalities which still conti-
nues. I shall mention only big incidents in 
the big institutions, the Shivpore Engineering 
College, the Durgapur Engineering College, 
the Jalpaiguri Engineering College and the 
Jadavpur University where from the time 
when the Gandhi Centre was attacked, on 
15th April, to this day the trouble is going 
on. The polke was posted outside Jadavpur 
University sometime in April, but it failed to 
improve the situation. Upto this day, the 
examinations have been postponed. Normal 
life has not been restored there. These are 
the instances in only some of the big 
institutions. Then, take the medical 
colleges, similar situation prevails there. 
The scheduled examinations could not take 
place and, again and again, they have been 
postponed. The Vice-Chancellor has been 
gheraoed, the Principals have been beaten 
up, and the staff and teachers have been 
beaten. The libraries have been burnt 
and the buildings have been burnt. All 
these things are going on without check. 
The police, usually, arrives after the affair is 
over. 

What has happened in t he academic 
world of Calcutta? The new academic 
year has started. The boys are coming for 
admissions. Hut the old academic year is 
not over. The examinations have not taken 
place. What will be the situation vis-a-vis 
the current academic year. God alone can 
say. 

Let me now come to the general 
administration. As fas as the general 
administration is concerned, it is a notorious 
fact that during the Joint Front rellime. 
there was a large infiltration, of Marxists 
in the Government services ..... " .... . (lnter-
ruptiol/). 

The first United Front Government ...... 

~ ~~ t1.,,; ~tl i llitl{lf, 
~ ~ l ill ~r ~ ~r ~ am ~ <ito 
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SHRI R. D. BHANDARE: He is 
listening very carefully. 

MR. DEPUTY-SPEAKER I think 
the hon. Member is right. I would humbly 
request every Member to kindly help in 
maintaining silence, order and discipline in 
t ~ House when another hon. Member 
speaks and secondly, I think it will not be 
proper for any hon. Member to show the 
back to the Chair. (lnterruptiOlH). I am 
making a general requesl. That is not 
to-day. It has happened many times. I 
have noticed it many times. Very oFten 1 
quietly tell them. I would make a general 
appeal to everybody. 

SHRIMATI SUCHETA KRIPALANI: 
was just mentioning what was the 

situation of the general administration in 
Bengal. Again and again there have been 
strikes, and gherao f by the Government 
servants in Calcutta and in every place. I 
do not want to go into the details of them 
because all of you know. But, what is the 
cause? The cause is that during the United 
Front Government, a large number of people 
were recruited as temporary servants. This 
recruitment was not ratified by the Public 
Service Commission. Later on, an attempt 
was made to get it done. Why was it 
done? Because under the U. P. Govern-
ment flve important portfolios were held by 
Marxists Ministers. These portfolios were 
Home, Labour, Land, Land Revenue, Food 
and Agriculture, Rehabilitation and Educa-
tion and all these temporary appointees were 
mainly people belonging to the cadres of the 
Marxists who were inducted into these 
departments to create an atmosphere of 
lawlessness and indiscipline even within the 
Secretariat and Government offices. It is 
expected that there should be greater dis-
cipline in the Government departments 
because without their help Government 
cannot function. 

Sir. the same thing happened in the 
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Police. No less than a person than the 
former Police Commissioner said that three 
police personnel in mujii were murdered. 
But they were murdered due to the informa-
tion given by such people who were already 
in the Police services who betrayed their 
comrades because they were not their true 
comrades. 

What is the Police discipline in Bengal ? 
About that we got an inkling when on the 
death of a policeman, the police attacked the 
Assembly. To-day I want to congratulate 
the Bengal Police because to-day we got the 
news in the newspaper that K anu Sanyal 
and his party have at last been 
arrested. That is something good. But 
along wit h it comes the news that the Police 
have com, upon a huge collection of arms 
and ammunitions. Where from these arms 
and ammunitions have come? How did 
they come to collect them! The Govern-
ment have to answer that. Plus there is 
another news that Kanu Sanyal went to 
Tibet, got his training and returned. As 
far as his going to Tibet and coming back is 
concerned, that reply is not to be given 
merely by the State Government. It has to 
be given by the Central Government because 
borders are not the responsibility of the State 
Governmen t. Borders are the solemn res-
ponsibility of this Government. The news-
paper says; 

.. According to authoritative sources 
in Calcutta Mr. Sanyal visited Tibet for 
talks with Chinese officials shortly after 
his release. On his return from Tibet 
he toured Assam and Tripura to 
strengthen the party's foundation in the 
area." 

Sir, without let or hindrance these people 
were allowed to work against the interests of 
the country and OUI Government keeps 
sleeping over it. Not only is this Govern-
ment sleeping over our right when our 
foreign neighbours, our so-called friends 
infringe upon them, but they cannot even 
take care of the internal situation. They 
cannot take care of Indian citizens who are 
working against and betraying the country. 

Now, to come to the economic situation, 
again and again it has been said that capital 
has not flown from calcutta. This chanlC 
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has been repudiated. But I know it f.)r a 
fact that at least six big concerns with the 
pennission of the High Court shifted their 
factories from Calcutta. So many of other 
commercial and industrial concerns have 
shifted their offices from Calcutta over which 
there was so much of agitation in the State 
and propaganda in the Bengali papers A 
sure indication can be found in the figures 
of the organized labour. The figures of 
organized labour have been systematically 
going down for the last few years. That 
shows that factory after factory is closing 
down in the State. 

Anolher indication is, how many new 
companies have been registered? 1966-67 
was the year when the largest number of new 
companies were registered, namely 356. The 
figure declined in 1967-68 to 244 and subse-
quently it declined still further. I do not 
want to go into these details now because of 
lack of time. I hope some of my friends 
who speak later will go into these aspects. 
What is the cause for all these things? It 
was the direct result of prevailing insecurity. 
This was the time when Bengal economy 
could have picked up from the recession 
from which it was suffering during the last 
few years. We could have taken advantage 
of the upward swing to register an economic 
recovery. But this could not be done due 
to labour restlessness, widespread lawlessness 
and labour indiscipline. Today Bengal is 
languishing due to fall in tempo of industrial 
development. 

The other day I read in the newspapers 
an item where Calcutta City was described 
as a 'dying' dty. Sir, we look upon 
Calcutta as a centre of all our cultural 
activities; we are proud of our cultural 
heritlllle we had in the past looked at 
Calcutta with pride; but today Calcutta 
is being described as a "dying city". 
Because of widespread lawlessness and labour 
indiscipline, normal life has totally vanished. 
We hear from people, not irresponsible 
people, who say, let us "write off BenaaJ". 
I would like to say that if Bengal is "written 
off" then the whole of India may as "wcll 
be written off". Industrially Bcnaal is and 
has been so very important for the country, 
particularly for the eastern rqion. Bengal 
has two steel plants, rich deposits of metal-
lurp COlli are found there, and half of 
India's heavy Clllincerini capaeity is 
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installed there. That is why we have to 
think twenty times before we can think in 
terms of writing it off." 

I would like to refer to a Memorandum 
which was submitted by the Indian Chamber 
of Commerce to the Prime Minister in which 
they said that they would cooperate for the 
development of West Bengal and Calcutta. 
The first prerequisite they said is was the 
maintenance of law and order. They 
promised help to establish industrial town. 
ships, in the development of housing projects 
and in the elimination of bas/is. They said 
they would help intake over of sick mills 
and setting them right. They would start 
various companies for industrial development. 
They suggested i ro e ~nt of transport 
and asked that more LIe funds for housing 
and other schemes be released for Bengal. 
These were their concrete long-term and 
shOi t-ferm proposals put up before the 
Government. I would like to know what 
has been do ne in response '! 

Let me now say a few words about the 
functioning of the Public Sector. 

Public Sector projects are not the 
responsibility of the State Government; 
they are the responsibility of th" good 
gentlemen sitting in front of me. Only in 
today's paper, we see an account of the 
.tate of affairs, prevailing in Durgapur, given 
by Shri Bali Ram Bhagat to his Consultative 
Committec. I will only give a few glarina 
facts from that statement. It says: 

Accordinll to a note circulated 
among members of the committee. 
475184 manhours were lost at the 
Durgapur steel plant as a result of 
disruption of work in 1969-70. Durina 
the period there were as many as 33 
Iheraos, 159 demonstrations, 368 illeaal 
work stoppages, 927 slowdowns and 
3798 cases of refusal to work. 

There has been tremendous indirect 
lou on account of careless handling of 
equipment, negiiponcc of main_nce, 
etc. These may cause d8l118l<' to the 
plant ultimately and reduce its span of 
uaefullife. 
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Against the planned production 
target of 312,000 tonnes of ingot steel for 
April-July 1970 output was only about 
224,000 tonnes. The plant has been 
incurring an estimated loss of more 
than a crore of rupees every month. 

This is the achievement of Durgapur 
plant which has been given by no less a 
person than Shri Bali Ram Bhagat only 
yesterday. I would like to tell my Leftist 
friends that if they are very eager that we 
should go all out to nationalise our indus-
tries, let us have all factories under the 
public sector, but it is then incumbent upon 
them, and it is a challenge to them to sec 
that the public sector functions properly. 

What is the malady in Durgapur? 
am more than sure that Shri A. K. Sen will 
throw mOre light on it, because he has only 
recently visited that place. It is due to the 
manner in which the Leftists, though the 
so-called labour organisations, which are or.ly 
politically motivated, are creating disturbance 
and disruption in the working of the factory. 
It has become impossible for the plant to 
work. 

Only the other day, during the Question 
Hour, from a question asked by Dr. 
Maitreyee Basu, it became clear that some 
trade union workers had been arrested on 
murder charges. Because of these arrests the 
workers had gone on strike. If this is the 
manner in which the public sector units are 
going to function, I am sure India will fly 
far away from developing the public sector 
and she would rather Ii ke to have industrial 
development through other means. 

There is one feature in the budget which 
like, and that is that at least some 

ammount has been allocated for the deve-
lopment of Calcutta under the Calcutta 
devdopment scheme. It is a known fact 
that Calcutta has been a scandal; Calcutta 
has become a crying shame. Whoever has 
gone there has seen that Calcutta is be-
comins a dump-heep. It is not a fit place 
for people to live in. We must radically 
chanl!<' all the municipal facilities there in 
order to make the life of the people clean, 
healthy and happy. This matter has been 
discussed ad nauseum so that we are now 
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sick of the words 'Calcutta development'. 
At least Rs. 20 crores has been at least 
earmarked for this pUIPOse. Let us hope 
that while the government is under the 
President's rule, they will not only show 
figures on the budget papers but there will 
be some actual progress of work. I think 
the amount of Rs. 20 crores is quite inade-
quate yet even with Rs. 20 crores, if a 
beginning can be made and some progress 
can be registered in the matter of improving 
Calcutta. It will give some satisfaction to 
the people. 

This budget fails to evoke in us any 
enthusiasm. It fails to assure us that the 
big problems of Bengal are going to be dealt 
with in all seriousness by the Government. 
I charge the Government that they have 
been utterly careless and indifferent about the 
welfare of the people of Bengal. Again and 
again, we have demanded the removal of the 
Governor who has shown lack of ability to 
govern, who has been inefficient, who has 
been hesitant, who has shown vacillation in 
every respect and who has amply shown 
that he cannot carryon the difficult task of 
conducting the administration of Bengal; 
that Governor is still continuing there, in 
spite of the wishes of large sections of people 
and members of this House and in spite of 
the resolution passed by the members of 
the CONG-I in Calcutta. Let the Prime 
Minister consult her own people who are in 
Bengal and ask them whether they consider 
that under the rule of Mr. Dhavan, Bengal 
will have peace, Bengal will have stability 
and Bengal will progress; if she can 
assure us that this can be done then I with-
draw whatever I have said ; but if her own 
party members tell us that this cannot be 
done by Shri Dhavan, then I charge Shri-
mati Indira Gandhi that she is not doing 
it because she wants to curry favour with those 
who are supporting Mr. Dhavan; that is 
why Mr. Dhavan cannot be removed even 
though his continuance is to the detriment 
of this sorry and unfortunate State of West 
Bengal. 

SHRI A. K. SEN (Calcutta North-West) ; 
Our Constitution conceived of President's 
rule as a purely temporary and emersency 
measure. Therefore. a budget introduced 
during the currency of President's rule must 
necessarily be largely dominated by this fact 
namely that it is a budset for meetin8 a 
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temporary phase of 80vernmental life. 
Nevertheless, I must congratulate the Finance 
Ministry on bringing forward certain 
measures of long-term development at least 
into the picture. I intend to dwell on this 
a little later, because what I want to 
emphasise in the very beginning is the one 
problem which now overshadows every other, 
namely the law and order problem that 
prevails in West Bengal today. 

I entirely agree with Shrimati Kripalani 
when she said that unless law and order 
improved and came to normal, it would be 
impossible to talk of making any improve-
ment in any sphere in West Bengal. That 
is trlle of any State, much more true today 
of West Bengal than anywhere else. What-
ever may be said, whatever facts may be 
doled out to the public, the fact remains 
that a state of nervousness grips the entire 
State, a sense of oncertainty overshadows 
every normal facet of life, as a result of which 
it was no wonder that every unit of indus· 
try has been trying to shift at least part 
of its establishment outside West Bengal, a 
fact which has pained LIS very deeply, pained 
everyone. not merely those like us who 
come from West Bengal but everyone who 
has the interest of the whole of India 
including West Bengal in his heart. I have 
known of industries owned and run by 
Bengalis who have been trying frantically to 
get lands in Delhi, Haryana and other places 
at least for the purpose, as they say, of 
opening a second front. Why this eagerness 
to make a second fronl outside West Bengal? 
The only reason is that there is not that 
confidence in the preservation and con-
tinuance of peace and law and order which 
there was in olden days. 

I remember in olden days irrespective of 
party affiliations, we used to voice the pro· 
blems of West Bengal, mainly economic, 
arising predominantly from the fact of parti. 
tion which had let loose millions of people 
on the soil of West Bengal, bringing in its 
wake misery and destitution, the problems 
of health, education and unemployment, 
every problem springing from this vital fact 
of partition of the well-organised State that 
Bengal was in olden days, and followed by 
our neighbour. Pakistan, not keeping its 
promise to look after minority interests. 

In the Western part of the country, the 
problem was solved by larg-scale transfer of 
population so that there was not that faster-
ing sore somewhere which was oozing out 
poisonous blood all the time into the peri-
phery and the interior of India. 

What happened? Contrary to our ex-
perience in the western side, from East 
Pakistan streams of refugees having been 
coming in ever since partition and they have 
been a constant source ur uncertainty and 
anxiety in the economic and other facets of 
our life in Bengal. If there were a transfer 
of population-which I hate, because I 
personally fe.1 tha' il is n grave indictment 
on any state that its minorities must leave-
which was a fact of life as between East and 
West Punjab, the prob:em would have been 
settled as it was settled once and for all on 
the western side. They have not to face 
this recurring problem of migrants all the 
time coming from across the border, bringing 
in fresh problems for the government to 
tackle. 

What happened is well known. Thanks 
to Gandhiji who was in Bengal on 15 August 
1947 and thanks to the Nehru-Liaquat Pact, 
we had not a transfer of paulation. We did 
observe all the covenants which we had to 
fulfil, but our neighbour, Pakistan, observed 
none. Whereas not a single Muslim left 
from our side-in fact Muslim majority 
districts like Munhidabad and others still 
remain Muslim majority districts; we are 
proud of it, they are equal citizens with 
equal rights as the rest-the Hindus from 
East Pakistan had been driven out in 
hundreds, thousands and lakhs, and the 
only State where they could go was West 
11engal. 

For the last twenty years, we have been 
clamouring irrespective of party affiliations 
here that the Central Government must 
attend to th"e vital needs of Bengal irrespec-
tive of .tatewise allocation of resources, 
because that is something irrelevant and 
utterly fallacious, You cannot treat the pro-
blem of W. Bengal by the system or principle 
of equal manalling or proportional allocation 
of resources of the' Government. This was a 
national problem imposed upon us by the 
fact of partition decided upon at a national 
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fact that these problems were never faced 
and the fact that there was not sympathy and 
understanding at least from the Centre 
which everybody expected, the problem of 
West Bengal today faces the entire country 
in an ugly form, in a form which looks like 
a Frankenstein. The law and order problem 
is only a manifestation of this huge Fran-
kenstein which years of neglect, 
years of ignoring the realities and 
years of running away from the problem 
have created. As a result, even Bengalis 
who have built up their industries are trying 
to go away. 

As Mrs. Kripalani said, the place where 
the renaissance of India was born in the 19th 
century, letting loose the flood of modern 
India, the new light that we created for our-
selves and for the national activities which 
we have built up, to which we looked up in 
the olden days for everything, has now 
become the grave yard of all culture. Schools, 
colleges, Universities and other cultural insti-
tutions are now the homes of destruction. 
Portraits of national leaders, to whom we 
pay our homage everyday, Iutve been burnt 
in public. No education is imparted. My 
own college, the Presidency College, today I 
understand is a grim spectacle of complete 
chaos, anarchy and lawlessness. It used to 
be said at one time of the Presidency College 
that it produced briIliant men in every 
sphere of life. This is the picture that it 
presents today. 

A sum of Rs. 18 crores has been allotted 
for tackling the law and order problem. I 
must say that neither money, nor the police, 
nor the Army can solve this problem. I am 
glad that Mr. Chavan has now come to the 
Finance Ministry. He has large experience 
in the Home Ministry and about the problems 
of Bengal. We have always found in him 
an echo of our aspirations. Mr. Shukla is 
equally responsive. Now that they are in 
charge of the purse strings of the Government 
of I ndia" they must look into it not on the 
principles of proportionate allocation, but on 
a principle Quite different, a principle which 
will be a sharp departure from Ihe orthodox 
pattern which we have been following, which 
not partly but possibly largely is to be blamed 
for this problem which now faces us. We 
must tackle it with all our resources as a 
national problem on a war footing, SO that 
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the problem of Calcutta, its people, its drain-
age, water, its unemployment, education, 
everything is solved and in years to come 
we do not create that pool out of which 
mosquitoes breed. the mosquitoes which carry 
the infection of lawlessness, anarchy and 
chaos. 

Why is it that in Calcutta and its sur-
roundings these things are happening? It is 
not enough merely to blame one political 
party or another, it is because certa in facts 
of life have emerged which have remained 
unsolved. because certain miseries have 
remained perpetuated. certain wants have 
remained unsatisfied. That is why this recur-
ring spectre of lawlessness and anarchy 
comes and threa'ens us every day with des-
truction of everything that we have. There-
fore, we have to pool our energies together, 
take ~ er  party and group with us and not 
look at it from a parochial point or view as 
some Parties are seeking to do today, and 
make it again a State worthwhile living in, 
where people will build industries, where 
people will cultivate their land without agony 
and suffering, where people will be at least 
entitled to share their own production accor-
ding to the law by which they are governed. 
This is the most important problem 
today. 

Along with it, as I said, come the various 
problems connected with the alleviation and 
eradication of the miseries at all levels which 
have piled up during the last few decades and 
which have remained unsolved either because 
we have not given all our attention to these 
problems or because even after giving our 
attention we have failed to achieve what we 
should have achieved. 

I remember, during the time of Dr. Roy 
he always used to tell me here I am, working 
alone; when I look to the Centre for some-
thing, I do not get that response; I am 
always told you always look to Bengal. He 
said: I never look only to Bengal, if Bengal 
goes down today, the whole of India would 
go down. His words are prophetic, even to-
day, because if the whole of eastern India 
with Bengal as its centre goes down and 
becomes the centre of such a process of 
destruction as in the olden days, in Indian 
history, repeatedly disintegrated our country, 
then it will not be the problem of Bengal 
level, and because of the neglect of years, the 
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alone but the problem of India, very much 
in reality. I remember while I rise to speak 
on this debate those words of Dr. Roy 
which he used to utter so often whenever 
some of his projects were either turned down 
or were not viewed with sympathy which he 
expected from the Centre. May I, therefore, 
appeal strongly, not merely as a Congressman 
but as a man from Bengal as one who feels 
quite fervently for the problems which have 
been generated there : let us not apportion 
blame on due to whose fault conditions 
became acute during the last three years, 
particularly after the Congress defeat and it 
became impossible for any single party to 
form a solid Government. In our experience 
not merely in this country bu t elsewhere also 
a coalition of splinter groups can never give 
good Government. They can only quarrel, 
as a result of which this responsibility has 
fallen upon the Centre. It is never a wel-
come phase; it is never a permanent phase; 
the sooner it goes, the better for everyone. 
It must yield its place to something that will 
be effective and efficacious, that will give good 
Government, give peace and prosperity and 
happiness to the p.:ople. Otherwise, what is 
the purpose of Government? Simply to win 
elections or to form Government? We are 
tired of it. Everyday you see things tumbling 
down in front of your very eyes; one feels 
so pained and sometimes frustrated and 
hopeless. We find it i3 happening every day. 
When I read this morning's papers, I found 
that in half of my constituency last night 
there was an open battle between the police 
and some people with bombs and so on. A 
few dozen policemen had been injured in 
bombs explosion, etc. and many more dozens 
of youngmen have been injured. The whole 
city was either in darkness or on fire. This 
is the life that has been brought as a result 
of two ele tion~ which we have had since 
1967. People certainly do not want any more 
of these elections. Those who call for 
elections immediately forget that people do 
not want any more elections until law and 
order is restored completely. What is the fun 
in having elections in the midst of this firing, 
destruction, loot, disorder and bombs and so 
on ? I am a democrat and I believe in free elec-
tions. There can be no Government worth-
while living under, unless, it is a Government 
elected by the free voice of the people. 
Nevertheless to have the free voice of the 
people properly expressed, one must have 
peace and a sense of security to vote as he 
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likes, to go where he likes, to put his ballot 
in the box he likes, to mark his ballot in the 
way he likes. He does not want to be threate-
ned every day with dire consequences for what 
he does either politically or socially. This is 
what has been the gravest danger to the 
problem of democracy in West Bengal. Today 
the very foundation of democracy is threate-
ned there by want of toleranCe among the 
parties to tolerate each other, to appreciate 
each other's points of view. Parties have to 
fight elections. Fight them by all means, 
fairly and squarely. But once the elections 
are over let not the acrimony and bilterness 
be carried over any further after the elec-
tions ; let them settle down to give good 
Government to the people who have elected 
them. For the last three years no Government 
has really existed. We have had two phases 
of President's rule followed again by lawless-
ness. Everyone has got tired. Ajoy Muker-
jee was a statesman and he was the main ar-
chitect of Congress defeat in West Bengal 
in 1967. 

In 1967 and thereafter, he docs not want 
any election; nobody does. But let us build 
up that structure which alone can make the 
elections worthwhile having, and make it 
possible u a means of the people expreseing 
their free voice. 

Now, therefore, while resuminc my seat, 
repeat what appeal I had extended to 

Government, namely, let not the problom. 
of West Bengal, its miseries, its wants, it. 
poverty, its refugees and the millioll5 of 
hungry people who are moving about in the 
country side be forgotten and treated ODIy on 
the plane of what resources can be allocated 
on a proportionate basis. Let the problems 
of the Calcutta assume thiBhest priority. It 
has been neglected for years and years; it 
was one of the most modern citie. In the 
olden day. before the war, and now one of 
the most neglected cities. E vcrything has 
broken down. I remember once when I said 
that Calcutta is breaking down, some people 
took exception. I saw in front of my own 
eyes the city tumbling down, how the roads 
are tumbling down. Th"Y are potholes; you 
cannot drive a motor-car. The drains arc 
being choked. No water Is going down. 
If there is a .hower for half an hour, the 
streets are all blocked. There is no water. 
There i. no education. Go to any primary 
school run by the Corporation. These 
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schools may as well be closed down as Quickly 
as possible. The children are not educated; 
the teachers are not there when the teaching 
hours are to be observed. Everything is a 
picture of what it should not be. Want and 
misery is writ large everywhere, that there is 
no Government.here. The picture is really 
like that of a ghost State or a ghost city, and 
when one moves across in the night every-
where one feels that one is completely out-
side, in some dreamland, where everything 
has disappeared. Everything of the old has 
gone, and nothing of the new has come. 
Only blood-bath, agony, fire, destruction and 
hatred amongst the people. And this 
continues. 

I appeal, therefore, that we must gird 
up our loins; put all our energies together 
and all of us must forget our party rivalries 
and our individual differences, and we must 
see that West Bengal is restored once again 
to a healthy life so that India survives. 

MR. DEPUTY-SPEAKER: Before 
call the next speaker, I want to say one 
thing to the HouJe. Although the notifica-
tion that the debate on West Bengal budget 
would be taking place today was circulated 
with the morning papers yesterday, yet, 
because there is some misunderstanding .that 
it may not come up today and that it will 
come up only next week, some Members 
requested that they may be allowed to send 
notices of cut motions even now. I will 
agree to that, and so up to 5 p.m. they can 
send notices of cut motions. After that the 
time-limit for moving them would be fixed. 

Now, Mr. Somani. 

SHRI N. K. SOMANI (Nagaur): Mr. 
Deputy-Speaker, Sir, I consider myself 
doubly fortunate in being given an oppor-
tunity to make a presentation on behalf of 
the State of West Bengal in close succession 
to what I did la te last week when I spoke on 
behalf of Assam. I must, however, at the 
very outset, express my disappointment that 
both the Prime Minister and the Cabinet 
Minister for Finance should choose to stay 
away from suCh a vital and important debate. 
Not that I have any disrespect for my hon. 
friend Me. Slwkla who is extremely able and 
competent, but he would also concede that 
Member after Member is not going by what 
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is provided on the scrap of paper which you 
call the budget and which I propose to show 
is totally inadequate to cover even partially 
the recurring problems of West Bengal, but 
the entire spectrum of problems that are 
afflicting West Bengal which need a much 
more serious and merited attention. 

15.39 hrs. 

[SHRI K. N. TIWARY in the Chair] 

A lot has been said about the conditions 
of West Bengal. I cannot do better than to 
quote briefly from the November. 1968 issue 
of Imprint magazine. When I read it at 
that time. I was considerably moved by that 
piece. There has been an enlightened jour-
nalist, Mr. Joseph Levyweld. the Nell' York 
Times correspondent in India, stationed at 
that time in Delhi. who has this to say 
about the problems of West Bengal in genual 
and about the problems of Calcutta in parti-
cular. We have heard about the intellectual 
leadership of the State of West Bengal. This 
is what he has to say. about which all of 
us thoroughly agree: 

"It was the Bengali who first seized 
upon what was liberating in the culture 
the British brought to India ... " 

Ths culture is in the positive sense-

" ... the rationalism, the modern literary 
forms, the talk of democracy, the sense 
of a larger world." 

This is what Rabindranath Tagore had 
to say at that time that the awakening of 
India is a part of the awakening 
of the world. I was surprised to 
hear our respected colleague, Mr. Ashoke 
Sen, who is now criticising and expressing 
sympathy with the people of West Bengal, in 
spite of the fact that he was a distinguished 
member of the Cabinet of this very Govern-
ment and his own party was ruling in the 
State of West Bengal for a large number of 
years ...... 

SHRI UMANATH (Pudukkottai): That 
is why he said that' these things happened 
after 1967. 
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SHRI N. K. SOMANI: I would not 
like him to acquit himself so lightly when he 
talks about the miseries, the poverty and 
potholes of Calcutta. In the same article, I 
would recommend this to everyone to read: 

"To the squeamish onlooker Calcutta's 
very poor are so depressed that they do 
not seem quite human. The question 
is always posed-How can human beings 
live like that ?-as if they did it by 
choice !" 

He says, "Calcutta is not one disaster, 
but many". In his leading article, he poses 
the question, "Can India survive Calculla?" 
If we continue at this rate, if the same 
disregard to the people's we'fare, to the 
urgent needs and massive infrastructural 
facilities in West Bengal is continued by this 
Government at this particular point of time-
they have now absolutely no excuse at all to 
shirk their responsibility-- I dare say that 
India would not be able to survive Calcutta. 

Uhfortunately, whenever I go to Calcutta, 
the first thing I do on getting down 
at Dum Dum airport is to book for my 
return because the conditions are so ghastly, 
things so inhuman, that any sensitive person 
does not wish to spend more time there 
than is absolutely necessary. 

SHRI INDERJIT GUPTA: Next time 
get down at Howrah Station. 

SHRI N. K. SOMANI: I have been 
there and I am aware of the conditions 
in Howrah, Liluah and other industrial 
suburbs. Now, this is what Levyveld has to 
say about the monsoon conditions there: 

"But it is even worse in July when the 
monsoon blows off the Bay of Bengal, 
especially for the million or more persons 
who live in the unimproved mud hovels 
called bus tees and the hundred thousand 
or so who live on the sidewalks. Then 
the decades of neglect, that have made 
India's largest, most vital and culturally 
alert city the world's worst urban disaster 
are imposible to ignore." 

The entire responsibility for this can be 
laid, if not on the square shoulders of this 
Government, at least on this party, 

Then he goes on to say: 

"Calcutta is not one disaster but many, 
each breeding its own kind of despair, 
its own special nightmare. The city 
planner scans the decaying water, sanita-
tion, and transport systems and holds out 
the prospect of total failule, a breakdown 
so complete that people would flee as if 
running from war or plague." 

This is the kind of language that Mr. 
Ashoke Sen was using a little while ago. 

I will go a little further, because we 
cannot get into the discussion unless we go 
into the genesis of some of the problems of 
Calculla. In 1967, when the phenomenon of 
gheraos was just raising its ugly head in 
Calcutta and other parts of West Bengal, 
there was a very meaningful study entitled 
"Reflections on Industrial Conflict", which 
is based on research made by the Indian 
Institute of Management, Calcutta, of 
which I happen to be a student. I men-
tioned it on t he floor of the House at that 
time and also outside Parliament. I would 
like to repeat it again today. 

This is one of the causes of the gherao 
movement in Calcutta. It says :-

"the most distressing living conditions 
and large number of unemployed depen-
dents coupled with the crushing burden 
of high cost of living are the stark 
socio-economic realities for the vast 
majority of the industrial workinJ 
population which should not be alto-
gether overlooked while examining the 
emergence of the gherao movement." 

It was at that time that I warned this 
Government, as I warned the industrialists 
and the businessmen of Calcutta, that if a 
meaningful solution to the problem of gherao 
at that particular time were to be provided, 
then both the Goverrnment and the industry 
will have to sit up and provide just solutions 
of what, I think, at that time were just 
demands. 

There is another thing which that 
research study says. It says :-

"It is interesting to observe that 69 per 
cent of firms"-
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involved in gherao-

"are Indian ...... It is quite likely that the 
labour practices"--

in the foreign managed companies which 
were not at that lime inflicted to the same 
degree of gherao as t ~ Indian companies-

"are generally above board and that 
there is basic conformity to various 
labour laws and regulations." 

It goes on to say that 78 per cent of the 
issues on which gherao took place referred to 
economic demands and security of employ-
ment and that a considerable portion of the 
blame could have been apportioned both to 
the businessmen of West Bengal and the 
Government existing at that time in that they 
did not wake up in lime and did nothing to 
remove the adveroe environmental factors 
which had provided a thriving ground to the 
workers in West Bensal and certain political 
parties. 

We must at this stage remind ourselves 
of the responsibility laid down in articles 
39 and 41 of our Constitution not only in 
respect of West Sensal but about the rest of 
India because all Ihe problems of poverty, 
unemployment, desperation and misery are 
accentuated in Calcutta and West Bengal. I 
would like to remind myself as well as this 
Government of article 39, which says: 

"Tbe State sball, in particular, direct its 
policy towards securing-

that the citizens, men and women 
equally, have the right to an adequate 
means of livelihood ;". 

11 goes on to say in article 41 :-

"The State shall, within the limits of its 
economic capacity and development, 
make effective provision for lIIICuring the 
right to work." 

If the conditions today arc what they arc 
in Bengal and if thelle conditions thlt have 
so ably been described botll SlII'imatl 
Kripalani and Shri Ashoke Sen have been 
allowed to come, I think, this is because of 
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wrong economic planning, wrong priorities 
and utter disregard of what we have done so 
far in West Sensa! and in Calcutta. 

Today's newspapers have screrming head-
lines about Kanu Sanyal and 40 of his friend 
who have been held. A few weeks ago in 
some forest areas in Bihar in association 
with a British young lady there was another 
seizure of these Naxalites. What I would 
like to ask is this. In the worst of its forms 
as far as the power of the apparatus of this 
Government goes, what we can call the 
hydra-headed monster since they have Ihe 
CBI, the police, CRP srecial investigation, 
Border Security Force, this, that and the 
other, how is it that people arc today allowed 
to operate in the manner that they have been 
doing with complete impunity? I would not 
like to believe that, if a firm determination 
is shown by the Gentral Government, the 
Naxalities can take shelter in any part of 
India for more than one week. It took 
three years for our Prime Minister to say in 
the Rajya Sabha the other day that the 
threat and menace of the Naxalitcs will be 
fought to a finish. At that Particular time 
in the beginning again, just· as I warned all 
sections of society about the gherao move-
ment, when the Naxalite movement was 
taking shap. in this country. it was we and 
our party which requested and prodded this 
Government to take notice. After all, if 
you raise the bayonets at a time when the 
house is on fire, it is not going to solve any 
of your problems. It is when you can 
study the genesis, the causes, and can nip the 
whole thing in the bud, that is the proper 
time when you have to take alert and 
integrated action. 

A lot has been said in Parliament and 
outside about the law and order situation 
obtaining in West BeJ;lga1 generally and in 
Calcutta in particular. Everyone has been 
disputing the fact and various opinions have 
been held that industrial activity is not on a 
flight which, I think, is completely and 
totally wrong. To may mind, environment, 
security and law and order are as important 
as soil is 10 any agricultural crop and you 
cannot expect either the private sector or the 
public sector to thrive which has been amply 
proved by quotation; about Durgapur and 
the complete, abject admission by Shri 
Bhqat and his prcdcoessors in this House 
aDd outside. Unless you restore law and 
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order, unless each and every citizen of West 
Bengal and anybody else who visits that 
State is completely secure and is able to get 
justice, as far as he or she is concerned, I 
do not think there is any hope as far as 
industrial activity or any peace and pros-
perity visiting the State of West Bengal. 

Look at the paradox. Now, as I said, 
this Government will have certainly no 
excuse to say that West Bengal is none of 
their problems and lay the blame either on 
the U.F. Government or on its predecessors. 
Calcutta is a piece of land which has the 
highest land r t~- r. A. K. Sen might 
agree to that- and which has one of the 
lowest tax revenues collected from that 
particular source. There is no excuse at all 
for the Government not to look into the 
paradox. After all, on one side you have 
the social and law and order problem, YOll 
have the aspirations of the people and, on 
the other side, you are limited by the volume 
of revenue which is shown by the budget 
allocation you are prepared to make for the 
State of West Bengal. 

You will have to investigate how many 
revenue leakages are there even today in 
West Bengal. YOLI will have to find out in 
terms of customs revenue, in terms of income 
tax, in terms of sales-tax, property tax, 
municipal tax, etc. both on the tariff side 
and on the collection side to see what are 
the dues of that particular State which should 
be ploughed back for the rapid and accele-
rated development of backward region which 
will ha ve to be done before long. This 
Government, for the last two to three years, 
not only in terms of the Wanchoo Commis-
sion and the Pandey Commission Reports 
but even in terms of the preamble of the 
Fourth Plan, have been trying to pledge 
additional funds for the rapid and accelera-
ted development of backward areas. I would 
fully support the plea made by Mr, A.K. 
Sen that even at the cost of development 
activity in other parts of India, West Bengal 
should be given the hiahelt priority if we 
want West Bengal to stay with us and the 
people's welfare to be looked after. 

A few days ago, on the question of 
refugees coming from East Bengal, I pleaded 
that additional fiscal and tax incentives 
should be given to the empIO)'eI'S of both 
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public and private sectors to see that addition-
al industrial activity can be generated in 
the form of economic opportunities and jobs. 
I would like to repeat the same plea here. 
As far as Calcutta is concerned or the State 
of West BenlAl is concerned, for that matter 
a few other backward regions of this country 
are concerned, if we have to solve and 
manage the human problem, the problem of 
poverty and unemployment, you will have 
to earmark these areas in a beller manner 
than what you have done so far and you 
will have to provide massive relief, whether 
it is in the shape of income-tax or it is in 
the shape of any other incentive or encouraae-
ment so that the industrial activity could 
certainly be given an additional momentum 
after having solved the law and order 
problem. But as long as you do not solve 
that problem, as long as there is no safety 
and security of the lives and properties of 
the citizens, whatever amount of fiscal and 
tax incentives you are prepared to dole out 
to the industrial sector is not going to be of 
any influence at all. 

I would like to make a few specific 
suggestions. The story of Mr. S. S. Dhavan 
is too historic to be repeated here. I would 
like to make a plea on behalf of my party 
that Mr. Dharma Vira should be recalled to 
take charge of West Bengal. Mr. Dharam 
Vira continues to be in the confidence of 
the present Government. He is still holding 
another gubernatorial post. Not only because 
of the conduct of Mr. Dhavan but also 
because of his pronouncements and leanings, 
it has been shown that he has been a com-
plete failure to put all the matters right, the 
problem of law and order, the problem of 
administration, etc., as far as the State of 
West Bengal is concerned. There is absolu-
tely no call to continue Mr. Dhavan as the 
Governor of West Benpl. I have nothing 
perIORal aIBinst Mr. Dhavan nor anything 
in favour of Mr. Dharam Vira. He caR be 
replaced by Mr. Dharma Vira, for that 
matter any Dharma Vlra, to manage the 
affairs of that State. I remember the vivid 
delcription of the hearty aend-off /liven to 
Mr. Dharma Vlra from Darjc:ling where 
due to a landslide so many people had died. 
W. mull replace the Governor If any nor-
malcy haa not to be restored and we can 
then haft the hope of having election. which 
will be fllle aad lair to the people of West 
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Bengal. As long as the conditions are not 
normal which the Prime Minister herself 
has conceded, there is no point in having 
another general or by-elections in West 
Bengal. Therefore, the first priority is that 
the executive head or the President's agent, 
by whatever name you call it, should be 
changed. The other demand that I would 
like to make is the revival and the reacti-
vation of the Calcutta Metropolitan Planning 
Authority. 

CMPO has been limping ever since its 
inception and in spite of a number of reports 
provided by the Ford Foundation experts, 
by Government of India experts and by 
West Bengal Government experts nothing 
has been created so far and I would like to 
go to the extent of saying tllat the Govern-
ment of India's best talent has got to be 
given on loan to the Government of West 
Bengal if they have any sincerity and if they 
are serious at all about solving the problems 
of West Bengal. Whatever little adminis-
trative talent and expertise they have to-day 
has to be doubiy reinforced by the best 
people, whether it is Mr. P. N. Haksar from 
the Prime Minister's Secretariat who may be 
sent or any body eise but the best taiem that 
this Government have should be sent to 
West Bengal. What is the concern the Prime 
Minister shows to the problems of West 
Bengal? While she had three full days going 
on touring in Mysore as if Mysore's problems 
were more important and urgent, whatever 
Prof. Rao might have to say about his own 
State, she spent only four full hours to have 
a bird's eye view of the problems of West 
Bengal in which she had no time for the 
refugees and she had no time to visit the 
bastees. If this is the sense of priority 
that this Government has to show, I have 
nothing more to say. 

The infra-structure. Mr. Chairman, is 
one thing that will have to be given, whether 
there is a UF Governm.nt or whel her there 
is President's rule or whether Ihere is any 
other Party's rule in West Bengal. Not only 
infra-structural facilities in and surrounding 
Calcutta have to be given but most rural 
parts of Weat Bengal are so extremely 
poor, whether in terms of power, 
whether in terms of transport and 
communications, whether in any other public 
facilities, these are so poor. these are so 
fragile that they will break down at the 
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slightest disorder whether it is monsoon or 
slightest disorder. (brterrup';ons) North 
Bengal has its own problem of recurring 
floods. These are the problems that you 
should have to take up on priority. Whether 
you can provide it in the existing Fourth Plan 
or not, it is not my responsibility. 1 would 
like the people to be provided these facilities. 
The Prime Mini.ter has taken a SLIm of 
Rs. 175, crores in this year's budget so that 
she can utilise this money for the accelerated 
development of certain parts of the country. 
Here is a case over which you will find 
support from all quarters in this country, 
political parties or not. Therefore, you, in 
conjunction with the Finance Ministry and 
in conjunction with the Planning Commission 
will have to find the necessary technical 
know-how, the necessary managerial know· 
how as well as resources for the rapid 
development of Calcutta and West Bengal. 
Either they will have to take up a crash 
programme or Calcutta's problems will crash 
upon this Government. 

If economic opportunities are not created, 
if jobs are not created, whether you create 
them by providing an alternative Howrah 
bridge. whether you create them by building 
houses and roads, whether you provide them 
by means of fiscal incentives to private 
sector and public sector, whatever is the 
means, this should be again your priority 
No. I if you have to see that brilliant young 
men are not led astray by some kind of 
Naxalite activities. As far as they are con-
cerned, there is a handful of misled people 
who are prepared to break and kick at the 
statues of Vivekananda. They are prepared 
to spit at Gandhiji's picture. They are pre-
pared to burn the national flag. But we 
would like to say here that in spite of aU 
these provocations we are not prepared to 
write off the fate of West Bengal' and the 
solution will not lie in putting people in jail. 
You will have to try social, economic and 
political soiutions to all these problems that 
have been burning for such a long time. 

In conclusion I wouid like to say, as I 
said in the beginning, that I consider this 
budget as a scrap of paper as far as adequacy 
of resources is concerned, as far as serious-
ness and intentions of this Government are 
concerned. It has become a fashion or a 
playground of various political Parties. In 
aU this unfortunate political manoeuvres, 
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all of us seem to have forgotten the people 
of West Bengal. Neither the United Front 
o ~rn ent nor the predecessor governments 

right from Bidhan Babu's time, have been 
able to provide any solution. Whether they 
blame the Central Government or the Central 
Government would like to blame the State 
Government, as far as I a'm concerned, I 
would like the people of West Beng.d to be 
put once again on the perspective that they 
deserve. Unless we find an urgent and 
integrated solution to ali these problems, I 
don't think we have too much time. 

Thank you, Mr. Chairman. 

16 hrs. 
SHRIMATI ILA PALCHOUDHURI 

(Krishnagar) : Mr. Chairman, Sir, we are 
discussing the Budget of West Bengal. West 
Bengal is beset with many problems, but 
I do not have the time to deal wilh all of 
them. I would like to quote a few lines 
from the Statement on the Budget of West 
Bengal in which it is ,aid as follows: 

"When the Greater Calcutta Develop-
ment Schemes in respect of water supply, 
sewerage drainage etc. are implemented 
there will be an alround improvement 
in and around Calcutta in terms of 
civic amenities and infrastructure for 
growth. These in turn, I hope, will help 
to accelerate the pace of economic deve-
lopment of the State as a whole." 

It is a very pious wish. It is like the 
well known story. A person is gasping for 
breath; you give him rasagulla and say, I 
hope you will feel better. The situation in 
West Bengal cannot be taken lightly any 
more. There are some people who feel the 
situation in West Bengal is out of control. 
I hope it is not so. The situation has been 
aggravated because land-grabbing was going 
on, gheraos were going on and there was 
no industrial activity which could flourish. 
I hope the situation has not yet gone out of 
control. The problem of West Bengal is 
a problem of a specialised character as 
riahtly stated by Mr. Asoke Sen. The p ro-
blem of refugees is there; they have come 
not in driblets but in thousands. There arc 
6 lakhs or 7 lakhs of people who have come 
even recently, after the vast original exodus. 
This situation has to be Faced. Allocation 

of small amount will not solve the problem ; 
At least Rs. 400 crores will be needed for 
West Bengal apart from whatever you may 
do in Calcutta. 

The law and order situation is so horri-
ble that no industrial activity can take place. 
The land grab movement was started by 
some, ...... as they call themselves, the friends 
of the people; and when you go to grab 
land what happens? I will give one or two 
instances to show the rell state of affairs 
to highlight the gravity of the problem. 

They profess they go to grab the land 
of the jotedars; but there arc lands of the 
small peasants and the small peasants' small 
huts. They go to grab it. What happens 
to the inmates of these hOllses and huts of 
small peasants? The House is grabbed. 
The House is burnt. I will inForm the 
House about an incident that happened in 
my own constituency. The husband was 
tied to the post and the wife was dragged 
to the fields and some six people did what-
ever they could and I cannot speak of it in 
this House. This is what is called land 
grab movement, a movement intended for 
the peasants of West Bengal! These, Sir, 
are the saviours of the peasants! I hope 
West Bengal will hang its head in some when 
it looks at the faces of these people who 
have treated women li ~ this. I hope they 
will rise as one man, to resist such nefarious 
acts. 

Sir, lakhs and lakhs of reFugees have to 
be rehabilitated. I am not one of those who 
constantly say that nothing was done, but, 
in spite of what has been done, West Bengal 
has come to this stage. Central investment 
as on 31-3-69 was of the gross value of 
Rs. 101 crores in Maharashtra and Rs. 411 
crores in West Bengal,-this is in respect of 
Central Public Sector Undertakings. The 
value of State Plans-during the first, second 
and third plans, from 1956 to 1969 was 
Rs. 400 crores in Maharashtra and Rs. 453 
crores in West Bengal. In the Fourth Plan 
it is Rs. 245 eroros for Maharashtra and 
Rs. 221 crores for West Bengal. 

As such, the figures do not compare 
badly. But what has brought West Bengal 
to this state in spite of this investment? It 
is the law and order situation prevailing 
in West Bengal. What happened after the 
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U. F. Government came to power in West 
Bengal? I would like to quote here from 
a well-established paper which said in 
January, 1970 that the "U. F. Govern-
ment was an instrument of struggle, and 
labour according to that Government's 
admission had made 'significant' gains, but 
the aim of the Government's industrial policy 
cannot, possibly be one-sided and nobody 
in the U. F. Government has ever said that 
increase in wages must also result in increase 
in production." This is exactly what has 
happened in West Bengal. There has been 
a rise in wages, but in West Bengal, from 
the U. F. Government side there has never 
been a cry to increase production. So, what 
has happened in West Bengal is that 
employment has gone down from year to 
year, and the factories and industrial insti-
tutions have closed down. Actually, 163 
units remained closed for periods ranging 
from six to seven months, and about 
12,000 workers at the moment are putting 
pressure on these units to be opened so that 
they can go back to work again. 

The employment opportunities have also 
gone down, and the number of people emp-
loyed have gone down from year to year. 
It will take too long to quote all the figures. 
But this is what the U. F. Government and 
the Naxalite actions have tried to bring in, 
They have brought in only chaos and 
destruction, and not anything construc-
tive. 

If we have to bring West Bengal to any 
kind of stable condition, then we must 
control the law and order situation and we 
must control the gheraos and the sudden 
activities of the Naxalites that have come 
and done devastation in all spheres of life 
in West Bengal. Nobody feels secure in 
his house in West Bengal. Schools are not 
secure, Even the National flag which was 
hoisted on the Independence day was pulled 
down and burnt. Why are the boys doing 
it 7 Let us not have the peculiar trend of 
mind that It is an economic question alone. 
It is a well planned political question. It is 
the Chinese lobby and it is being fomented 
by people who are wanting to bring about 
chaos and absolute ruin to West Bengal 
and bringing about a blood revolution. The 
CPM has openly declared that they will cut 
the paddy of the poor peasants and take the 

blood-soaked paddy home. Even now, 
they are taking the blood-soaked paddy. 
Where is this home? Who has been put in 
place of the peasant who has been mur-
dered? It goes to the house of the peasant 
who belongs to their party, whereas the 
peasant that has been ousted does not belong 
to their party and, therefore, he is done 
away with. They have never given any 
solution to the land problem, Certainly, 
let land reforms take place. But this is not 
the way that the land can be distributed. 

Do these people who are leading the land 
grab movement think that they are leading 
a movement jllst as Mahatma Gandhi did 
on the Dandi March? Do they think that 
when they lead the land grab movement with 
garlands on their neck, and go on killing 
people, they arc leading a 'reople's move-
ment T How is it a people's movement 
when they kill rcorle, when they harsss 
women and when they dishonour women? 
It is not a pea ric's movement. It is cer-
tainly not a people's movement in West 
Bengal or in India, India has bettcr ideals 
and West Bengal has better ideals, 

Now, I would like to come to one or 
two concrete points. I I;nd that the budget 
provides for a sum of Rs. 9 crores for in-
crease of pay-scales of Government emp-
loyees. That is well and good, I have no 
right with it, if you increase the pay-scales 
of Government employees, But there are 
the freedom·fighters of India who have been 
asking for a pittance, for a pension, for 
something to live on because they have given 
their lives and staked all for the freedom of 
India. Nothing has been allocated for 
them! This. Sir, leads to a feeling of dis-
content, this causes a feeling of frustration. 
They have sent me a circular which I would 
like to bring to the notice of Government. 
They want to compile a directory of freedom-
fighters of West Bengal and they have asked 
for a sum of Rs. 66,900 only ; their office 
will be located in the Calcutta University, 
and the National Integration Council has 
agreed to co-operate with this scheme; still, 
this sum of Rs. 66,900 has not been sanc-
tioned to them. Will this not cause 
frustration in the minds of the people that 
not only have they got no pittance or any 
kind of pension or consideration but even 
their names will not go down in bistory in 
a directory that they wish to compile 7 
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Ministry, the Border Security Force is under 
the Home Ministry and the border roads are 
under the Ministry of Transport. There 
is no co-ordination. There must be some 
co-ordination effected because otherwise the 
security of West Bengal and of India will be 
jeopardised. If we cannot get to the places 
where incidents of .Iooting are happening, 
where hostile elements from Pakistan come 
and take away villagers' property, or steal 
their cattle and ruin our villages, these 
security arrangements have no meaning 
because the B. S. Forces cannot get to these 
places because of impossible roads. So c0-
ordination must be thought of and ensured 
to prevent insecurity on the border. This 
is particularly needed in India and B. S. 
Force have brought this question to the 
notice of the relevant authorities them-
selves. 

This, I think, must be looked into 
6ympathetically by the Central Government, 
and rectified. 

Secondly, there is the question of the 
tea trade. The tea trade gives work and 
revenue to West Bengal and revenue to the 
Centre. On Darjeeling tea, Govern-
ment have levied an excise duty of Re. 1 
which it cannot bear. In 1968, landslides 
caused devastation to the Darjeeling gardens. 
You cannot restore the gardens that 
have gone down the hill sides. 4000 acres 
of tea has just gone down the hill side, and 
this cannot be restored. Some gardens 
have closed down causing great increase in 
unemployment. The excise duty cannot be 
borne by the Darjeeling tea gardens. I hope 
the Centre will look into this. The people 
concerned had come over and met the 
hon. Finance Minister. I think they have a 
very good case. 

Then tea auctions are going to be 
diverted from Calcutta. This is going to 
affect trade and employment in Calcutta 
also. You have the port of Haldia which 
was developed to generate more employment 
and supplement the Calcutta Port. If you 
take away one of the main commodities of 
export from that area, what happens to the 
Haldia port on which you are spending so 
much? What happens to the warehouses 
on which the Central Government have 
spent crores of rupees in Calcutta ? 

In Haldia port, we have taken the very 
good step of introducing containerised 
service. This is a step forward in the 
shipping achievements of India. Tea is one 
of the items of export which can be con-
tainerised very easily. If tea is going to 
be diverted from Calcutta, export is reduced 
and revenue goes down, unemployment will 
increase and the situation, explosive as it is, 
will explode. This much I can say 
because people will be thrown out of 
work. 

Then there is the question of security of 
West Bengal. The borders have to be 
guarded and border security forces are there 
to guard them. But the border roads are in 
a state where they cannot be reached---:ieeps 
are not able to go if there is a shower-
how are you going to guard the border? 
Border roads are not under the Defence . . 

I am not one of those who feel that 
West Bengal must be written ofl'. It 
cannot be written off. West Bengal is not 
a dying State, it is a fighting State and it 
will survive all the nefarious activities of 
the Naxalites and CPIM. We will fight, 
and fight to the end, if the Central o er~
ment will be with us. I am sure they must 
be, because I am very glad the hon. Prime 
Minister has asserted that the Naxalites 
will be fought to the finish. I hope they 
will be fought. The CPIM must also be 
Cought in the same way as the Naxalites so 
that every citizen of India and .every citizen 
of Bengal can live in peace, the woman can 
retrieve their honour. When they talk of 
the land-grab movement, what is in their 
mind is to grab the small peasants and 
dishonour women. The welfare of the 
peasant is never in their mind. This is 
done with a political outlook by which they 
want to spread only chaos and destruction 
in West Bengal, and through West Bengal 
to the rest of India_ 

I hope the Central Government will look 
into these things I have mentioned and do 
something for the people of West Bengal. 
I hope the development of Calcutta will be 
started so that people can see that something 
tangible is happening. Let the second 
bridge over the Hooghly be started to be 
built; let the roads be mended. Let 
adequate funds Row for these purposes as 
the amounts of Rs. 20 crores and lb. 40 crorn 



327 West Bengal Budget AUGUST 20. 1970 D. G. and Res. reo 328 
P,esidel1t's Rule 

[Shrimati Ila Palchoudhry 1 

being provided are nothing in view of these 
huge problems that must be tackled. 

I hope that once we start all the work. 
industry will look up again. provided you 
keep the law and order situation under 
control. Do not hold the elections till the 
law and order situation is under control, 
because when people are faced with knives 
and told that if they do not vote for a 
particular party they will be killed, there 
cannot be free and fair elections. So, 
elections must take place only after the law 
and order situation has been brought under 
control and some of the grievances of the 
people have been redressed. Then, the 
fighting people of Bengal will surely stand up 
and fight for their State to the last drop of 
their blood if necessary. 
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SHRI R. D. BHANDARI! (Bombay 
Central): Sir, I have heard the speeches 
made by a number of members, more especi-
ally the speeches of our Didi and Mr. Ashoke 
Sen, which were full of agony and sincerity. 
I sympathise with their viewpoints. But let 
us put the blame where it ought to be put. 
The reasons for the present sufferings of the 
people, political instability, rising of Naxali-
tes, etc. are to be found in the social, econo-
mic and political structure of Bengal. I have 
been hearing the leaders from Bengal shouting 
time and again whenever there is a question 
about workers' interests. But they have 
always failed the workers. They have never 
fought for their interests or cause. They have 
always utilisFd the workers, majority of whom 
are from U.P. and Bihar, for their agitational 
purposes. They never fought for their wages 
or their dearness allowance. 

** Not recorded. 

Look at the workers of Bombay and look 
at the workers of Bengal or of Calcutta. The 
workers of Bombay were getting less wages 
and very few chips by way of dearness allo-
wance. The leaders of Bombay fought for 
their cause, their interests, and see the diffe-
rence between the wages of the Bombay 
worker and of the Calcutta worker. 

SHRI JYOTIRMOY BASU : (Dea-
mond Harbour): Through Shiv Sena. 

SHRI R.D. BHANDARE: Through Shiv 
Sena or any other sena. We are now discus-
sing Bengal and not Bombay. My hon. 
friend is forgetting what we are discussing. I 
am talking of the leaders who shout time and 
again. My charge against them is that they 
never fought for the cause or interest or 
wages of the workers; they always utilised 
them for political and agitational reasons, 
for their own political reasons and for their 
own party purposes. 

I do not accuse Shri Somani that he 
spoke as the representative of the industria-
lists. But what have the industrialists done 
in Bengal? They never implemented the 
industrial labour laws. 

SHRI M. L. SONDHI (New Delhi): 
What does the Government of India do in 
New Delhi? You are not implementing the 
labour laws in the Ashoka Hotel and the 
workers are on strike. It does not lie in 
your mouth to say that. 

SHRI R. D. BHANDARE : We are not 
discussing Delhi; we are discussing Calcutta 
and Bengal. Let him have patience. His 
presence has been note:! by this House and 
the press ...... (/nterruption) 

SHRI DHIRESWAR KALITA : * * 
MR. CHAIRMAN: Nothing will go on 

record. 

SHRI R. D. BHANDARE: I am pre-
pared to answer his question. 

MR. CHAIRMAN : You need not 
answer his question. His party representative 
will speak. 
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SHRI DH1RESWAR KALITA : On a MR. CHAIRMAN: Your party repre-
point of order. 

MR. CHAIRMAN : There is no point 
of order. 

SHRI DHIRESWAR KALITA : There 
is a point of order. 

MR. CHAIRMAN: This is disturbance 
and not a point of order. 

SHRI DHIRESWAR KALlTA: * * 
MR. CHAIRMAN: There is no point 

of order. It will not go on record. Your 
party representative will speak and he will 
give the reply. It is disorder. 

SHRI R. D. BHANDARE: I am pre-
pared to yield if it is a point of order. 

MR. CHAIRMAN: There is no point 
of order. When I disallow him, he says IfIllt 
it is a point of order. 

SHRI R. D. BHANDARE: I bow be-
fore YOll. 

SHRI H. N. MUKERJEE : He says that 
he has a point of order. 

MR. CHAIRMAN: If in the bePnnilll 
he had risen on a point of order, I would 
have allowed him; but when he was distur-
bing and I said tbat it will not go on record. 
he says that it is a !XIint of order. His party 
representati ve will speale after him or some 
time today or tomorrow and he will give all 
possible replies. When others are heariD8 the 
other parties patiently, he sbould also have a 
little patience. 

SHRI DHIRBSWAR KALITA : I Will 
only on a point of information. You do not 
have patience. tt 

And you say that nothing will go on 
record! 

•• Not recorded 
tt Expunged as ordered by the Chair. 

sentative will reply. 

SHRI P. VENKATASUBBAIAH 
(Nandyal) Mr. Chairman, your ruling 
is final but the hon. Member is not expected 
to pass any derogatory remarles against the 
Chair. That is very bad. 

MR. CHAIRMAN: It will not go on 
record. I will expunge it. 

SHRI R. D. BHANDARE : I was dcalill8 
with the question of industrialists. The indus-
trialists arc now crying hoarse that there is 
so much sense of insecuri ty and uncertainty 
and that they are flying away from Calcutta. 
But are they free from blame? They have 
never implemented the labour laws in Calcutta 
or in Bengal. 

SHRI JYOTIRMOY BASU : Because 
you took chondo, encouraged and gave them 
protection. 

SHRI R. D. BHANDARE: Have 
patience. I can also give repartees and there 
will be disturbance in the House. 

They had never conceded the rights of 
the workers. The result is that there is so 
much unrest among the workers that now 
they have awakened to the question of uncer-
tainty and insecurity. 

In 1967 elections, these were the indus-
trialists who, in fact, voted and helped the 
leftist parties to come to power. They have 
forgotten thi s aspect. Now they are cryinl 
hoarse because of the insecurity and uncer-
tainty prevailing in West Bengal. 

I allO blame all political leaders of West 
Bengal. I am not one of those who can 
exonerate a few and blame others. The 
political leaders of West Bengal were satisfied 
wilh the votes of the common people, the 
poor people and the under-privileged people. 
They never cared for the rights of the com-
mon people and the poor people. They never 
tried to implement the land reforms. They 
paid only lip-sympathy to the land reforms. 
But they never abolished zamindari or 
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jotedari system. You were also in power; 
the U. F. Government was also there. What 
did they do ? They did not bother to 
implement the land reforms to the extent as 
they should have done. The result was that 
the infra-structure was getting rotten. When 
refugees came to West Bengal. there was 
complete chaos created there. I was just 
trying to list the causes of the situation now 
prevailing in West Bengal. 

As it is, because the land reforms were 
not implemented, there WaS the rise of the 
Naxalites helped by the leftists and helped 
by those who have no loyalty to the country. 
That is the position. The question of law 
and order cannot be improved unless the 
overall situation is improved in West 
Bengal. 

I happened to go to Calcutta to attend 
the meetings of the Select Committee. I saw 
what horrible conditions are prevailing in 
Calcutta. These are the people who are proud 
to say that they come from Calcutta. But 
they never bother to improve the conditions 
in their own city. That is the position. 

SHRI JYOTIRMOY BASU : May J 
tell him that in the last 20 years, Mr. Atulya 
Ghosh, your Congress leader, was controlling 
the Calcutta Corporation. Shame on your 
party ; shame on your leaders ! 

SHRI R. D. BHANDARE : As if he is 
less blameworthy. If shame is on this side, 
shame is on him also. 

SHRI JYOTIRMOY BASV : He is 
saying we ought to feel ashamed because we 
come from Calcutta. Here is Dr. Triguna Sen 
who was once the Mayor of Calcutta. Let 
us hear him. What did he do? He is only 
sermonising. 

SHRI R. D. BHANDARE : He is be-
yond shame ; therefore, he is not ashamed. 
He is prepared to blame others but not him-
self. 

Since West Benial is under the Presi-
dent's Rule, I am asking the Government to 
tighten the administrative machinery so that 
there ca n be some amount of law and order 

President's Rule 
which can prevail in West Bengal. They 
should also take a very firm action against 
Naxalites, including the C.P.M. who create 
and contribute to the lawlessness. 

SHRI JYOTIRMOY BASU 
too big for your boots. 

You are 

SHRI R. D. BHANDARE : I know he 
is too small for his boots. 

SHRI JYOTIRMOY BASV : That is a 
compliment. 

SHRI R. D. BHANDARE: Vnless we 
create a sense of security and certainty undcr 
the President's Rule in West Bengal now, the 
situation in West Bengal is not going to 
improve. 

Therefore. the first consideration is: 
ostablish law and order. eliminate the menace 
of lawlessness and those who create dis-
loyalty among the workers and among !he 
Bengalis. Therefore, put them also down. 
(Interruptions) I am also asking the 
Government that once peace is brought to 
West Bengal ...... 

SHRI JYOTIRMOY BASV : By magic? 

SHRI R. D. BHANDARE : ... by elimina-
tion of persons and parties like his. In order 
to do that, they must, in spite of all difficul-
ties, give more financial help to Bengal. The 
budgetary provisions are not enough. Over 
and above the provisions made in the Supple-
mentary Budget, the Central Government 
must find some money to help in tightening 
up the administrative machinery so that law 
and order could be improved. 

These people talk of early elections. As 
some of my friends and majority of them 
say, so long as the law and order situation 
is not improved, so long as the admini-
strative machinery is not tightened up, 
there is no use going to the polls. 
Otherwise, if we are to go to the 
polls, insecurity will prevail. The situation 
will go from bad to worse affecting the 
surrounding areas, 

SHRI JYOTIRMOY BASV Have 
dictatorial rule. 
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SHRI R. D. BHANDARE: It is not 
necessary to have dictatorial rule. Those 
whose minds are affected by dictatorial rule 
alone can speak the language which is 
spoken by my friend, Mr. Jyotirmoy Basu. 
With these words I have done. 

SHRI G. VISWANATHAN (Wandiwash): 
Mr. Chairman, till very recently Bengal was 
known as the land of Tagore, Vivekananda 
and Netaji. Now it has turned out to be 
the land of Charu Mazumbar and Kanu 
Sanyal. The people known by their love 
of literature, fine arts and festivals-now 
those days have gone and it has become 
the land of Naxalites and extremists and 
strike, demonstration, gherao, bundlr. 
stabbing, murder, looting, destruction of 
property. etc., etc. have become the order 
of the day. Violence reigns supreme in the 
land of Bengal. 

Sir, the problems are two-fold, according 
to me. The main problem is economic. 
Calcutta with a population of more than 40 
lakhs is the biggest problem of Bengal and 
I would call it the greatest slum in this 
country, probably in the whole world. 
Unemployment especially among the educated, 
land problem, industrial unrest and lack 
of housing facilities are the biggest menaoe 
in the city of Calcutta and it is contri-
buting to the violent activities. Again the 
industrial unrest has affected the biggest 
public sector project, namely, the Durgapur 
steel plant. We arc losing nearly Rs. 1.2 
crores every month and we are told that in 
the last three years we have suffered a loss 
of Rs. 50 crores. Very reoently, a few 
months back, I visited Durgapur; and what 
a plight to see the officials? One officer 
told us, members of the Committee on 
Public Undertakings that Durgapur should 
be declared a non-family station; they are 
so unsafe. Government has a duty to 
protect the workers who are willing to work. 
I do not say that strike is i\legal, prima 
facie. But when it is done on every day 
and on every occasion it becomes illegal and 
unlawful. That is happening in Durgapur 
nowadays has completely stopped prodLK.tion. 
It has affected the whole oountry and the 
whole industrial development. Those who 
are fomentinl trouble in these industrial 
areas particularly Durgapur, should be 
identified and dealt with firmly. 

For the last 23 years Government after 
Government from the days of Mr. P. C. 
Roy to the days of Mr. Ajoy Kumar 
Mukerjee had failed to solve this problem 
and the result is the Naxalite movement and 
the violent activities. 

Now the State has come to a stage of 
political instability. After 1967 after the 
debacle of the Congress, the 14-party coalition 
came to power and we know the fate of the 
United Front Government, the inter-party 
qurrels which started and which let to inter-
union quarrels ; then that Government broke 
down completely. A funny thing arose where 
the Chief Minister of the State had to go on 
fast against violenoe and against his own 
Government and we have also heard that 
the Chief Minister was manhandled in his 
own secretariat. Quarrels between the Chief 
Minister and Dy. Chief Minister demoralised 
the Government servants and it all ended 
in President's rule. Now the Governor rules 
the State with the aid of Advisers. How 
long can President's rule go on ? I am one 
of those who believe that Presidential rule 
should not continue even a day longer than 
it is necessary. But at the moment we have 
to see that normalcy is restored. Election 
cannot be postponed indefinitely, or for ever. 
It has to be held some day or other. I know 
the suspicion in the minds of some persons 
that if there is election in a few months some 
party may come to power whose loyalty is 
suspicious, whose loyalty can be challenacd. 
But we cannot go and tell the people, you 
have to elect somebody, you have to elect 
this man or that man. It is the privilege of 
those people the; Bengalees have to elect 
their own representatives. Even if Charu 
Mazumdar is elected as Chief Minister, we 
have to stomach it. The people always act 
the Government which they deserve. There 
is no other alternative, 

Sir, even after promulgation of President's 
rule violenoe has not abated. Naxalites and 
other anti national elements are not put down. 
This is the responsibility of the Central 
Government which has faile1 completely to 
do it. The Governor must be asked to act 
firmly and he must take drastic actions 
against anti-national elements. If the 
Governor is not in a posilion to do it it is 
better tbat he is replaced. 



West Bengal Budpet D. G. and 
Res. reo President's Rule 

[Shri G. Viswanathan] 

AUGUST 20, 1970 Drugs' Prices (Dis.) 344 

The Prime Minister should take courage 
in both hands and restore normalcy in that 
State so that the peace-oving people of West 
Bengal live their normal lives. Sir, I do 
not want to ta",e much of the time; I fully 
support the demand of my previous speakers, 
Mr. Somani and Mr. Ashok Sen that Central 
Government, especially the Finance Ministry 
should do everything possible for the develop-
ment of the city of Calcutta and Bengal as 
a whole. Thank you. 

SHRI P. VENKATASUBBAIAH 
(Nandyal) : While initiating the debate, 
Shrimati Sucheta Kripalani has brought out 
the malady that is afflicting the State of 
West Bengal. 

She has forcefully pleaded for the 
economic betterment of that State, and that 
can only be done if law and order is restored, 
if the confidence of the people is restored 
in the efficacy and ability of the Government 
to run that State and protect it in the 
interests of the people of that State from 
anarchy and anti-social elements. 

Confining myself only to the Procla-
mation of President's rule in the State and 
Parliament's sanction to extend the rule for 
another six months, I would like to state 
that Bengal, as my hon. friend who preceded 
me has said, is a land which has given us 
a galaxy of leaders who played a very 
prominent role not only in the political and 
social life but in the spiritual life of this 
country. The message of Swami Vivelcananda, 
Ramakrishna Pararnahamsa, Tqore and 
Raja Ram Mohan Roy has been taleen to 
the nook and corner of this country, and if 
any of our People were inspired and they 
participated in the freedom movement, it 
was because of the inspiration that had been 
given by this galaxy of leaders that 
brought fame to not only to Bengal but to 
the entire country. Today, in the very same 
State, we see a reversal of these things. That 
is why I say that the situation in Bengal is 
symptomatic of the conditions to come in 
this country in future. 

I do not share some of the things which 
my hon. friends have stated here. Nor do 
I want to apportion the blame entirely to 
the coalition government led by the CoIn-
munist Party. It is also due to the accumu-

lation of so many omissions and commissions 
that my party also had done when it was 
in power uninterruptedly for 20 or 22 years. 
Let us be candid and frank about the 
omissions and commissions which we have 
done. 

Unfortunately, after the attainment of 
freedom, we went on drawing on the good-
will or the affection and confidence and 
wishes of the people who had sacrificed their 
lives under the leedership of several of our 
leaders like Mahatma Gandhi, Shri Jawahar-
lal Nehru and Netaji and others, and we 
have betrayed their confidence and we have 
been responsible for or instrumental in 
creating such conditions as are now being 
fully exploited and utilised by the Communist 
Party. So, it is also our responsibility, and 
we should also make an introspection and 
see that at least now, cutting across political 
affiliations and political prejudices ...... 

MR. CHAIRMAN: The hon. Member 
can continue on the next day. 

17 hrs. 
DISCUSSION RE. RISE IN PRICES 

OF DRUGS 

MR. CHAIRMAN : The House will not 
take up the discussion under rule 193, on the 
hardship caulled by the abnormal rise in 
prices of drugs used by the common man. 

SHRI SHRI CHAND GOYAL (Chandi-
garh): The situation created after the 
enforcement of the Durgs Control Order 
from 1st Aug., 1970 is rather serious and we 
are compelled to think that instead of prov-
ing a boon; the Order is proving a courlle. 
Prices of drugs which were maintained eftn 
during the Chinese and Pakistani aggressions, 
have shot up like anything. Dr. Sushila 
Nayar is sitting here; she wa5 in charge of 
the Ministry then and she was able to 
control the prices which have, unfortunately, 
because of mis-handling of the situation, have 
badly hit the common man. Prices of 
ordinary items of common use by the 
common man have inereased. Medicines 
are not available and have disappeared from 
the market. Chemists are not prepared even 
to iasue cash memos, and when the 
customers insists for them, they plead that 
the medicine is out of stock. 
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The Delhi Administration survey team 
recently conducted a surwy which shows 
that prices of many drugs and medicines 
have risen sharply, in many cases by more 
than 200 per cent. The team surveyed the 
change in prices after the enforcement of the 
Drugs Control Order from Aug., 1, 1970. 
It covers 616 drugs and medicines including 
some common household remedies produced 
by eight major pharmaceutical firms. The 
team has reported that prices in 258 cases 
have been reduced, in 191 cases they have 
been raised and in 167 cases they remain 
unchanged. The survey also covers 23 drugs 
and medicines produced by 8 State-ownen 
factories which have registered a rise in 
prices. This is most serious. I could under-
stand increase in prices of items produced 
by private manufacturers, but look at the 
rise in prices of items produced by these 
State-owned units. The report says that 
only in 3 cases there is a reduction which 
amounts to less than 10 per cent; prices of 
the remaining 20 drugs have gone up, in 6 
oases by more than 40 per cent, in 4 cases 
between 20 and 40 per cent, in 8 cases 
between 10 and 20 per cent and in 2 cases 
between 5 and 10 per cent. This is the 
position regarding the prices of the pro-
ducts of the State-owned companies manu-
facturing these drugs. 

Prices of laxadves soared from Rs. 7 a 
bottlc to Rs. 27 a bottle; prices of Neamin 
have risen by 291 per cent, prices of 
cphedrine by 137 per cent and those of 
escorbin by 43 per cent; prices of penicillin-
based drugs have risen from 48 to 88 per 
cent and sulfa drugs from 40 to SO per cent. 

Let· us come to household remedies. 
Codopyrin price rose by SO per cent, 
Novalgin by 20 per cent, Saridon by 25 per 
cent, DetlOl by 26.4 per cent and Vicks 
Vaporubs by 16 per cent. These are 
common medicines of every day use. 

The Chief Executive CoullOillor Shri 
V. K.Mtllhotra, bas apprehen4ed that the 
cost of items purchased in hospitals would 
go tremcad0u6ly bish beca_ In Ddhi alone 
tbey purchase medIdnea worth Its. 2 crores 
a year. 'You am ImqiIlC !tic 'blah rise in 
COIIt tile AImin1stratlGn wltl Iunte eo bear. 

I want to remind Dr. Triguna Sen 
sitting opposite to me that three months ago 
he had rejected the offer of the drug manu-
facturers to slash the prices of their products 
by 22 to 2S per cent. I do not place much 
faith in their profession or honesty. But at 
that time, the Minister said that they had 
missed the bus. He had said that he 
wanted to teach them a lesson. Now what 
are we faced with? They have tought the 
hon. Minister a lesson instead of being 
taught a lesson by the Government, because 
they have proved cleverer than the Minister 
himself, and his Government. The 
consumer is no better today than what he 
was when the industry was given a shock 
treatment. On the contrary, for the first 
time in seven years, the manufacturers have 
had an opportunily to raise the prices of 
hundreds of drugs by anything upto SS per 
cent. The' way they have behaved and have 
been allowed to behave under the law is 
truly scandalous. In the Editorial of 
Hindustan Times of today, this is what 
appears: 

"The Ministry of Petroleum and Chemi-
cals have behaved in the manner of a 
blundering innocent in the way it has 
hanbled durg prices. In the three months 
that it has attempted to 'tame' the drua 
manufacturers it has moved from one 
serious error to another culminating in 
an order freezing by Ilat prices at the 
levels they were last May when the 
Ministry started its might labours." 

This is the wiew of Hindustan Times 
which generally supports the Government. 
Instead, Dr. Sen has given us a formula 
that was riddied with ambiguity that it had 
to be clarified over and over again In the 
next three months. One of these clarifica-
tions changed the basis of the formula by 
allowing an alternative mode of price IlKa-
tion based on i 5% gross profit on sale. 
This has apparently allowed the industry to 
increase prices on a wide variety of drup, 
1I0t specifically covered by the stipulated 
reatriction on mark up on ex-factory 
prices. These increases are in drup that are 
not classified as 'life savini", but which 
nonetheless arc widely in use ror common 
ills. Clearly the Ministry has not done its 
home work. The hon. Minilter would 
admit this POsiton because in a statement 
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that he made in the Rajya Sabha he said 
that he did not expect that the drug manu-
facturers would raise prices in this matter. 

~~  ~ ~~~ i~ 
~ f:;rn'lT ~~ ~ r ~  ~~ '3'ififiT 

;;p.rTif ;;iT ~ ~~ ~ l  .. ~ ~ 'fiT 
~ ts ~ ;;rrn ~ I .. ~ IlT'I''I'T1f ~~  

~ l ~ lffifTq 'fiT ~  ~ ~~  ~ ~  
~ ~ 31'R 3f<ll" ~ !l  ~ s  ~  ~ ~ 

ffif'fi fqf'l'm: ~ r ~  ~r r ~ ~ 

al'R afTlfifiT ~ ~ wrr ~  :o::iI> I 
lilT ~ .... In ( l~i l t  : il;m 

~  ~ f'fi ~  lfTfcll"T 'fiT ~  3fTq' JlfT<n 
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SHRI SHRI CHAND GOYAL: Many 
of the drugs whose prices have gone up are 
common medicines, conventional anti-T.B. 
remedies and multi-vitamins. It was 
incumbent on the Government to have 
examined all the aspects of the question 
before it rushed into an announcement. 

Then I would take up the question of 
large-scale hoarding. Dr. Roshan Lal, a 
Member of the Delhi Metroplitan Council, 
has issued a statement today in which he 
says that there is hoarding of medicines 
worth Rs. 1 crore in the Capital alone. The 
confu8ion over drug prices continues even 
till today and many chemists are refusing to 
issue cash memos for goods sold on the 
excuse that they have received no instructions 
from the manufacturers and hence they have 
to sell only at enhanced rates. Several 
doctors complained that drugs which were 
not available a few days ago could now be 
had at the new rates. The Government 
should take immediate steps to find out how 
much manufactul"lfS have sold prior to the 
annourn:ement of the increase in prices. A 
scrutiny would reveal a hiah turn-over. Dr. 
Roshan Lal showed a confidential list 
supplied by one of th.: leading agents of a 
number of pharmaceutical companies to 

retailers in Delhi a few days before the 
prices were raised on August 1, 1970. 
It pointed out that in a few days the 
prices would be raised. This was just to 
let them know how much of profit they 
cO.Jld make. This explains the huge imports 
by thousands of-small and medium chemists 
before August I, 1970, in order to make 
quick profits. The manufacturers may be 
clearing their stocks and retailers and others 
were assured of high profits. It was un-
ethical for the manufacturers to circulate 
lists before the prices were raised. 

I sllould like to ask the hon. Minister 
this specific question; is it a fact that the 
lists were circulated by the manufacturers 
to the retailers telling them that the prices 
were going to be raised in a few days and 
therefore they could purchase more. They 
purchased more. The game was that the 
manufacturers wanted to get rid of their 
stocks. Was it proper on their part to 
circulate such lists? As I told you earlier, 
such a confidential list has been produced 
by Dr. Roshan Lal. 

The Government is considering a further 
amendment to the Drugs Price Control 
Order to ensure that the retailers return to 
May IS. 1970 prices in respect of those 
drugs the prices of which were raised by the 
manufacturers. The notification issued 
yesterday asked the manufacturers to return 
immediately to the May, 15, 1970 level but 
under the notification retailers were not 
bound to lower their prices. The manu-
facturers are under orders to communicate 
new selling prices to retailers. But there 
will be a time-lag in this. Several retailers 
are complaining that some manufacturers 
have not sent the revised price lists which 
were supposed to have reached them before 
August I, 1970. If retailers complain that 
they have not got lists, there is no foolproof 
method of confirming this. Under the 
order, as it .tands today any retail chemist 
can refuse to reduce the prices on the ground 
that he has not heard from the manufacturer. 
The Ministry is now considering whether 
it should take steps to plug the loopholes. 

This is rather a serious position. The 
retailers are taking up the .position that since 
they had not reoeivcd any instructions from 
the manufactureR tbey are not bound to 
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revert to the price of May IS, because these 
prices were to be prevalent till August IS. 
What is the position with regard to the 
retailers? How is the Government con-
templating to plug the loopholes? What 
do they propose to do so that the retailers 
do not loot the consumers? 

An examination of the trend of higher 
drug prices reveals that the Govern-
ment may ultimately permit a rise in the 
price of tablets meant for curing headaches. 
What is the position with regard to these 
tablets? 

Mr. George Fernandes, the leader of a 
party, has made an allegation that the 
Ministry has taken Rs. 70 lakhs as illegal 
gratification to fix the price of the drugs ...... 
.. . (lnterr lio~s . It might have been 
denicd. But Caesars wife must be above 
SuspIcion. It is the duty of the Government 
to prove that all these allegations are un-
founded or baseless. Unless they clear up 
the allegation. the impression will persist in 
the minds of the common man and the 
consumcr that there has been some bungling. 
It is for the Minister to clear up things in 
this connection. 

SHRIMATI TARKESHSWARI SINHA 
(Barh): Mr. ChairmAn, Sir, as the hon. 
Member who preceded me has pointed out, 
today the situation has grown to such an 
extent of confusion that the people who are 
suffering have been driven to the wall. Not 
only the poorer people have to pay very 
fabulous prices for the drugs but most of the 
drugs are not available in the market. Only 
this morning we read in the newspapers that 
a crore of rupees worth of drugs are lying 
underground, and they have been completely 
pushed underground and the medicines 
are not available to the patients who need 
them. 

It has been the experieDce of Members 
of Parliament themselves, those who have 
gone out for buying some medicinas, that DO 

important medici De aDd life-saving drug is 
available in the market today. If only the 
private stctor could have bungled aDd the 
public &eCtor had shown aD example of a 
reasonable price-structure for drugs, I would 
have commended the performance of tbe 
public lCClor which is under bis Ministry. 

But unfortunately the word "socialism" has 
beeD bandied about only to cover inefficiency, 
mismanagement, out-of-date machinery and 
complete complacency of the Government. 
In taking cognizance of the fact that they 
are acting as trustees of the people's mODey. 
socialism does not mean a callous in-
difference to the people's money; it means 
more sensItIve appreciation of the hard-
toiling people who give the money to the 
State to be invested in a manner that the 
public sector should really represent the 
commanding heights of the Indian economy. 
But the culprit is no less the public sector. 
Actually, the biggest price-rise that we have 
seen in the drugs, are the prices that are 
being charged by the IDPL to which 
reference has also been made by the hon. 
Member. 

I would only give one instance to show 
how the IDPL charges high prices. Why? 
Because it is most inefficient ; its machinery 
is out of date, and they do not have the 
guts. They may show their teeth to this 
country, and time and again Mrs. Indira 
Gandhi may lose her temper in this House 
and in the other House, just as she lost this 
afternoon her temper with the ruling party 
members, but she has no: guts even to tell 
the foreign countries why they are really 
supplying us out-of-date machinery because 
of which the country's economy and the 
poor tax-payers' money are held to 
ransom. 

I have great respect for the hon. 
Minister. 

THE MINISTER OF PETROLEUM 
AND CHEMICALS, AND MINES AND 
METALS (DR. TRIGUNA SEN): Thank 
you. 

SHRIMATI TARKESHWARI SINHA: 
Yes ; I have respect. I have also a feeling 
that he would at least try with genuineDess 
to cater to the needs of the 8u/ferinll 
humaDity. and those are the sick and the 
miserable people of this country who need 
the sympathy and compassion of everybody. 
But the bon. Minister is acting like "Alice 
in BluDderiand." I do DOt know what has 
happened to him, He had created a very 
good impression in the House; to whatever 
party he belonp, tbe House respected him, 
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because of his genuineness. But in this 
muddle he looks like a baby in the woods. 
He does not know what he has to do. He 
gives them a warning, a warning to the 
drug manufacturers, that they must not raise 
the prices. Now, if he had stuck to the 
price level which he had announced ... 

MR. CHAIRMAN: The hon. Mem-
ber's time is up. 

SHRIMATI TARKESHWARI SINHA: 
I will have two or three minutes more. If 
he had stuck to the price level in May, no 
trouble to the community or the Government 
would have come about. Now you are in 
a soup. You have put the suffering 
humanity to further stress. You are being 
charged with all sorts of mala fide allega-
tions. I do not know how far those 
allegations are true, but you have made 
yourself a victim of such allegations, because 
you behave like that. Almost all or at least 
most of the manufacturers are foreign 
manufacturers, and even if the Indian 
manufacturers have come into existence, 
most of them have foreign collaboration. 
In June, they howled and they insisted on 
the Government that this should not be 
done. Immediately in June, the 
Government became soft and revised the 
prices. 

That is the charge. If you go to Bombay and 
Gujarat, you hear this talk on the streets, 
I do not know how far it is true. But it is 
being said that it is because of your weak-
kneed policy. In response to the howls of 
the vested interests, an alternative scheme 
of pricing was then introduced in June which 
permitted manufactures to opt for an overall 
gross profit before tax not exceeding IS per 
cent of the sales turnover. It was stipu-
lated however that they will not be allowed 
as a rule a mark-up of more than 75 per 
cent for formulations based on the 18 essen-
tial bulk drugs and 150 per cent for the 
others. 

~~  am<:arTII ~~ 
~ aT i ~ 'IT qrtf 'liT ~ ~ ~ 
~1 1  l ~ ~ 1ft ;;m., ~ 
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SHRIMA Tl T ARKESHW ARI SINHA 
As the spokesmen of a political party, we have 
the duty to lay the facts before the country. 
It is not a small matter. OPPI is the 
spokesman of the drll& companies. It is a 
foreign-dominated association controlli", 
SO per cent of the total 93 units in the large 
sector and these SO per cent control nearly 
70 to 80 per cent of the drugs manufactured. 
Previously they were charging, as a cover, a 
reasonable price for some of the household 
drugs, but they compensated it by charging 
fabulously high prices for life-saving drugs, 
because they have to be purchased even by 
the poorest of the poor consumers. The 
CIF price of folic acid is Rs. 220 per kg. 
but IDPL charges Rs. 1300 per kg., i,e. 500 
per cent more. You should allow us to 
point out all these things. 

Since the minister first made the state-
rilent in May that he is going to control the 
prices of drugs, I do not know what has 
happened to the minister and the ministry 
because he has changed his own orders 
25 times within 2 or 3 months. Are they 
in their senses? Is his department really 
going mad ~ We feel that they are living 
in a mad, mad world. It all looks like fantastic 
nonsense. 

The)' allowed the STC to import life-
saving drugs. But for the last one year, the 
STC has been sitting idle, not importing tho, 
raw materials for the life-saving drugs. They 
are depending for the purchase of raw 
material for drug manufacture on rupee pay-
ment countries. I think Government is 
aware that these thinllS which are being 
supplied to us by rupee paymont countries 
are bought by them from the hard currency 
areas and they sell them to us at 40 per cent 
higher price. Over and above that, this 
socialist governmettt charges 60 per cent 
customs duty on the' import of essential 
drug. 

1'.14 lin. 

[SHaIStuiI-CH1.NIJ,Go¥AL in tll~ r  
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the indigenous production. over and above 
the 60 per cent customs duty I mentioned 
just now. the Government charges 27 per 
cent on the machinery which i, used by the 
indigeneous manufacturers. Over and above 
that. they charge excise duty. All taken 
together. I do not know where they are 
pushing the consumer. The biggest fraud 
of the whole policy of the min istry is that 
they have given a warning to the drug manu-
facturers that they should not increase 
the prices beyond this level. But 
what is the penalty that they have 
put on them? If they increase the prices and 
charge more than the stipulated prices which 
have been fixed by the government. they 
will keep that money in their own develop-
ment fund to be utilised for research and 
development and expansion of their 
factories. Is this the punishment that 
Government is giving to the drug manu-
facturers because they charge higher prices? 
This has come in black and white. 
I think the Minister should better 
repudiate it and say exactly what is the 
punishment that he is going to give to those 
who are charging high prices. As far as 
I can understand, the Government has 
actually given them a facility because the 
Government says that the excess can be 
utilised later for research and development 
and adjusted against future profits or such 
other charges. Is this a punishment? This 
is how they have made themselves open to 
the charge that they have taken money. 
because this is the most uncalled for and 
nonsensical decision that they have taken. 
The Government does not penalise a person 
who charges high prices but. on the other 
hand. it makes him behave in that manner 
so that funds would be available for research 
and development purposes. Finally, I am 
grateful to you. Sir. for giving me so much 
time for speaking on this pressing 
problem. 

SHRI N. K. SOMANI (Nagaur) Be-
cause this is a matter of extreme importance. 
I request that the time allotted for it may be 
increased. 

SHRI SEZHIY AN (Kumbakonam) : 
Since all parties want to present their 
views on this important subject. I suggest 
that the time for this discussion may be ex-
tended by one hour. 

SHRI UMANA TH (Pudukkottai) : My 
only submission is that what happened the 
other day should not happen today also. 
The other day we were discussing the 
question of interim relief to government 
employees. At 6 O'Oock the discussion 
was adjourned suddenly and we had no 
chance to say what should be done. because 
such discussions wi!1 not automatically be 
continued the next day. So. whatever may 
be the time that you give (0 this discussion. 
we must make it a point to conclude this 
discussion today wit h (he reply of the 
Minister. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : Yesterday on an equally impor-
tant subject we sat till about 7.30 p.m. 

MR. CHAIRMAN: I am agreeing with 
you. 

SHRI SEZHIY AN (Kumbakonam): 
While food. clothing. shelter and employment 
are the basic necessities in a welfare state. 
the supply of drugs at cheap prices is also 
one of the social responsibilities of the 
government. About three months ago the 
Minister is reported to have stated that the 
manufacturers of drugs have missed the bus. 
But after three months. after the price mud-
dle that has taken place in t ~ journey. we 
have come to the cone/usion that it is the 
Minister and the Government that have mis-
sed the bus and not the manufacturers. The 
manufacturers seem to have carried bus 
load of quick profits of an abnormal 
nature. 

As has been pointed out by Shri Goyal. 
very many tablets like codopyrin. saridon. 
etc. which used to relieve headache. now 
actually create headache when patients hear 
about their new prices. because the prices 
have risen by 200 to 300 per cent. so much 
so that a newspaper says that it is not 
Triguna Sen but "Teen Guna Sen." After 
the elaborate rna :hinery and after the clarifi-
cations or amendment being moved about 
25 times. still the Government have missed 
the bus. 

More basic than this to which I want to 
invite the attention of the Minister is that 
not only ha. there been an abnormal rise in 
prices but even the prices charged before 15th 
May were themselvrs in many cases abnor-
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mal. I can quote many instances wherein 
the prices of the imported medicines have 
been pushed out of all proportions in the 
Indian market. For example, some years 
ago, one medicine by name "Librium," a 
tranquiliser, was introduced in India by a 
Swiss firm at Rs. 5,555 a kilogram whereas 
the actual import price was Rs. 312; that is, 
the price was pushed up about 17 times. 

Another firm was charging Rs. 230 a 
kilogram for Vitamin B-12 whereas the 
international price of the same was only 
Rs. 90 or Rs. 100 a kilogram. The same 
thing can be said of another firm which was 
charging about Rs. 60,000 a kilogram for a 
medicine called Dexamatazone. Afterwards it 
was found out by the Drug Controller who 
iSllued threatening warnings to that firm and 
said that unless they reduced the price their 
imports would be cut off. It was then that 
the firm came to its senses and from 
Rs. 60,000 the price came down to Rs. 16,000 
a kilogram! 

Also, it is not only the private enterprise 
that is guilty of this. Even the public enter-
prise, the STC, imported Chloramphenicol, 
an effective antibiotic against typhoid, at 
Rs. 100 a kilogram and sold it in the local 
market at Rs. 400 a kilogram 

SOME HON. MEMBERS 
shame! 

Shame, 

SHRI SEZHIY AN : Therefore my point 
is that about all the drugs that are being 
imported, there is no consciousness about 
the price at the control level. They make 
300 per cent, 400 per cent, 17 times, 18 times 
profit. What the Ministry or the Drug Con-
troller are doing, we do not know. But what-
ever price rise has now come has come over 
and above the already abnormal prices that 
had been prevailing after the import. 

The third thing I want to raise in this 
connection is not actually about the price but 
about the quality of the drugs. I recently had 
a talk with an eminent specialist in Madras 
who was pointing out very many Il'edicines 
which had been given up or prohibited in 
foreign countries were being dumped here. 
For example, Rastinon, which is beiDi widely 
and fcccly marketed and used here, has been 

warned as an article to be discontinued in 
England. This country has become the hun-
ting ground for all the unused, unsold and 
prohibited articles in foreign countries. This 
also should be taken note of. 

What worries the most is that the present 
method is very haphazard and amateurish. 
There is no firm rule by which the price had 
been fixed. No cost accounting has been done. 
Whatever price they quote is being allowed. 
In our country when anybody rushes to the 
market to buy a medicine, he is concerned 
with whether the medicine is available; he 
does not question the price because it is a 
life and death problem. He just goes and 
pays that price. There is no bargaining. What-
ever they demand is paid. 

This is a social problem and the Govern-
ment and the Ministry should be more 
careful to see that all the imports are fairly 
made and a fair price is given. Cost account-
ing should be done for all t he drugs; after 
all, there are not very many basic drugs. 

In this respect there was a report made 
by Dr, Hazari and another gentleman three 
years ago, They went into the working of 
all the foreign firms in India and they said 
that the foreign firms were able to recoup 
their investment within two years out of their 
profits. There have been some firms which 
were able to recoup all their investment in 
four years. That means, the poor public has 
been plundered and looted under the guise of 
this very drug control that you have been 
exercising. Though the Parliament has given 
you enough powers, the powers have either 
been misused or abused or have not been 
used at all so much so that the public is 
made to pay through the nose. 

The abnormal price rise that was recently 
witnessed was unwarranted and uncalled for 
and the Government must have stopped this. 
Not only should the price be restored to the 
I Sth May level, even those prices very many 
of which were abnormal should be brought 
down to be fair to the poor man. 

SHRI BEDABRATA BARUA (Kalia-
bor): Mr. Chairman, Sir, it would be 
unpatriotic on my part if I try to create mo re 
difficult i •• for the Minister when he is figh-
ting one of the world's biggest swindles and, 
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therefore, I think, when a man says that he 
would like to support the Government for 
fighting one of the world's biggest swindles, 
he is helping in the cause of the country. 

My hon. friend, Shri Sezhiyan said that 
the prices have risen. They say that they are 
charging the constant prices. They are 
wrong. Actually. as he has quoted, it is a 
fact that the prices in India are too high as 
compared to international prices and it is a 
fact that there have been very excessive 
profits made by the subsidiaries of the 
foreign companies. 

It is a well-known fact that the Indian 
drugs market at the time of Independence 
used to import not more than Rs 20 crores 
worth of drugs and they were sold by the 
British monopoly firms. But today the posi-
tion has been completely altered. At that 
time, the Government had no option. They 
were given a sort of opportunity to exploit 
the Indian market and these foreign subsi-
diaries have been in control of the entire 
drugs market. This type of situation that has 
been created in the country, I should say, is 
entirely due to the conspiracy of the subsi-
diaries of the foreign companies. And I 
repeat that is one of the biggest swindle in 
the world. 

I congratulate the Minister for having 
taken a bold step in this direction. He has 
made a beginning and it will take some time. 
You have to find out how exactly to fight it 
out. It is a battle of wits. We have no doubt 
that we will be able deal with it. At the time 
of Independence. we were helpless. But we 
are not helpless now. Given proper under-
standing of the problem and proper 
approach to it, we will be able to deal 
with it. 

Sir, the bringing in of the public sector 
plants is, actually, out of place here. They 
do not make much of a difference in the 
entire gamut of drugs industry. They form 
a very small part of it. The best part of it 
is dealt with by the foreign company sub-
sidiaries. I have my information about the 
public sector drug companies. I feel that 
they might have been wrong in certain places. 
But to bring them into this affair is 10 try 

to misdirect the attention of the House and 
the country to this problem. 

These foreign company subsidiaries keep 
even the cost structure a secret thing. They 
will not allow us to know it. Nobody knows 
what is their cost structure. 

I would like to quote from the U. S. 
Senate Sub-Committee's opinIon on this 
affair. It is published in the Times of 
India of 16th August, 1970. I quote: 

"The practice of American pharmaceu-
tical companies selling their products 
to their own subsidiaries in developing 
countries at "dramatically excessive 
prices' was sharply criticised at the 
hearings here yesterday of the Senate 
sub-committee on monopoly and small 
business." 

"Several giant companies, including 
American Cynamid, Pfizer, Merck, 
Wyoth, Scherinll and Upjohn, were 
charged with selling antibiotics and 
other vital medicines to developing 
countries at rates ranging from 
300 per cent to 11, 364 per cent of 
European competitive prices of 
the same product or its therapeutic 
equivalent." 

What I am saying is this. This has hap-
pened not only to our country but it has also 
happened to olher developing countries. We 
cannot simply say as to what the 
Government in doing. I would like to ask: 
What has the Parliament done 1 After all, 
is it not the moment when we should stand 
by the Government, by the Minister, and 
help him to face up to this swindle and do 
something about it constructively to battle 
against it. To try to show that prices have 
gone up, they will go up for some time 
possibly. It may happen this way and that 
way. It is for us to find out how exactly to 
face the situation. They would certainly 
create public opinion. But we should also 
become instruments of public opinion We 
would like the old state of affairs to continue. 
The U. S. Senate has found that the drug 
firms, Chas, Bristols and P1lzcr sold Rs. 80 
crores worth of antibiotics to India and out 
of that as. 80 crOles, the cost of the druas 
was Rs. 8 crores and the profit was Rs. 72 
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crores. This is the Senate Committee's 
opinion. 

The problem here really is that local 
prices in certain sectors have gone up. The 
life-saving drugs do not alone determine 
the public demand. The prices of other 
drugs might have gone up in certain places. 
Indigenous producers are certainly at a dis-
advantage and we have to face up to this 
problem. Even big firms like Bengal Chemi-
cals that are purely indigenous and which 
are not subsidiarie. of foreign firms are 
languishing. This is the position of Indian 
firms. They are languishing because of the 
competition and other various difficulties. We 
have to face their difficulties also. Unless 
we do that, this big swindle will be able to 
crush all the indigenous drug producing 
firms and they will be again in control of the 
country. It will be very difficult for us to 
get out of this swindle. Therefore, we must 
not make a fetish of the patents. We must 
do two things. Many of the Eastern and 
Western countries, the developing countries, 
do not very much go by she patents or brand 
names. We have allowed them in the name 
of their brand names. Our doctors also 
prescribe by brand names or patents. The 
result is that our Government is purchasing 
only these things. Test the quality of the 
drugs instead of going by brand names. The 
Government are purchasing huge quantities 
of drugs. We should get rid of all these 
things in order to develop the country, Sir, 
should we so much care for all this type of 
etiquette that leads to a tremendous profit 
by a group of swindlers according to the 
admission of their own Senate? We should 
do something drastic about it, much more 
drastic than what has been done. That is 
what we want. We would like the Govern-
ment to institute an inquiry to go into the 
cost structure of t e~e subsidiaries. They 
cannot keep it as a secret. If we are an 
independent country, we must show our 
independence. I know we have fought the 
giant oil cartels. But here also it is necessary 
that we must show them their place. We 
must be able to face up to them. 

We have got many problems. Take 
price reduction. The Minister has said that 
he will reduce the prices. He will freeze the 
priols to the prices that prevailed on May 

16. That is a very important decision. But 
the point is : to freeze it it will require the 
co-operation of the State Governments, 
co-operation of all honest people, of all 
doctors and every section of the community. 

SHRI UMANATH: What do you mean 
by co-operation ? 

SHRI BEDABRATA BARUA: The 
Minister should get the co-operation. (Inter-
ruptions) He should get the co-operation 
of all sections. Suppose the State Govern-
ment does not co-operate, what will be the 
position of the Government of India? The 
drug prices have to be enforced at the State 
level. That is the Constitutior., Therefore, 
it is necessary to get their co-operation and 
to devise ways by which we can enforce 
this type of thing and see that the prices of 
drugs throughout the country are brought 
down to a reasonable level. It is the common 
mean's need. The common man has been 
exploited for the past 2S years. Even earlier 
this has gone on. People have recognised 
that this is very dangerous to our very exist-
ence. Therefore, I hope the Government 
will take much more stringent steps. I know 
when steps are taken, all reactionary elements 
will put all obstacles in the way and I have 
no doubt that the Minister will be able to 
face up to them and see that those elements 
which are against the national interests are 
removed. 

SHRI N. K. SOMANI (NagourJ : One 
of the phenomena that has gone unnoticed 
so far is the dual role of the functions of 
this Government. I have always stood by my 
statement that the left hand of this Govern-
ment does not know what the right hand is 
doing.About 6 months ago, Mr. K. K. Shah, 
in one of his ebullient moods, called a 
consortium of these manufacturers in Bombay 
and started or initiated this dialogue which 
has of o rs~ been finished by Dr. Triguna 
Sen; and I think, as a result of the manner 
in which both these Ministers have handled 
this unfortunate episode, they have landed 
the whole Government and the country in 
this unholy mess. I would only like to 
remind Mr. K. K. Shah that he should better 
look after the hospital administration, 
adulteration, disappearance and leakages 
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from the hospitals and leave this to some 
better people. 

As far as Dr. Sen's Ministry is concer-
ned, Mr. Chairman, I would like to ask one 
specific question. When was the Tariff 
Commission's Report on the Indian 
Pharmaceutical's cost structure submitted 
to the Government of India? They went 
into the entire price structure, cost structure 
etc. and the total aspects of this problem 
and why is it that Tariff Commission's 
would have been avoided and lot of confusion 
would have been saved if only the Ministry 
of Petroleum and Petro-Chemicals had come 
forward to act as per the Tariff Commission 
Report. 

Now, Sir, as far as this particular 
administration of the unfortunate drug price 
order is concerned and its reversal and the 
curious developments that have occurred so 
far, I think, there is nobody else but this 
Government which alone is responsible for 
this state of affairs. 

My predecessor Mr. Barua had brought 
to the notice of this House the racket exposed 
by the American Senate that many American 
principals from the US have been extorting 
huge prices to the exten t that has been 
indicated; and Sir, I think it is a matter of 
regret and shame that in this independent 
sovereign country we overlook that kind of 
machinations and price structure. And we 
would expect that a Ministry of this size 
and responsibility would, before long, have 
challenged this kind of,-what shall I say-
bungling or profiteering. 

Now, it has also been said that many 
American companies and manufacturers have 
been practising this in all the developing 
countries. As far as my own country is 
concerned, I would very respectfully like to 
submit that this whole matter should be 
referred to a very high-level independent 
body to find out really as to in what manner 
they are operating. Are they operating 
towards service and welfare, and of course, 
reasonable profitability, for the people of 
this country, or, are they operating as per 
their own will, for which of c:ourse, the 
Government is also responsible? As for 
the entire developing countries, I think, the 
matter can easily be referred to UNCfAD, 
or to one of the UN bodies, becaUIC this, I 

think is an extremely unpalatable and offen-
sive practice that certain monopolists are 
following. 

Now, Sir, whatever the Drug Price 
Order-whether it is an order prior to May 
IS or the order now revoking this, there is a 
certain dichotomy that has arisen. Govern-
ment have ordered the manufaturers to go 
back to pre-order level, and in respect of 
those prices that have been reduced, they 
have been asked to be kept at the slatus-quo 
level. This has to be looked into. I would 
like to ask the hon. Minister as to what the 
enforcement agency in this matter is. He 
has to depend upon the drug controllers in 
various States which arc not attached to his 
Ministry, not responsible to his Ministry. 
Therefore I want to know, whatever is the 
size, context and the meaning of any parti-
cular order, does he not know that there are 
too few iII-equipped and ill-trained staft' which 
are operating under the Sta te Governments 
and the amount of corruption that is pre-
valing in those particular State Departments 
is just nobody's business? And, therefore, 
in regard to the enforcement of whatever 
Act or order that he finally chooses to bring 
into this country as far as this industry is 
concerned, whether it is the civil supplies 
organisation, or I would go to the extent of 
the C.B.I., whetever agency that may be, 
should be used for proper administration. 

Sir, as far as racketeering of certain 
items that you yourself were good enough to 
indicate are concerned, it is an unworthy 
phenomenon that Rs. 1 crore wort h of 
medicines have gone underKround in Delhi. 
This is an unfortunate phenomenon that is 
recurring in this country for a long period of 
time. A rew months ago, the Prime 
Minister herself in her own party, said: My 
own son was charged exorbitant price for 
petrol on the day when the Budlet was 
declared. Where is the prevalence of law 
in this coun try? Society will continue to be 
cheated or be treated in this fashion unless 
there is also an effective implementation 
agency to back any order which the Minister 
chooses to give. 

I would like to suggest that the Minister 
would have to look at this entire problem 
from three particular angles. One is the 
anile of the foreign manufacturers of drup 
and pharmaceuticals in this country, which 
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has to be tackled at a ce rtain level after a 
fullfledged diolague takes place about their 
working. The other is the angle of the 
Indian industry which is purely indigenous; 
whether it be the Tariff Commission report 
or a fair return, once and for all, a finality 
will have to be given and they will have to 
be told that they have to operate in this 
or that particular manner. Then remains 
the unfortunate episode of the small-scale 
producers. These people are the worst hit. 
Neither do they get the raw materials in 
time nor do they get them at reasonable 
prices. So far as the organised industry is 
concerned, there are many people te) be 
briefed on their behalf, but the worst 
sufferers in the sense that they do not know 
where t ~  stand are the small-scale manu-
facturers. In the interests of the develop-
ment of the Indian pharmaceutical industry, 
I would like to demand that there has to be 
an integrated, but of course multipronged or 
multi-structured or whatever other policy 
that Government will take, and once and for 
all they will have to make up their mind 
rather than this kind of vacillation and un-
certainty, which they have exhibited so 
far. 

Mention has been made about the price 
structure of the Indian pharmaceutical 
industry. Figures have also been cited about 
the IDPL. I think the i e~t villain in this 
particular field is the role, function and the 
prices charged by the IDPL. We have also 
been told that if the IDPL was not estab-
lished, if the various pharamceutical man-
facturers were allowed to import their own 
drugs at the normal international prices, it 
would save to the industry and I hope to the 
consumer eventually and annual sum of 
Rs. 7 crores, because there is a difference 
between the c.i.f. prices and the pooled 
prices fixed by the Government so 
far. This, therefore, certainly is not res-
ponsible public sector management; this is 
some kind of extortion that is going on. 
And from the point of view of the consu· 
mers, protection and the problem of the 
healtby development oC the pharmaceutical 
industry it is necessary that this kind of 
thinll should not be allowed any Curt her. 

The STC is another example. They 
made a profit of Rs. 60 lakhs on the sale of 
one. single item, which Sl\ri Sozhiyan was 
aood enoual? to quote, namoly chIoramphen.i-

col. If this is one item wbich they import 
to the extent of 40 tonnes annually at 
Rs. 180 a k.g. and sell at Rs. 330 a k.g. then 
how do you expect some other people who are 
likely certainly to find this example and usc 
it for their own operation, to behave better? 

Therefore, both Crom the profitability 
point of view and also from a responsible 
public sector management point of view, 
whether they use the STC or IDPL; they 
will have to set public standards against 
which nobody should be able to raise a 
finger. 

As far as the IDPL is concerned, in its 
normal manufacturing operations, there is a 
tremondous loss and which is now set off or 
artificially made up by boosting up the prices 
of those items which are impOJ ted by the 
IDPL, and this certainly is a shameful 
episode. 

I shall be less than fair if I do not 
quickly give you certain figures, which I 
think arc based on facts, but which I am 
sure even the Minister does not have, 
because a lot of homework has been done in 
in this matter. I want to say this in fair-
ness to Government that not all prices of 
drugs have gone up in this particular unfor-
tunate exercise. Let me give some 
examples. 

The overall cost of total therapy in TB 
has decreased by 2.4 per cent. I would like 
the Minister to confirm this, when he re-
plies to the debate. The total therapeutic 
cost of enteric Cever like typhoid and otber 
things has gone down by 41 per cent as a 
result of the Government order and indnstry's 
cooperation, The cost of total tberapy in 
dysentery, bacillary and amoebic has lOne 
down by 1S.8 per cent. The total cost of 
therapy in respiratory tract infection 
decreased by 4S per cent. 

I certainly would like to say this that 
those are all therapies which arc used 
occa&ionally by the colnmon man. But 
there are certain thinas which you, Sir, were 
IIOOd enouah to indicatol, have registered 
some increases. For instance, take tbe 
analaosic group. Where is the justification 
for the Saridon manufacturers to incrcaae the 
prices, while in the case of Anacin aDd 
Aspro, they have not increased the prices 'n 
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spite of the same order? Therefore, these 
unfortunate increases that have occurred 
under the very eyes of this Government ha ve 
got to be closely looked into. and I hope that 
before long this unholy mess of scrambling 
and unscrambling has been done as a result 
of muddled and confused thinking on the 
part of this particular Ministry will be set 
right not only in the interests of the 
healthy development of pharmaceutical 
industry. 

SHRI TENNETI VISW ANA THAM 
(Visakhapatnam) : One of the previous 
speakers said that at this great juncture when 
the Minister is fighting the wickedest of 
monopolists of this world, we should stand 
by him. I am here literally standing by 
him. That does not mean that aJi that has 
been said by this side has been answered by 
that. 

will add only one thing to what has 
already been said. The private manufacturers 
are wicked. But why should the public 
sector plants also put up their prices? Why 
have they lot down the Minister. Only 
in three cases. there is a reduction, of 10 per 
cent; in the case of the remaining 20 drugs 
produced by the state-owned factories about 
which inquiry was made, in 6 they have gone 
up by more than 40 per cent. in 4 cases 
between 20 and 40 per cent, in 8 cases bet-
ween 10 and and 20 per cent and in 2 cases 
between 5 and 10 per cent. It is something 
the Minister must ponder over. Let alone 
the wickedness of the monopolists, what is 
this Government doing with regard it own 
factories charging high prices in this 
manner? 

SHRI UMANATH: They say IDPL 
is an autonomous organisation. 

SHRI TENNETI VISWANATHAM: 
There is something wrong in the manaae-
menl. He must have a close look in the 
working of the units in his own department. 
Three months ago the Minister was adamant 
and would not listen to the advice of the 
manufacturers who innocently wanted to cut 
down their prices by 25 per ceDt. He wa. 
crassy and did not listen to them. Today 
they have all combined and want to teach 
him a '-'no What a situation 7 I say, 

Sir, the arm of the Government is long 
enouah and it must be shown. There is no 
point in being soft with these people who raise 
prices unconscionably of vi'al medicines 
needed by the coOlmon man, the ailing and 
the suffering patient. It is most disgraceful 
that we should tolera te these things. 

I shall give a tip to the Minister. Somo 
21 centuries ago, all of a sudden the price of 
rice rose in the City of Madras because the 
rico-carrying steamers floundered in some 
storm at Musalipatam. Immediately the 
prices at Madras were put up. People come 
to the Government to ask them to do some-
thing. The Government told the rice 
merchants to charge only the proper price. 
It did not help. Then they issued an order. 
That also dia not work. Next day rice dis-
appeared from the market. The Member 
did not keep quiet. He went with the 
military and broke open rice godowns. Rice 
stocks came out like anything. Then the 
merchants relented and said: 'Please do not 
break open more godowns. We will charp 
the price you want us to.' And they did. 

SHRI UMANATH; If this Govern. 
ment did like that, it would break. 

SHRI TENNETI VISWANATHAM: 
Still there was one man who violated it-his 
descendent later became a Minister in Madras. 
This is recorded in the his tory of Fort. 
St. George. That man was broullht to the 
public square of Fort St. George and all tho 
officers and men there were made to aathrr 
round and the man was publicly whipped. 
From the next day onwards for years and 
years the merchants never played tricks with 
the people or the Government. 

J8.00 hri. 

I have liven this incident to the Minister 
to emphasise that the Minister must be very 
strona in these matters because, it is the 
common man, the poor man who is affected. 
Perhaps the Minister is aware that althou.h 
the poor patients who lID to the hospitals 
nowadays are expected to be treated and the 
Government is expected to lIive them 
medicines free, very often the Doctors only 
give a prescription and ask the patients who 
are in the lCoeral ward s to purchase these 
drup from the market. It is bocoming an 
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impossible thing. Even if I suffer from a 
little bronchial catarrh, the Doctors give me 
a prescription costing for Rs. 30 in the 
market when its real value is only Rs. 3. 

So, I submit to the Minister that the 
entire House will be with him if he takes the 
strongest .teps without giving any room for 
the suspicion that some of the departmental 
people are hand in glove with these wicked 
people. I say this bee'ause an hon. Member 
said today here that somebody told him that 
somebody had taken some money. It pains 
me very much to hear these things. This is 
one of the areas in which the Minister who 
is fighting bravely the Oil Companies can 
also fight these small druggists, but he should 
only see that his officers are not drugged by 
them. 
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SHRI DHIRESWAR KALITA 
(Gauhati) : Use your CRP to implement the 
order. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) Sir, this Government, after 
allowing the drug monopolists who are 
mainly foreigners to plunder for 23 years, 
have now started talking about control of 
drug prices. We have heared occasional 
outbursts of the late Jawaharlal Nehru on 
drug prices but they were never followed up 
because the party could not have afforded to 
create dissatisfaction among the patrons and 
masters. Unless at the present moment, 
the manufacturers are firmly controlled with 
legal and other weapons, cheaper drugs will 
not come so soon to all of us. 

The drugs have gone underground. Your 
department, or somebody must have con-
veyed, some 'political' must have conveyed 
the news before time and the drugs have 
sone underground. Today, either pay excess 
or go without the drug. That is the song 
they are singing everywhere in the chemists 
and druggists shops. If I were there, what 
I would do is, immediate scrutiny of all 
records and documents of the producers, 
retailers, wholesalers. If you examine them, 
they will reveal the truth. 

Early in August, following Government 
action, the hoodwinking producers created 
an arti6cial scarcity, and also pushed up the 
prices. There is an article in the Statesmall 
dated 7th August, saying "400 p.r cent rise 
in r ~ prices." I do not want to ~o into 

the details because other friends here have 
already mentioned about it. It says, 
"Headaches to be costlier." Then again 
there is another range of price rise, and the 
common man is affected. The monopolists 
make money and political power in the 
Centre and Congress Government collect 
money, subscribe and keep quiet. 

In another article in the Times of Illdia 
Bombay edition, dated 10th August, 1970, 
it is said by Mr. K. C. Khanna : "Drug 
prices muddle; hardly any relief to the 
consumer." I do not want to go into the 
details because the time is short. Again the 
same story: hcads I win and tails you lose, 
and make money; and you will keep on 
staring,This Government handling, is it not a 
deliberate softness and kindness to the 
profiteers? Why is this sort of amateurish 
handling that YOll issue an order, you find 
it fails to tackle the problem. you issue an-
other order and give them a quiet. whisper 
that you are going to do this and saying, 
make hay while the sun shines; and then 
everything goes underground; they make a 
lot of money and the poor consumers 
suffer? 

The drug price control order came out 
in June and it permitted higher prices. Here 
is a clipping from Hillduslan Times with 
the headline "New order permits higher 
drug prices". It says: 

"The Union Government has amended 
the Drug Price Control Order to permit 
prices drug formulations to be fixed at a 
higher level than originally allowed." 

We know your character; we know 
axactly what you are capable of delivering 
and we have no illusions about you. 

The requirements of drugs and medicines 
and health care in this country are much 
more than any other country. During the 
23 years of Congress rule, there has been 
starvation, malnutrition, lack of proper 
living and adulteration in oo -~t s. 

Medicines must be available, Today there 
are about 2300 licenced n~ t rers  The 
value of their product every year is over 
Rs. 200 crores. It has an investment of 
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Rs. ISO crores. Your imports have in-
creased from Rs. 113 million in 1962-63 to 
Rs. 173 million in 1967-68 The Congress 
Government at the Centre today is wedded 
to foreign monopolists. So, 92 per cent 
of the drug industry is in one way or other 
foreign controlled and owned. As a result 
of foreign patents in India, they are sending 
royalties through the front door and back 
door. You become an ostrich sometimes 
and hide your head under the sand. 
Foreign patents in India are 89.31 per cent 
against 15.32 in America. Your foreign 
patents are sucking you hollow. I would 
like to quote from Michael Ridron's book 
on Foreign Investments in India. He 
says: 

"Drugs and pharmaceuticals present all 
the complexities of the chemical in-
dustry as a whole with the addition of 
hard political bargaining ... The industry 
has been dominated by foreign firms 
from its inception : of the 1600 registered 
units in 1954, there were only 93 large 
ones (including II governments plants), 
28 of which, producing two-fifths the 
value of finished drugs with one-tenth 
the labour force were under foreign 
control. Among these 28 are the largest 
firms in the country, starting with 
Merck, Sharp and Dohma India Private 
Ltd. of the United States"-your God-
father, Mr. Sen-"Johnson and Johnson 
Ltd., May and Baker Ltd., Boots Pure 
Durg Co, Ltd., the Glaxo Group". 

the white men dictate to you: you bow 
down; they plunder and suck you hollow ... 

SHRI R. D. BHANDARE (Bombay 
Central): Can you not speak without 
abuses 7 

SHRI JYOTIRMOY BASU : I have 
never called abuses; you should understand 
the language. 

To reduce the drug prices, the permanent 
remedy is to abolish patents. But what have 
you done? You had brought a Bill during 
the second Lok Sabha. You torpedoed it 
for a fantastic sum. You brought another 
Bill during the third Lok Sabha to hood-
wink the public and you torpedoed it. Now 
we are at the end of the fourth Lok Sabha 
just a year and a quarter remaining and 
you are dilly-dallying, shilly-shallying and 

lobbying so that the Bill does not see the 
light of the day. 

You have kept alive a patent system 
which was meant to fail the stimulation of 
inventions by Indians. You have been 
deliberately bribed politically, collectively 
and individually during the last 23 years so 
that you will allow a patent system which 
brought enough dividends to the foreign 
monopolists but failed to stimulate inventions 
by the Indians. You are criminals. You 
are not fit to be in power; you are not fit 
to be given any responsibility. Even where 
the inventions are not patentable in the 
home country of the monopolists, they are 
allowed to be patented in India. What is it 
that the Swiss nationals are doing in India? 
They have new substances but old process 
for their drugs and you have shut your eyes 
and you have been a party to this criminal 
and heinous offence. 

There is an article in the Times of 
India which says that the rate of their 
plunder ranges from 300 per cent to 11,000 
per cent. It is because of this high earning 
that they are able to maintain this high 
cost of living and you are overlookinll 
everyth i nil. 

Even the Tariff Commission, which is 
known to be an agent of the monopolists 
had to say somethinll which you 
overlooked ; rather you sat over it and 
you shielded them. The Commission 
says: 

"The bulk seUing prices of basic 
pharmaceuticals and formulations range 
from 160 to 350 per cent of ex-factory 
costs and the heavy mark-ups, the 
hillhest in any comparable industry, 
offer considerable scope for price 
reduction ........... . 

The mark-ups in respect of retail selling 
prices of drug. arc stated to be even 
hillher than those for bulk prices and 
range from a minimum of 250 per cent 
to as high as 2,000 per cent ........... . 
Comparing iodillcnous production costs 
with the landed costs of imported 
pharmaceuticals, the report finds that 
the local costs are between 80 per cent 
and 330 per cent higher than the landed 
costs ............ " 
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Even the Tariff Commission were 
compelled to say that the plunder is 
by both .>ectors of monopolists, Indian and 
foreign. 

I will now quote the balance sheet of 
Sarabhai Chemicals : 

"Messrs. Sarabhai Chemicals, Pharma-
ceutical Division of Karamchand 
Premchand (P) Ltd., was founded in 
1943 with an authorised capital of 
Rs. 50 lakhs and paid-up capital of 
Rs. 7,73,000. In 1952, Rs. 8 lakhs was 
capitalised from the reserve fund by 
issuing 800 non-redeemable ~ per cent 
preference shares of Rs. 1,000 each. 
In March, 1966, Rs. 1,28,00,000 was 
capitalised out of reserve fund as bonus 
shares in the proportion of eight new 
equity shares for each existing equity 
share, and for that year Rs. 1.43,04,000 
was disbursed as dividend plus bonus 
shares. In 1963-64 their gross sales 
amounted to about Rs. 9 crores. From 
Rs. 14 lakhs in 1951 it came to Rs. 11.7 
crores in 1966-67." 

This is the outcome of patents in this 
country. In USA the Keafanver Commis-
sion said that there is an inverse relation 
between per capita income and drug 
prices. 

Tholllh the price of anti-biotics in India 
is almost the highest in the world, it is cer-
tainly not of the highest standard ; it is very 
often sub-standard and sometimes harmful. 
These were possible beause the Congress 
Government had given them protection and 
enCOUf8Fment and helped them during the 
last 23 years. It has been alleged and it has 
come out in the press that they have 
collected nearly Rs. 75 lakhs for the political 
purposes of the party. The government 
must corne out witb the statement whether 
they have in fact taken it. If not, how is 
it that they have been allowing all this 
mischief to ~ done by these fellows? So, 
the actual masters of this government are 
these monopolists, both foreign and 
Indian. 

If you want to protect the ailing con-
sumers, you must help them. Even in the 
UK, a Tory Government had allowed import 

from socialist countries of anti-biotics at 
one-tenth the prevalent price from where 
they were bringing them. 

Drugs should sell under generic names. 
One drug must not sell under ten names at 
ten different prices. 

It is a must tha t the Government must 
have a cost accounting institution which 
should examine each and every drug's cost 
before it is marketed and those who violate 
it should be given exemplary punishment. 

Lastly, I shall support what Dr. 
Chandrasekhar had said in Chandigarh in 
December 1969. He had advocated 
nationalisation of the entire drug industry. 
What is stopping this Government from 
nationalising the drug industry which is full 
of evils and which is so very important for 
this country where the people are so down-
trodden and so low. 
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MR. CHAIRMAN 
Kunte. 

Shri Datlatraya 

SHRI DATTATRAYA RUNTE 
(Kolaba): Sir, there is a saying that the 
poor man says, God save me from my 
friends. One has to say, God save me 
from my lovernment whom I put in power. 
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If the Government had not issued any 
orders at all, profiteering that was going on 
would have gone on merrily. With the 
orders passed by the Government, profiteer-
ing has been augmented. 

Government in all its blissful, shall I say. 
knowledge or ilnorance made a distinction 
between essential drul$ and non-essential 
druls-I do not understand what are these 
things-with the result that those companies 
brought down the prices of certain drugs 
and raised the prices of other drugs like 
aspirin and others. Therefore, one really 
does not understand the essential drugs and 
non-essential drugs. 

What is the position today? The posi-
tion is that the small trader does not 
understand at what price he should sell the 
drugs. Any person who goes to a druggist 
says, "No, the Government has reduced the 
price ; you are profiteering." 

Then, Government said that they will 
make a certain percentage of profit and if 
their profit was more than that, they would 
invest it in any other sort of research. It is 
left to them what research is to be done or 
how that research is to be done. Nothing is 
laid down. 

So, let Government, first of all, explain 
the position as reprds all this muddleheaded-
ness in all the orders. I think, the ex-
Principal of an educational institution meant 
well but when it comes to practical, actual 
action, it has worked into a disaster. I 
really sympathise with him. It is because 
he has faDen into the hands of crooks. 
That is the humblest word I caD use. In 
Sbri Bhandare's dictionary it is an abuse 
but let him slJ8llCSt any other word and I am 
prepared to accept it. 

SHRI R. D. BHANDARE Your 
dictionary is quite a bil one. 

SHRI DATTATRAYA KUNTE I do 
not want to hurt Shri Bhandare. 

This is exactly what is happeninl. One 
instance was dted just now. It was of an 
Indian firm. Tbe forelan finns wlHch have 
been here arc maldlll huge profit5. The 
profits bave been so huse tbat within a year 

or Iwo they recoup all the investment in 
spite of the fact that they spend very heavily 
for all the foreign personnel stationed in 
India. I do not know if it is at all neces-
sary to bring in those foreign personnel 
at all. They come here and enjoy fabulous 
salaries. That is how the rents of apartments 
have gone up, because the companics rent 
all these apartments. That has got to be 
taken note of. 

Originally also the profits were very high. 
Now when the Government is wanting 
to lake certain authority, I do not want 
use the rod. They did not use the rod. Let 
them use their commonsense and intellect 
to see that all this profiteering is stopped. 

If it is not going to be stopped, well, 
you can shut out all these shops. It is not 
going to affect the health of the country 
either way. Or you take it over. But the 
way the I.D.P.L. runs, I Ulnnot say. "You 
take it over." The I D.P.L. has three 
factories, one in the north, another in 
Hyderabad and the third one in the south. 
Well, they produce those instruments and 
you cannot sell them in the market. In 
that respect, there is nothing to clloose bet-
ween USA and USSR. And these three 
factories have come up with USSR aid. 
There is nothing to choose. This is becauHl 
we go in for aid which is supposed to be not 
with strings. What he was referrilll to an 
investigation by the sub-commillee of the 
American Senate referred to all those pur-
chases of India and other developins 
countries out of the money advanced in the 
form of aid. 

What is the story of aid? Look at the 
steel plants. There also, the same thins is 
happening. A Russian worker working in 
Russia will not be able 10 set more than 
200 roubles. But when he comes to India, 
he must be liven not less than Rs. 2000. 
I do not know why. In the mattcr of aid, 
there is nothing to choose between the West 
or the East. We should refuse to take aid. 
If we had not takcn all this aid, we would 
haw: been better off. The people would 
have known how to cut thc coat accordin, 
10 cloth. 

The story of the Patents Bill is a glaring 
example. I may point out that I am told 
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the Joint Committee on Patents Bill-I am 
not talking of the Joint Committee of the 
Fourth Lok Sabha but of the previous 
Lok Sabha-wanted to go abroad and visit 
some places. My hon. friend, Shri 
Bedabrata Barua, was suggesting that in 
the mattcr of patents, you take away the 
patents. Will he look into the Patents Bill 
as reported by the Joint Committee? The 
Joint Committee has watered down what 
the original Bill wanted tei do. 

Now, when are wc going to pass the 
Patents Bill? It says, the period should be 
seven years from the date of the passing of 
the Bill. It started in the Second Lok 
Sabha. Seven years have already been 
over. Why not get it passed immediately? 
There are my friends on the right who have 
amendments to raise it to 10 years. I do 
not understand why. Do they want the 
free enterprise to indulge in free looting? 
Actually, this Patents Bill was on the agenda 
paper for this week. I do not think my 
friends like Shri Bedabrata Barua would tell 
the Government to bring this Bill before the 
House in.this session and get it passed. Let 
us pass it in half an hour and remove all the 
patent rights. I know my hon. friend will 
say, "What can I do 1" 

Today, I am told-I do not want to say 
anything-when some young turk shouted 
something, he was told, "You might shout. 
But the public does not follow you." He 
will get the report later on. 

SHRI N. K. SOMANI: Tomorrow. 

SHRI DATTATRAYA KUNTE: This 
is the position. Are we really clear in our 
mind that we want to take away all the 
patent rights. If they do not want us to 
use patents, well, we should quietly tell 
them, "You go away lock, stock and barrel 
from this country." We have to be very 
clear in our, mind about it. A situation is 
going to arise when people will say, "Save us 
from the Government which we created." 
My hon. friend said that we should stand by 
the Government shoulder to shoulder. 
With whom is he standing by? Govern-
ment·-what sort of a Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN): A 
good Government. 

SHRI DATTATRAYA KUNTE : 
really do 110t know. The Minister of State 
says, it is a good Government. He should 
not have said that. Even in joke, he should 
not have said. 

SHRI D. R. CHA VAN: Why not? 
It is a good Government. You are entitled 
to have your opinion. We are entiled to 
have our opinion. 

SHRI JYOTIRMOY BASU Good 
for whom 1 

SHRI DATTATRAYA KUNTE: On 
this particular question, if the Minister is 
going to justify what has happened from 
16th May upto now, well, let him convice 
the public, not only in the four corners of 
this House where one is protected. Let us 
go outside and face the pUblic. 

Therefore, your Government may be 
good in certain respects. I do not blame 
in their good parts. You are not 100% good. 
You say you are 100% good. It is left to 
you. Look into the mirror and form your 
opinion. But when you are discussing a 
serious question, let us cut across Party lines 
and discUJS what we really want. Therefore, 
what I really want to say is : Dr. Sen meant 
well. Let him act well. If he does not 
act well, whatever be his good intentions-
Hood intentions many times do not lead us 
to heaven but somewhere else-may God 
save us. 

-n ~ .... In (~~r  ~ tr  

~r  t ~~ ~ cit ~ ~r omr ~ ~ 
~ fif; ~~ ii'11<'l' ~ o.;rr ~l  ~l  'liT 

lfl"If 'l'1 ~ n or ~ i ~r ~~ ~t  ~ 

qif; itu lfT'!' t am: '3'tTiti !JT'f tTT'f ~~ 
~ .nor?! t ft;rq l~ l!~  il"u ~ ~r 

!flIT 1fT ~~l  i1tt ~r t ~r i1Ht ~ ~ ~~ 
~ II1tT IftI'T ~  ~ I ~i r omr ~ 

fit; Iji<'f ~~ ~ ~ t ft;ru; ~ ~ 



381 Drugs' Prices (Dis.) SRAVANA 29,1892 (SAKA) Drugs' Price (Dis.) 382 

~ IfiTf i ~ r~ lTlIT ~ ~ l  ~  ~ 
~ ~ ~  lTlIT flfi' arr'f'fO'T em; €I' m 
lffl[<f i ~it I arTor ~ ~ ~  ~  ~ 
~ ~ ~ ~ ~ orQ  flfi' ifTq' ~ ~~r 
iT!IT ~ a1 !J!1T ;;IT ~ ~ ~ ~ 
\1:) WIia''T ~ ~ l ~ arror i!W ~ ~  
~- !lr  an;;r ~ ~  i;fT ~ ~ flfi' 
~ e ~ l i ~  i ~  
il ~  1§'U<f OlfIMT ~  sf ~ a1 ~w iI', 
rn ~ ~  ~ Waf.a- it it!J!1T >RlT ? ~ 

;r@ ~ ~~ ~ I ~  l l l~  ~  
sf ~ ~~ ~ ~ ~ ~ r  it '1ft 
~ r ~  'fTor 'fOT ~  ;r;fT 'f>"T i;f'T 
~  ~ I 

arror ~ ~ ~ ~ ~ ~ 1953·54 
it it ~ l  i ~ ~  'l'# it 
~ ~ I!I'r I ~t ql; ~ 'f>"rc1;;i't;r ~ 
~i l  I!I'T I ~~ ~ 11~~ ~~it 
flfi' l ~ ~ r it ~  il:)ffi' ~ I 

arror 15 ~ il:) lfo;, flif o;lfi' <{I ~ ~ 
1ft flfi'!J!1T ~ it ~ r 'I'm'T 
~!  ~  a1 'f>")f lim i;fCI1<f ;rIlT ~ 

am: ~ ~ ~ f'f>" ~ ~ i;f')flfi' o;lfi 
ilgi'l ~ ~  ~  ~ ~ it ~ ! i .  
~ ~ "lfi'T ~ I am: 'ifT ilgi'I m ~ ii  
~ ~ iffll' t~ 'R flfifTit ITO; '3if1IiT 
iAf.t it 'if"t ~l i l  'f>"flI'!IT<f ~ ~  n;r 
~ or r warT lfi'T ilgcr ~ i ~ ~ I 
~ uti\' m w ~  i ~ IliT t. m 
~ \ft ~ if 1 1i~ wf ~ 
f;r'm'ft ~ I ~ 'R ~ om 'l'il: ~i  
~ ~ fU ~i  flIi<rr i;f'T ~ ~ 

crofT ~ ~ ~ 'R ~ 'f)t ~ rt  
~ ~ I ~~ ~ 'fr 53 ~ ;;r;m it; 
~ ~w ~ r~~ ~ ~ 
;tt i ~ 'l6:T ~ I (fIll'T -llIif'ffi 
~ ~ ~~ li ~ 'f>"T ~rt r~i ~  m 
1ft 'i« ~~ l  ~ 1mT 'fW l~ lti ~ r~ 
~ ~ ~ I t~ ~  ;;0 ifrli'l ~ 
~ ~  ~ 'If'! ~~ ~  if ~l  

srmr ~~ rr~ rl i ~ f;.'rn'f) ~~ 
~l  ;rom it ~ ~~~ ~  'l'il: ~~ 
~~ ~ I i;f'<f ('I'lfi' m ~l  ;rollf iii) 
~ ~ arh: ~ t! i t i ~ m 
~ ~ <:Ai 3fT'f ~  ~or 'til ~~ 
~ lfi'l; 'fr!lit ilft'lfi' ~i ~ ~l i -~ r  
it am: am<: ~r r.s ~  i;fTlflf"t ~  fiI; 
l ~ 'R iI('I'[!fT lTlIT flfi' ~1 ~ ~ Q  <tt 
w~ r~ ~~ ~r lff ~ alh: 3fTt11I>T 
~ -~ t l  ~ l;il: i;['Tif/fT, it'frtt ;;r;m ~ 
it ~ rn"t I ar<r ~~ l ~ ~ f'f ~l  'f"t 
~ii 'f) ~~ 3lT'1' ~l  ~ll  llIi't ~el 
~  it ~ I ~~ ~ l  it lfi'T<n'T ~it  
'fo'I'!Tit iTO; ~ I 196667 it 8.60 ~  
1967-68 if 875 ~ am: 196"-69 it 
10.21 ~ I it a1 ~~ sr ~~ ~ I 
~~ ~ l  ~ srr ~~ 1 t -~ ~ ~ 
~ ~ 65 ~ 69 <:Ai: 2.95 i11~  3.21 
~~ arh: 4.47 ~l~ I 

~ i ( ~ flfi'1Iim' ~~ 1m 
'if'! arr<r qiT 66 m;c ~ 66-68 it 
sr~ lfi'TR ~ ~ ~ l  ;;IT ~i ~ 
~~ l i ~ m ~ ~ 'R;;lfl<{T 1fI"If ;:rift 
.... ~~  'l'il: 22 ~ ~  ~ ~ I ~1!i(  
it ~ mlf it ;;IT ~ m ~ '3"fIIi1;;IT 
lfiTlro ~ i ~o  ~ 'R llIi'tf ~ ~ 
~ fiI;!ff lTlIT t I ..t ~ t ~~ t mi 
'R, ~ ~~ o;q ~ ir  ~ '" 
if(Y flIi<rr lTlIT t I 

arr<r ~ tl  fiI; ~~~ ~ it ~ mlf it 
~ q;1'If ~ I ~ rn'R 118 ~ t 

qmt ~ 2 I!ift:r 1 i ~ r 7w r 11ft «ai\l; 
2,000 it; ~1 l  ~ o ~ ~ ~ 

f I 'iq ~ ~ ~ 1jifTIIiTIIlU 'fT ~ 
~ I ~ ""If IIiT'Iit If'T'IiT .-.rr ~ t I 
I!ift:r iF't\'hr'fur.r 'lIT ~(  t ~1 .  ~ 
~ l'Sm 3f'fifT ~ n  . ~l  ~ ~ t 
am: ~ i .  ~ i  ~ ~  ~ 
it; :a-,'iFTmrlil it; 1h'R 1ft ~ iFT 5!fTJf 
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[· .. ft ATIf ~ 1fT] 
~ i  ~ ir~ 1 ~ ij"if iIT€rT !fiT ~ 
~  ~ ~  ~  i ~  ~ 1 

~ ;ftfu ~  ~  ~ ? 

~ ~ti  l ~ ~i!r~  ~ ~  ~  "'T 
~ ~ it "'W, f'ti ;;rT ~ ~  
(~~  ~ srTW; ~~ it ~~  arT'i m-
.n~ ~~ mf;;ru;, lff({ arT'i it ~1 l l ~ 

orh: r ~  Rli€r ~ i ~ 1 ~~ i ~  
r~r rr ~ ~ i ~ arrfr.r.« if; ;;rf-rit liT 1fT 
~ i ~ liT, orT'i ~ ~ 'foT it ~.n ~~ ~ 
'R: ~ 1 ~ ~ lff({ orT'i it ~ r ~  ~ 

am: arT'i#!- ~l  ~ i ~~  ~  <it ~ 
re~ ~ ~~ r ~it ~ lfli ~  ~ ~ 
~ orl~  'lit'l i~ ~ ~i  orrq- ilw~

~ ~ 'R: ~ 1 ~ 'filt.i ~1 i r ~ 
~ lilJr't ~ if;T ~ ~ tw.  'R: ~ 
~ ~ ~~ ~ ~ ~ ~ lfli 
0TT'i ifT ~ li r ~ l  i ~ ~  arrq- <tT ~ 
If1TofT i ll -~  lfi!r ~~ !-~ lflif ~ ({ifill' 
~ ~ fif ~ arTq-'Ii't ~ ~l  ~  i ~ 

~ l ~ ~ ~w ~  ~lie ~ i ~ 
~ 1 ~ crT ~~ ~ 'R:a- li ~  ~ ~ 
~ if! ~~ll~ ~  lfli lillT't lilit if; 
~ ~ ~ ~ 1 ~ ~ \ill 'I1T 'fiTt.:f 
~ i ~ ~ ~ ifr ~ ~~ 3fTtf 
1 i~ ~ 1 

0TT'i ~ f'ti ~~ ~ ~r w t l ~ 
~ lli ~ ifT ~~  i~ ott ~ 1 
~ mil ~ l  it ~  122.50 lio 
srfa 100 if; ~~ i  ~ ha- ~ r~ f'ti 
~ if ~ 'tiTlfCT 29 lio t 1 
l ~ ttif t ~  ~  ~ 'I1T n ~~ ~ 
iT1fT ~ .. I ~ ~  <tT tn ~ ~ fit; \ill 
w ~~ r it 40.6 ~i  srfa ~~ 
f.11Rft ~ ~  r er~ rl it 7.4 ~~  srfa 
~t  ~~ ~ 1 i ~ lfi{ ~ f'ti aroij'-
~ it <t It ifl't _HI ~~  ~ I f;;r;r irnl 
it tti·i! orr 'itt t ~ ~ «ran 'fiT ~  

~~ ~ ~ ~~ ~ If1I' t I ~ i r  
~ i  <tit ~1  it; ~ i\' arm ~ 

~ ~ lflii' ~ nTii ~  ~ ~  
~~ re!1; im i ~r ~ lf6: ~ fit; 
fu(If ~ ~ lliR "'"' qq ~ 
~ 1 ;;rT g)t ~ r ~ ~! i  ~ i  ~ 
ifiT iflll' fil1fT ;;rT!1; 1 l ~ 0TT'i i~ !fiT 
it~~ ~  'R: {flfa- <it n~ ~ 
if; ~~ wii ~ r  i ~ ( ~ 1 

im ""'IT ~i l  ~ ~ fif orr'i itie 
~ i! i\' i ~(  mlj' 1 ~ lfli orl\'nilfi!lf 
~ m ~ arT'1 ~  for.r mii arh: ~ 
'iT{f i ~ 1 ~~ ;;rT ~ ;rga ~~ r ~ 
{fifCfT ~ ~ orr'i ~ 1 

it~r ~~ lfli ~ fif lff({ 'I1'i 
~i r if! ~ rrl  c5\ ~ ~ ~li  'R: ~ aT 
or 1~  irr ~~  <tT OlflffVfT ifT ~  
i!Tm 1 \fron ~ r ~ liT ~r~l! Q  if! ifTlJ 

~~ ;;rwaT ~ I arT'iif; {frllit liT fcrfOSig';r 
or~ r~ ~ I ~ li t cit e~ ir ~ ifT 
~~  ~ ;;rr 1'tir t 1 iT 0 mflilfT 'fi't ~  
l ~ i~ i!T <tT Iff vfT I ~ ~i!.n if; ~ 
~ ti  ~ IliT Iff aft, ,,{f'tiT 1ft ~ irT;:;T 
~~~  

lif({ 0TT'i lfli 'I1T ~ 'R: ~ aT;;r) 
orT'1i1i t~~ ~  ~ ~~~ tre -~  
\ill !r ~ ~ - ~ am: ~t t «rii m 
lfT<'Il!fiT ~(  i~~ ,,'!'ifT {f;;rr Ift;;rr;ft 
n~ 1 m arT'i ~  mlJ' it; ~ ~ 'TT 
~ ~ ~ trT ;;lIRT araul ~ rr f'ti 
~ QT ~ ~ ~e ;;nli I itt~ 

it~ ~ prcr ~ 1 

SHRI MANUBHAI PATEL (Dabhoi) ; 
Mr. Chairman, Sir, I would not have 
waited for a lonl time if I had no concrete 
8usgestions or constructive SlIBIIestions to 
offer on this subject. Sir. Mr. Barua when 
he spoke, was thinkins all the while that 
other members of tbe House have 801 no 



38S Drug Prices (Dis.) SRAVANA 29,1892 (SAKA) Drug Pries (Dis.) 386 

faith in the social objectives behind this 
Drua price control. 

But let me assure you that we arc along 
among those who believe in the social objec-
tives and be'ieve that they should be achieved 
at the earlest possible time. But by saying 
that only we cannot achieve the objectives, 
because mistakes can be there not only on 
the side 0' the. monopolists or the producers 
or manufacturers, but also on the part of 
Government, and we must be open to 
correction if we have committed mistakes, 
committed by Government also. 

It was unimaginative and uncalculated 
on the part of the Government machinery 
which had gone into half-hearted measures. 
as a result of which we have entered into 
the whole bungle and the common people 
are suffering due to the inefficiency of the 
Government machinery. 

Did I not raise two or three issues at 
the last meeting of;the consultative committee 
and suggest certain measures which should 
have been taken by Government? Govern-
ment were very late in taking those measures. 
For instance, the pooled prices were not 
annouced ; the revision of bulk drug prices 
was also not announced, and the Finance 
Ministry did not revise the excise )evy rates. 
On these three things depended the calcu-
lations of the prices which were to be declared 
on 31st July. These should have beeR done 
before that, but the Government did not do 
them in time. On that day when we met· in 
the lOODSultative committee, thc Mioister· 
announced that the Cabinet had takCll thaI 
decision only on that day. These late 
measures also contribute to the rise in prices. 

Did I not write a letter to the hon. 

should be compelled to reduce their equity 
participation to 25 per cent? Did I not also 
suggest that foreign firms which had more 
than 25 per cent equity participation should 
be debarred from manufacturing tablets 
capsules, injectibles, liquides etc.? beeaus; 
we had sufficient tcchnical know-how for 
this in the country and that they should 
confine their manufactures only to certain 
sophisticated items? Why did I suggest all 
this? 

We are also against the monopolists 
because it is only the producers who ro ~ 
things in the interests of the people who can 
help in achieving the social objectives. That 
was why I had suggested olso certain other 
measures. 

I did suggest that certain items were 
going to be in short supply, items like 
penicillin, streptomycin, Vitamin C, INK, 
BAS etc. They were in short supply. Why 
has the STC not been able to import them 
in time? I had suggested in my letter that 
if within 50 days the STC could not import 
those articles and supply those drugs, then 
the medium and small-scale industries should 
be allowed to import them directly. Did I 
not suggest that? I had suggested that also. 

Then, regarding non-essential drugs, 
what is the difficulty? r had suggested as 
long ago as during the time of the discussion 
of the budget Demands that rDPL had out-
of-date machinery and out-of-date technical 
know-how. Shrimati Tarkeshwari Sinha had 
given the figures already and pointed out 
that in the case of folic acid, the c. l. f. 
price was Rs. 250 whereas the IDPL price 
was Rs; 1300. The han. Minister may deny 
that. But these are the fact3 with us. When 
the public sector materials are supplied at 
500 per cent high prices, how can you expect 
the other produCl:fS to sell them at a lesser 
price ? 

Minister as )ong back as 25th June in which 
I had suggested certain measures? For the 
information of my hon. friend Shri Bed-
abrata Darua, I might mention that I had 
SLl8&llSted in my letter that at the "rlies!. 
opJ!lOl"tunity Government should aboli.h the 
monopoly with Voltas. Even the IDIlL lias 
il, own oeJling agencies. Government had 
gi'en a monopoly to Voltaa, I had su8ilORCd 
thll', that monopoly should be aboltshed. 

Then, the policy of canalisation in 
esoential drugs seems to be totally wrong. 
Just as in foodarains it is not there, like-
wise, in drugs also, the n li~ tion should 
be abolished. 

lJid J not sUIIIICSt also in my letter·of 
2Stl! ~ -specifically that all forciaafil'lll8 

Another difficulty i~ the que§tion of 
im;»rta from the rupee areas only. These 
rus-- areas do not produce all the druss 
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we require; they purchase them at 40 per 
cent higher prices and sell them at 40 per 
cent higher prices. and we are obliged to 
purchase them because that is our policy. 

As Shrimati Tarkeshwari Sinha has said. 
there is no ~r in tion between the 
Petroleum and Chemicals Ministry and the 
Finance Ministry. You charge 60 per cent 
customs duty on imports ; you are not pre-
pared to reduce that. You are not prepared 
to reduce 7i-IO per excise duty. How do YOll 
except that other prices will come down. 

All the constructive suggestions which 
ha ve been made should be taken into account 
without which however much Government 
may try to reduce, prices will not come 
down. On the other hand. if this is not 
done. the prices of the non-essential drugs 
especially sulfa drugs will go up from 30 to 
40 per cent and they may even shoot up by 
100 per cent those of essential drugs also 
will go up in the same way. 

These are the things Government should 
do. There is no use making charges as 
Shri Barua on the other side did. It was 
made out as if we are supporting the mono-
polists. That is not the case. We made 
these constructive suggestions because we 
believe in the sacial objectives. Government 
should have taken certain steps. correct steps. 
in the light of the suggestions made by us. 
But when we say these things, it is argued 
as if we are supporting the producers. This 
is not the correct approach. 

Therefore. Government should look into 
all these aspects and into the details of the 
errors, defects and inefficiencies of the 
government machinery and take corrective 
steps. Unless we do that. we are not going 
to achieve the social objctives which we all 
support. I for myself and my party support 
the Government policy. I never doubt the 
bona fides and sincerity of the Minister. He 
tried his best but at the same time. he should 
plug certain loopholes which exist. Then 
only matters can be set right. 

MR. CHAIRMAN: The hon. Minister. 

THE MINISTER OF PETLOLEUM 
AND CHEMICALS. AND MINES AND 

METALS (DR. TRIGUNA SEN) : I hewl. 
with rapt attention the observations made. 
by hon. members regarding drug prices 
You are aware that I stated on the floor of 
the House that the main objectives of the 
scheme were (a) to bring down the prices of 
those essential drugs whose prices have 
generally remained high. (b) to evolve a 
scheme of price structure which could be 
applied uniformly to all firms and all pro-
ducts. (c) to curb excessive profits and (d) 
at the .;amc time to provide sufficient io-
centives to the industry to continue its 
growth from the basic stage. develop research 
facilities and expand in such a manner as 
to provide diversification of entrepreneurship. 
further development of the industry and 
avenues of employment for Indian personnel 
with requisite technical qualifications. 

SHRI JYOTIRMOY BASU: Whose 
profit is he going to curb-of the Indian 
manufacturers or the foreign ones ? 

DR. TRIG UNA SEN : Foreign and 
Indian. 

SHRI JYOTIRMOY BASU : He could 
not touch them. 

DR. TRIGUNA SEN : To achieve 
these objectives, as I mentioned. we pro-
mulgated this Drug Price Control Order of 
1970. I also explained that the salient points 
of this Order aT< that (1) selling prices of 
17 essential bulk drugs have been fixed 
as per the recommendations of the Tariff 
Commission ; (2) in the absence of a detailed 
inquiry into their cost structure ..... . 

SHRI JYOTIRMOY BASU: Why 
have Government been sitting tight on the 
report of the Commission for two years ? 

DR. TRIGUNA SEN : ... the prices of 
other bulk drugs have been frozen at the 
levels prevailing immediately before the 
promulgation of the Order; (3) a formula 
has been devised for calculating the prices 
of all formulations on the basis of the fixed 
or frozen prices of bulk drugs and certain 
fixed conversion and packaging costs for 
which norms have been laid down ; (4) the 
minimum trade commission payable by the 
manufacturers to dealers has been fixed. and 
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(5) an alternate scheme of pricing which is 
optional, subject to specific approval of 
Government, has been provided based on 
the same formula tt' allow some flexibility 
in the fixation of prices, subject to ceilings 
in respect of profit as well as mark-up over 
ex-factory costs for calculation of the retail 
selling prices. 

The hon. Members should recollect that 
on the 30th April when the Government 
announced its decision to reduce the prices. 
the scheme was fully supported by the hon. 
House. The people welcomed the measure 
throughout the country, but the industry was 
alarmed at the prospect of a severe cut in its 
profits. ~ druggists, chemists and other 
middle level functionaries were upset because 
of the impending cut in their commission, 
and concern was voiced about the wisdom 
of this policy of drastically reducing the 
prices of drugs, as this would hamper the 
growth of the industry which has made such 
rapid progress during the last decade. It was 
also pointed out that the prices of drugs had 
been frozen since 1963 without at the same 
time freezing the rising cost of raw materials, 
and hence such reductions would not be 
helpful. 

This concern was ventilated by the Indian 
press also while supporting the Government 
decision to reduce the prices. Some of the 
manufacturers even threatened closures. Even 
yesterday I had a long discussion with my 
hon. friend Mr. Ashoka Mehta. H. was also 
concerned that unless a micro·analysis is 
made into the costing of the drugs, it is very 
difficult to say whether, with these reductions, 
the industry will be able to have its growth 
and also research and development for its 
production. There was a doubt in the minds 
of many people that with this reduction 
perhaps the industry would not grow. 

You are all aware of the practices of 
some of the major collaborators of the 
foreign-based pharmaceutical companies 
operating in this country. The House would 
remember how the important pharmaceutical 
companies like Pfizer. American Cyanamid 
Company and Bristol-Myers Co., etc., had 
to be convicted for anti·trust offences in their 
own country. The conviction of Pfizer and 
Lederle for contravening Drugs Act took 
place at the time of the late President 

Kennedy. Recently, hon. Members would 
ha ve also read Senator Nelson's statement 
regarding the 'dramatically exce..,ive prices' 
that are being charged in developing coun-
tries by "the drug majors." I might also 
mention how "Librium"; was imported by 
Roche in India at one stage at a c. i. f. price 
of Rs. 6,246 per kg.-not Rs. 5,000 as men-
tioned by the hon. Member-while this drug 
was available from Italy at a price of Rs. 
200 and odd. The Government had to impose 
a ceiling on the imported price of this drug 
to prevent its being brought at such an 
exorbitant price. There are also many other 
similar examples which appear to indicate 
that certain unethical practices are being 
encouraged by some of the leading foreign 
firms. It has been stated that these firms are 
rigging up the prices of a large number of 
medicines. 

SHRI JYOTIRMOY BASU ; A shocking 
statement by the Minister. 

DR. TRIGUNE SEN ; True facts I must 
state. 

SHRI JYOTIRMOY BASU What 
were you and your colleagues doing for the 
last 23 years? You owe us an explanation. 

DR. TRIGUNA SEN: I did not disturb 
when you spoke. 

SHRI JYOTIRMOY BASU 
within my rights to ask a question. 

I am 

DR. TRIGUNA SEN ; He has asked 
questions, I have to reply. 

We learn that the foreign owned com-
panies were earning a profit, after tax and 
before depreciation, which would bring their 
investment back within two years. Foreign 
majority companies were taking just a little 
over four years to take back their invest-
ments. So, taking advantage of the huge 
protected internal market, they were indulging 
in these things, because of which all of us 
3re worried. 

19 hrs. 

I would like to make it clear here that 
the Government never acted in haste in 
promulgating this Control Order. Extcn-
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sive and detailed consultations and delibera-
tions had taken place at all levels including 
the advice of experts wherever necessary. 
The Government had been dealing with this 
industry for the last 15 years or so. The 
Tariff Commission spent 2 t years by study-
ing this problem before recommendations 
were made «garding the pricing structure to 
make them available at reasonable prices. 
The structure of the Control Order is well-
conceived and well designed to achieve the 
policy objectives and I have no doubt what-
soever that it will work well. 

It is also not as if I did not seek the 
cooperation of the industry. In fact, I dis-
cussed with them individually and collecti-
vely in series of meetings since February, 
1970. In spite of the several meetings data re-
lating to cost of production either of the 
basic drugs or of the formulations were not 
forthcoming. As a matter of fact when I 
asked a European manufacturer what was the 
cost of production of his drug, he replied that 
it would have taken him two years to calculate 
that. He thought that I did not understand 
that his firm was carrying on his business 
in this country without knowing the cost of 
production. I understand the difficulties of 
costing about 10,000 formulations. Unfor-
tunately the Government also could not find 
out. the cost structure of the drugs manufac-
tured by the big firms. Anyway, in spite of 
all these things, I had also taken care to 
hold detailed discussions with stockists and 
retailers. 

The Government's only desire has been 
and is to ensure the availability of drugs at 
reasonable prices. Without any dislocation 
either in production or distribution. It sought 
the cooperation of all concerned agencies as 
we wanted to bring about this substantial 
reduction in a smooth and orderly way by 
enlisting the cooperation of the industry and 
traders. With Ihis in m;nd we have all along 
been showing our willingness and anxiety in 
gelling such cooperation . In fact, the alter-
nate pricing scheme was included in the 
Government Order only to accommodate the 
genuine difficulties of the industry particular-
ly in the Indian sector. A good measure got 
done with the consent and goodwill of the 
concerned partners is always preferable. The 
talks held after the issue of the Control 

Order did give me indications that industry 
would cooperate with Government. The 
objective of the Government had also been 
made c1aer to the industry. We did not, 
therefore, anticipate the industry would in-
crease prices like this on items of day-to-day 
use. The formula gave them a framework to 
revise prices. 

I must admit that in this context, I ex-
pected the industry to rise to the occasion 
and discharge their social obligation as co-
operation had been assured to the Govern-
ment in implementing this Order in its spirit 
in all earnestness. It was not correct that in 
the case of day-to-day household remedies, 
and in respect of anti T. B. drugs or anti-
diabetics drugs or common analgesics any of 
the pharmaceutical companies should have 
gone to the extent of increasing prices 
marginally in many cases but considerably in 
some cases covering about 16% of the pro-
ducts for which we have so far received the 
price lists. 

I need not take the time of the House 
in giving the list of the drugs for which 
prices had been reduced which as some hon. 
Member, perhaps Mr. Somani, calculated 
to be about 44 per cent but others have 
gone high up. My thinking of co-operating 
with the industry was, as I have said before, 
because I did not like to disturb the chan-
nels of production and distribution. 

Sir, they agreed-most of the druggists 
whom I met the..: days I have ascertained 
the views of some of the manufacturers with 
whom we had discussions earlier and have 
found full confirmation for the fact that 
the industry had fully understood and accep-
ted the purpose of the alternative pricin& 
scheme, and the large number of manu-
facturers by and large adhered to the spirit 
of the scheme. They themselves have been 
greatly disturbed over the increase in prices 
that have been made by a few of the 
manufacturers which is hurting the con-
sumes and has gone against our policy 
objective of bringing relief to the consumer. 

Even last Monday, the representatives 
of these manufacturers came to my Ministry 
and suggested that the Government should 
not issue the order to freeze the prices and 
that they would themselves do it within 24 
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hours. They said tllat they would be 
coming on Tuesday to get the list and send 
telegraphic information to all the retailers in 
the country to go back to the former prices 
for these day-to day products. I was sur-
prised that on Tuesday, at about 12.30, 
they said they required about 10 days more 
to consult everybody. I was told that they 
were sure that a tempo would be raised in the 
country, both in Parliament and outside, to 
censure the o ~rn ent and take away or 
cancel this Drug Control Order. So they 
went back. 

In this situation, I took the decision 
to amend the Control Order to freeze the 
prices in respect of all formulations where 
the manufacturers have, in the revised r~ 

lists which became effective from 1st August, 
shown an increase ()_ the prices that 
prevailed on the 31st July. This order was 
passed on 18.7.1970, and the prices of all 
these formulations now, where increases had 
been made, sland reduced ·t() what they were 
before with immediate effect. aarificatory 
letters have been sent to all the associations 
of manufacturers aad retail chemists explain-
ing the implieat.oos of the amendment order. 
Civil Supplies authorities of State Government 
and State Drys Colllrollers ha "" also been 
requested t() see that the industry and the 
trade strictly implement the provisions of 
the amendments order. It is open now to 
industry, as it should be, to obtain Go""rn-
ment's prior approval to any increase in 
prine. that they consider would be justified 
under the terms of our policy objectives and 
within the f...-o", of our order. 

Doubts were raised, why provision for 
this a1tematiw priciDl 6CheIne was made 
in the dt1lls order, I think, by Mrs. 
Trakeshwari Sinha. They wanted to say 
that by this we perhaps made a provision to 
make money which Mr. Jyotirmoy Basu very 
eloquently hinted at. Before the present 
price control was introduced, you all know 
that the prices of druas were controlled 
under the provisions of the Drug Prices 
(Display and Control) Order, 1966. Under 
this order, the prices were frozen at the 
1963 level and were allowed to be revised 
only to the extent of increase in raw 
material cost. For the new products, however, 
prices were fixed with a mark-up of 150 per 
cent on the ex-factory cost. It has bee" 

our experience that most of the big foreign 
firms were not coming forward for any price 
revisions, the obvious reason being that 
their mark-up was fantastically high, and 
they did not want the Government to know 
that all these years. It was only mostly 
the Indian firms that used to come for 
price revisions and also for fixation of prices 
of new products. We, therefore, felt that 
by the alternative pricing scheme, we 
would by and large achieve two objectives, 
namely, (I) the prices of products manu-
factured by some of the reputed foreign-
controlled firms would come down appre-
ciably and (2) the interests of the Indian 
sector of the industry will not be affected. 
It was also noticed that the percentage of 
gross profit to turnover was very much 
higher than 15 per cent in some of the 
foreign firms While it was less than 15 per 
cent, in some cases only 6 or 7 per cent, in 
the Indian firms. We therefore put a ceiling 
of 15 per cent gross profit, so that while 
profits of foreign-owned and foreign-
controlled firms would come down, the 
profitability position of the Indian firms 
would not be greatly disturbed. We said, if 
at the end of the year, any firm finds that it 
has made more than 15 per cent, this excess 
amount should not be spent by the firm in 
any way it likes, but Government will direct 
them how to spend it. 

SHRI UMANATH : When you say it 
should not exceed 15 per cent, why should 
they violate it ? 

DR. TRIGUNA SEN: It .is not a 
question of violation. Mr. Somani can 
understand it. If after one year they find 
that they have made, say, 17 per cent, 
what do they do with that 2 per cent? We 
have put a restriction that they cannot 
show it as profit Or dividend to be given to 
the shareholders, but this money will be 
spent as directed by Government. The idea 
was to collect money and have a pool for 
research and development for the whole 
industry, just like a cess. 

Therefore, the alternative prlcmg scheme 
was meant to help the small and medium 
Indian sectors. 

Members have criticised. and rightly so, 
the performance of IDPL. The HoUle knows 
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that in the IDPL, Government have inves-
ted Rs. 56 crores up to 31st March this year 
and it has incurred a total loss of Rs. 21 
crores, including a depreciation of Rs. 4.71 
crores and interest of Rs. 7.12 crores. That 
means a net los; of about Rs. 9 crores. 
The House also knows the various problems 
IDPL had to face all these years. Only 
during last year it has started regular pro-
duction. When I first took over, the sale 
proceeds in 1'168·69 of IDPL's Hyderabad plant 
were only Rs. 64.92 lakhs, but in 1969-70, 
we could raise it to Rs. 335.05 lakhs. As 1 
said during my budget speech, if it could 
work well, I think there would be a break-
even within 2 years. 

Let us see the comparative prices of 
formulations manufactured by IDPL and by 
other companies. Take analgin. For a pack 
of 1000 IDPL charges Rs. 144. 

But Hoechst, a foreign firm, charges 
Rs. 324. In the case of Diethyl carbamazine 
citrate the charge of IDPL is Rs. 13.49 and 
that of Cipla Rs. 24. For Isoniazed where-
as IDPL charges Rs. 32.36 for a pack of 
1000 the rates of other firms are Deys 
Rs. 26.00, Pfizer Rs. 34.98, Sarabhai 
Rs. 36.29 and Glaxo Rs. 25.47. For pheno· 
barbitone IDPL charges Rs. 25.67 for a pack 
of 1000 and Martin and Haris charges 
Rs. 25.95, more or less the same rate. So, 
the foreign firms are charging more than 
what is charged even by IDPL. 

SHRI JYOTlRMOY BASU : 
you allow it? 

Why do 

DR. TRIGUNA SEN: As I have said 
in the beginning, unfortunately, government 
have failed to find out the cost of production 
in the country. We have appointed a 
Bureau of Industrial Costs and now we have 
referred to them the costing of each and 
every formulation. After hearing from them 
we will be able to find out the actual costing 
and then lix the prices. 

SHRI UMANATH: When these firms 
are refusing to divulge the cost of production, 
why do you wait for this report? Yon can 

take an ad hoc decision to reduce the 
prices. 

SHRI JYOTlRMOY BASU : You can 
stop their quota and put them out of 
business. 

DR. TRIG UNA SEN: It is not the 
intention of the government to make the 
manufacturers, who are co-operating with 
the social objective to suffer any loss. It is 
certainly the government's intention to take 
all steps to ensure that drugs are available to 
the common man at lower prices. In 
this I would like to have the whole-hearted 
support of this House. I would plead with 
you to treat this as a national issue and give 
us such advice which would help us to bring 
relief to the consumers. 

Sir, you will admit that it is Our ele-
mentary duty to make drugs and medicines 
available to the suffering humanity at reason-
able prices. I know that is going to be a 
tough fight against the international mono-
polists who want to try and make profit at 
the cost of sutTering humanity. I know it 
Therefore, in all sincerity I would appeal to 
the people of the medical profession to join 
this basic fight against the racketeers. I 
know some of the people of the medical 
profession will have to suffer inconveniences 
because they will not be getting free sampl· .. 
and other amenities offered by the foreign 
firms. I appeal to the people outside, the 
consumers, to be vigilant against the pro-
fiteers and blackmarketeers. 

SHRI UMANATH: When drugs have 
gone undeground what do you propose 
to do? 

DR. TRIG UNA SEN; I will explain 
it, I will appeal to the press and advertising 
agencies also because these firms usually 
spend large sums of money only on adver-
tisement, they will also have to reduce the 
advertisements to reduce the cost of the 
drugs. I appeal to them that this is a 
national cause and they must stand up to 
resist this. We have requested the local 
authorities and the State Governments to 
strictly enforce the order. So far as this 

Ministry is con'cerned, its mind is open. 
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We will allow the industry to grow on 
justice and fairplay to the common man and 
we shall go all out to help those who have 
been co-operating with us to achieve these ob-
jectins. But about those who will not play the 
game fair, either in production or in distri. 
but ian, we will not hesitate to recommend to 
take over their management. They 
should realise that gone are the days when 
they could fool the Indian p,ople and plough 
profit at the CO" of the suffering humanity. 

Shri Goyal and many of you have said 
that the drugs have already gone under-
ground. He read out a report that Rs. I 
crore worth of drugs have gone underground 
in Delhi itself. This is why I appeal to the 
traders not to trade with the ' suffering 
humanity. You will be very happy to hear. 
that the druggists and chemists of Delhi 
this morning met and decided to sell the 
old price even though they have not 
received any order from the manufacturers. 
I wish, the druggists and chemists of all the 
States all over India will follow their 
example. 

There were newspaper reports yesterday. 
as you said, Sir, to the effect that drugs, 
particularly household remedies, have 
vanished from the market. Dealers are 
taking the line that since they obtained the 
drugs at higher prices after 1st August, they 
would not like to sell the same drugs at a 
loss unless the manufacturers agreed to 
reimburse their losses. But because there 
arc good people in society, the country is 
going. I am told, there is no drug or 
medicine shortage in Connaught Circus, 
Connaught Place, Karol Bagh or any other 
place. I got a letter from the Minister of 
Health, Shri Zachariah , from Maharashtra 
that he has tightened his machinery so that 
no drug goes underground. We have made 
telephonic inquiries about the drug situation 
in Ahmedabad, Calcutta and Bombay and 
the position is satisfactory. Dr. Sarkar, Drug 
Controller, West Bengal, reported :-

"Dealers are carrying on their sales in 
the normal manner. There has been no 
complaint of shortage of any drug." 

The situ'tion in Ahmedabad is more or 
less the same as is reported from West 
Bengal, namoly, that tne supply poSItIon is 
satisfactory. Dealers are making supplies 
regularly. We are getting reports from 
all other places too. Luckily the druggists 
and chemists are co-operating. They are 
selling at the old prices and drugs, the 
prices of which has been reduced in the case 
of 40 to 44 per cent of products they are 
selling them at the reduced plices. The 
other prices which have been raised have all 
been brought back to the 15th May pr ice 
level. I am sorry for the common 
man who had to suffer for 20 days ..... 
(Interruption) 

SHRI JYOTIRMOY BASU: Do you 
propose to set up a cost quality cell ? 

DR. TRIGUNA SEN: I have done ir. 
I have brought experts and specialists for 
that purpose. 

SHRI JYOTIRMOY BASU : Will 
you see that no drug is marketed without 
their approval ? 

DR. TRIGUNA SEN: Yes. We are 
taking all possible measures. 

SHRI JYOTIRMOY BASU Your 
party will expel you now. 

DR. TRIGUNA SEN: Shrimati 
Tarkeshwari Sinha said that the landed cost 
of folic acid was Rs. 250 and the IDPL 
was selling it at Rs. 1,600. I am told that 
the landed cost of folic acid is Rs. 1,200 and 
not Rs. 250 as she said. IDPL's cost of 
production is nearly Rs. 1,600 but the 
pooled price has been fixed at Rs. 1,300. 

Shri Sezhiyan has mentioned about 
Rastinon. I am told, it is a synthetic 
anti-diabetic drug and it has not been 
banned in any country. 

SHRI SEZHIY AN: It has been found 
harmful in Great Britain. I can give you 
the Press cuttings about it. 

DR. TRIGUNA SEN: Please do; I 
will pass it on to the Drug Controllq. 
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I think, I have answered aU the points. 

SHRI N. K. SOMANI : What about 
the special investigation that we had asked 
for in respect of foreign companies that are 
operating in India and who have established 
a bad record? Would you like to say some-
thing about that ? According to your own 
admission, the foreign companies have been 
quoting their prices in the country and have 
also not been cooperating to the extent 
that you desire and they have not faUen in 
line with the social objectives. What do 
you propose to do ? We had asked for a 
special investigation about it. 

DR. TRIGUNA SEN : My only answer 
to this that is the Parliament has to pass 
the Patents Bill. If you pass the Patents 
Bill, you will find the Indian scientists and 

druggists will be able to produce all the 
medicines at lesser cost. 

SHRI UMANATH : We are not stand-
ing in the way of passina the Patents Bill. 
You are not bringing it before the House. 

SHRI TENNETI VISWANATHAM 
Their prices are the highest. What are you 
doing about it ? 

DR. TRIGUNA SEN: They import 
these drugs form their own country through 
the USAID. They get the licence through 
the USAID to act drugs from their country. 
This is on the basis of a patent of a particu-
lar company and they act at the prices 
quoted by them. 

12.27 brs. 

The Lok Sabha then adjourned till 
Eleven of tlu! Clock on Friday, A.ugust 
21, 1970lSrawzna 3D, 1892 (Saka) . 
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